Thursday, August 19, 1965
Third Series Vol. XLIV - No. 4 Sravana 28, 1887 (Saka)

LOK SABHA
DEBATES

(Twelfth Session)

(Vol. XLIV contains Nos. 1 - 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price . Rs. 1.00



CONTENTS
No. g—Thursday, August 19, 1965/Sravana 28,1887 (Saka)

Oral Answers to Questions—

*Starred Question Nos. 91 o 95,97 and ¢8. . 841—78
Written Answers to Questions :—

Starred Question Nos. 99 to 120. . 878—09s

Unstarred Question Nos. 296 to 413. . . . 895—976
Calling Attention to matter of urgent Public Importance—

Cashewnut factories in Kerala : 976—79
Re Calling Artention Novices (Query). 979—80
Papers laid on the Table . 980—g0
Re : Point of Information 990—917
Committee of Privileges—

First Report . 991
Business of the House . 992—1003
Companies (Second Ammdmmt) Blll—

Motion to consider, as reported by Joint Committee 1003—5§$

Shri Himatsingka . , P . . 1003—05
Shri Bade . : . . : 100§—13
Shri Raghunath Smgh . . . 1013—18
Shri Sham Lul Saraf . . 1018—22
Shri S§. M. Banerjee . : 1033~~37
Shri Morarka ) 1037—40
Shri Warior . . 1040—48
Shri Sinhasan Singh . i 1048—55
Shri Vidyalankar . 1058
Committee on Private Mernbtrs Bill nnd Rcsolumns-—
Sixty-seventh Report : 1055

Bills Introduced—
1. Code of Criminal Procedure (Amendment) Bill (Amendment of

sections 127, 128 and 129) by Shri Vishwa Nath Pandey. . ) 1056
2. The Constitution (Amendment) Bill (Amendment of article 1:4}

by Shri Vishwa Nath Pandey. . 1086
3 The Constitution (Amendment) Bill (Omlmm of aﬂm"r 3:4) b)

Shri Vishwa Nath Pandey. . 1057
4. The Prevention of Corruption (Aanendmmt) Blll (Om:mau af

section 6) by Shri Vishwa Nath Pandey. . 1047
5. The Code of Criminal Procedure (Ammdmem) Bill (Ama'mml

tion 252) by Shri Sinhasan Singh. . g 1058

e stgn -+marked abovc the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



(i)
6. The All-India Services (Amendment) Bill (Insertion of new

section 3A) by Shri C. K. Bhattacharyya. . B 1058
7. The Constitution (Amendment) Bill (Amendment of amdu 117 =

and 207) by Shri Yashpal Singh. . . . 1059

8. The Representation of People {Amcndmmt) Blll (Ammm: i

of section 77) by Shri Yashpal Singh. . 1089

Legislative Councils (Cnmwsl.mn} Bnlt—thduwu (by Shri ,
Shree Narayan Das) . 1060—6&‘

Motion to refer to Select Commirtee. 1060—66
Shri Jaganatha Rao 1060—63

Shri Shree Narayan Das 1063—66

Sikh Gurdwaras Bill—

Mot.un to refer to Joint Committee, . 1066—1103
Shri A. S. Saigal . 1066—69 .

Shri Yashpal Singh 1069—71

Shri Sham Lal Saraf 1071—76

Shri D. C. Sharma 1076—80

Shri Tulshidas Jadhav . 1080—84

Shri J. P. Jyotishi 1084—88

+Shri Kashi Ram Gupta . 1088—92

Shri Daljit Singh . 1092—96

Shri Kapur Singh . . . 1096—1103

Statement Re : Economic Situation . 1103—20

Shri T. T. Krishnamachari . 1103—20

Finance (No. 2). Bill 1965—Introduced 1120—32

Shri T. T. Krishnamachari. 1120—32



LOK SABHA DEBATES

— =t T WTE T ST e T
B41 B4z
LOK SABHA of the Prevention of Food Adultera-
Thursday, August 18, 1965/Sravana tion Act, during the IV Plan, is under

28, 1887 (Saka) consideration.

(b) The details of the proposal are

The Lok Sabha met at Eleven of the being worked out.

Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Food Adulteration

-+

[ Shri ¥ashpal Singh:
Shri R. 5. Pandey:
Shri D, C. Sharma:
Shrimati Tarkeshwarl Sinha:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Surendra Pal Singh:
Shri Onkar Lal Berwa:
Shri Guishan:
Shri D. J. Nalk:
Shri P. R. Chakravertl:
Shri P. C. Borooah:
Shri Sarjoo Pandey:
Shri Warior:

Shrl Himatsingka:
| Shri Rameshwar Tantla:

Shri Narendra Singh Mahida:

Bhri R. Barua:
[Shrl Bibhuti Mishra:

0]

Shri K, N, Tiwary:
Bhrl Kanakasabal:

Will the Minister of Health be

pleased 1o state:

(a) whether it is proposed to set up
a separate Inspectorate for enforce-
ment of quality and to prevent food
adulteration; and

(b) if so, the details of proposal?

The Minister In the Minis-
try of Health (Shri P. S. Naskar):
{a) A proposal for the establishment
of a Central Unit with zonal organi-
sations to assist the State Gowvern-
ments in the proper implementation

3880 (Ai) LSD—I1.
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Shri D. C. Sharma: May 1 know
whether the Inspectorateg for the en-
forcement of quality and the preven-
tion of food adulteration of food have
started functioning in the Stateg and,
if so, in how 'many States they are
functioning now and by what time
all the States will be covered by this
regulation?

Dr. Sushila Nayar: All the States
are implementing the Act, In some
States the implementation machinery
is more satisfactory than in others.
We have provided Rs. 12 crores in
the Fourth Plan to help the States
1o improve their machinery and I
hope things will improve,

Shrl D, C. Sharma: In how many
States are they functioning effectively?

Dr. Sushila Nayar: The Implemen-
tation is being done in all the States.
As 1 gaid, some States are doing better
than others. I have a long statement.
I will pass it on to the hon. Member
if he sp desires,

oft tm gow amew ;& g e
wrge § fr gr qeedem w1 e &
warferw A AYopar & }, wn i
w1 99 & aef @ fe ag e Al ¥
v T &7 ww (Awe & gumn
w1 ez wrE WY o A e @
b fom & ad o i ¥ ez 7
1w ?

o geirey wrae ;e & ¥
eed W W 3 AN o s
wfaw ¥ gare w7 ) am }, dneh
W o nifaew g A afw
H guTT R B A § 1 €7 qw st
¥ aga wuwwdz g 1w § sy
wgelt g e e wme o wf sed
gé &, 57 & wga o omEY & ooy wh
CESEA §F §omr g

sft faryewrw ameia  gOwTC A @TE
werat ¥ faarae O & fan o gem
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Shri Suremdra Pal Slagh: The hon.
Minister just now stated that a gepa-
rate scheme is being put into opera-
tion for the preventation of food udul-
teration in the country, May we
know what new inducements, finan-
cial or otherwise, have been given to
the staff who run the scheme so that
they may work more honestly and
cfficiently in future?

Dr. Sushily Nayar: I do pot know
wirat inducements the hon. wmember
has in his mind which will make them
work more honestly and better, We
feel that certain changes are neces-
sary. Ome is that we have suggested
provincialisation of the services of
the Inspectors, so thap each munici-
pality does not have its geparate Ins-
pectorate. The second is fmprove-
ment of the service conditions, The
third is some Central Inspeclorate to
see to it that things are going on
properly and inter-State check is done.

oft wifwre wrw Aot wrw fegfa
g & s Tummm & fag gdwreTeg
wxrg % §, forw w1 afeore ag @ fe
2z ¥ faq ot A fag o 8, ©: @
s s fae e . &
g e g g fE s wowm ¥
T e a9 & g
frerx frar &1
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Shrl P. R, Chakraverii: Have the
Government set up adequate machi-
nery in all the Stutes to deal with
those who are indulging in food adul-
teration, which is an offence equally
heinoug to them also?

Dr. Sushily Nayar: The Govern-
ment of India have not setf up any
machinery, but the State Govern-
ments have set up their machinery,
which is good in some places and
weak in others,

Shri P. C. Borooah: Has the atten-
tion of the Minister been drawn to an
article in “The Hindustan Times" of
August 14, where it is stated thut the
rice sold through fair price shops at
the rate of 08 Paise per kilogram is
a mixture of 20 per cent stone chips,
10 per cent coarse grains and 70 per
cent inferior broken rice? If so, does
the Govenment think that the pre-
sent law for adulteration of food is
enough to meet the situation without
providing for deterrent punishment for
offenders ang simplification of law?

Dr. Bushila Nayar: I take the in-
formation from the hon, Member, I
have np doubt that, whoever is the
culprit in this regard the law will
take care of him.

oY Ay gy : o¥t AIAAT A
ot & warar & fs mma gzl ¥ fasmaz
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Shri Warlor: May [ know whether
the Government have received any
complaints from dealers in the South
that food adulteration, especially In
pulses and cercals, is made at the
point of despatch and not at the point
of recelpt and no actlon hus been
taken by the Central Government or
the State Governments involved?

Dr. Sushila Nayar: No, Sir; the
check is kept at all points. The new
law provides that, if the dealer con
prove that he has not adulterated—
certaip definititns have been given—
then the prosecution will go to the
man who has done it, namely, from
where he made purchase,

Shri Narcodra Singh Mahida: May
I know whether it is & fact that Mr.
Naskar, the Union Deputy Minister, in
a ‘meeting of the Central Committee
of Food Standards has stated the
following:—

“That the amendments made to
the Act early this year had pro-
vided for stringent punishment
with o minimum imprisonment for
six months for the first offence,
but cases of adulteration had not
dropped appreciably, The imple-
mentalion of the Act had also not
been gatisfactory.”

Mr. Speaker: Order, order. That is

one mean's opinion. He might ask the
supplementary.

whether 23,000 cases
‘before the courts till December, 1983,
according to his own statement?
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Shri P, 8. Naskar: It is u fact that
about 23,000 cases were pending in
the warious courts in the country by
the end of 1963, and it is also a fact
that by the end of 1984 about 19,000
cases were pending. That is a fact
and I had stated that, We are ap-
pealing to the State Governments to
look into the matter,

oft frgfe e : w9z o,
g At are | it g femddz &
foed ot wTOFA §, ¥ FTEA TE A%
et ¥ o't e & et ¥ o
qEESVE *1 TEA w1 wifow w1 @R E,
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afe qrer 1 & oY ¥4y a7 Waa gAT &
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wT w7d ¢ A1 gaa oF o foodie
ATEA FT AT AT {7
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& vk wrog At ¥ A ag s osT @
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&R W &, YAty 3T Qwarw s
Fr wifew o &

Shri P. R. Patel: Stone chips are
used for adulteration of foodgrains,
May I know whether for manufactur-
ing these stone chips, import licences
have been given and machinery has
been imported under licence given by
Government?

Bhrl P. 8, Naskar: We have no in-
formation. The question may be put
to the Ministry concerned,

Mr. Speaker: Hon. Members ghould
take care that the level of the debate
does not go down.

faeslt & wferdl &Y eqren

L'ﬂ!c Wo wuWT :

w1 faafer dir wrarw 5a 6 wf,
1965 & arafes 997 d&a7 1205 &
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nar § ; WX

(m) ¥ fAsdia wa Frorfaa fewr
andi ? '

faain et wmrm Wt (i
Age wAww) © (F) & (7). 69 A
qt fawe 74 & faw 10 9, 1965
1 0F S A 41wy § ) Al &
A Y e AT R qT TAT AT )
wUET ¥ Ul a® w18 45 T gE g,
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Shrl D. C, Sharma: On a point of
order. The hon. Member has lumped
together the dead and the living in the
same question, 1 am one of those
persong who believe that Netajl
Subhas Chandra Bose is gtill alive,
and, therefore, I do not think that his
name should be lumped together with
the names of those persons who are
dead.

ot writw Foy Fgreft @ wroeim
dfaw i 7 g vy afmma
# A W AT A T g e
it o srgfr 4t § i farafieae gifirare
fow onfe, 3ot ot gfrat earfor ot
w7 groeT fasrr §oar i B ?
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oft Rgr wrr wwr : 9 ud fear
fF a2t 97 Fum e 9T dr
a1 o guT wTHA wdwE ¥ A 9T
grir | wfer gz W mar qIm f¥
s R A faedt 7 Ad T ar fggena
¥ gt fgrat & ot |71

Shrl Harl Vishnu EKamath: 15 the
Minister aware that one of his col-
leagues in the Council of Ministers,
during his recent visit to a European
country, lold a minister of the Gov-
ernment of that country, in answer to
some disparaging remarks by that
minister, that Netaji Subhag Chandra
Bose, il he had returned to India after
the last world war, would have be-
come the first Prime Minister, per-
haps, of undivided India? [T so, why
has Government not taken steps to-
wards the installation of a statue of
Netaji elther in the capital or at the
spot where his Azad Hind Fauj holst-
ed Free India’s Flag in 1044, three
vears before Prime Minister Nehru
hoisted it on the Red Fort?

Shel Mehr Chang Khanna: Ag re-
gards the first part, I have no infor-
mation, [ know nothing about it.

Shrl Harl Vishnu Kamath: Oh! Your
colleague is not here,

Shri Mehr Chand Khaona: The
khon. questioner would be well advis-
cd to make the referene to him.

As regards the second part, we have
great respect for Netaji. He is one
of our revered leaders, ang that will
be one of the suggestions that will be
considered by this committee.

Shri Hari Yishna Kamath: [ did not
hear the last part.

Mr. Speaker: The committce that
has becn set up would consider where
1o instal a statue of Netaji.

Shri Harl Vishnu Kamath:
should speak up.

Shri P, C. Rorooah: Before install-
ing the statues of Indian leaders, will
Government remove all the statues

He
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of foreigners, irrespective of their
artistic value and also the services of
those persons for fear of their being
damaged......

Mr. Speaker: That has already been
answered.

ot "o ®1o fpidy - wir welt wgrEw

a T & i gfagi 1 e & fam
wZi ami Af o 1 waAww &
frarmit ag am W & fr G gl
FT TAIGAT ST AT ITHT TV FT A
wriwaa 51 ar aw | g fa A o 2
srmagagfmiar g g ?

Shri Kapur Singh: Iic has asked a
pertinent question. It should have
been answered. He asked what pre-
cautions are going to be taken to
saleguard the noses of the new statues

1o be installed under a new political
dispensation that takes over in India.

Mr. Speaker: It is hypothetical, 1
do not allow it

it w§ : ag A AU AT TRTA AR
w1 9197 WETE AT # g frere e
¥ w (oad fAm smod ow R Ay
AT #71 § g% fao § aow) e
g & s sz g e fafewm
F & A1 2§ I W &
 aTe F, TAR g0 & T H ) v g
gt frare w7 @ @7

oW AEnRT  IEE g fwag
%8 FHZ! w1 wTH Ag &0
Unaccounted Money

+

|'Slu'| 5. M. Banerjee:

Shri P. C., Borooah:

Shri Yashpal Singh:

Shri Warior:

Shri Vasudevan Nalr:
Shri Prabhat Kar:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri R. S. Pandey:

Shri H. N. Mukerjee:

Shrl Hem Barua:
| Shri Rameshwar Tantla:

-
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Shri Surendra Pal Singh:
Shri M. L. Dwivedi:

Shrl 8. C. Samanta:

5hri Subodh Hansda:
Shrimati Savitri Nigam:
Shri D. C. Sharma:

Shri Marandi:

Shri Utiya:

Shri Vidya Charan Shukla:
Shri Bibhuti Mishra:

Shrl K, N, Tiwary:
Shrimatl Tarkeshwari Sinba:
Shri Pottekkatt:

Shri A. V. Raghavan:

Shri Kappen:

Shrl Vishwa Nath Pandey:
Shri Kindar Lal:

Shri Harish Chandra Mathur:
Shri P. R. Chakraverti:

Dr. P. Srinivasan:

Shri Ram Harkh Yadav-
Shrl M. L. Jadhav:

Shrl Jedhe:

Shri S. B. Patll:;

Shri Himatsingka:

Shri D. J. Nalk:

Shri Daljit Singh:

Shri Ravindra Varma:

Shri P. Venkatasubbaiah:
Shri Hem Raj:

| Shri H. V. Koujalgi:

Shri Maniyangadan:

Shri Basappa:

Shrimat! Renuka Barkataki:
Shri Sarjoo Pandey:
Shrimati Renuka Ray:

Shri Ram Sewak:

Shri P. G. Sen:

hd ]

Will the Minister of Finance be
pleased to refer lo the reply given to
Starred Question No. 1 on the 18th
February, 1865 and siate:

(a) what further progress has ben
made in unearthing the unaccounted
money and the total amount of tax
realised therefrom so far; and

(b) the further steps taken or pro-
posed to be taken in this regard?

The Depuly Minister in the Minis-
try of Finance (Shri BRameshwar
Sahu): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library, see No. LT-4564/
£5].
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Shri S. M. Bamerjee: [t appears
from the statement that the tax paid
upto 30-6-1965 was Rs, 21,61,39,733.
It also appears that the appeal of the
Finance Minister to the business com-
munity for voluntary disclosure of
their unaccounted money has had a
very poor response. In view of this,
what other steps are contemplated to
be tuken to realise this unaccounted
money?

The Minister of Finance (Shri T. T.
Krishnamacharl): The steps that are
normally taken by  Government,
namely, to find out people who have
evaded, by means of such informa-
tion as they possess, by scrutiny, by
inspection, and in certain extreme
cases by searches, are being procecded
with.

Shri §. M. Banerjee: [s it a fact
that some of the big business houses
have kept their unaccounted money
in foreign countries in many banks in
Switzerland end other places, money
accumulated by under-invoicing and
over-invoicing? The Finonce Minis-
ier knows it better than . What steps
can Government possibly take 1o
realise or seize that money? Isthere
a way out?

Shrl T. T. Erishnamacharl: If any-
body does anything surreptitiously
and keeps momey in foreign countries
about which we have no evidence, it
will be very difficult to take action.
It is only when we cap have evidence
that we can take action against
parties.

Shri M. R. Krishna: Is it o fact that
most of these business houses which
have colossal unaccounted money are
diverting that money to grape grow-
ing?

Mr. Speaker: Agricultural opera-
tions, as in Hyderabad.

Shri T T. Krishnamacharl: T do not
know, but I think it is an extremecly
delectable occupation.

Shri P. C. Borosah: May 1 know
the percentage of black monzy  dis-
closed and unearthed so far, that wa¥
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in the form of high denomination cur-
rency notes, and whether that dis-
covery justifies demonetisa'ion?

Shri T. T. Krishnamachari: 1 am
sorry 1 will not be able to give the
information, because 1 cannot tell you
precisely. 1t is a very small amount
really. We have tried this once be-
fore and it has not helped.

Shri Harish Chandra Mathur: Is it
a fact that none of the known big
business houses have declared unac-
counted money? May I know what
trends have set in now in the eco-
nomy, whether new trends have been
discovered in the economy, whether
this unnaccounted money has  gone

underground and is affecting the eco-
nomy?

Shrl T. T. Krishnamacharl: One of
the things that we have found out is
that pegple  bring this unaccounted
money inlo wuse by creating what
are called bogus hundis. They seek
to borrow from somebody, but really
they do not borrow. It is only the
creation of a  document. We have
scized some of thess documents, and
these people who peddle these docu-
ments have given some information
a8 to who the beneficiaries are. The
matter is being followed up.

o qwar™ fa¥ : wAd faw g4t
a ag mfrn £ ff fie @77 o svar @
T T A A7 §EA FI7 IHAT |
& oy g § e aY 87 Aew waw
FETaT 1A ¢ 1 q1F & fadm afwafrg
& q3i #Y qurredr & ferar ey fafoim
FTIHW w7 ey A oaf &7

Bhrl T. T. Krishnamachari: In
answer to Shri S. M. Banerjee, I have
mentioned the steps that are being
taken by Government—the usual way
of seeking information, making in-
spections, searches in extreme cases.
I do not know if I quite understood
what Shri Mathur wanted, but, as 1
have said, we have come gcross this
question of bringing unaccounted
money into currency or operation by
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these bogus hundis. We are on the
track of some of these. These are

the methods that are being followed.

oft avgre f&¥ : o aw qer af
o1 ag 7% q@ent wf | fwad fafaw
greaw & for 7oA e mn 27

off TATET HTg W AT fzewe
axi A1 3\ W gy aA & oaf &)

Shri T. T. Krishnamacharl: That
informatiun has been given from time
to time, and if T have notice I can give
the information as on dale.

Shri Hem Barua: May I know if the
attention of the hon. Finance Minis-
ter was drawn 1o @ very inspiring sug-
ges ion made by the Minister of
Parliamentary Affairs, Shri Satya
Narayan Sinha, after his recent tour
of foreign countries, about black
money seeking salvation in architec-
tural projects, designs and structures
in other countries—that was a sug-
gestion meant for the Finance Minis-
ter; if so, what was the Finance
Minister's response tc this inspiring
suggestion?

Shri T. T. Krishnamachari: He has
not taken me into confidence,

il o Wio frid : wal wEIEw A
AN FATA AR qEH QT A& § THE -
qrar am ¢ fw

“All possible steps are belng
taken in the matter.”

& o =g § R o fa fafoss
grIea & W €1 §9 TF H7 wwew
#1 7€ § fs 39 ¥ ara femr gwr g T,
mas qg fram s R aa &
TREs W Al g, A A A AR A
e wxw § A1 wRTC I wW A

Shri T. T. Krishnamachari: | would
not like to be a party to indentifying
this creation of unaccounted money
by only a particular section of the
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poople. Thz steps  that are being
taken have already been enumerated
by me. Nobody is allowed to escape.
So far as disclosurc is concerned, I
think big business houses did not
come in a large way in the disclo-
sures. Mozt of them are medium-
sized ones.

Shrl Vidya Charan Shukla: An un-
usual step was taken by the Gowvern-
ment in promulgating the scheme in
the 1865 Finance Bill about the dis-
closure of unaccounted money. May
1 know if they have any other un-
usual measurcs under consideration
again to be taken for unearthing this
black money and what arc the assess-
ments of the Government about the
unaccounted money still in black
market?

Shri T. T. Krishnamacharl: So far
as the second part of the question is
concerned, gll these are meaningless
because they do not go by a parti-
cular filgure. You can make any
assessment; people say Rs 2,000
crores; you may say Rs. 600 crores;
1 find one responsible person saying
that it is probably about Rs. 200
crores and if so, Rs. 50 crores which
had been disclosed is good enough.
So far as unusual procedures are
concerned, unusual procedures have
to be announced in am unusual
manner,

Shri Indrajit Gupta: Since it |is
widely believed that a substantial
portion of this unaccounted money
may be held in the form of currency
notes of Rs. 100 value, does the Gov-
ernment consider any scheme for
demonetization so that these notes
may be forced to come out?

Shri T. T. Erishnamachari: 1 do
not think it is quite correct to say
that unaccounted money is held very
largely in currency notes. They are
held in the form of stocks, in the
form of property, buildings, etc. In
any event demonetization Is neither
feasible nor would it produce any
results,
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Shri Sivamurthi Swamy: May I
know whether it has been brought to
the notice of Government that before
the Congress Session at Bangalore
some of the big houses were let
loose when they paid contribution to
the congresg session?

Shri T, T. Krishnamacharli: The
information that the hon. Member
gives is wery interesting and I take
it from him.

Shrimat! Savitel Nigam: May I
know whether the hon. Minister s
aware that this scheme has failed
and very huge amounts of money
have gone out of the country
through wvarious placeg in the north
and this scheme has failed as the
Government has not given the
facility of instalment payments of
the disclosed money, and if the
answer is in the afirmative what
new action Is the Government pro=
posing to take to sce that this money
is disclosed and the country gets the
huge amount of money which s
already black money?

Shri T. T. Krishnamachari: To the
best knowledge of the Government,
the answer is In the negative.

Shri Heda: How far Is it true that
most of the persons who revealed
thelr unaccounted money were those
who were involved in the income-tax
litigation and they felt that somchow
the income-tax department has come
to know of it?

Shri T. T. Krishnamachari: 1 am
afraid 1 am g little dunce and I am
not able to understand the import of
the question. If the hon. Member
would clarify it will be good.

Mr. Speaker: I could not listen to
the whole guestion, What 1 could
follow was that a large number of
people who had disclosed their
money were those who had evaded
income-tax gnd they had the fear that
it mav come to light and therefore,
they have disclosed.

Shri T. T. Krishnamachari: I do not
know what the intentions of people
who had disclosed, were.
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Shri Heda: You can find out the
names and see whether they WETE
involved in income-tax litigation.

Shri T. T. Krishnamacharl: We
have given them a promisc that we
will not penalise them but subject to
that promise 1 think they wiil be re-
glstered in the rolls and the - will he
watched.

sfigem W w3ww: ¥ HAT
9t AT e faa faa & 90 o7 e
HTTT AT § WY WTHT U TR T
7 ¥ 7 ferr meddfew a §, feaa
w4t § 1 ¥r fwdy wofr & w7 qv oA
SETT T ST W1 TAT § | WL IO
T g A A R wIA H A

Shri T. T. Krishnamacharl: The
basis of classification adopted by the
income-tax department does not fol=
low the lines mentioneq by the hon.
Member,

Shri D. J. Nalk: Has any black
money gone into  forcign countries?
May I know whether Pakistan has
been having a large amount of Indian
currency?

Shrl T T. Krishnamacharli: All
that I can say is that some of these
things arc probable. In fact I do
not mind disclosing an information
which, 1 think my colleague the De-
fence Minister gave, that even among
the people  who were captured in
Kashmir, we found a certain amount
o! Indian currency. I think [fore-
ign countries do try to get such
an amount of Indian currency
until such a stage that they can begin
to forge them themsslves. But it is
very difficult to say the extent of the
money that has gone. But all  this
happens to some extent. In Hong
Kong there is some amount of Indian
currency.

Shri P. Venkatasubbaiah: In spite
of the concession given by the hon.
Finance Minister. much of tha un-
accounted money could not be un-
earthed; in addition to this, a large
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amount of forged currency is under
circulation. May I know whether the
hon. Finance Minister will be gble
to assess the situation as to how far
this is affecting the economy of our
country?

Shri T T. Krishnamacharl: I do
not know about the first part of the
question. About the second part of
the question, I cannot admit that any
large amount of forged currency is
under circulation. We hear rumours
here and there and it must be said to
the credit of the State police that in
most of the cases they are unearthed.

oft @) qredy : § g AT SEar
g #m f& adm a6 weATw
F qer &, fs fomr uv qarh & weew
H s Fave, wfawt st g et
* g9 W qa7 AT &7 W ¥@r 6§
xfrarama faear ma 7wyt vt qan ST
@ e =% ara foxr ua & ar adi ?
Shri T. T. Krishnamacharl: As I
said, about every person who is likely
to have undisclosed income, we make
an attempt to get information,

st wow_ qman : et gl ¥
ST AT waT | oRET e £ At
foaeram

ol gww wr wgum : frr sfadi
¥ gzt erar wrIr aar, & A A ke
HEYT ATATT ATEAT

oft gemenire  Tew) : TA SR &
fetua & fa¥wi & 917 & @y § Ay
wdl fa 561 ot 7 T, A oW K
WA 7 § 5 W 39% 9w ga wwe
¥ g &t WA wray § fE v a9
H ¥% 57 w97 & ol v & o
7 T¥TT & uF w1 fadewn & WAk H
ezl ok g, nwmfm v
wn 7w & wfaforr s adT o araegr
1wt § fe ST § g7 ST "A
mifenwmasiagfmdrdmrag?
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Shri T. T. Krishnamachari: Sir, the
translation, I think, has not been
Eood; because 1 am sure that  the
hon. Member speaks so clearly, and
it is not correctly translated. But,
nevertheless, I woulg like to say this.
‘There is a lot of exaggeration regard-
ing the amount of money that goes
abroad. I have been told—] think one
hon.‘ Member said here in the last
session—that hundreds of crores have
gone. If hundreds of crores of moncy
has been withdrawn from circulation,
we would see the effect of it.

That certain amounts are going, the
evidence for that is provided by the
fact that we seize the money, Indian
currency, being taken by a few peo-
ple wha are going abroad. A con-
stant watch is being kept on this kind
of thing. But the evader is always
there, and he has always got ways of
evading. But I can give the hon.
Member this  assurance, that the
amounts that are mentioned in the
newspapers nd other places are
considerably cxaggerated.

Delhl Water Supply
4+

( Shri Surendra Pal Singh:

Shri Bibhutl Mishra:

Shri K. N. Tiwary:

Shri Yashpal Singh:

Shrl A. N. Vidyalankar:

Shri Rameshwar Tantla:

Shri M. L. Dwivedl:

Shri 8. C. Samanta:

Shri Subodp Hansda:

Shrl P. C. Borooah:

Shri R. S. Pandey:

Shrimati Saviirl Nigam:

Shri Onkar Lal Berwa:

Shri S. M. Banerjee:

Shri Hokam Chand
Kachhavalya:

Shri Bade:

Shri Brij Raj Singh:

Shri Naval Prabhakar:

Shri Hem Raj:

Shrl P. R. Chakraverti:

Shri Heda:

Shri Basappa:

—_—
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Shri Karnl Singhji:

Maharajkumar Vijaya
Ananda:

Shri Shree Narayan Das:

Will the Minister of Health be
pleased 1o state:

(a) whether il ig a fact that during
the months of May and June thiv
year, there was a major breakdown
in the water supply in the Capital;

(b) it so, the causes of the shor-
tage;

(e) the immediate steps taken by
the authorities at the time of the
crisis to alleviate the sufferings of
the people; and

(d) the long-range measures which
Government propose to take to meet
the problem of water shorlage in
Delhi?

The Deputy Minister in the Minls-
try of Health (Shri P. S. Naskar):
(a) No, Sir. Shortage of water was,
however, experienced in June, 1965
in certain areas In South and West
Delhi.

(b) The main cause of the shortage
is the marked increase in the demand
of water due to phenomenal increase
in the population of Delhi and peak
load demands of the summer season.
The shortage was temporarily accen-
tuated on the 2nd and 3rd June, 1965
due to a leak in one of the raw waler
conduits,

(e} The wark for the repalr of the
leak was taken in hand by the Delhl
Municipal Corporation immediately
as the leak was noticed on 2nd June,
1965 and completed by 4 a.m. on the
next day. During this time. the
water supply hours were restricted
and water tankers were sent to the
affected areas to meet the local
shortages. Normal water supply was
restored on the 4th June, 1965,

(d) A statement s laid on the
Table of the Sabha. [Placed in
Library, see No. LT-4585/65]
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Shrl Surendra Pal Singh: I3 it a
fact that in the beginning of May,
whatever quantity of raw water was
required by the Delhi authorities
from the Punjab Government, the
same quantity was released in the
Jammuna almost immediately and it
was considered by the experts at that
time that the quantity was sufficient
for the capital's needs, and, if so, may
we know why this extreme shortage

of water took place subsequent to
that?
Shri P. 8. Naskar: 1 have already

answered that on 2nd and 3rd June,
there was some leak in one of the
main pipes near the Wazirabad head=-
works. That is why in certain parts
of Delhi the supply was stopped for
the repair of that leak. Only on
these two days there were difficulties
in certain areas and we restricted
the supply. Laler on normal supply
was restored,

Shrl Surendra Pal Singh: In re-
gard to the two schemes of water
augmentation mentioned on page 2 of
the statement—the tubewell scheme
and the combined  water-supply
for Ghaziabad and Shahdara area—
may I now if it ig a fact that whereas
the Delhi Development Authority
and the State Governments concern-
ed are very keen to implement these
two schemes, the Delhi Corporation
is opposing it tooth and nail? May I
know the grounds on which the
Curporation is opposing these two
schemes?

The Minister of Health (Dr. Sushila
Nayar): We are not aware of any
opposition to these schemes; they are
still in & tentative stage. They are
being discussed and they have not
been finalised. That is why they
cannot be taken up at this stage.

Shrl Surendra Pal Singh: Is the
Corporation opposing them or not?

Dr. Sushila Nayar: The question
of opposition will arlse when the
schemes take some definite form. At
present, they are too nebulous for
anyone to oppose them.
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st foufa fy: weag oY, &
1952 & Wty 977 % #va< # ol g Wt
w4 52 ¥ AT § ) W g W dET
aman & 6 faest & aeT 3t F4Y &1 e
& 1 o we & fAg A & o s
Tl S 2 | WY W i 2 o @
fi& Pt ®1 &E F qr fwTe S g,
afww faeeft 7 wTC e A Y
faviT = & | W wTE & g #E
i g & s i @ wT o
frrem @& | faeelt # 19 dew argy
e e & F%1 9T 8, |\ FEay
AT w0k 4 & fag 33 w1 o ghaam
af g wwan 7ot oft a1 iy oft & oy
@ T §, T WA & A A v @
Y WA g wrfg o

o gairen Arae : o, faeft
arft # 0 § I I FES & | TAR
WTH! §TH T AT agrar WY T, e
Foraeft o & oo ot AGY qgT AE
g g am faegw go & | w& WA
wrew i & aeft fems w geme
21§ & ) wmaE I ww g e o
v g9 6 fafags dwa quft ofm &
v e sc 2 @ &) A ew
FTE AHA F WET W O G F 1w
TEY wEAr AT | € AT T e oy
gragias e @ agr aw . . .

oft erRTwerT | T A, 3O oW
SqAEqT W1 qATT R |

WWR WENWW : §H H sEedr &9
T T | W9 &5 AT, FART dAH AT
T sifae

Mo geften amae: =fiwe & & oF
fostaw &1 WY e 97 7@ T AT
¥ fory s oot &7 wrt et e e &
T ot 37 &t ¥ §S ey Awfew
frar &, W ¥9 A UF G Awfae &
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ff @ & ot # a0
W & W=7 O fre wwan & awi @
w&T qTE

weaw wEYRq - AT St 6T o
T AT FT AW § 7

oft TRy B wE g R
i wra oy st & wreer i qgw feeft
% g% ¥ o aga woeT qrT Fraar
o s o frwerar 3, Aest & arlt
frwear & 1 Bfes ot dar 3o fra
aran ¢ fr feedlt & woftwr & o oW
T 13 & Amaw A @ aft e
#dY wgrEar ATF A1 qET ¥ gAY WA
qrt o & fare & 3 w1 o2 faarar
AT ¢ | gt 9% gar wew Iae faar
e ¢, ag A faar s, ot S st
w o E

weuw WEWY : WA A% 670
IAT GAT ALY AT | 9T {AS A1 W
SIOR] 48 W £TA K1 ASTA 7 FAT0
IFA wgr fe ot & fag zgw 4w
&y g &, 34 & ae faere w7 fear
ot T & | WA o G ot g, AR
& teAaT § o1 aen § o §8 A
wT arT T § A I & v oA
o7 %A | AT TTATR & amAa o e
% z7% 4 §, A TEW O 9 &
aroe T2 ¥ | Ty Oz ¢ fe s oTewr
et ag wraw & R & ofew
TATAT AT HEAT & | CAR STAFGT FT 97
wgr oAmET & 1 W e H &

st cHEER ;o e # g,
wa it 7y et fear s
FRT ¥ agF weer o WA § ) aw
sl Wt daros aer a9 smy &
g Ot dreT o1 T3 E | WTTEY ¥ E
AR ¥ AT AT B Ae k) Sfer
2T avT § Avr ® A A A "wn
2
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Shri Bamappa: Is it a fact that
there is a lot of misuse of drinking
water for gardening purposes; if so,
may I know the extent of it and
what gteps have been taken to pre-
vent such misuse?

Dr. Sushila Nayar: I believe no
substantial amount of drinking weter
is used for gardening, for the simple
reason that it is very expensive to do
g0, If there are certain areas where
it may be used, efforts are being
made to check it and the Housing
Ministry is also looking into it

& wmft oft & o fadew w1
fE 60 mrwr A== T W O g A
g srdr & awd 2 K
o), %€ wor ot & @@ ww oA
L&

W WEWY AR A AT T
¢ x 2% AR Wt g wr e el
w1 wafeezy aeT ol fomar o oy
e it f&T AgAT § o
o ag @At ¥qi AfY awrd i dry
¥ fam &Y A1 ¥ & w7 37 w1 mirfar
¥ fa A far wwar &

Wo Qeitwr AU AP A gETT
Ty & faam & ax gwTE g 7 W €A faor-
qni & "R TE & W1 W o A
& o favror w1 4 37 & A o ag
#aTy AW gar | oy o 0w angew
¢ o o7 farwre fem wmgr

o owow fey ;o7 wET B oW
faiTaw 91T T, YrHET TAT IET A wAY
fegd & e & fe qf arvwd @ fe
fare=dt TraravT & A e ST B ot
foxft way 72 @ o fir 7 61§ Aa-
Tl w1 ganw &, A W oA yram
fe orft 1 998 AL 7 A% Ten
A1 AT W17 I A% Ta1 oFfT AT ¥
d5 T 7 fe e A Aredft
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®Y & £ TR 8 A1 & e 'y
g fr sz &7 ) fgd qr R 3
Far wwe e & 7

o gritwr AmT: A,  wA-
g a7 FdE w1 @A @ @
A ¥ @1 I & AW § IE 5O T
gar & 1 TreeT AT & oy fran @ fs
ALAT & qrd; ¥ a7 g W oA
oTH W TIAT ¥ AYem ¥ Afwa war
Caic i aticil el A A O
ny wT & Farv w7 F A wwan
st gfagrdat vt g 39 Pnfed
I TR 1 TR & ueman IgE A
=0 Tivg a3 %1 mew AT R, W
qr fa=me gy vzr &

Wt amamm fag . wT wrE I
ng g ?

Shri 8. M, Banerjee: In his first
reply the Deputy Minister staled that
there was shortage of water in the
month of June 1965. I want to know
whether hig attention has peen druwn
to the acute shortage of water in
South Delhi, especially in Vinaynagar
und other places, where water 15 not
availa'le even for an hour, 1 would

like to know what steps have been
taken to have improvement there.

Dr, Sushila Nayar: No, Sir; there
was some complaint earlier.

Shri 8. M. Banerjee: Even today
there is complaint.

Dr. Sushila Nayar: With improve-
ment in presure in different parts,
the situation has been considerably
relieved.

Wt wo WMo frmdh : dwT # Wt

74 W1 awg § oAt aga s ¥ ad

EARGE AR e oIF AL

dwT w1 &% TEa % fao e Ao

fogy o1 @ b ?

o Ywien mux : sitw, §8 F fod
Wy wT A mEditsw
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9T F9 A Foaramad o At A
TR AT amam AT W 2 fam d
f fefigegma & sarer agfegm 21

ELC |

Dr. L. M, Singhvi: 1 would like to
know as to what is being done to
increase and improve the pressure
throughout the duration of the availa-
bility of water, The difficulty is that
pressure of water is not envugh and
the duration is very short in varwous
parts of Delhi. I would like to know
what is being done to improve the
situation.

Iir. Sushila Nayar: 1 have already
given the answer to that.

Shri A. N, Vidyalankar: With re-
ference to the answer to part (u) of
the question, may [ know how the
Government has ascertained the fucts
and whether the statement regard-
ing the extent of the trouble and
duration of the trouble is not an
under-statement?

Dr. Sushila Nayar: No, Sir. My
hon. colleague has given the exact
timings. On the 2nd June in the
early morning at about 1.30 or 2.20
am. the leak was detected, lmme-
diately the staff went there. When
the water level receded they started
the repair work, which was com-
pleted by 4 am. on the 3rd. Water
was released on a limited gscole,—
instead of 4 cft. it was 2 ¢ft.—on the
3rd. Op the 4th the supply became
normal,

oft arwer sraree : ofeefy feeft &
o w71 e 1R & o A acrd
21w & 1 & aferdt faeelt & g g s
fREgfi S e agiarag & %
qil #1 aoErt & §E ST W w7 fadr
wy § & for Y A= 7 oelt gl
LR EC R o
Shri P. 8. Naskar: It is a fact that
watcr supply is not up to expecta-
tions in West Delhi in sumer months.

But | would appeal to the hon, Mem-
ber to see that water is not wasted



860 Oral Answers

in the public hydrants. It looks as
if it is nobody's business to close the
public tap and water continually
flows and is wasted. I would
appeal to the hon. Member to ensure
that at least in his area this does not

happen.

ol gew wx wgww ;W AT
wgrEg &1 qar g fe o g E
farlt § 7A4Y W1 OF IgA A9 AT
g9 97 1 I AT OF qEA qgd g
ot i ¢ar o, e oy frmelt | wwmT
 yrH ary § Afew 16 Al & Qo
w1 ot @ owrdr wfearE g,
w1 AT ®) qr 7Y fam AY ag AN
Aot g€ = w1 ' owrer 7
gt & A A wwT & wT e fres
# qrft i3 & Feg Y Frsan | wa
#1 qar a7 fF o1 wfos am fair &
T & wTA o E A T A & oA
®Y sgaeqy v Teet ot wfgn o
& srrer s e an 04 €0 sy
wrag  wfuwifagt g & of & 7

¥to gt amae : form €l A ag
featazo w¥ar famar a1 38 %1 5w a1q0
aYy & Zud ot & it wifgw &

o gow we wgaa X0 T
IAT TTE AGS 9T |

MR AEWT WY ® EANTH
g ga & firer w0 w7 B wifgn ar

ot gen wox wgary : g fri

o fr yax &hr age & foeslt 7 g
SIAT 9T W AT § AT 9T v
at fr o ot #1 3 ® fom oames
KA9TH & ) X g A 7 397 f2ar

ag w1 FeT A b
Bhri Karnl Sknghjl: In view of the
rapid expansion of Delhi, may I know

why Government does not propose
ensuring adequate watler suplies be-
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fore new townships are allowed to
spring up?

Dr. Bushily Nayar: It is being
done. Efforts are also being made to
co-ordinate water supply with the
coming in to existence of new
colonies. As the Deputy Minister has
stated, there has been some talk on &
joint scheme for Gaziabad and certain
parts of Delhi. All this iz being taken
into consideration.

ot gesfamm www ;o feelt MR
i wpA WAt w1 wE § T g
Wit 7 ¥ ga fo wd A faoei &=
B § oY weit AT €7 wAY qedfr
w1 7R & w1E o) Ebwrefia g
Aqre %1 ¢ fum & f faeet g & fag
sfaa sgaeqy g 7% 7

o gl Arme @ A g AR
wT #1 QA g af ) W w9
€n =Sz 7 o gf 4

Special Aodit Report on Orlssa
Government transactions

+

ops, J Sbri Hari Vishou Eamath:
"1 Bhri C. K. Bhattacharyya:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question Nos, 968 and 887 on
22nd April, 1985 regarding the special
Audit Report on the transactions
between the Orissa Government and
the Orissa Agents, Kalinga Tubes ana
Kalinga Industries and state:

(a) whether the Audit Reporis
within the meaming of Article 151(2)
of the Constitution have been trans-
mitted to the Governor of Orissa for
beirz laid before the Stale Legisla-
ture;

(b) if so, when they have been so
laid;

fc) if mot, the reasons fo: the

delay; and
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{d) whether the reports will

laid on the Teble of the House?

be

The Minister of Planning (Shri
B. R, Bhagat): (a) Yes, Sir.
(b) and (c). The Orissa Legisla-

‘ture has not met since the Audit Re-
port was received by the State Gov-
ernment. The Report has not, there-
fore, been laid before the State
Legislature so far.

(d) No, Sir. The Audit Reports on
the Accounts of State Governments
are not laid on the Table of the
House.

Shri Harl Vishnu Kamath: Has the
Minister's attention been drawn to a
statement by the Leader of the Oppo-
sition in the Orissa Legislature,
charging the Government or the
Governor with unconscionable delay
in summoning the next session of the
Legislative Assembly of Orissa, and
to another report in the Orissa press
just a couple of days ago to the effect
that the Orissa Government is apply-
ing either persuasion or pressure on
the Comptroller and Auditor-General
to soften or amend some of his
remarks in the report and, if so, are
there reasons to believe that the
Government of Orissy is deliberately
stalling the presentation of the report
to the Legislative Assembly because,
ag I am reliably given to understand,
the remarks and strictures in the
report are even morfe damaging to
Mr. Biju Patnaik and Mr. Biren Mitra
than the CBI findings were?

Mr. Speaker: How can the Cen-
tral Minister answer this question?

8hri Harl Vishnu Kamath:
are reasons to believe......

There

An hon. Member: It is not correct.

Shri Harl Vishnu Kamath: Are
you the Minister to reply? Wait for
some Years . . . (Interruptions) Sir,
why don't you pull him up?

Mr.
that.

Speaker: He should ignore
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Shri Hari Vishnu Kamath: You
pull us up and you do not pull them
up.

Mr, Speaker: He has put the ques-
tlon.

Bhri Hari Vishno Kamath:
meantime, he butts
business to do that.

Mr. Speaker:
question to put?

Shri Harl Vishnu Kamath: Has
their attention been drawn to the
press reports?

Shrl T. T. Erishnamachari: There
were three different questions involv-
ed, I wil] answer one,

Mr. Speaker: He may answer only
one, that is, as to whether his atten-
tion has been drawn to these press
reporis.

Shri T. T. Krishnamachari: T would
like to say one thing in regard to the
Auditor General being pressurised.
The Auditor General is a very strict
man. Even informally he did not
tell me anything. He said, “The
Government of India has nothing to
do as to when I submit the report”.
He only gave the technical position
which I placed on the Table of the
House on the last occasion. The
House should certainly support the
Auditor General who is a person who
will not be pressurised at all.

In the
in; he has no

Has he another

In regard to another matter, 1 have
not seen the reports. Even if 1 see
them, I am practically in the same
position as the hon. Member to be
able to influence it one way or the
other.

Shri Harl Vishon Kamath: May I
know whether it is not possible, as a
special case, because the Orissa
affairs were made known to the out-
side world through the CBI Report
laid on the Table of the House......
(Interruption). 1 am proud of that,
What have you got to say? I did lay

Mr. Speaker: I would request him
to put his question.
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Shri Harl Vishou KEamath: [ wel-
come the interruption, but 1 will hit
back. You pull me up, but you may
pull him up also.

Mr. Speaker: He is putting a ques-
tion. He should not express his
pleasure by getting angry.

Shri Harl Vishou EKamasth: Why

should they express something? Why
can't you pull them up?

Shrl Hanumanthalya:
appreclating you.

Shri Harl Vishng Kamath: There-
fore, I am appreciating the Interrup-
tlon.  Because the misdoings of
Mr., Biju Patnaik and Mr. Mitra
were mude known to the out-
side world by the C. B. ]. Report
which was laid on the Table of the
House, by your leave, ls It not pos-
sible, as a special case, for the
Finance Minjster to tell the House
whether the list of those reports
could be conveyed to the House, If
not today, at a later date?

Shrli T. T. Krishnamachari: That
is not within my purview. It is with-
in the realm of the responsibility, if
there is any, of the Home Minister.

Shrl C. K. Bhattacharyya: 1 would
like to know whether the Filnance
Minister has any idea about the rc-
commendations that might have been
made in the report, If he says ‘No',
I have nothing more to ask.

Shrl T. T. Krishoamacharl: No,
Sir; 1 have no idea at all.

Reduction n U.E. Bank Rate

+
( Shri Bibhuti Mishra:
| Shri K. N. Thwary:
Shri P. R. Chakraverti:
Shri P. C. !lu-h.

They are

Shri S. C. Samanta:
Shri Subodh Hansda:
Bhri Yashpal Siagh:
Will the Minister of Finamce be
pleased to state:
(a) whether it s &
880 (Aiy LSD—2.
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British Bank rate has been reduced
by 1 per cent by the UK. Govern-
ment in June, 1963; and

(b) if so, its reaction on the Indiam
economy and investment?

The Minister of Plannig (Shrl B,
R. Bhagat): (a) Yes, Sir.

(b) The effects of this measure vm
the Indian economy as at present
are llkely to be negligible.

wt fgfn for - 2 gy e & fie
frmds kgt an &
e W wraT oy § o o agt e
&3 ¥, 37 ©1 o Frws & arar gy o
tiwraogamaw g ?

oft Wo To Www : ATHT AT T THAY
¥ 1 o = frmem §, M oIw gwa Y
&% 7z g §, 79 Y a7 & ok fer
amr ko

ot fagfr frar : o7 ag et} s
x Yz wz ark ¥ agt ¥ qrfan) W
s @ frer o § o e &
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oft w0 o Ay : ivfy AT AT K
wlt wvit car off g § iR wore At
gt o oag agt & qener
AT §Y AT N E, A1 59 A7 agt
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Bhri P. B, Chakraverti: In the con-
text of the financial stringency, ape-

fact that the cially with regard to foreign ex-
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change, does the Government pro-
pose devaluation of the rupee?

Shri B. R, Bhagat: The Finance
Minjster has discounted the idea. I
think the guestion does not arice.

Bhri P. R, Patel: The Bank Rate
has been reduced in Great Britain,
but the Bank rate of interest in our
country is about B per ecnt and the
market rate comes to 18 per eent.
1 want to know whether the cost of
production in our country would be
more than the cost of production in
Great Britajin and we could not send
our goods outside the country.

Shrl B, R. Bhagat: 1 do not know
where he got the flgures 9 and 18.
The Bank Rate, after reduction, is 6
per cent at both the places.

Shr| D, C, Sharma: May 1 know
whether India, belng a member of
the Commonwealth, was consulted
formally or informally before the
Bank Rate was reduced by the U. K.
Government and if nof, what are the
obligationg of being a member of the
Commonwealth?

Shri B, R. Bhagat: No obligation in
this respect; mneither Government
consults the other.

oft wo wio fyddt : & ag wren
wmEfF Mmoo ke AT w
o &% WO wrofrn Y 9T 9y wET
e ¢ fe & 77 @i & gareie &
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Shri Sham Lal Saraf: The control of
bankers' money is understandable.
But in a developing economy as we
have in our country, is the Govern-
ment aware that, for legitimate pur-
poses, money has become scarce and
if at all it is available, it is dear.

Shri B. R, Bhagat: It has nothing
to do with the going up or coming
down of the Bank Rate in England.

Shrimatj Ramdualarl Sinbha: May X
know whether it is a fact that, du-
ring this period, there has been im-
crease in the rates of Indian banks
and if so, why it was not possible to
allow a proportionste reduction in
the transaction of Indian banks?

Shri B, R. Bhagat: We are not
governed by the rates of U. K. Bank
Act. We have our own independent
judgment. We do it for our own
economic considerations. It is true
that recently the deposjt rutes of
Indian banks have gone up.

Separate Plan for Agricultare

Shri Vidya Charan Shukla:
Shri R. 8. Pandey:
o8 Shri Rameshwar Tantia:
*9 Shri 5. C. Bamanta:
Bhri Bibhati Mishra:
Shri K. N. Tiwary:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 579 on the 2Sth
March, 1865 and state:

(a) whether Government have com-
sidered a separate plan for agricul-
tural production both at the Central
and State levels in order to give more
impetus to the agricultural produe-
tion; ’ )

(b) if #o, its salient features; and

(c) the final decision of Goverm=
ment in the matter?
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The Minister of Planning (Shri
B. B Bhagat): (a) to (e). It is pro-
posed to prepare a separate publica-
tion entitled “Agricultura] Develop-
ment in the Fourth Five Year Plan.
1966-71".  The State Governments
have been asked to make the details
available for the purpose. A tentative
table of contents of the proposed pub-
lication is placed on the Table of the
House, [Placed in Library, see
No. LT-4566/65].

Shrl Vidya Charan Shukla: The
table is not available along with the
statement. It has not been given to
us.

Mir, Speaker: 1 shall find out then.

Shri Vidya Charan Shukla: May 1
know if the Government of India
have fixed up some guiding principles
or directives for the framing of this
agricultural plan? If so, what are
those guiding principles or directives
which have been fixed for prepara-
tion of this plan and have they been

. communicated to the State Govern-
ments?

Shri B. B Bhagat: The State Gov-
ernments have been asked to give
full details of their scales and pro-
grammes covered wunder various
heads of Agricultural Development.
Also details about other programmes
like major or minor irrigation, rural

power develop t, fertiliser re-
quirements and other industria] in-
puts required to fulfil those pro-
grammes have 1o be given. The Table
of Contents gives all the details. 1
am sorry if my hon. friend has not
got a copy of the same.

Shri Vidya Charan Shukla: T want
to know whether any gulding prin-
ciples have been laid down by the
Planning Commission, and if so, what
they are.

Shri B, R. Bhagat: It is difficult to
give all the details, but broadly the
Table of Contents specifies 32 heads
under which these details have to be
given. And as 1 said, broadly, all the
schemes and programmes for agricul-
tura] development during the Fourth
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Plan period have to be given along
with the other requirements in re-
gard to agriculture, whether it be
man-power requirement or material
requirement or industrial require-
ments and so on: these have to be
provided in an integrated way.

Mr. Speaker: The Question Hour is
now over. Next item.

Shri Flem Barua: Could you plense
ask the Health’ Minister to answer
Q. No. 997

Mr Speaker: 1 canpot ask her to
reply. It is for her to make that

request.

Shri Hem Barua: May I appen] to
the hon. Health Minister to reply to
Q. No. P9 relating to gastro-enteritis
in Assam?

—

Mr. Speaker: 1 am sorry. We s_hnll

now take up the Calling-attention-
notice.

WRITTEN ANSWERS TO
QUESTIONS

Gastro-Enteritls In Assam

{ Shri P. C. Borooah:
| Shri Flem Barua:
| Shri Yashpal Singh:
| Shrl Hakam Chand
N ] Kachhavalya:
”. Shrimat! Jyotsna Chanda:
Dr. Saradish Roy:
Shri R. Barua:
Shri Madhu Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that ga;tru-
enteritisicholera took a heavy toll of
life in recent months in the Eastern
Zone particularly in Assam;

{b) if o0, the total number of
deaths on this account since May,
196% in that region as a whole and in

Assam; and
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(c) the action taken by Government
in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The total number of deaths on
this account for the period May to
end of July, 1966, for the region as
a whole was npproximately 2,150 out
of which 808 deaths occurred in
Assam. Of the total number of 2,150
deaths the figure for Orissa of 9
deaths is till July 24 and for Tripura
of 4 deaths s til July 3.

{c) No Centra] assistance has been
sought for by any of the States in the
Eastern Zone except Assam, Imme-
distely on hearing about the out-
break of Gastro-enteritis in Kamrup
District of Assam, an Epldemiological
Team from the All India Institute of
Hygiene and Public Health, Caleutta
was deputed to Assam for making the
necessary investigations. In addition
to this, two medical officers from the
Infectious Diseases Hospital, Cal-
cutta, have also been deputed to
demonstrate to the Medical Officers,
particularly In the two heavily in-
fected districts of Kamrup and Dar-
rang, the modern methods of treat-
ment of cholera, Another team con-
sisting of one Medical Oficer with
ancillary staff from the Cholera Re-
senrch Centre of -the indian Council
of Medical Research, Calcutta also
procecded to Assam to Investigale the
exnct cause of this outbreak. The
Director, Central Bureau of Health
Intelligence also went to Assam on
99nd June, to help the team and 3l¢
to investigate Into the cause of the
outbreak of this disease. 15 lakhs
doses of cholera vaccing have heen
supplied to the Government of Assam
during the months of June ond July.
1963,

Prefit from Public Undertakings

r Shel 8. C. Samanta:
N J Shri Sobodh Hansfa:
100. & pr, P. N. Khan:

151"! M. L. Dwivedi:

Will the Minister of Flnance be
leased lo state:
pe“) whether it 1s a fact that the
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overall percentage of profit from all
Public Undertakings in the country is
only 2 per cent of the total invest-
ment of about 1,780 crores till to
date;

(b) whether any survey has been
made to find out the reasons for the
low profit; and

(c) if so, the reasons therefor?

Thes Minister of Plaoning (Shrl
B. B Bhagat): (a) An overall per-
centage of this type is somewhut mis-
leading as about forty per cent of the
investment is on projects under con-
struction, expansion schemes yet to
be completed and promotional and
developmenta] undertakings which
are not profit making, If these are ex-
cluded, the gross profit In 1967-64
works out to 42 per cent of the in-
vestment.

(b) and (¢). The position was sur-
veyed in the Annual Report on the
working of Industrial and Commer-
clal Undertakings of the Central Gov-
ernment for the year 1963-84 piesent-
ed to the Lok Sabha on Oth March,
1965,

LMF. Delegation’s Visit to Indla

Shri D. C. Sharma:
Shri R. S. Pandey:
| Shrl Rameshwar Tantia:
| Shri Yashpal Singh:
Shrimatl Tarkeshwari Sinha:
Shri D. D. Purk
Bhrl P. R Chakraverti:
Shri P. C. Borooah:
. Shri Heda:
| Shri Tridib Eumar Chao-
L dhuri:

*101.

Will the Minister of Finance be

pleased to state:

(a) whether a three-member dele-
gation of the International Monetary
Fund visited India during the second
week of May, 1965 to hold discussions
on Indla's foreign exchange and
balance of payments problem; and
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(b) if so, their findings and the out-
come of their visit?

The Minister of Planning (Shrl
B. R. Bhagat): (a) Three officials of
the International Monetary Fund
visited India in May, 1956 to have
consultations with the Government
of India under Article XIV, Section 4
of the IMF. Articles of Agreement.
These consultations are specifically
directed towards an appraisal of the
need, or otherwise, for the mainten~
ance of restrictions on payments and
transfers for current in‘ernational
transactions.

(by Under Article XTV, Section 4
of the LM.F. Articles of Agrcement
already referred to, it is open to the
Fund to point out that “conditions are
favourable for the withdrawal of any
particular restriction or for the gene-
ral abandonment of restrictions....".
The International Monetary Fund has
not made any such report.

Water Pollutlon Control Board

Shrl Shree Narayan Das:
Shrimati Ssviktri Nigam:
Shrl 8. C. Samanta:
Shri M. L. Dwivedl:

SBhri Hem Raj:

Shrl A. K, Gopalan:
Bhri Madhu Limaye:
Shrl Ram Sewak Yadav:

*102

Will the Minister of Health he
pleased to refer to the reply given to
Starred Question No. 1214 on the 6th
May, 1985 and state:

(a) whether the question of setting
up of Water Pollution Control Boards
at the Centre and in the States has
been considered as recommended by
a Comrmittes of experts appointed by
the Dnion Government; und

(b) if so, the result thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) It has since been decided that
Central legislatjon on the subject

Written Answers =

should be under.aken by a single law
embodying as far as possible the pro-
visions suggesied by the Committee
in the draft Central Water Pollution
Control Act and the draft State Water
Pollution Control Act, which envi-
sage the establishment of a Central
Water Pollution Control Board as well
as State Water Pollution Control
Boards,

Family Planning

[ Sbri Hem Barua:
| Shri P. R. Chakravertl:
Shrimat! Savitrl Nigam:
Shri M. L, Dwivedi:
Shri 5. C, Samanta:
Shrl Subodh Hansda:
Shri Kindar Lal:
| Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
| shri Karnl Singhji:

Will the Minister of
pleascd to state:

Health be

(a) whether Government's attention
has been drawn to a report that in
British Family Planning Clinjcs a
simple method of contraception, n
‘loop’ costing 2d. only is used and
that is producing exceptionally fine
results; and

(h) if so, whether Government have
examined the possibility of introdue-
ing it in their Family Planning
Clinics?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). It is not clear
which particular report the Membeérs
are referring to. Presumably, they
are referring to the use of LU.C.D. by
the International Planned Parent-
hood Federation in their clinics. If
80, the use of this device hag already
been included in our Family Planning
Programme and special emphaosis s
being given to ity propagation. A spe-
clal Family Planning Information
Week to propagate the use of this
device was held from the 15th to the
21st July, 1985, which wag very suc-
cessful.
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Capitation Fees

[ Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:
*104 Shri Raghunath Singh:
J| Bhri Vasudevan Nair:
| Shri Warior:
| Shri Prabhat Ear:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a re-
gular practice iy growing up .i”
difffferent regions to charge capitation
fees from students seeking admission
in medical colleges;

(b) whether the Central Govern-
ment has advised the Stafe Govern-
ments 1o discourage the schemes of
starting medical colleges relying on
the abnormal charges made in
manner; and

(¢) whether a survey has becn
made to find out the financial resour-
es of the medical colleges already in
operation and those which are in the
offing?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of
India are awarc that certain private
medical colleges in the country have
been charging capilation fees for ad-
mission.

(b) Yes, Sir.

(¢) No, Sir. However, some infor-
mation regarding financial resources
of certain private medical colleges
was collected by the Committee ap-
pointed by the Government of India
to examine the working of the private
medical colleges in the country. The
Universities generally examine, inter-
alia, the financial position of an insti-
tution when it applies for affilistion
andjor permission to start a course.

Central Government Health Scheme

Shri M. L. Dwivedi:
*108. Skrl 5. C. Samanta:
| Sbri Sebodh Hansda:
Will the Minister of Health be
pleased to state:
(&) whethty Government have con-
sidered the question of extending
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the Central Government
Scheme all agver the country;

Health

(b) if so, the difficulties, if any, in
this regard;

(e) whether the proposal for ex-
tending this scheme to the members
of the public all over Delhi has also
been considered; and

(d) if so, the main features thereof?

‘The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Central
Government Health Scheme has been
extended to Bombay with cTect from
the 8th November, 1863. It js also
proposed to extend the scieme O
other major citics in the country
namely Calcutta, Madras, Nagpur
during the Fourth Plan period. The
desirability and feasibi ity of exten.
sion of the Scheme to Central Gov-
ernment servanis stationed ot Alla-
habad, Hyderabad and Amritsar is
also under consideration. Due to the
limited resources available, the ex-
tension of the scheme to all areas
will have to be done by stages.

(¢) At present members of the
general public residing in areas serv-
ed by eight Central Government
Health Schemes dispensaries, namely,
Lakshmibai Nagar, Moti Bagh, Kid-
wai Nagar, Andrews Ganj, Chanakya-
puri, Constitution House, North Ave-
nue and South Awenue are covered
by the scheme. The extension of the
scheme to the members of the gene=
ral public in the other areas will be
considered in the light of the avail-
ability of necessary funds and per-
sonnel.

(d) A copy of the scheme as ex-
tended to the members of the general
public in Delhi is laid on the Table of
the House. [Placed in Library, see No.
No. LT-4587/a3].
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Penslons

[ Dr. L. M. Binghvi:
“106 { Shrimati Savitrl Nigam:
Bhrl 8. C, Samania:
| Shri M. L. Dwivedl:
Will the Minister of Floance be
pleased to state:

(a) whether Government have re-
eently considered the possibility of
substantially recasting the pattern
and quantum of pensions with a view
10 relate the pensioms of thosein re-
tirement to the level of pensions cur-
rently granted for comparable grades
and length of service; and

(b) whether the present scale of
pensions is considered highly inade-
quate by Government particularly in
wiew of the extremely high cost of

living?
The Minlsier
B, R. Bhagat):
(b) Pensions are based on the pre-
vailing salary scales in fixing which

Government is expected to take Into
account all relevant factors,

Electronlc Computers for LIC.

[8hri Sarendranath Dwivedy:
Sori Indrajit Gupta:
Shri 8. M. Banerjee:

Finance be

of Planning (Shrl

(a) No, Sir.

107,
Will the Minister of
pleased to state:

{a) whether the question of in-
troduction of Electronic Computers in

the Life Insurance Corporation has
been finalised;
(b)  whether Government have

examined the utility of the machine;
and

(c) whether it will have an adwverse

effect on the employment potentia-
Iities of this country?
The Minister of (Bhrt

W K. Bhagat): (a) Yes, Sir.
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(b) It is for the Corporation to
examine the utility of the machine.
They have done so, and are satisfied
on this point

(c) The machine is being introduc-
ed to render speedy and efficient
service to the growing number of
policy-holders. The Corporation has
assured the employees that this will
involve no retrenchment. As regardse
the effects on employment potential
they are not likely to be substantial,
and are outweighed by the advantages
thereof.

Foreign Exchange to Studenis golng
Abroad

( Shri Indrajit Gupta:
108, J Sbrl Yashpal Singh:
" 7| Shrl Basappa:
Shri Ram Harkh Yadav:
Will the Minister of Finance be
pleased to state:

(a) whether restrictions on foreign
exchange for Indian students seeking
admission to Institutions abroad have
recently been further intensified;

(b) the effect of thess restriclions
on those who have already seceured
admission for the coming academic
sessions before the new forefgn ex-
change curbs were announced; and

(c) ‘whether there is any proposasl
to review such cases?

The Minister of Planning  (Shri
B. R. Bhagat): (a) Yes, Sir A
statement broadly indicating the new
policy is placed on the Table of the
House. (Placed in Library, See No.
LT-4568/65].

(b) Foreign exchange is being re-
leased to those who are eligible un-
der the new policy which was noti-
fied on 24th May, 1985,

(¢) No, Sir.



887  Written Answers
Power Cutls in States

{ Shrl Eswara Reddy:

Shri Hukam Chand
Eachhavalya:

Shri Bade:

’10'.1{ Shri Bri] Raj Singh:

Shri Mohammed Koya:
Shri Manlyangadan:
I Shrl P. Venkatasubbalah:
| Shri Madho Limaye:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the supply of power
has been cut down in many States
recently;

(b) if 8o, in which States and the
reasons therefor; and

(c) the steps taken by Gover t
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(4) Kerala.

There was a ghortfall in power pro-
duction because of the poor storage
position in the Hydel reservoir con-
sequent on the failure of monsoons.

{5) Rajasthan.

There was a shortfall in production
because of the rapid fall in the level
of Gandhisagar reservolr on account
of inadequate in-flows.

(8) Uttar Pradesh.

Power produced from the Ganga-
Sarda Grid fell short of the load de-
mand, which had been rising very
rapidly, There was also some ghort-
fall in production because of trouble
with one major steam power station
st Hard j

to prevent the recurrence of power
crisig in future?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The names of the States that had to
impose power cuts angd the reasons
therefor are as under:—

(1) Andhra Pradesh.

There was @& shortfall in power
production due to low level in the
Tungabhadra reservoir caused

the release of water from
Tungabhadra Dem for irrigation of
second crop in the Krishna Delta and
algo because Andhra Pradesh had to
supply 21 MW of power to Mysore
Btate.

(2) Madhya Pradesh.

There wag a shortfall in power
production as in 1964 monsoons were
poor in the catchment area of the
Chambal Hydro Electric Station, re-
sulting in abnormally low flood in the
re;ervoir,

(3) Maharashtra.

There was a shortfall in power
production due to the failure of Tata's
two generating sets at Bombay.

(¢) The present installed capacity
in the country is about § million kw.
Eftorts are being made to increase
this capacity to 11 million kw by
the end of Third Plan and it is ex-
pected that the power supply position
in the country would be satisfactory
by and large Grids systems of neigh-
bouring States are being inter-con-
nected to form regional grids for the
optimum utilisation of the power re=
sources In the varioug States.

Powsr Generation

(Shri Ravindra Varma:
#119. { Shri P, Venkatasubbajah:
Shrimati Renuka Barkataki:

‘Will the Minister of Irrigation and
Power be pleased to stale:

(a) whether it is a fact that the
World Bank has recently approved
loans totalling 84 million dollars for
the expansion of electric power
generstion &nd transmission gystem
in India; and

(b) if so, the projecis that will be
financed from these loans?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Yes, Sir. Two loan agreement have
been signed with the World Bank.
One of them is for a loan of 70 mil-
lion dollars for transmission pro-
grammes of all the State Electricity
Boards, Union Territories of Hima-
chal Pradesh, Goa, Daman & Diu,
DESU and M|s Tata & Ahmedabad
Electricity Supply Companles.

The other loan Agreement ls for
$14 million for Xothagudam Stage
IT which covers both extension of
generating capacity and Transmission
requirements for utilisation thereof.

Indian Investment Abroag

_'lll. Shrimati Tarkeshwarl Sinha:
Will the Minister of Finance be
pleased to state:

(a) the tota] Indian investment
made by Indian industrialists for
various industrial projects abroad;

(b) the countries where such pro-
jects have come up; or are in the
process of being set up; and

(c) the terms and
such participation?

conditions of

The Minister of Planning (Shri
B. R Bhagat): (a) So far approvals
have been given for a tota] sum of
Rs. 980.79 lakhs to be invested abroad
by Indian industrialists for various
industrial projects.

(b) The countries for which these
investments have been approved are
Canada, Ceylon, Columbija, East
Africa, Ethiopia, Iran, Iraq, Kenya,
Libya, Malaysia, Nepal, Nigerla,
Northern Ireland, Saudi Arabla,
Uganda, UK, and Zambia.

(¢) Indian investments abroad are
4 lly per in joint tures
or wholly owned Indian subsidiaries
Because of the shortage of eapital,
normally investments are allowed in
the form of supply of machinery and

St md

890

technical know how. However, in
some cases smal] cash investments
have also been allowed for initial
expenses.

Slump In Caplial Market

*112, Shrl S. N. Chaturvedl: Will
the Minister of Finance be pleased
to state:

(a) whether there is virtual slump
in the capital market and investment
in equity shares by the public has
declined;

(b) whether this is Likely to affect
country’s development in so for as
the private sector is concerned; and

{c) if so, the steps Government
propose to take to improve invesi-
ments in industries?

The Minister of Plaoning  (8hri
B. R. Bhagat): (a) Capital market is
subdued, though the capital issued to
the public during the first half of
1065 was not substantially lower than
during the corresponding period of
1964. A larger proportion of the pub-
lic issue during 1985 was, however,
in the form of debentures and less
in equity than in 1084.

(b) and (c¢). Steps have been taken
by Government to sustain tlhe
heeds of the private sector by flnan-
cial institutions acting as wunder-
writers, The market for fixed income
securities seems to exist and relaxa-
tiong in the proportion of equity to
loan capital have been made to en-
able private sector to obtain its Capl-
tal needs.

Cut In Water Supply to Pakistan

*113. Shri Raghuonath Singh: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that India
is withdrawing further supply of
water 10 West Pakistan; and
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(b) if 80, the details of the arrange-
mentg reached with Pakistan in this
regard?

The Minister of
Power (Dr. E. L. Rao):

Irrigation apd
(a) Yes. Sir.

(b) A copy of Part 11 recently
added to Annexure H to the Indus
Waters Treaty 1960, which gives the
details of the ad hoc arrangements for
kharif 1065, is placed on the Table of
the House. [Placed in Library, see
No, LT-4560/65].

Dearness Allowance to Central
Government Employees

J Shri 8. M, Banerjee:
*114.1 Shri P. C. Borooah:

Will the Minister of Flnance be

pleased to state:

(a) whether it is a fact that the
increase in the Dearness Allowance
of Centra] Government employeces
based on 145 points is nut in accord-
ance with the recommendation of the
Das Commissiun;

(b) if so, the rcason for this depar-
ture; and

tcy whether some arbitrator s
likely to be appointed to judge whe-
ther the quantum so granted 15 ade-
quute?

The Minister of Planning (Shri B.
R. Bhagat): (u) No. Sir; the jncreases
in dearness allowance allowed from
1st October, 1964 were in accordance
with the recommendations of Shri
S, K. Das.

(b) and (c). Do not arise.

Ehgsla Commitiee Report on the
development of Narmada Water

[ Shri Harl Vishau Kamath:
| Shri Vidya Charan Shokla:
Shri R. 8. Pandey:
Shri P. R, Chakraveri:
*115. { Shri P. C. Borooah:
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Shri Jashvant Mehta:
Shri M. L. Jadhav:
Shri Jedhe:
Shri P. Venkatasubbaiah:
| Shri R. Barua:
Shri Tan Singh:
Bhri Narendra Singh
Mahida:
Shri Madhp Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
glven to Starred Question No, 1203
on the 8th May, 1085 and state:

(a) whether the Khosla Commit-
tee report on the development of
Narmada Water has been received;

(b) if so, the maln conclusions and
recommendations thereof; and

(c) whether the report will be laid
on the Table?

The Minister of
Power (Dr. K. L. Rao):

(by and (c¢).

Irrigation and
(a) No, Sir.

Do not arise.

Forelyn Exchange Position
[ Shri Yashpal Singh:

hri P. Venkatasubbalah:
| Shri Kajrolkar:
| Shri Raghunath Bingh:

Will the Minister of Finance be
pleased to state:

(a) whether it iz a fact that the
foreign exchange positlon Iz very
tight; and

fb) if so, the measures undertaken
to improve it?

The Minister of Planning (Shri B.
R Bhagat): (a) Yes Sir.
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(b) The remedial measures were
outlined in the statement made by the
Finance Minister in the House on the
17th February, 1965 and in the Budget
Speech. More recently, in his broad-
cast speech on July 17th, he made a
full review of the foreign exchange
position and the steps taken to im-
prove the balance of payments.

Venkataramam Oommittee Report

[ Shri Hem Barua:
Shri Rameshwar Taatia:
Shri R. 8. Pandey:
Bhrl Yashpal Singh:
Shri D. C. Sharma:
Shri Surendra Pal Singh:
Shri Ram Harkh Yadav:
Shrl Vishwa Nath Pandey:
Shri Subodh Hanseda:
Shri 8, €. Samanta:
| Shri Bibhot! Mishra:
*117.{ Shri K. N. Tiwary:
| Shri N. P. Yadab:
Shrimatl Savitri Nigam:
Dr. L. M. Singhvi:
Shrl M. L. Jadhav:
Shri Jedhe:
| Shri Kapur Singh:
Shri P. K. Deo:
Shri Solankl:
| Shri Gulshan:
| Shri Narasimha Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
considered the recommendations of
the Venkataraman Committee Report
on Power Tariff; and

(b) if so, the steps contemplated by
Government for tmplementation of
these recommendations, partially or in
wholetr

The Minisier of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) A statement giving the requi-
site inforiaation is lald on the Table
of the House, [Placed in Library, see
No. LT-4570.65]).

894

Conversion of Black Money into
Forelgn Currency

[ 8hri P. C. Borooah:
Bhri Raghumath Singh:
Shri M. L. Jadhav:
8hri Jedhe:

Shri §. B, Patil:
lshrl D. J. Nalk:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that large sums from the hoards of
black money have been converted
into foreign currency ot high discount
rates and remitted abroad and that
some of these funds have also been
converted Into gold; and

(b) if so, the steps taken by Gov-
ernment to assess the amount of black
money so converted?

The Deputy Minister in the Minis.
try of Finance (Shrl Rameshwar
Sahu): (a) and (b). There have
been newspaper reports to this effeet,
It is not possible to estimale the ex-
tent of these operations, Thye agen-
cics emploved to detect such erimes
are kept vigilant all the time.

*118.

Tawa Project
[ Shri Hari Vishnn Kamath:
| 8hrl Vidya Charan Shokla:
*119. { 8hri A. 8. Saigul:
| Shri J. P. Jyotishi:
| Shri Chandak:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the implementation of
the Tawa multi-purpose Project in
Madhya Pradesh has been or is being
re-animated and revitalized;

(b) if so, the details of the new
plan;

(c) the stage which the project has
reached; and

(d) when it is expected to be com-
missioned?

The Minister of Irrigation and
Power (Dr K. L. Rao): (a) and (h).
Due to additional loan amount of
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Rupees one crore provided by Central
Government for employment of mig-
rants on the Project last year, the
work on the Project has been pro-
gressing. A similar loan of Rs 25
lakhs has been sanctioned during
the current year,

(c) Work is in progress on the exca-
vation of foundations of the masonry
dam, and on the excavation of the
cut-off trench for the earthen dam
angd on the two main canals,

(d) Irrigation benefits are howewver
expected from 1969-70 onwards and

the project is expected to be complet-
ed three years later.

Will the Minister of Planning be
plsased to state:

(a) whether it is a fact that the De-
puty Chairman of the Planning Com-
mission visited Russia to explore ihe
possibility of export of Indian goods
and to seek Russian collboration in
varifous industrial flelds; and

(b) if s0, the outcome of the visit?

The Minlster of Planning (Shri B. R.
Bhagat): (s) Yes. The scope for ex-
pansion of trade and increased export
of Indian goods was discussed with the
representatives of the Soviet Govern-
ment,

(b) Further steps to be taken for
implementing this have still to ba dis-
cussed between experts of the two
Governments.

Chatra Canal Project
2% Shri Bam Harkh Yadav:
"7 Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the measures adopted by the
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Government for the speedy execution
of the Chatra Canal Project in Nepal;

(b) the measures adopted by Gov=
crnment for expediting the comple-
tion of other Indian-aided projectg in
Nepal; and

(c) whether the representatives of
the two countries recently met in
Kathmandu to give final shape to the
measures?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement is laid on the Table of
the House.

STATEMENT

In regard to all Indian-aided pro-
jeets, including the Chatra Project, the
following measurcs are adopted for
expediting their completioni—

(i) Time schedules of work and
expenditure as well gs month=
ly progress reporis are ob-
tained by the Indian Aid Mis-
sion from the officers concern-
ed with the execution of the
project.

(ii) Progress Review Meetingg are
held from time to time in the
Indian Ald Mission, Kath-
mandu_ to review the obpro-
gress of works and remove
any difficulties and bottle-
necks hindering the smooth
working of the projects. The
Director, Indian Aid Mission,
Nepal and the Members in
charge of different Indian-
alded Projects also carry out
extensive tours to inspect the
projects at the sites and ex-
pedite their completion.

(ili) When necessary, high level
discussions are also prranged
between officials of His Ma-
jesty's Government of Nepal
and the Indian Aid Mission to
review the progress of Pro-
Ject.

(iv) During the visit of the Minis-
ter of External Affairs to
Nepal during August, 1964, it
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wag agreed that the two Gov-
ernments should undertake a
periodical review of the pro-
gress of the Indian-aided Pro-
jects in Nepal, with a view to
accelerate their  execution
Two reviews have been made
so far, one in October, 1064
and the other in May, 1865
at Kathmandu.

the Chatra Canal Project
in particular, under an agree-
ment entered into between
the Government of India and
His Majesty’s Government of
Nepal on the 2nd November,
1984, a Progress Review
Committee of four members,
consisting of two representa-
tives of His Majesty's Gov-
ernment and one representa-
tive each of the River Valley
Projects Department, Bihar,
and the Director, Indlan Aid
Mission has also been set up
to review the progres; of
work, from time to time.

(¢) The representatives of the two
countries met at Kathmandu in May,
1983 to review the progress of Indian-
alded Projects.

Transport of Fresh Eyes

f 8hri Ram Harkk Yadav:
2\ Sbri Vishwa Nath Pandey:

Will the Minister of Health be
pleased to state:

(a) whaether it is a fact that the In-
ternational Air Transport Assoclation
have announced their decision of
transporting fresh eyes to India free
of charge in connection with a British
Eye Bank's Experimental Programme;

(b) if so, whether Government
have upproved of the plan: and

For

207.

(e) the quantum of fresh eyes im-
ported so far?

The Minisier of Health (Dr. Sushila
Nayar): (a) Yes

(b) Yes. The Ministry of Civil Avia-
tion have directed the Air-India to
provide free alr-transportation as
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and when required on the Corpora-
tion's services from London to New
Delhi  for consignments of corneal
material donated by the Director, Re-
gional Eye Bank, Queen Victoria MHos-
pital, East Grinstead Sussex (U.K.).

(e) Air-India have so far carried
two consignments each containing six
human eyes (preserved corneas), free
of charge.

Power Projects

Shri A. K. Gopalan:
298. { Shri Maniyangadan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Kerala have requested the Centre for
an additional sum of Rs, 3.30 crores
for the Power Projects In Kerala;

(b) if so, the reaction of Govern-
ment in this regard; and

(c) the amount that has been sanc-
tioned for Babarigirl, Kuttiyadi and
Idikky projects?

The Minister of [Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) and (¢). The Government of
India have approved an additional
outlay of Rs. 2.35 crores for the Power
Programme of Kerala for the year
1965-86 as follows:—

(1) Sabarigiri—Rs. 21 lakhs.

(2) 1dikky—Rs. 100 lakhs.

(3) Kuttiyadi—Rs. 114 lakhs.
Total—Rs. 235 lakhs.

Hydel Power In Kerala

299. Bhri A. K. Gopalan: Will the
Minister of Planaing the pleased to
state:

(a) whether there was a mecting
of the Transport Industry and Power
Bub-Conrmittee of the Nationa! Dewve-
lopment Council recently;

(b) whether Keralg Btate was re-
presanted In thls Committee;
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(¢) whether any suggestions were
made about the utilisation of hydel
power potential in Kerale; and
(d) if so, the reaction of Govern-
ment thereto?
The Minister of Planning
B. R. Bhagat): (a) Yes, Sir.
(b) Yes, Bir.

(Shri

(c¢) In the gecond meeting of the
sub-committee of the National Deve-
lopment Council on Industry, Power
and Transport held on February 23rd,
1065, the representative of Kerala
State had stated that Kerala was rich
in hydro potential. The exploitation
of these resources need not be based
only on requirements of Kerala State
but they should be developed with a
view to meeting the needs of the re-
gion. The State Plan ceiling stood In
the wuy of developments of these re-
sources. He had no objection to have
a Centrally sponsored scheme.

(d) No final view has yet been taken
by the Government on the size of the
Fourth Plan for the State. The Power
programme of Kerala State, proposed
in the preliminary memorandum of
the State Government is gtill under
consideration,
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Hydro-electricity generation

301. P. R. Patel: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the kilowatts of Hydro-electri-
city  generated in  Maharashtra,
Madhya Pradesh, Rajasthan and
Gujarat from 1st August, 1084 to 1st
August, 1065, and

(b) the kilowatts of Hydro-electri-
city made available to Maharashtra,
Madhya Pradesh, Rajasthan and
Gujarat from Hydro-electric power
stations outside the respective States
during the above period?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Details of hydro-electric energy gene-
rated in the State gnd received from
outside as from 1st August 1964 to
1st August, 1965 are given below:—

Hydrm-clectricity gene-  Hydro-electricity reccived from
State rated in the State in power stations outside the
Mlion Kwh, State in Million Kwh,

1. Madhya Pradesh . 1638 15

(from Machkund Hydel Station,

Orissa upro 30-6-65 anly)
2. Maharashtra 3,040 Nil.
3. Rajasthan . Nul

4. Guijarat, . . . Nil

1819
(from Gandhisagar Hydel Power
Station in Madhva Pradesh)

104§
(from  Bhakra Nangal Power
House, Punjah).

Nil.
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Central Council of Health

302, Shrimati Ramdulari Sinha:
Will the Minister of Health be
pleased to state the main recommen-
dations made by the Central Couneil
of Health at its mceting held on the
19th and 20th July, 1865 in New Delhi?

The Minister of Health (Dr. Sushils
Nayar): The main recommendations
made by the Central Councll of
Health at its meeting held in July,
1965, are indicated in the statement
laid on the Table of the House. [Plac-
ed in Library. see No. LT-4571/65].

Shops in Ramakrishnapuram,
New Delhl

803, Shri J. N. Hazarlka: Will the
Minister of Works and Housing be
pleased to state:

(a) the number of shops so far
allotted to the applicants and others
in Ramakrishnapuram, New Delhi;

(b) the total number of rooms/
quarters made available for shopplng
purposes;

(¢) how many more shops are like-
Iy to be constructed and allotted in
the New Sectors of the Colony (RXK.
Puram); and

(d) who are entitled to get shop
allotments?

The Minister of Works and Hoasing
(Shri Mehr Chand Khanna): (a) The
total number of shops, stalls, fuel de-
pots, etc. so far allotted in Sectorg I
to IV in Ramakrishnapuram is 187.

(b) One two roomed quarter in Sec-
tor I of Ramakricshnapuram has been
allotted for the use of a Cooperative
store.

(¢) About 288 shops, stalls, fuel de-
potg etc. are proposed to be construct-
ed in the remaining Sectors of Rama-
krishnapuram.

(d) The shops, stalls, gtc. are allot-
ted kecping in view the balanced re-
presentation of various trades ard the
resources of the applicants.
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Eviction of Peasants in Kerala

304. Shri A. K. Gopalan: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether notices have been
issueg for the evictlon of peasants at
Ayyapancovil Udumbancholai Taluk,
Kottayam, Keralg for project pur-
poses;

(b) it so, the number of familles
affected and arrangements made for
their rchabilitation;

(¢) whether the peasants will be
permitted to collect thelr produce
before the area is cleared; and

(d) the rate of compensation and
other benefits the peasants will be
glven?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) to (d). Do not arise.

Eanpur Medical College

305, Shri 8. M. Banerje: Will the
Minister of Health be pleased to state:

(a) whether it in a fact that the
Central Government has not paid any
amount to the Medica] College, Kan-
pur as promised during 1963-84 and
1965; and

(b) it so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) In accordance with the
existing procedure for payment of
Central assistance to State Govern-
ments, lumpsum granis of Rs. 144.13
lakhs and Rs. 111.80 lakhs were pald
to the Government of Uttar Pradesh
during 1063-64 and 1964-85 respec-
tively for all Centrally aided schemes
including the scheme for “Ewtablish-
ment and expansion of Medical Col-
leges”. Grants are not released for
individual schemes ynder the Central-
ly Alded Programmes.

Under the Emergency Scheme of
Fxpansion of Medical Colleges, which
is a Centrally Sponsored Scheme, =
sum of Rs. 60,111 was claimed by the
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State Government during 1963-64 and
it was paid. During 1064-65, an
amount of Rs, 2.11 lakhs was pald, as
claimed by the State Government
under the Emergency Scheme as Cen-
tral gssistance for the expansion of
four medical colleges, including the
Medical College, Kanpur,

(b) Does not arise.
State Bank of India

306 Shrl Inder J. Malhotra: Will
the Minister of Finance be pleased
to state:

(a) whether it 1s a fact that a
Director has been re-appointed to
the Board of the State Bank of India
for the third term;

(b) whether an assurance was given
earlier that such an appointment
would not be made for more than
two consecutive terms; and

(e) the reasons for which such an
appointment was made for the third
term?

The Minister of Finance (Shrl T. T.
Krishnamachari): (2) to (c). The Cen-
tral Board of the State Bank was re-
constituted with cffect from the lst
July 1957 gnd again with effect from
the 1st December 1964. No director
who has becn nominated to the board
under any of the provisions of thre
bank's statute can, therefore, be deem-
ed to have completed twp normal
terms. No assurancg has elso been
given to the effect that a director
will not be renominated, if he has
served as such continuously for a
period of more than eight years.

Irrigation Frojects

Shri Sarendra Pal Singh:
Shri Rameshwar Tantla:
| Shri Vishwa Nath Pandey:
Shrl Gokulananda Mohamty:
Shri Onkar Lal Berwa:
Mabarajkumar Vijaya
Ananda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gow
ernment have appointed a Reviewing
Committes of some senior officials to
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suggest meesures for speeding up the
creation of irrigation potential in the
country;

(b) if so, what will be the fune-
tions of this Committee; and

(c) when the report is llkely te be
submitted?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The functions of the Committee
are to examine the progréss of work
on certain projects which are in an
advanced stage of construction and to
remove, as far as possible, the diffi-
culties and bottlenecks in the execu-
tion thereof.

(¢) The Committee meets from time
to time to examine the progress of
works on particular projects. The
Committee has so far, reviewed the
progress of works on Chambal Pro-
ject, Mahanadi delta irrigation pro-
ject, Kangsabati project, Bhander
canal project, Kosi project, Sone pro-
ject, Parambikulam Aliyar project
and Rajasthan Canal project. The re-
ports have been forwarded to the
concerned State Governments and pro-
ject Control Boardg for necessary ac-
tion.

Stabbing of Govt. Official in Bombay

308. Shri Harl Vishnu Kamath: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 1218 on 6th May, 1965
regarding the stabbing of Deputy
Director of Enforcement Directorate
in Bombay and State:

(a) whethey the persons arrested
are belng prosecuted;

(b) If so, the stage which the trial
has reached in each case; and

(e) if not, the reasons therefor?

The Minister of Finanee (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) The charge-sheet has not yet
been filed as the opinion of the hand-
writing expert is awaited regarding
some documents purporting to have
been written by some of the accused.

(c) The question doeg mot arise.
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Rural Housing Schemes

309. Shri  Duljit Singh: Will the
Minister of Works and Housing be
pleased to state the funds allocated for
Rural Housing Schemes in Punjab for
1865-66 and the amount actually spent
so far?

The Minister of Works and Housing
(Shrl Mehr Chang Khanna): The
‘Government of Punjab have not
provided any funds under the Village
Housing Projects Scheme in their
Annua] Plan for the year 1965-66.
Hence, no amount has been allocated
1o the State Government under the
Scheme during the current financial
year. They have, however, asked for
an allocation of Rs. 5 lakhs from
L.1.C. funds for the grant of house
building loans under the Scheme.
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fagg w60 wfrma W s
9T 48 " feerarz ot o R

(&) v awg ot qez faorsl
s AT RERY E—

(1) om 7T 9T 46,400

(2) s g qv anfesn
faordt & (41,400
femtarz) |

(3) e wrE fome & fdar
it o o few
9T 104,000 feeraTE
¥ yw o & fiordy
¥

(4) wnft arre ( ey
92,000 fEsmare, w=m:
115,000 fiemrarz) |

(5) Fog faoreft ¥ (whumr
250,000 fireirane,
W= 300,000 frsl-
) |

(6) smmferar  faweft
(wmra 20,000 fEm)-

Wz, W= 30,000
frrarz)
fratomd @ = —

(%) w{am w1 (84,500
femmarz)

(@) agar «T 2 (324,000
feitarz )

(1) Tm (165,000 fEal-
)
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(a) w@@ (100,000 fe-
az)

(%) =l (20,000 frrarz)

(%) woz= (15,000 fremame)

(&) mwar #1971 (172,000
feemame)

() *r=1 (100,000 fFe-
awz)

() fawfwndts gt & fawat
FTEA T A WANT AT 130 FOF
T grm, AT wAwA & 1w fawen
VR S A AT w1 ) e
gt =TT A @

Buildingg Constructeq at Rafi Marg
in New Delhi

(Shri Bibhuti Mishra:
m ﬁ\Shrl K. N. Tiwari:
Shrl P, R. Chakravertl:
Shri P. C. Borooah:

Will the Minister of Works and
Housing be pleased to state:

(u) whether it is a fact that the
two buildings at Rafl Marg, New
Deéh: have not yet been occupied;
an

(b) if so, the reasons therefor?

The Minlister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
No. One of these buildings, which has
been allotted to the Ministries of
Labour and Employment and Irriga-
tion and Power has been partly oc-
cupied. The movement started last
month. The other building (Vithal-
bhai  Patel House) comprises two
portions viz. the MP'sCluband resi-
dentin] flats. The Club portion has al-
ready been handed over to the Parlia-
ment Secretariat. In the other portion
only 84 out ol 144 flats have been
completed, Of these 78 flats have al-
ready been allotted and the remaining
‘six will be allotted shortly.

(b) Does not arise.

AUGUST 18,
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Report of US. Study Team on Land
SBystem in India

312. Bhrl Vidya Charan Shokla:
Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 1020 on the
11th March, 1965 and state:

(a) whether Government have
finalised consideration of the Report
of the US. Study Team on Land
Systems in India; and

(b) it so, the reccommendations
accepted by Government?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Copies of
“A Study on Tenurial Conditions in
Package Districts” by Mr. Wolf Lade-
jinsky, Consultant to the Ford
Foundation were forwarded to the
State Governments. The report along-
with the views of the State Govern-
ments concerned has been published.
Tts coples have Tbeen placed
in the Parliament Library and are
being distributed to Members of
Parliament also.

Wage Board for CP.W.D. Workers

(Shri P. C. Borooah:
313. Shri Naval Prabhakar:
ltShri Hem Raj:

Will the Minister of Works
Houslng be pleased to state:

(a) whether the C.P.W.D, Workers®
Union has recently demanded a wage-
board for CP.W.D. workers; and

(b) if so, Government's reaclion
thereto?

The Minister of Works and Hous-
ing (Shri Mehr Chang Khanna): (a)
and (b). A copy of a resolution pas-
sed by the Delhi Regional Conference
of the C. P. W. D. Workers' Union in
June, 19685, demanding the appoint-
ment of a wage-board was received in
thg Ministry. The demand has been
carefully examined. The pay scales
of the workcharged establishment
were revised in 1947 and again in 1959
on the basis of the recommendations

and
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of two Central Pay Commissions.
Further, Government set up an Ad-
hoc Committee for the workcharged
establishment, on whose recommen-
dations various improvements have
been made in regard to the adminie
stration of the workcharged staff.
Government also set up the Categori-
sation and Removal of Anomalies
Committee for categorising the wvar-
ious categories on the workcharged
establishment and for the removal of
anomalies. Nearly all the recommen-
cations of the Committee have already
been accepted by Government and
necessary orders in regard to most of
them alrcady issued. The workcharg-
ed staff of CP.W.D, are already en-
titled to permanancy, pension under
the Liberalised Pension Rules, reim-
bursement of medical charges and
C.G.H.S, Scheme, travelling and other
allowanceg as admissible to
Government staff,

The terms and conditiong of service
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Power be pleased to state:

(m) the progress made in the imple-
mentation of the Farakka Barrage
project;

{b) when it is likely to be complet-
ed; and

(c) whether Its cost is lkely to
exceed the original estimaleg and If
80, to what extent?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Work on the Farakka Barrage and
the Feeder Canal hag made goog pro-
gress and it is expected that the Pro-
sect will be completed substantially
by 1870-71. The progress 1is con-
stantly under review and measures 1o
remove botllenecks and difficulties, as
and when confronted, are taken at
the highest level.

(c) The present sanctioned project
is for Rs. 6859 crores. This is under

of workcherged staff are not 1ess  royision due to increased .ost of
favourable than those ad ble 0 cqui \t muterinls, labour etc.
regular Government staff, if other T

statutory rights admissible to ‘indus-
trial' workers are taken intp account.
Government, therefore, consider thut
there is no justification for setting up
a wage-board for the CP.W.D. work=-
ers.,

Farakka Barrage

[ Shrl P. C. Borooah:
Shri P. R, Chakraverti:
| Shrimatl Savitrl Nigam:
| Shri S. M. Banerjee:
Shr| Surendra Pal Singh:
l Shri Indrajit Gupta:

Purchase of Equipment

315, Shri P. C. Borooah: Will the
Minister of Finamce be pleas=d 1o
state:

(a) whether it is a fuct that equip.
ment worth Rs. 2,86583 crores has
been erdered by Government to be
purchased with the loans/credits
offered by the seventeen countrics,
World Bank and the International
Development Association; and

(b) if so, the nature and extent aof
equipment to be procured from the
various countries?

The Minister of Finance (Bhrl T. T.
Erishnamachari): {(a) Yes, Sir,

Equipment and stores (other laon
foud and fibre imports under U. 5.
Public Law 480) worth Ras 288573
crores have been ordered on both
Government and non-Government
account against foreign loans and
credils since Independence.
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(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4572/65].

Flats for Lower Middle Groups

g10 J Shri Yashpal Singh:
> {snn Mohammed Koya:

Will the Minister of Works and
Housing be pleased to state:

(a) whether the Prime Minister
had suggested while inaugurating the
‘Nirman Bhavan' that Government
should themselves construct flats for
lower middle groups; and

(b) if go, the steps taken to
plement the suggestion?

im-

The Minlster of Works and Houslng
(Shri Mehr Chand Khanna): (a) Yes.

(L) The already sanctioned housing
schemes of this Ministry, which are
being implemented by the State Gov-
ermiyenty and Administrations of
Union Territories, are primarily meant
for meeting the housing require-
menig of persons belonging ro low
and middle income groups, Th» State
Governments and Administrations of
Uniun Territories or their designated
agencies are constructing houses, len-
cments and flats and allotting them
on rental and hire purchase basis to
cligible persons. Particulars of these
Schemes are given in the Annual Re-
port of the Ministry for the year
1964-85, which was placed before
Parliament in April 19085. Larger al-
locations for these schemes are ex-
pected to be made in the Fourth Plan
to enable the State Governments and
Administrations to step up the cun-
struction programme.

Aild India Oonsortium

(Shri Yashpal Singh:
q1p, J Shrl B S Pandey:
*") Shri D. C. Sharma:

| Shrimati Tarkeshwarl Sinha:

Will the Minister of Finance be
pleased to state:

(a) whether the Aid India Consor-
tium has taken any decision 1o meet

AUGUST 19, 1965
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the foreign exchange requirementa
of the Fourth Five Year Plan of
India; and

(b) if so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise,

House Morigage Corporation

Shri D. C. Sharma:

‘- Shri Yashpal Singh:
Shri R. S. Pandey:
Shrimati Laxml Bal:
Shrimatl Savitrl Nigam:

Will the Minister of
pleased to state:

318.

Finance be

(a) whether a proposal to set up a
House Mortgage Corporation is under
consideration;

(b) it so, the details thereof, and

(¢) the stage at which the matter
stands at present?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c), The
mattey is under consideration put ihe
dotails have yet to be worked out.

Satellite Towns Around Delhl

Shri D. C. Sharma:
Shri Yashpal Singh:
| Shri R. S, Pandey:

Will the Minister of Health be
pleased to state:

(a) whether it has been decided to
develop satellite towns like Farida-
bad, Shahdara and Gurgaon and not
to locate any new offices in Delhi;

(b) it so, whether any plan has
been chalked out in this regard; and

(c) the steps waken to implement
the same?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The Master Plan
for Delhi has recommended the plan=
ning and development of seven gatel-
lite townships around Delhi at Ghazia-
bad, Faridabad, Gurgaon, Bahadur

319,
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garh, Narela, Loni and Ballabgarh
simultaneously with the development
of Delhi. The recommendations of the

Master Plan for Delhi have been
brought to the notice of the State
Governments concerned wviz, Uttar

Pradesh and Punjab who are taking
necessary action for preparing de-
tailed plans for the ‘Ring Towns' fall-
ing within their respective jurisdic-
tions. As regards location of offices in
Delhi, no decision has been taken by
the Government of India not to locate
any new offices in Delhi. However,
it is the present policy of the Gov-
ernment to locate in Delhi only such
w:f the offices as cannot function from
outside Delhi without detriment to
their administrative efficiency, More-
over, in view of the prevailing con-
gestion and scarcity of accommoda-
tion in Delhi, it has also been the
policy of Govermment to shift such of
the Government offices out of Delhi
as pan function from outside without
detriment to their efficiency,

It may also be stated that all ques-
tions of location of the Central Gov-
ernment Offices in Delhi or the shift-
ing of offices out of Delhi are decided
by a Committee of the Cabinet on the
recommendations of the Accommoda-
tion Advisory Committee functioning
under the Chairmanship of the Secre-
tary, Ministry of Works & Housing.

Anti-sea Erosion Works in Kerala

[ Shri Warior:
| Shri Vasudevan Nair:
320_] Shri Prabhat Kar:
"% Shri Mohammed Koya:
1 Shri Onkar Lal Berwa:
[ Shri A. K. Gopalan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the question of taking
over the anti-sea erosion work in
Kerala by the Centre has been con-
sidered; and

{b) if so, the decisiaﬁ taken there-
on?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Till now, anti-sea erosion works in
Kerala have been executed by the
State Government with loans sanc-
tioned by the Government of India.
A change in the pattern of Central
financial assistance for anti-sea ero-
sion works, during the Fourth Plan
is, however, under the consideration
of the Government of India. No
final decision has yet been taken in
the matter.

Utilisation of Manpower

[ Shri Shree Narayan Das:
J Shri D. N. Tiwary:

] Shrimati Tarkeshwari Sinha:
| Shri Baswant:

321

Will the Minister of Planning be
pleased to state:

.(;}) }\rhether any programme for
utilisation of rural manpower during
the next plan has been drawn up;

(b) if so, the important features of
the same; and

(c) the suggestions made and con-
clusions reached at the Inter-State
Conference which was held in New
Delhi on the 14th April, 1965 to for-
mulate guideline for the programme?

The Minister of Planning  (Shri
B. R. Bhagat): (a) to (c). The Inter-
State Conference on Rural Manpower
held from April 14 to 16, 1965, re-
commended that the Rural Manpower
Programme should form an organic
part of the Fourth Five Year Plan.
The programme should be under-
taken in areas with considerable
unemployment and under-employ-
ment, which should be identified.
The Conference felt that these areas
might cover 1500 to 2000 develop-
ment blocks. The Conference fur-
ther proposed that the programme
should provide employment in the
selected areas in terms of existing
skills and should also endeavour to
develop new skills in these areas.
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These proposals are at

under examination.

present

Artificlal Limbs

( Shri Hem Barua:
Khri Subodh Hansda:
Shri 8. C. Samanta:
322. 4 Shrimati Savitel Nigam:
Shri M. L. Dwivedi:
lnr, P. N. Khan:
Health

Will the Minister of be

pleased to state:

(a) whether it is a fact that East
Germany has offered to set up a fac-
tory for the manufacture of  arti-
ficial limbs in India; and

(b) if so, whether this deal has
been finalised?
The Minister of Health (Dr.

Sushlla Nayar): (a) Government have
not received any offer from East
Germany in this regard.

(b) Does not arise.

Central Take-over of State

( Shri Hem Barua:

| Shri Ram Harkh Yadav:

| Shrl Vishwa Nath Pandey:
Shri D. D. Puri:
Shrl Bishwanath Roy:

323,/ Shri Basappa:

Shri P. Venkatasubbaiah:
Shri Bibhuti Mishra:
Shrl K. N. Tiwary:

lshﬂ N. P. Yadab:

Projects

Shrimati Malmoona Sultanm:

Will the Minister of Finance be
pleased to state:

(b) whether it is a fact that Cent-
ral Government proposs to formulate
certain guidelines for the take-over
of huge projects at present under the
management of the State Govern-
ments;

(b) if so, the reasons therefor; and

(¢) whether any State Government
have approached the Central Gov-
ernment with a suggestion?
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The Minister of Finance (Shrl

T. T. Krishnamacharl): (a) No, Sir.
(b) Does not arise.

(c) Some State Governments have
suggested that the big Irrigation and
Power-Projects may be kept outside
the State Plan and financed directly
by the Centre,

Smuggling of Indian Coing
India

outside

[ Shri Hem Barua:
Shri Subodh Hansda:
Dr. P. N. Khan:

| Shri 8. C. Samanta:

324..{ Shrimatl Savitri Nigam:

Shri M. L. Dwivedi:
Shrl Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

[ Shrl Kajrolkar:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that the
smuggling of Indian coins outside
India has increased considerably of
late;

(b) if so, the modus operandi of
the smugglers; and

(c) the steps taken by Government
in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Recently there
have been some sporadic cases of
smuggling of coins out of India. Al-
though the value of seizures has re-
gistered an increase, it cannot be said
that they point to any large scale
smuggling.

{b) The following are some of the
methods which have come to notice:—

(i) Wrapped in gunny Dbags,
newspapers or rags and
shipped on board vessels,
concealed among provisions
Or Cargo,

(il) Smuggling on board vessels
by members of the crew;
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(iii) Shipped from wunauthorised
places by fishing boats for
transhipment to launches on
the high scas.

{c) Government have adopted var-
jous legislative pni executive mea=
sures to comba' smuggling. These
include (i) enhancement of the po-
wers ©of investigation of Customs Offi-

eers engaged in  anti-smuggling
work; (ii) systematic rummaging of
suspected  vesscls and  aircraft;

(iii) regular as well as surprise patrol-
ling of vulnerable sections of coastline
and land borders; (iv) closer follow-
up of information; (v) imposition of
heavy penalties under the Customs
Act, 1962 which include the confisca-
tion of the contraband, prosecution in
suitable cases; (vi) selting-up of a
Directorate of Revenue Intelligence
at the Centre to co-ordinale more
effectively the anti-smuggling acti-
vities of the various fleld organisa-
tions.

Celllng Costs of Dwelling Unlts

fShri P. R. Chakraverti:
Bhri P. C. Borooah:
‘] Shri Bibhuti Mishra:
| Shrl K. N. Tiwary:

Will the Minister of Works and
Housing be pleased to state:

(a) whether the Government of
India have decided to enhance the
ctiling costs of dwelling units under
wonstruction for the economically
weaker pections of the community;

(b) the increased benefits made
available to these sections by the
latest decision in comsideration of the
continuous rise in costs?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes,
the ceiling costs of dwelllng units for
economically k cti have
been increased by about 15 per cent
in view of the increase in building
costs. 1
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(b) Government is already subsi-
dising the cost of these units to the
extent of 25 per cent. It is also consi-
dering the question of increasing the
quantum of subsidy {o meet the higher
incidence of rent on account of in-
crease in the ceiling costs.

fareelt ¥ wedli w1 o

326. S} THE THORT : FIT EATET
gdl @y A &1 F ST
fw

(%) 7ot feet fawrs stifirwT
1 faedt TOaTH ¥ 9T T=H1 T 0%
qr &Y T Wy ko

(=) afx g1, &1 3997 dawa
w1 ErT aar Fawy v fadaard sar
gt ; o

(1) =7 az feadr av ofr s
R emmy ?

e wat (¥1o gehenr max) ¢
(%) faet fawre sifaere & arw
gar wrf s Ay & wafr freet
qe o, faedl itz oy giwm it
¥ Ww (owear dwrm #) wvei &
fat o % a=ma o fra s o
L3

(w) o (7). ¥ sy w1
weft dare femr arr B

fret & it wfemal ot swrf

(ot oww st
oft oo
difte weo wwi :

wart fewrfor ot wrrerw et oy ek
£t g w4 fe

(%) 1964-65 AT 1965-66
# v ow feeeft ¥ o=fy afera’t o e
Howr anfr gk &

327.
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(@) wa a% feat afemt @
sedr i f; W

(w) =g @A AT AW R vl
¥ ooy mar g7

frmton W amane @t (st Ay
wwi) : (®) 1964-65 A4l
1965-66 (¥ 1965) & ZrA

=) et wGr FrAAT % wwrid 98. 87
AT TTAT FY qAIA AT O 2,200
ez w1 T dyT w7 o mm
&) 423 7 qF & T4 1,744 T
o g ¥ gew wfafom 390 w1
oT afergt #, 1016 AT@ wOH AN
g femmm &

(o) W (n) svdw wafg &
15 gat/meafagt #1 awrf € v =i
¥ mar 248 aframl w1 95 ¥ 90,

TAAT grIE, Ao o e wigEw
a1 gug Ofger wa faar mam @

Manufacture of New Bullding Mater-
lals

Shri Onkar Lal Berwa:
Shrli A. N. Vidyalankar:
| Mabarajkumar Vijaya
|  Ananda:
Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that the
Union Government have prepared
project proposals for establishing in-
dustries at selected locations for
manufacturing new building materials
to meet the demand during the Fourth
Plan;

Shri Rameshwar Tantia:
328

(b) whether it is also a fact that the
National Buijlding Organisation had
conducted a research and had made
certain proposals, if so, what are their
main proposals;

(c) whether it is also a fact that
these proposals were forwarded to

AUGUST 19, 1965
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the State Governments for their
comments if so, their reaction there-
to; and

2o

(d) when the scheme is likely to-
be implemented?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): ({a)
Yes. The National Buildings Orga-
nisation of the Ministry of Works and
Housing has prepared outline project
proposals for the establishment of
some industries to manufacture new
building materials to meet the expec-
ted demand for such malerials in the
Fourth Plan.

{(b) The National Buildings Orga-
nisation prepared the outline project
proposals on the basis of the investi-
gations carried oul by it and the labo-
ratory research conducted at the Cent-
ral Building Research Institute,
Roorkee, as well as by using informa-
tion from other countries where re-
scarch has been conducted on such
materials.

The main project proposals
pared arec:—

pre-

1. Manufaciure of asphaltic roof-
ing sheets.

2. Mechanised brick plants for
the production of perforated
bricks, facing bricks, heavy-
duty bricks, hollow clay tiles,
ete.

3. Use of blast furnace slag in
the building industry.

4. Manufacture of cellular con-
crete blocks using fly-ash or
sand and lime.

5. Production of gypsum plaster.
6. Production of fly-ash pozzolan®

cement.

7. Production of ready mixed
concrete.

8. Production of sand lime
bricks.

9. Production of light weight

aggregates.
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10. Surkhi pozzolana plant.

11. Composite seasoning and pre-
servation plants for timber.

(¢) Yes. These proposals have been
forwarded 1o the interested State
Governments for their information
and comments,

The general reaction has been en-
couraging and some of the States are
considering the establishment of new
building materials industries in the
public sector.

(d) No definite period of implemen-
tation of these schemes can be indi-
cated as it depends on the carrying
out of technical and economic sur-
veys of different localities where the
projects can be set up. In the case
of certain projects e.g. cellular con=
create foctories arrangements have also
to be made for the import of equip-
ment and machinery from  foreign
countries.

Tralaing of Teachers in Planning

329 [ Shri Rameshwar Tantia:
"\ Shri 8. C. Samanta:

Will the Munister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 978 on the
11th March, 1065 and state:

(a) whether Government have
finalised the s:heme to train the
educationists and teachers in planning
and execution of local schemes;

(b) if so, the details thereof; and

(e) i
delay?

not,

the reasons for the

The Minister of Planning (Shri B. B
Bhagat): (a) The Central Ministries
concerned, State Governments and the
participating education  institutions
are being consulted,

(b) Does not arise.

(c) Such consultations will
some time.

take

Family Planning in Rurzl Areas

[ Shrimati Savitrl Nigam:
230 { Shri M. L. Dwivedi:
"] Bhrl S. C. Samanta:
| Shri E. Barua:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 550 on the
17th December, 1084 and state the
schemes for Family Planning which

have proved to be most popular In the
rural arcas?

The Minister of Health (Dr. Sushils
Nayar): The most popular schemes

for family planning in rural arcas are
as under:—

(i) Sterilization,
(ii) Orientation Camps,
(iii) Use of Contraceptives,

(iv) LU.C.D. wherever it has been
introduced has proved very popular.

Lease of Plots in Delhi

Shrimatl Savitrl Nigam:
331. { Shrl 8. C. Samanta:
Shri M. L. Dwivedi:

Will the Minister of Works and
Housing be pleased to refer to the
reply given to Starred Question No.
888 on the 1st April, 1085 and state:

(a) whether the question of in-
creasing the time limit of two years
for the finalisation and reglstration of
the lease agreement has been exa-
mined;

(b) if so, with what result; and

(c) what further changes have
been made to provide more facilities
to the house builders?

The Minister of Works and Housing
(Shri Mehr Chand Ehanna): (a) to
(c). It is not intended to increase the
time limit of two years but the Land
and Development Officer has been
empowered to grant extensions of time
limit for periods of one year at & tima
in cases where such extensions are
justified on merits.
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Corruption in Revenue Department

[ Shrimati Savitrl Nigam:
332 J Shrl 5. C, Samanta:
"] Shri M. L. Dwivedi:
|_ Shri Daljit Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1004 on the
20th April, 1985 and state whether
any success has heen achieved with
the adoption of the new procedure by
the Special Police Establishment to
investigate corruption cases In the
Revenue Department?

The Minister of Finance (Shri T. T.
Krishnamachari): The programme
was introduced recently and it is too
carly to judge the results. The pre-
liminary indications, howecver, are
that there has been some improve-
ment.

Malaria Cases in Delhi

[ Shrimati Savitrl Nigam:
333. { Shri §. C. Samanta:
| Shrl M, L. Dwivedi:

Will the Minister of Health be
‘pleased to refer to the reply given to
Unstarred Question No. 1243 dated
10th December, 1864 and state
whether Malaria cases have recently
been reported in Delhi and whether
the mosquitoes are also increasing in
great numbers?

The Minister of Health (Dr. Sushila
Nayar): Only five cases of malaria
have been detected in the Union terri-
tory of Delhi so far during 1965 and
three of them were imported. This is
a very low incidence as compared to
the past. Mosquitoes have also not
increased in great numbers,

In-patients In Government Hospitals in
Kerala

Shri A. V. Raghavan:
$34. { Shri Pottekkatt:
| Bhri Kappen:
Will the Minister of Health be pleas-
od to state:

{a) whether the Government ol
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Kerala has decided to realise the price
of medicines and diet charges from in-
patients admitted in Government hos-
pitals;

(b) it 50, the reasons for revising the
existing rules; ang

(c) the amount expecled to be realis-
ed on this account during the current
year?

The Minister of Health (Dr, Sushila
Nayar); (a) and (b). Charges for
stay in hospital and for diet were be-
ing realised from patients having an
income of Rs, 100i- p.m. and above.
With effect from 24th May, 1865 the
Government of Kerala have enhanc-
ed the existing rates for recovery of
these charges in respect of well-to-do
in-patients having a monthly income
of Rs. 200/- and over. Similarly,
orders have also been issued for re-
covery of full cost of medicines from
all patients in special and paying
wards except Government servants
who are entitled to free medical atten-
dance. In general wards, people with
an income of Rs. 4,800/- perannum
and above are now required to pay
the full cost of the medicines while
patients with an income between
Rs. 2,400/- and Rs. 4,709/- per annum
have to pay half the cost of the medi-
cines, These measures have been
taken in order to meet the extra ex-
penditure due to rise in prices.

(¢) The anticipated receipt on
account of these measuregs is Rs.
41,000]- (Rs. 9,000/- on account of
hospital stoppages and dieting and
Rs, 32,000'- on account of cost of medi-
cines from well-to-dg patients).

Water Supply to Cannanore, Telll-
cherry and Mahe

Shri Pettekkatt:
335. ] Bhri A. V. Raghavan:
Shri H
Will the Minister of Health be pleas-
ed to state:

(a) whether any final decision has
been taken to provide protected water
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supply to Cannanore, Tellicherry and
Mahe in North Kerala;

(b) if so, the cost of the scheme; and
(c) when the work will commence?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c¢). A composite water
supply scheme for Cannanore, Telli-
cherry and Mahe estimated to cost
Rs. 2 crores has been received from
the State Chief Engineer for scrutiny
by the Central Public Health Engi-
neering Organisation of this Ministry.
The State Government is being ad-
dressed to  make certain  modifica-
tions in the scheme and to furnish
additional particulars needed for giv-
ing technical clearance. The scheme
is proposed to be taken up for exccu-
tion by the State Government as
soon as it is approved.

Government Accommodation on Ranjit
Singh Eoad, Delhi

536,/ Shri Vishwa Nath Pandey:
"\ Shri Naval Prabbakar:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government propose to
erect 3 five storey building in  the
Capital on the Ranjit Singh Road,
Delhi to provide housing accommoda~
tion to the Central Government
employees;

(b) if so, whether the site has been
finally selected and work begun;

(¢) when the building is likely to
be ready and fit for habitation; and

(d) the total expenditure invoived
in the scheme?

The Mimister of Works and Housing
(Shri Mehr Chand Ehanna): (a) to
(d). A building—partly four-storey-
ed and partly six-storeyed—is under
construction on Ranjit Singh Road.
Estimated to cost Rs. 28:68 lakhs, the
building is likely to be completed
within about two months. It will be
used for running a Government hotel
with 240 beds.
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Family Planning in UP.

337 Shri Vishwa Nath Pandey:
Will the Minister of Health be pleas-
ed to state:

(a) whether Government have re-
ceived any scheme on Family Plan-
ning from the Government of Uttar
Pradesh;

(b) if so, whether any decision has
been taken in the matter; and

(c) the details thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) and (¢). The proposal is un-
der consideration.

Leprosy Eradicatiom in UP.

338. Shri Vishwa Nath Pandey:
Will the Minister of Health be
pleased to state:

(a) the total amount granted 1o
Uttar Pradesh Government for the
eradication of leprosy in the State
during 1964-83; and

(b) the amount proposed to be
given to that State for the purpose
during 1065-66?

The Minister of Health (Dr. Sashila
Nayar): (s) The Leprosy Control
scheme is one of the Centrally-aided
schemes of the Ministry of Health.
For the Centrally-aided schemes,
allotment of funds is not made
Bcheme-wise but the grant-in-aid is
sanctioned at the end of each flnan-
cial year for broad groups or catego-
ries of Schemes. A lumpsum grant of
Rs. 141°21 lakhs has been sanctioned
to the Government of Uttar Pradesh
during 1964-65 for all Centrally-
aided Schemes including the scheme
for 'Eradication of Leprosy’. While
information regarding the exact
amount of grant drawn by the Gov
ernment of Uttar Pradesh during
1984-85 for eradication of leprosy is
not available, the State Government
had made a provision of Rs. 264 lakhs
for expansion of leprosy Control Pro-
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gramme in the State for the gaid
year. According to the prescribed
Ppattern of Central assistance for the
Leprosy Control Programme, the
State Government would be eligible
to draw 76 per cent of the non-recur-
ring and 50 per cent of the recurring
expenditure incurred by them on the
Scheme.

Apart from this, grants amounting
to Rs. 55,573'00 were released directly
to voluntary leprosy institutions work-
ing in the State, during 1964-65.

(b) Allocation of Central assis-
tance to the States for the year 1985-
66 for Centrally-aided scheems has not
yet  been finalised. However, the
State Government have made a pre-
vision of Rs. 11'61 lakhs under the
Loprosy Control Programme for the
establishment of 5 Leprosy Control
Units and 30 Survey, Education &
Treatment Centres during the year
1965-86.

Dam at Uttar Kashl

339, Shri Vishwa Nath Pandey: Will
the Minister of Irrigatiom and Power
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to construct
the dam at Uttar Kashi (UP.);

(b) if so, its location and the area
to be covered thereunder;

(c¢) when the work will be taken
up; and )

(d) the total expenditure involved
in the scheme?

AUGUST 19, 1965
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The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) The U.P.
Government propose to build a 1345
ft. high dam over the Bhagirathi river
8s part of the Maneri-Bhali Hydro
Electric Project.

(b) The dam is located across
Bhagirathi river at Maneri about 10
miles upstream of Kashi, whereas the
power house is proposed at Bhali
village at about 10 miles down-
stream of Kashi. This scheme will
supply power to U, P. in conjunction
with the Yamuna Grid System.

(¢) This project is being considered
for inclusion in the Fourth Plan.

(d) The present estimated cost of
this scheme is Rs. 328590 lakhs.

Rural Water Sopply Projects

Shrl Vishwa Nath Pandey:

30 3 Shrimati Savitrl Nigam:

Will the Minister of Health be
pleased to state:

(a) the total number of rural water
supply projects in Uttar Pradesh for
which the Union Government have
extended assistance during the Third
Five Year Plan period; and

(b) the financlaF assistance given
so far?

The Minister of Health (Dr. Sn:!hﬂl
Nayar): (a) The informmation is given
below:—

Type of project.

Number

(i) National Water Supply and Sanitation Programme.

(ii) Local Develor t Works P,

~a

(iii} Project under UNICEF msistance
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(b) The Rural National Water Sup-
ply and Sanitation Programme is =a
Centrally-aided scheme. Central as-
sistance for Centrally-aided schemes,
including Rural Water  Supply
Schemes, ure made in lumpsum for
broad groups or categories of schemes.
It is not, therefore, possible to indi-
cate the figures separately for Rural
Water Supply Schemes. A sum of
Rs. 557.28 lakhs has been paid as
grant-in-aid to the Government of
U.P. during the four years of the
Third Five Year Plan for all Central-
ly-aided schemes in the Health sector
including the Rural Water Supply
Schemes.  Allocations for 1985-88
have nol yet been made.

A sum of Rs. 30 lakhs has been
paid as grant-in-aid to the State Gov-
ernment for the implementation of
Rural Piped Water Supply Schemes
under the Local Development Works
Programme during 1064-65.

Grant-in-aid to the extent of
Rs. 11'48 lakhs has been sanctioned
to the State Government for the
establishment of Special Investigation
Division in rural and scarcity areas

Smuggling of Ganja

7, J Shri Kindar Lal:
"\ Sbrl Vishwa Nath Pandey:

Flnance be

Will the Minister of
pleased to state:

(a) whether it is a fact that twenty-
one maunds of Nepali Ganja worth
over rupees one and & half lakhs
meant for smuggling was seized by
the Police from nearby forest in
Gorakhpur in May, 1965; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri T
T. Krishnamacharl): (a) A guantity
of 370 kg. of contraband Ganja believ-
ed to be of Nepal origin and valued
at HRs. 79,550 approximately, was
seized on the 29th May, 1965 in the
Revenue Forest, Campiergan],
Gorakhpur by the local police.
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(b) Six persons have been arrested
and challan has been put up by the
police in the Court. The case is now
subjudice.

"reT(t Wi w1 uniEw

3‘2“rﬁmm et
|_sft wifwre wre dvwr

(%) war og & § f& 700 T
qifes ¥ W X qTX AR woerd
P ot 3% wifwg ot & st
q X (twz fes)) & wrdc @ &
fs W ¥ afire

:

(w) zréw 2 & ¥ww 28 whres
mqr zrfe 3 ¥ 20 wfrww  whT Y
qfr 8, o fis g ot ey & et
48 ¥ 65 wfwwa =tn oY gfw &1 7w
gfsfrer w08 & fam fs o & ol
# zréw 2 wrcerfy 3 & wfwgn aoerd
wiwfegt &, Ivwaw i & aw &
qrr areT wEwfEi & A & Wi
qf e wfa® ®% 7 § a7 7 foig
fargr man s zrée 2, 3w 4 & wfoww
srerd wafrgi wy qud afaey ot
¥ arq ¥ fiw (e fe) & otz
1 wufy A A
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AT-AORTO W qT wT & wre # el

343. st ®o Ao faarlt :
gar faem weft ag q@m & gor w6
fw :

(%) 71 wTETT F7 emA 4 WAR,
1965 WY ¥EFAT ¥ WrOardr agv
wrrafad’ &1 aar & oft 7 oW1 0 qifee
aw felr T wmor & o faEman
a1 & farm 3 IR e ar fe i
FORTH FJAMT 9T FL FT AT g
W7 W W maO A aifgd ;W

(a) =fx g, &1 "owTe o 39 07
wqr whafsm & 7

farer sl (wdt fovo o yeormmameh)
(%) oft, &

(@) #mz 2 fF ag 5d wgvEw
w1 faolt s 30

Water Supply in Calicut

Shrl Mobhammed Koya:
‘Shri A. K. Gopalan:

Will the Minister of Health be
plcased to state:

ELLY

(a) whether the Calicut Corpora-
tion has applied for any Central aid
for expanding the protected water
supply in the city; and

(b) the
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) The Calicut Corporation
has requested the State Government
to secure subslantial assistance from
the Centre for expanding the protect-
ed water supply system in the elty.

reaction of Government

tb) The matter iz under considera-
tion of the State Government.
Medical College in Himachal Pradesh

345. Shrl Hem Raj: Will the Min-
ister of Health be pleased to state:
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(a) whether Government have de-
cided to open a Medical College in
Himachal Pradesh;

(b) if so, whether it will be run
entirely by the Himachal Pradesh
Government or in collaberation with
the Cenire; and

(e) whether Government propose
to allot any seats in it for the undeve-
loped contiguous hill areas of the
Punjab?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes, it has been
decided to open a Medical College In
Himachal Pradesh. The Government
of India will render all assistance to
Himachal Pradesh Government,

(c) A proposal to allot some seats
for students other than those belong-
ing to Himachal Pradesh is under
consideration,

Films on Family Planning

* “g4¢, J Dr. P. Srinivasan;
" Shri Paramasivan:

Wil! the Minister of Health be
pleased to state the number of short
films proposced to be produced on
fumily planning wilh details thereof?

The Minister of Health (Dr. Sushila
Nayar): Six short films (Quickies)
on Family Planning bearing the fol-
lowing titles are al present under
production by the Films Division,
Ministry of Information and Broad-
casing, Bombay:

(i) Two Families.
(i) A Talk With.

(iii) Economic Implications of In=
crease in Population.

(iv) The Greatest Gift.
(v) Berefits of Vasectomy.

(vi) Another Film on Family
Planning (untitled at pre=
sent).
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Details of these films are being col-
lected and will be placed on the table
of the Sabha.

arfiearH ongrer & woree WY 7 weyg

347. W wiETT WM R
wr few wA oy T A FO oSG
b

(%) w1 3z &= ¢ & sweew
% 30 wf, 1965 ®1 UF arfesTAT
FEw ¥ 50,000 T ¥ yer €
Loyl e i

(@) afx gf, A1 aerdr sto
w f;, W

(w) afz g, a1 a7z wgre fem
oy § owrar ar ?

farer 5ol (wiY fivo w0 wovrmmaTdy) :
(%) 3o =k 1965 *1 FEwwAr H
drarper afiwfat @ ow afeerh
FEA  ‘THo tHo FAEA A FOA
6000 Fo STA-AAI-WTE-AfEA-
TFU (AT JFT ATET 27,000 Fo )
%1 fafaw o (v A e
famar  qerww 6 fear mam &)
L O i

(@) wui & =17 fam gwe
-

(1) wart wfggi— 23 a0

(2) fArtz—=4600 an

(3) a= faafrg—s37 o
(4) wfeere® mar——=o 591

(5) samgTA—
T oW " 1
w1 # @frgi—aT 2
9 & A AE T9-AT 2
gfmi—m  ©
ar (wE)—m 2
Frea wigs oIr—aAN 1

(6) fafaraegi—
at-rfgt—am 199
foem-Hfagi—ar 12
TR —AT 22
e dl quiftzT—an 133
uT] ®T ST AT
& qH—AT 8
arlt @t ofent (&
1Y) AT 88K
iz

() =zmiw

offsll it & ww

oft wifwic s dowy
st ™

e {t\\ fasamae qvdg :
Lot Tre wwwT :

wr few WA gy @A N e
vor fw

(%) ¥ a7 ax & fs 27 =,
1965 %1 afvwsft wdAT ¥ &g v Wwr
w7 femromyr

(=) =fe gi, 41 %1 77 @gmar
avz & w1 gym wfiE € e i
o7

() marwm & Tifw A A
eT N LA B



93¢ Written Answers AUGUST 19, 1965

Written Answerg 936
forwsioft (st fvo o poomram®t) :  Ply given to Unstarreq Question No.
(m) ﬁ {u]‘ .m ﬂ i 936 293 on the 11th Hl.rl:h’ 1965 renrdin;

; housin .
A AT (11,14 F9E ) ,:::::!furwuhermen in Delhi and
& W W uF FO Mezmmeree §F

foeawn  (wda qAfawi dw) &

e (a) whether the gaid Committee
arg 26 W, 1965 %1 far mav famer has submitted its report to Govern-

FEVT TTITHAT TR KA & T ment; and

¥ 1965-66 § YW A0y avA W

¥ ox ww A A e (fode) (b) if so, the recommendations of
the Co:

A frosqweqr wom 8, wwdr o th:m.::m“m and the action taken

™ FeF MM T

=T 163 ¥ wafy ¥ fav § o The Minister of Works and Housing
™ 9T si sfgwa sfaad * femra (Shrl Mehr Chand Khanna): (a) and

(b). The report of the Committee is
¥ W A expected to be finalised shortly.

™~ fertior avd Unauthorised sharing of Government

rﬂ'““m: Accommodation in Delhl

:un.% it ww o g )
e : 351, Shri P. R. Chakravertl: Will
L d the Minister of Works and Housing
leased 2
Wﬁﬂ‘rﬁﬂwﬁ!ﬁw be ple to state
wit fw

(a) the number of complaints re-

w) W gty at ceived against Class IIl and IV em-

( ) ™ ployees regarding the unauthorised

w1 sharing or sub-letting of the quarters

frarfn @, W allotted to them in DelhiNew Delhi
during 1963-64, and 10864-65;

(b) how many of them were anony-

t? mous and pseudonymous and how
many of them were inquired into;
farew sy (i fivo o gosrmTaTeR) :
(%) o =t (¢) the action taken to find out the

veracity of the complaints before in-
(@) ag ®w dar @ oA quiry is conducted in the case of com-

fAG i plaints referred to in part (b) above;
Houses for Washermen in Delhi (d) whether it is a fact that in
some cases the alloitees were pena=
( Shri D. N. Tiwary: lised despite prior permissicn for
350. Shri Hokam Chand sharing; and
L Kachhavaiya:
Will the Minister of Works and (e) if so, in how many cages and

Housing be pleased to refer to the re- for what type of reasons?
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The Minister of Works and Housing (Shri Mehr Chand Khanns): (a) Total

number of complaints received,

1963-64  1964-65 Toral
Class 111 . 70 s 75
Cluss 1V 195
] Anonymion Pseudonymous Other
262 16 32 k¥ (]

The number of cases enquired into
war a0

(e) Nu preliminary enguiry is con-
dueted o find out the veracity of
complainls. Whether o complaint is
cvorrect or incorrect can only be deter-
mincd after a spot enquiry hus been

made by the Assistant Director of
Estates
i No

iv) Does not arise.
Land Mortgage Banks

152 Shri D, D. Purl: Will the
Minister of Finance be pleased Lo
rlalr

(ot whether 1t s a fact that inst-
tuwonal invesiors like the Reserve
Bank of Indis, LIC. Stai¢ Bank of
India have resiricted subscriptions to
dobeniures  of  Co-operative  Land
Mortgape Bank:

ibr 1! sa, thy reasone thercfor:

(o whether Government are aware
that curtailment in giving such subs-
criptions would Imit the loaning pro-
ramme of all Land Morgage Bank:
and thus retard sgricultural develop-
ment. and

(dr if s, the sleps Goverament
propose to take in the matler?

The Minisier of Fimamce (8Shri T. T.
Krishnamachari): (a) and (b). There
ha: been no reduction in the amounts
subscribed by the Reserve Hank of
Indio. the Swawe Bank of India
and the LIC. to the debentures
of land mortgage banks. In view of
the very considerable increase in re-

880 (Ai) LSD—4

vent years in the total volume of
funds, which arc intended Lo be rals-
ed in the form of debentures of  the
land morigage banks, there has been
a demand, however, for additional
subseriptions by these institutions,

twh and (d). The programme ot
the issue of debentures during  the
year ending on the 31st March, 1966
has been reconsidered and il 15 ex-
pected that there will be a substan-
tial increase in the total amount for
which debentures are floated durin
the remaining months of this yew

Leprosy Centre at Agra

rshli Narendra Singh
Mahlda :
Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:

Will the Minister of  Mealth be
pleased o state:

(a) whelher Governmenl  has
succeeded in securing the services of
the Japanese cexpert Doctor of
Leprosy to serve us the head of the
Indiap Centre of Anf-leprosy being
cetablished in Agra;

ib)  so, the terms of the contract
of service, and

353.

(c) whether the Leprosarium in
Agra is ready for work?

The Minister of FHealh (Dr, Sushila
Nayar): (a) and (b). According to
the Agreement entered julc between
the Ministry of Health and the Japa-
nese Leprosy Mission for Asia (tum-
monly known as JALMA), 8 mndern
leprosy treatment, rehabilitation,
training and resemrch Leufre ig teing
established et Agra by the JALMA.
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A nucleus of Doctors and Nurses to
man the Centre will be grranged by
the JALMA and some of them have
already come, The JALMA will run
the Centre for § years.

(c) No, the construction of the
buildings of the Centre has no! suv far
been completed.

s ¥ foemer & WA

fd\ilwrmim;
354. .
A\ st e

w1 wesq WAl 97 AT ¥ HAT
wafr fs .

(%) wn g #a b fr foelt @
e o foemer & Sreal €1 AW
awwft W W

(@) af &, = el TwaE
fom s wuma fRaa @ 7

mmtﬂewm‘}:
(%) wmamwi ¥ famrae & e §
afg g0 % At ¥ qOeTT w1
foire  ad fadft &0

(@) a¥ W T I

awe  afdeen

ot e ot
five to wwwli :

“’-ﬁ[mmw;
| ot farow T :

s fowrf ot feqn oot o

(%) = =g ww k fis vww forgare
I ¥ A, 1965 F Agd § ow
ww gidr;

(w) afc g, @ gwR for my
foree oY mer ¥ W ¥
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(n) ¥ zg Wit aw § s o
7 e ofweer  famto foem &
s s @ oq e

(w) a1 fawre g5 wwmd
% ¥ FTATEY wA AT 7

foarf ol fagy "t (wo
!o ®Wo m} H (!V], q (rr]
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dz%  # Torw qfraoer & F@iae
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M F fawrad wrr gen s w7
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e aftawar fawio fame gror
g worw w1 famin

A wEiw afmeen famter
fom & wm & &qor Ay 91, wWifE
faom & gt & faffa g e g
afr  fwar ar

wvyw ofearaan w1 fawmio emiws

aE 3 7y favig faeur e Jom
* | ¥ AR R TIAR wrafwEy
£ e afEgd o

fagre Tro ¥ wr Ay afcgrear
®Y QU A ¥ w74 ¥ o0 AT ¥ few
T ¥ Uv www s e fer
i fora® oty 1067 A% 7 W
mer gfa o fowrk g d

e qfeew AET ¥ e won

g deawt fear my ¢ fr ofee
Tew AT ¥, 55-4 W & T,
FOT HAW F T AAW WOT ET 81-5
A aw e w7 o

(v) T ofaien fair
frm %1 mow ofoien 93 fegr m
wrat ¥t sgafy w1 fawri o faweft war
a sammt, 1965 w7 gATAE A fiear
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wm  afweer  feiw fem w5t
agr mar g fF ¥ vEw o vl 9
fr aoar e dfaw w2
T 0 WA & 7 O WA 6
gl A1 A4, 1967 AF A ¥ &
far frmn @t am sz = &

Electrification of Kerala Villages

356, Shri Mohammed Koya: Wiil
the Minister of Irrigation and Power
be pleased to state:

(a) the number of villages clectiri-
fied during 1964-65 in Kcerala;

(b) whether it fel] short of the tar-
pet; and

(¢) it so. the reasons therefor?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) 56.

(b) Yes. This fell short of the
turget by 64 villages

(¢) The main reasons for the short-
fall in achieving the target were delay
in obtaining essential equipments like
transformers and the delay in getting
the required minimum guarantee
from the interested parties in these
villages.

Callcut Water Supply Scheme

251. Shri Mohammed Koya: Will the
Minister of Heallh be pleased to state:

(a) whether it is a fact that the
work on the water treatment plant
which is being set up to help the
water supply scheme at Calicut in
Kersla has not so far started; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The engineering details of the
scheme prepared so far were not
found suitable by the State Govern-
ment particularly in respect of the
dependability of the gource.  Further

wHT ¥
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investigation is, therefore, n  pi1o-
Eress.

Post-Graduate Courses in Tibbla
College, Delhi and Aligarh University

358, Bhri Mohammed Koya: Will the
Minister of Health be pleased 10 reler
to the reply given to Unstarred Ques-
tion No. 5 on the 18th February, 1945
Jand state:

(a) whether there has been  any
progress in thye consideration of the
proposal to start post-graduate
courses in Tibbia College, Delhi and
Aligarh Muslim University; and

(b) it so, thy detailz thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) &nd (b). Some progross
has been made. The details of the
proposa] are being worked out in con-
sultation with Tibbia Cullege Bowrd.
Delhi, and Tibbia College, Aligurh,
and when completed will bu further
processed through the Umiveisity
authorities and the University Grani-
Commission.

Sub-soll Water in Delhi

359, Shr| Surendra Pal Singh: Wui
the Minister of Works and Nousing
be pleased to state:

(a) whether the Public Works De-
purtment of Delhi carried out a study
in order to find out as to whether the
scheme of sinking numerous tube-
wells in 1082 1o check the rise in
level of the sub-soil water in 1he
Capital has been a success or not; an'

(b) if so, what has been the out-
come of that study?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khamnou): (.
and (b). Yes. The study is =til
profress as ilg results so far ere nm
conclusive. While the trend of «13v
of gub-so0il water has been arresied.
it has not yet been possible to lowe!
its level in the entire area of New
Delhi beyond 107 below (he wruund
level, as envisaged.
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Reclamation of Sunderbans

360. Bhri C. K. Bhatlacharyya:
Will the Minister of Planning be
pleased to state:

{a) whether the Planning Commis-
sion is preparing a long term compre-
hensive Master Plan for the survey.
reclamation and development of the
Sundarbans in West Bengal; and

(b) if so. the broad detail of the
Pian?

The Minister of Planning (Bhri B.
R. Bhagat): (a) and (b). West Ben-
il Government contemplates taking
un in the Fourth Plun the first phase
nf o comprechensive scheme for the
development of Sundarbans area in
West Hengal. It is getting a detailed
project repori preparcd, based on a
technicnl study made by Dutch ex-
perts.  The schemes envisaged are
reclumation and protection of land
{from tidal water, development of irri-
patlon, agriculture and fishery.

Kangsabatl River Valley Project

ser. S Shri Indrajit Gupta:
1 Shri Yashpal Singh:

Will the Minister of Irrigation and
Power be pleased 1o state:

\a) whether it is a fact that con-
struction of the Kangsabati River
Valley Project is Ingging far behind
schedule; and

(p) if so, reasons for the lag?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

th) The main reason for this lag is
inadequate provision of funds in the
State Plan for this project.

Unlteg Siates Loans

m.l Shri Kindar Lal:
| Bhrl Vishwa Math Pandey:
| Shri P. C. Boresah:

Will the Minister of Fimance be
peased to stats:
1a8) whether the United States have
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agreed Lo give two loana totalling
Rs. 923 crores to help and malintain
India's industrial imports;

(b) if so, the terms and conditions
of the loans; and

(¢) how they are proposed to be
utilised?

The Minister of Finance
T. Rrishnamachari): {(a) Yes, Sir.

(L) and (e). The two US. loans
totalling Rs. 923 crores are as fol-
lows:—

(Shri T.

(i Commodity Program Assist-
ance for 1864-85 known as
Fifth  Non-Project Loan
(AID Loan No. 386-H-138) for
$ 190 million (Its 80'5 crores);
and

(1) Seventh Railway loan (AID
Loan No. 386-H-137) for 36
million (Rs. 1'B crores).

The Commeodity Program Assistance
loan will be used to fmance the
foreign exchange costs of imports
from US.A. of a broad wvariety of
commodities and equipment such as
fertilizers, sleel, sulphur, insecticides,
chemicals, machinery and machinery
parts elc. which are cssential to the
maintenance of the economy.

The Seventh Railway Loan will
meet the foreign exchange cost of
acquiring 21 broad gauge Diesel Elec-
tric Shunting locomotive with a two
yvear supply of spare parts

Both the lbans are repayable in
dollars in 61 approximately equal
semi-annual instalments over a period
of 40 years inclusive of a grace period
of 10 years from the date of first dis-
bursement under the loan.  Interest
is payable semi-annually in dollars at
the rate of 1 per cent per annum
during the first ten years and therc-
after at the rate of 2§ per cent per
annum for the remaining 30 years
Interest would sccrue from the date
of respective disbursements under the
loans and the first instalment is to be
paid six months after the first
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disbursement, or such carlicr date as
the United States Agency for Inter-

nitional Development may specify.
Bureau of Public Enterprises

{ Shri Surendra Pal Singh:
368./ Bhrl Ram Huarkh Yadav:
ism A. N. Vidyalankar:

Will the Minister of Finance
pleased to state:

(a) whether a Bureau of Public
Enterprises has been set up;

be

(b) if so, what gre its aims and ob-
jeets; and

(¢) the approximate annual expen-
diture which will be incurred on the
Bureau?

The Minister of Finance (Shri
T. Krishnamacharl): (a) Yes, Sir.

(b) The Bureau will act as & ser-
vice, co-ordination and evaluation
ageney mainly for public enterprises
af the Central Government

T.

(e} The Budget provision for this
vear is Rs. 328 lakhs.

Eatlng Houses

354. Shri Sumreéndra Pal  Singh:
Will the Minister of Health be pleas-
od to state:

(a) whether Government are aware
that some of the leading Restaurants
und most of the Eating Houses in the
Capital prepare food for service
under ths most unhygicenic conditions:
and

(b) if so, whether any effective
steps Have beer. taken in th.s regard?

The Ministér of Hoalth (Dr. Sushils
Nayari: (a) Yes; it is found at the
time of ifspection that minimum hy-
gienic standitids are not maintained
in quite a few places

(bY Under the Delhi Prevention of
Pood Adiifteration Rufes 1866 and
Section 210 of the Cantonments Aet,
1924, aTl and eating houses
in ¢ Municipel and Cantonment

1887 (SAKA) Written Ansicers [
afeas  respectively  regquire  licenc
which is issued only when the hy-
gienic conditions are found according
to the minimum standards prescribed
for the purpesc.  Thercafter these
lhicences are renewed every year after
re-inspection and  satisfying  compli-
ance of the requisite hygienic stan-
dards. Frequent sunitary inspections
of restaurants and cating houses arv
made during the year by the sanitary
staff and the defects observed are got
rectified by persuasion and. if neces-
sory, by legal action when improve.
ment notices are not complind with

Research Programmes Committec

365. Shri D. J. Nafk: Will the Min-
ister of Planning be pleased lo state:

(a) whether 1t 158 o fact that the
Hescarch Programmes Committee  of
the Planning Commission maode aur
vey of large number of villages
Rajasthan State;

(b) if wo, the Andings of the Cu
mittee; and

(¢) the reactions of Governmen! on
these findings®

The Minister of Planning (Shri B
R. Bhagati: (a) (i) The Research
Programmes Committee sponsored
“Study of the Socio-economic Effects
of Land Reforms in Rajasthan™ for
which such surveys were carrled nu
by the director of the schemes

(ii) Besides, the Research  Pro-
grammes Committee carried out wilh
its own staff a rural survey in a dis-
trict of Rajasthan in connection witt
the study of evaluation of bemefit. »f
Irrigation (Gang Canal)

(b) (1) A copy of the published r
port of the study referred to in (ay
(i) has been supplied to the Parlin-
ment Library.

(ii) The report of the Btudy refur-
red to in (@) (ii) in yet to be pub-
lighed.
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(ed (i) A copy of the report is be-
ing sent to the State Government
bringing to their notice the findings
of the survey.
(i) Does not arise.

Irrigation and Power Projects over
Krishna and Godavarl Rivers

366. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
plrased 1o state:

ta) whether the Government of
Maharashira has made representation
apainst the sanction of any power or
lrrigation Project in Andhra Pradesh
wer the rivers Krishna and Godavari:

{b) if so, which are the projects
about  which representations or pro-
tesls were made:

fe) the reasons given ngainst
project; and

td) the decisions
ment on each project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes

(h) 10 (d). The Government ol
Maharashtra had objected o the
Pochampad Project, the Srisailam
Hydro-Electric Project and Stage [
of Nagarjunasagar Project. Their
w'ijections mainly related to the gene-
rul question regarding allocation of
1he waters of the Krishna and Goda-
vari rivers, The Pochampad and Sri-
sailam schemes have been approved
in the light of the decisions as indi-
c¢ated in the Statement laid on the
Table of the Lok Sabha on 23rd
Muarch, 1963, The Nagarjunasagar—
Stage Il project, has not been sanc-
tinned.

wvach

of the Govern-

Small Pox in Delhi

367. Shrimatl Savitri Nigam: Will
the Minister of Health be pleased to
slate;

(a) whether it is a fact that the in-
ridence of small pox is on the
increase in Delhi since March, 1965;

= (b) if =o. the number of falal cascs
‘Huring the period March to August,
1065; and

AUGUST 19, 1965
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(c) the steps taken to control the
disease?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) There were 36 fatal cases dur-
ing the period from 1lst March to 16th

August, 1885. The break-up was as
under:—

-“March I 3
April .
May B § I
June ]
July 8
August (upto

16-8-65) . .

" Total ~ 38

The number of such cases In the
corresponding period last year was13.

(c) The wvaccination campaign has
been stepped up. Besides 103 Vacci-
nators already engaged, three Hying
squads consisting of 3 Inspectors and
15 vaccinators were raised for 3
months from March to May, 1965 for
mass vaccination drive in slums,
Jhugees, Jhonprees and brick Kiln
areas and for mass vaccination of
contacts wherever any case occurred.
During the period from March to
July, 1965, 58,131 Primary Vaccina-
tions and 5.156880 Re-Vaccinations
were performed in the entire city.

tii) The public have been advised
through advertisements in the Press,
through wall posters and through
cinema slides to get themselves amd
their family members revaccinated
once in every three years.

(iii) Compulsory vaccination of un-
protected persons and compulsory
removal of small-pox cases to Infec-
tious Diseases Hospital has been en-
forced under the provisions of Epi-
demic Diseases Act, 1897

{iv) In addition to the normal era-
dication staff already working in
Delhi State, the Government of India
have sanctioned iwo special mopping-
up units which will undertake the
vaccination of small segments wl
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population that have so far evaded
vaccination and will also concen-
trate on the floating population, popu-
lation residing in slums and labour
colonies and pavement dwellers.

Gastre-Enteritis in Kerala

368, Shri Seshiyan: Will the Min-
ister of Health be plcased to state:

ta) whether there was an outbreak
of gastro-enteritis  in epidemic form
in Kerala during June, 1985;

(b) the number of deaths due to
this epidemic reported so far; and

(¢} the sieps taken by Government
to control and eradicate the epidemic
there?

The Minister of Health (Dr. Sushila
Nayar): (a) The outbreak in an epi-
demic form that occurred in Kerala
i January, 1985 was of cholera,

{b) The number of deaths reported
upto the 20th July., 1865 was 594

) All preventive measures have
been adopted. Inoculation work was
speeded up by the appointment of
additional inoculators in the affected
places. 34 lakhs persons were inocu-
lated upto the 23rd July, 1965. Neces-
sary arrangements have also  been
made for the treatment and isolation
of affected cases.
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Colonisation of Rajasthan Canal Area

370. Shri Karnl Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

ta) whether it is a fact that it is
estimated that gbout 500 miles of total
length of roads are to be laid for the
proper colonisation of the grea and
full utilization of the benefits envisag-
ed by the Rajasthan Canal;

(b) if go. whether the work of
building the roads will also be taken
up as the Central Government's res-
ponsibility: and

(¢) whether plans are so drawn as
1o complete this work to synchronize
with the progress achieved on the
Rajasthan Canal itself?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) 0 (c).
The setting up of the Rajasthan Canal
Authority as well as matters tnvolve
ing Central responaibility in that con-
nection are under consideration.

Gold Bouds
{ Shrimati Tarkeshwari Sinba:

m Shri Indrajit Gupta:
* Y Shri Onkar Lal Berwa:

Will the Minister of Fimance be
pleased to state:
(a) the total sals of Gold Bonds

since the introduction of the Gold

Bonds Scheme;
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(B how it compares with the earlier
scheme of gold bonds; and

(c) whether it has shown any im-
provement?
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The Minister of Finance (Shri T.
T. Erishpamacharl): (a) to te) The
subscriptions to the two issues

Gold Bonds compare as under

of

Value ar Re, 53-<8 for
10 grammes of 995
fineness,

Tirm Series

s, 86845 lakhs

ftenders were received from 12-11-1962 10 28-2-1963 )

Second Series

(tenders were received from 2-3-1965 10 31-5-1965
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Rural Houslag in Rajesthan

374. Shri Krishmapsl Singh: Wil
the Minister of Works and Houslag
be-pleased 1o state:

(a) whether jt-is a fmot thmt Llhe
Rajasthan Revenue Law Commisnon
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hag commented on the deplorable
state of rural housing in HKHajus-
than;

(by whether 1t is also a fact  that
similar condition:  exist  in other
states also: ano

ic) the steps, of any, laken 1o
prove this state of affairs”

The Minister of Works and Housing
(Shri Mehr Changa Khanna): (a) Yes.

(b) The housing conditions in rural
areas are genervally not very satisfac-
tury in other States also. Accoiding
to the 10681 Census, nearly 82 per cont
of the households re. 56:7 mllions
out of the total of 68.9 millions, were
in occupation of kulcha huts

te) The report of the Rajasthan
levenuy Law Commusion s stll
under consideration of the State Gov.
crnment, This Ministry has  already
formulated a scheme known as the
Village Housing Projects Scheme for
improvement of housing conditions in
the rural areas of the county. Ths
Scheme provides [or (8) advance of
lhouse-building louns to persons who
wish 1G] construct houses; and
1b) grant of subsidies to Sinte Govern-
mentg for provision of strects  und
drains in selecled wvillages snd house-
sibes o landless ugricultural workers
The Scheme hus, however, not made
Ihe desired progress so far and the
State Governments have been re-
quested to sicp up the paer of it
implementation.

Land to the Tiller

375. Bhrinmatl Jyolsna Chands: Will
thr Minister of Planming be pleased
1o state:

fa) the posithen regaerding the
actual implementation of the “land to
the tillr" policy, Stike-wise;

ib) the siepe taken so far to pro-
ams and share-croppers, State-wise:

rnsuring more effective protection to

1887 (SAKAY Wruten Answers i

tenunt-farmers  and

and

share-croppers;

tdY if so, when?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (d). A stalemen:
1= laid on the Table of the Houst
[Placed i Librarp, Sev No, LT-4573
1551

Small-Pox

376. Shri Gokulananda Mohanty:
Will the Minister of Health be pleused
1o stale:

ta) the number of patients suffer.
ing from small-pox in this country
during the last three years, year-wise;
and

(b) whether ot 2 a fact that the
discase hat heen spreading in Asla
for the last twelve years?

The Minister of Health (Dr. Sushila
Nayar): (a) The reported number of
cases of Small-pox during the year .
1962, 1963 and 1984 were 5559
83,423 and 36.645 respuctively.

bl Na

Narmada Project

377, J Shri Jashvant Mehta:

o 1SI|rI P, R Patel:

Will the Minister of Irrigation asd
Power be picused lo stute:

(a) whether the Centrul Wate: &
Power Commission has glven  clear-
ance and approved the Narmada Fr.
Ject at Jalsindhy 8s per agreemen:
between Maharashira and Madays
Pradeth Governments; and

(b) 1f pot, the stage at whicn the
matler stamds”

The Ministey of Irrigatlon and
Power (Dr. K L. Rao): (a) No. The
Project Report for Jalsindhi Project
has not been received by the Minl.-
try of Lrrigation and Power

ib) Does not arise
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Linking Wages with Productivity

378. Shri Basappa: Will the Minis-
ler of Planning be pleased to state:

(a) whether a memorandum has
been submitted by the Coumil of
Employers to Government with a
plea to link wages with productivity:
and

by if so0. Government's reaction
thereto?

The Minister of Planning (Shri
B R. Bhagat): (a) Yes, Sir.

(b) The Memorandum will be con-
sidered by the Panel on Labour
Policy for the Fourth Plan sel up by
the Planning Commission.

Farth-moving Machinery Poul

379. Shri Basappa: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

ia) whether & decision to form
Central Equipment Pool for procure-
ment of earth-moving machinery and
construction equipment has been
taken;

tb)y il so, the reasons therefor; and
(e) the steps taken in this respect?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A pro-
posal to form a Central Pool for earth-
moving equipment and construction
machinery is under examination.

(b) The Scheme has been prepared
with a view to ensuring better main-
tenance and utilisation of machineries.

(¢) The Scheme is still under con-
sideration.

Housing Schemes in Uttar Pradesh

380. Shri J. B. S. Bist: Will the
Minister of Works and Housing be
pleased to state:

(a) whether he has drawn the at-
tention of the Uttar Pradesh Govern-
ment to the slow progress of housing
schemes and diversion of funds car-
marked for housing to other projects;
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(b) if so, whether the Uttar Pra-
desh Government have made any res-
ponse to his advice and the measures
it has taken to rectify its past errors;
and

{c) the other States which have
Iichaved in the same manner as Uttar
Pradesh and whether any special mea-
sures have been suggested to give a
fillip to housing programmes in the
Fourth Plan?

The Minister of Works and Housing
(Shri Mehy Chand Khanna): (a) Yes.

(b) No reply has so far been receiv-
ed from the State Government,

(¢) The progress of housing is slow
in almost all the States. It is being
continuously impressed upon the State
Governmenis to provide larger funds
for housing schemes in their Annual
Plans as also in their Fourth Five
Year Plan. The Planning Commis-
sion has also been requested to con-
sider the desirability of directing the
State Governments not to divert funds
carmarked for ‘Housing' to other
development heads. It is also pro-
posed to increase substantially  the
ullocation for housing in the Fourth
Plan. |

Dambroo Project (Tripura)

381, Shri Biren Dautta: Will the
Minister of Irrigation amg Power be
pleased to state:

(a) whether any amount has been
sanctioned for the Dambroo Project in
Tripura; and

(b) i so, the amount sanctioned
und how far the work has procecded?

The Minister of and
Power (Dr. K. L. Bao): (a) No. The
Gumti Hydro-clectric Project is yet
to be sanctioned.

(b) Does not arise.

Financial Assistance Lo States for
Development Schemes
382 Shri D. B. Raju: Will the
Minister of Fimamce be pleased to
state:
(&) whether it is a fact that :ame
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States are finding it difficult to imple-
ment important schemes under the
State Development Plans due to their
inability to raise local resources;

(b) whether such States have re-
(yuested to Centre for special financial
nesistance; and

(e il so. the action taken in this
tegard?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). A specific request has
Leen received from Mysore State and
this is under comsideration.

Allegations against Customs Officers
in Nadis District

383 Shrimati Renu Chakravartty:
Will the Minister of Finance be pleas-
ed to state:

(a) the findings of the enquiry
'made into the allegations of extortion
uf money from the Jute sellers of
Karimpur Bazar in District Nadia,
West Bengal by the Custom Officers;
and

ib) the steps taken to see that the

homa fide jute growers and sellers do
not suffer?

The Minister of Fimamce (Shri T. T.
Krishnamachari): (a) The allegations
against the Customs Officers were ful-
ly investigated but were not proved.

(b) The senior officers continue to
exercise spdequate supervision over
subordinate officers so as to ensure
that boma fide jute growers and sel-
lers do nol suffer.
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Ansuity Deposit Scheme

385. Shri Jashvant Mehta: Will the
Minister of Fimance be pleased to
state:

(a) whether it i1s a fact thal the
contributors of the Annuity Deposit
Scheme have not received certificates
for the deposited amounts for the
vear 1964-85 upto 30th June, 1965;

ib) if go, the reasons for the deluy
in igsuing these certificates; and

(c) the steps Government have
taken to cxpedite the issue of certifi-
cates?

The Minister of Finance (Bhri T. T.
Krishaamachari): (a) to (c). Ap-
proximately 60 per cent of the deposi-
tors have been issued with certificates.
The delay is mainly due to the fact
that originally meny of the depositors
had asked for a large number of
certificates of lower denominations and
the writing up of the certificates took
considerable time. To avoid the issuc
of @ large number of certificates, it
was decided to issus only the minimum
number of certificates ageainst  each
application. To further specg up the
work il has now been decided that
instead of issuing certificates in Ax-
ed denominations, only one certificate
should be issued against each applica-
tion.
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Barapole Project

386. Shri H. C. Linga Reddy: Wil
the Minister of Irrigatlon and Power
be pleased to state:

(a) whether investigation of the
Barapole Project in Mysore Stote hus
been completed:

(b} if so, the estimaled cost of the
project and the Centre's contribution
thereto,

(¢) the power potential of the Pru-
ject; and

(d) when it is to be taken up for
execution?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Only pre-
liminary investigation of the fivst stage
of the project was carried out by the
crstwhile Coory: Government in 1854,
Dvtailed investigations are likely to
v taken up during the Fourth Plan.

ib) The project proposals have not
vet been formulated and hence the
gquestion of Centre's contribution to
the scheme does nut arise.

(¢) According to the preliminary
catimates, the power potentiol of the
scheme is ahout 125,000 kW at 60 per
cent load factor in the first stage and
200,000 kW at 60 per cent load [actor
when the second stage is also deve-
Toped,

id) The question of execution of the
propct can be considered only after
the detailed investigations gre com-
pleted and the project proposals fina-
lised.

Kallmadhi Project

387, Shri H. C. Linga Reddy: Will
the Minister of Lrrigation and Power
be pleased to state:

(a) whether the investigation of
Kalinadhi Project has been complet-
od;

(b) if so, the estimateq cost of the
project and the Centre's contribution
thereto;

(e) the power potential of this pro-
ject; and
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1d) when it is likely to be tuken up
for execution?

The Minister of Irrigation and
Power (Dr K. L. Ra®): (a) No

(b) The estimated cosi  will Lo
known only after the investigation-
are completed and a  Projiwt repon

prepared. Question of Centre's assis-
tance will arise only after the pro-
ject i1s sanctioned

(¢) Approximately 1.3 million kW
4l 80 per cent load factor,

(d) During the Fourth Plan.

Shifting of Central GoOvernmesd
Offices from Nagpur

188 Dr M. 8. Awmey: Will the Muni:-
ter of Works and Houddmg e pleased
tu state:

(a) the number and namne of offie -
of the Central Government lovated ot
Nagpur before that city ceased Lo b
the Capital of Madhya Prudusiy ans

(b) the pumber and pume: of new
offices of the Central  Governmen
that have been transferred from Del
or any other place in India to Nug-
pur in the period since the merger
Vidarbha in the State of Maharashtr.
to this dute and dates of their tran. -
fers to Nagpur as well as the piac
from which they were so trangferred”

The Minister of Works and Housing
(Shri Mebhr Chand Khannoa): (a) and
tb). The information is bwing collect:
el and will be lald on the Table !
the House.

Shifting of Cémtral Governmest
Ofioes

389. Dr M S Aney: Wil e
Mitiister of Works and Houwsmgy
pleased to state:

(a) the number and names of tbe
offioes of the Cenmtral Departmiern's
removed from Nagpur with the dates
of their remd®al and the places Lo
which they were removed till the =nd
of June, 1985;
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{b) the number and names of other
existing offices of the Central De-
partment which the Central Govern-
ment propose to remove in the near
futune: and

{c) the number and names of the
iffices of the Central Government
which they propose to transfer to
Nagpur in order to fulfil the promise
of retaining the importance of the
City of Nagpur given at the time of
merger of Vidarbha in Maharashtra®

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
te1. 'The information is being collect-
od and will he laid on the Table of
the House,

Power Shortage at Farakka

390 %hrl Raghunath Singh: Will the
Minister of Irrigation and Power be
pleased 1o stale whelther the West
Bengal Flectricity Board has request-
vd the Bihar Government to oxtend
the West Bepgal Government 132Kv
iransmussion Line from Purnca up-te
the Bihar Bengal border so that the
shortage of the Power at Farakka due
1n which work i suffering be reliev-
cd®

The Minister of [Irrigation and
Power (Dr. K. L. Bao): The West
Benpgnl State  Electricity Board re-
ouested thy Bihar State Electricity
Buard to exiend 132 Kv. Transmis-
«on from Katihar to an agreed suit-

able point near West Bengal-Bihar
Border. The technical and ecomomic
sspects of the proposal are under
congidernuon,
Foreign Loans
y9) . $hri H. C, Soy:
. Shri Madhu Limaye:

Will the Munister of Finance be
piessed to siate:

fa) the tots]l amount of foreign

‘wan drawn so far gpd the amount of
interest 1o be paid; and

+bh the amount of loan which is
gving 4 prro¢at dividend?

SRAVANA 28, 1887 (SAKA)
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The Minister of Finance (Shri T. T.
Krishnamacharl): (a) The amount of
foreign loan (other than those from
Tupec deposils against food and fbre
imperts under U.S. Public Law 480)
drawn as of June 30, 1865, amounts Lo
HRs. 2444.35 crores, gince Independance.
The amount of interest to be paid on
these drawings (till they arc repaid

in full) is estimated at Rs 81089
Trores.
(b) The information is being col-

leeted and will be laid on the Tablr
of the House.
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State Bank Lean to West
Beagul Gavernment

[8hri Selanki:
383 J Shri P, K. Deo:
Bhri Marasimhg Reddy:

Will the Minister of Finance b
pleased to state:

ia) whether the West Benga) Gov-
crnment had approached the Centra!
Governmant to intarvene and to allow
the usual release by the Btate Bank
of Bs. 12 crores for being used hy the
State Government for procurement of
{foodgrains;

(b} the reasons for the reduction
the amount of advances made by the
State Bank: and

(c) the action taken or proposcd
to be taken by Goversment in the
matter?
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The Minlsier of Finance (8hri T. T.
Krishnamacharl): (a) Yes.

(b) and (c). The sanctioned limit
of Rs. 8 crores to the State Govern-
ment was not actually reduced by the
State Bank of India. An increase in
this limit could not be allowed, be-
cause of other demands on the resour-
ces of the State Bank. As it has been
possible for the State Government to
finance the purchase of foodgrains, for
distribution within the State, without
uny further assistance from the State
Bank or from the Central Govern-
ment for this purpese, no action on
the State Government's request is
now considered necessary.

One-man Banks in Rural Areas

[ Shrl Solankl:
3M. ! Shri P. K. Des:
LShrl Narasimha Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
State Bank of India propose Lo open
one-man banks in rural areas;

(b) the number of such banks likely
to be opened initially and where; and

(¢} the details of the scheme?

The Minister of Finance (Shrl T. T.
Krishnamacharl): (a) and (b). Yes. As
un experimental measute, an office is
being opened by each of the subsidia-
ries of the State Bank of India. The
question of opening certain offices in
the areas served by the State Bank is
8lso under consideration.

(c) The offices are being opened in
rural areas, where banking facllities
are not now available. Apart from
receiving deposits and granting cer-
tain limited sdvances on behalf of the
bamks concerned, the persons appoint-
ed 10 be in charge of these offices are
expected to visit the neighbouring
villages, to offer such advice as may
be necessary in connection with the
raising of crops or other development
activities, and to popularise the bhank-
ing habit generally in these villages

AUGUST 19, 1965
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Central Research Imstitute In
Homoeopathy

rShrl Rameshwar Tantla:
= Shrimati Laxmi Bal:
| B85, l Shri Solankl:
! Shri P. K, Deo:
| Shri Narasimha Reddy:
of

Will the Minister Health be

pleased 1o state:

(a) whether it is a fuct that Gov-
ernment are considering a proposal to
set up a Central Institute for Research
in Homoeopathy in Delhi;

(b) if so. the broad outlines of the
same;

(c) the place where it will be loca®-
ed; and

td) when will it start functionlng?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) The Central Homoeopathic Re-
search Institute is intended:

(i) to establish the utility and
scientific aspects of Homoeo-
pathic principles. und treuts
menl.

(ii) to establish proper standarde
for and co-ordination between
institutions carrying om  re-
search in Homocopnthy.

(iii) to collect, organise and dis-
seminate knowledge about
Homocopathic research.

(iv) to undertake, orgamise and
facilitate study courses, con-
ferences, lectures, seminars to
promote the aforesmid objec-
tives:

to undertake the puablication
of journals, research paper:
and books and masintain lib-
raries and informaticn ser-
vices in furtheruncy of above
sald objective.

(c) and (d). The exact location of
the institution and the date from
which it will start functioning will be

(v
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decided after the details of the scheme
are worked out and approved.
Medical Colleges
396. Bhri P. R. Patel: Will the Mini-
ster of Health be pleased to state:

(a) the number of seats reserved
by the Union Government in different
medical colleges in the country; and

(b) the number of boys and girls
with their State-hood who were allot-
ted these seats in 1964-85 and 1965-667

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The information
is given in Annexures laid on 1hv
Table of the House, [Placed in Libra-
. See No. LT-4574/65).
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Srimailam Project

Bhri Laxmi Dass:
L. Shri M. N. Swamy:
| Bhri P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fuct that the
work of Srisailam Project was d2lay-

Written Answers SRAVANA 28, 1887 (SAKA)

Written Answers 966

ed due to want of necessary machi-
nery.

(b) if so, the steps taken to get the
machinery; and

(¢) when the project
pleted?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a). Yes

(b) The Generating Plant and equip.
menl is proposed to be procured from
indigenoug sources (Heavy Electri
cals). In regard to the construction
machinery, Andhra Authorities huve
indicated their requirement of foreign
exchange as Rs. 200 lakhs. Of this an
allocation of Rs. 35 lakhs ynder USSR
Trade Agreement has glready been
made. Possibilities of securing the
balance of foreign exchange requircd
are under examination.

(¢) The first unit of 110 MW capa-
city is expecled to be commissioned in
March, 1971 and the balance 3 units of
same size thereafter at an interval of
six months each.

will be com-

Nagarjunasagar Project

399 J Shri Laxmi Dass:
"LSIH! M. N. Swamy:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether the Ceniral Government
has granted Rs 13 crorcs for the cons-
truction of the Nagarjunasagar Project;

(b) If so, how much amount has <o
far been pald; and

(¢) when the remaining amount will
be paid for speedy execution of the
preject?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). Against
the 3rd Plan provision of Rs. 50 crores,
Central loan assistance to the tune of
Rs. 44.50 erores has already been re-
leasd during the first four years of the
Plan. Provision for the current year is
of the order of Rs 10 crores. The
question of granting further additio-
nal assislance during the current year
is under consideration.
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Irrigation and Power Potential of
‘Rajasthan

400. Shril Tan Singh: Will the Minis.
ter of Irrigation and Power be pleased
to state:

(a) whether the Government of
Rajasthan has approached the Central
Government for bhelp o develop
power and urigation potential during
1985-86, and

(b) U so, the decision taken by the
Central Government in this regard?

The Minister of Lrrigation and Power
(Dr. K.'L. Bao): (a) and (b). No
«uch request has been received for
the irrigation programme. However,
against a demand of Rs. 436.90 lakhs
for Rural Electrification, wunder the
programme for encrgising agricultural
pumps, it has been decided to make
available loan assistance to the extent
of Bs. 95.00 lakhs to the Rajasthan
Government during 1065-86, outside
thee State Plan ceiling.

Allotment of Quarters

401. Shri K. C. Sharma: Will the
Munister of Works and Housing be
pleased to stale:

fa) whether it is a fact that for the
purposes of deduction of House Rent.
City Compensatory Allowance is treat-
¢d as a part of emoluments;

ib) whether it js also A fact that for
the purposes of allotment of Govern-

AUGUST 18, 1885
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(c) if so, the action Government pre-
pose to take to remove this amomaly?
The Minister of Works and Heus-
ing (Shri Mehr Chand Khanna):
(a) Yes.
(b) Yes.

(c) The matter
nto.
Housing Shortage im Defhi

402. Shri Rameshwar Tantia: Wil
the Minister of Works antl Honsing
be pleased to state:

(a) whether it is a fact thal the
Committee of Experts of the Minis-
tries of Works and Housing and Re-
‘habilitation has suggested more fumds
for meeting housing shortage in Delhi;

(b) if so, what are the other re-
commendations; and

(c) the action taken by Govern-
ment in this connection?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) to (c). The question presumably
refers to the report of the Working
Group on Housing end Urban and
Rural Planning appointed to copsider
the Annual Plan proposals of the
Delhi  Administration for 1065-88
This Working Group recommended
an gllocation of RHa. 5682 cororee to
the Delhi Administration for housing
schemes during the current year.

is being looked

ment & dation, City Comg An allocation of Rs. 4.8 crores has
lory Allowance is not treated as a part been made for these schemes as
of .emoluments; and follews:—
T " Working Group  Final
Scheme Tecom ions
(Rs. .in hkirs)

1. Subsidised Industrial Housing Seheme 15-00 1000

2. Low ]ogcome Group Howsing Scheme 68 20 68-20

3. Slum Clearance including Juggis and Jhopris

‘Removal-Scheme, . . . . 40000 340 40°
4 Millage Housing Projects Sch 2-50 350
<. Middle Income Group Housing Scheme 7660 T6-60
ToraL 362-30 L

*This can be increased to Rs. 393 lakhs depending on the performance of the Delhi

Administration.
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Lower Sileru Project

[ Shri Kella Venkaiah:
403./ Shri M. N. Swamy:
ism Laxmi Dass:

‘Will the Minister of lrrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2305
on the 15th April, 1985 and state:

fa) whether Government have
since granted the necessary foreign
exchange for the procurement of
construction machinery, generating
plant and equipment for the Lower
Sileru Hydro-electric Project  from
USSR.;

(b) if so, when and the amount
granted; and

(c) il not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No, Sir.

(b) Does not arlse.

(c) In regurd to procurement of
construction  machinery, final allo-
calions of foreign exchange have not
yet been made as the matter regard-
ing the sources of supply is under
examination.

The procurement of the generating
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examination and no final decision has
yvel been arrived at.

Government Accommodation in Delhi

404. Shrimati Savitri Nigam: Will
the Minister of Works and Housiag
be pleased to state:

(@) whether it is a fact that a noti-
fication was issued some time back
wherein applications were  invited
from those allottees of the Govern-
ment quarters who were interested
for change of accommodation In any
locality in Delhi ond that their names
would be kept in the waiting list
according to their seniority;

(b) if so, how many persons have
applied so far for change from Type
I to VI (category-wise); and

(c) how many persons have been
Riven change category-wise upto Ist
August, 1965?

The Minister of Works and Hous-
ing (Bhri Mehr Chand Khanma): (o)
Yes. The Supplementary Rules were
amended on the 27th April 1965 and
allotments under the amended Rules
began to be made from the 1st Junme,
1965.

(b) and (¢). The position from the
1st June to the 318t July, 1005 is as

plant and equipment is also under follows:—
No. of persons who No, of persons who
Tvpe of accommaodation, have applied for have been given
change of sccom- changes upto
modation. 31-7-1965,
Type 1 3,019 147
Type 11 1,826 286
Type 111 523 54
Type 1V 692 7
Type V 159 36
Type VI 94 9
Torar . . . . 6,513 616

880 (Ai) LSD—5.



971 Written Answers

Ayurvedic Treatment of Hypertension
405. Shrl J. N. Hazarika: Will the

Minister of Health be pleased to state:

(a) whether the Ayurvedic Re-
search Institute at Jamnagar has been
entrusied to give a detailed report on
the efficacy of the Jatamansi herb for
Reneral use in hypertension cases; and

(b) if so, the main feature of the
report?
The Minister of Health (Dr. Sushila
Nayar): (a) No.
(b) Does not arise.
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Water-logging in Punjab

[ Shrl R. Barua:
wm ! Shri Yashpal Singh:
-4 Shri D. D. Mantri:
Shri Basumatari:
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Will the Minister of Irrligation and
Power be pleased lo state:

fa) whether the Government of
Punjab have approached the Centre
for any assistance from World Bank
experts for solving the problem of
water-logging and floods in Punjab;
and

(b) If so0, the reaction of Govern-
ment thereto?

The Minister of Irrigation and Power
(Dr. K. L, Rao): (a) Yes, Sir,

(b) A proposal for a loan from the
International Development Agency of
the World Bank for “Punjab Water
Logging & Flood Control Project
Stage I1" is under consideration. No
final decision has yet been arrived at.

Raids in Calcutta

{ Shri R. Barua:
408. Shri Yashpa] Singh:
Shri D. D. Mantri:
|. Shri Basumatari:

Will the Minister of
pleased to state:

(a) whether it is a fact that For-
eign Exchange Directorate raided
offices of Tea and Jute exporters in
the Dalhousic Square area in Cal-
cutta on the 24th July, 1965; and

Finance be

(b) if so, the names of the firms

involved therein?

The Minister of Finance (Shri T. T.
KErishnamacharl): (a) Yes, Sir.

(b) Pending scrutiny of the docu-
ments seized and the completion of
the investigations, it is considered de-
sirable not to disclose the names of
the firms.

Training of Nurses

409, Shri Narendra Singh Mahida:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that there
are more doctors in India than nur-
ses;
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(b) if so, whether Governnieut pro-
pose top take immediate measures o
increase the number of instilutions
for training nurses, and

{c) whether it is also conten:plated
to set up an All-India Institute of
Nursing?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) Steps have already becn tuken
for the establishment of pew nsutu-
tions for training of nurses ana (for
expansion of the training facilitics in
the existing institutions by providing
Central assistance to Stale Govern-
menis and voluntary organisations.
The number of nurses which was
27,000 at the end of the S2cond Plan
period is likely to be 45000 by the
end of the Third Plan period, Fur-
ther it is proposed to double the
number of nurses by the end of the
Fourth Plan period by assisting the
States and private institution, to
train 45,000 more nurses in the next
five years.

(e) No. Alrcady there exist the fol-
lowing four All India institutions
providing regular nursing courscs as
indicated against each:—

(i) College of Nursing, New Delhi.

(a) B.Se.
Nursing.

(Hons.)  degree in
(b) Master of Nursing acgrec
(c) Post-Certificale Courses for
(i) Ward Sisters
(ii) Nursing Tutors
() Midwife Tutors
(iv) Nursing Administrators.
(iiy Lady Reading Health School,
Delhi.

Certifizate Course in Public Health
Nursing,

(iii} All Indin Institute of Hygiene
and Public Health, Calcutta.

Certificate Course in Public Health
Nursing.
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fiv) All India Institute of Mental
Health, Bangalore.

Diploma
Nursing.

Course in Psychualrie
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Collapse of D.V.C, Transinission -

Tower

411. Dr. Saradish Roy: Wul the
Minister of Irrigation and Power be
pleased to stale:

(a) whether the causes of Lhe cul-
lapse of the D.V.C. transmission tower
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at Kolaghat have been invesugated
into;

(b) if so, the findings thereof; und

(¢} the mction taken agamnst per-
sons responsible for the same?

The Minister of Irrigation aud Power
(Dr. K. L. Rao): (a) Yes.

(b) It has been found that the fai-
lure of the transmission tower at
Kolaghat was mainly due 10 the un=-
even piling up of carth round the
legs of the tower, The peculiur con-
ditions of scil resulting in subsidence
and sliding also confributed to the
failure of the tower.

(¢) Does not arise.

Krishna-Godavari Waters Dispri'e

412, Shri Sivamurthi Swamy: Will
the Minister of Irrigation and I'ower
be pleased to state:

(a) whether any mutual agree:ien!
hay been reached between States  of
Mysore, Andhra Pradesh and Mahn-
rashtra on the dispute of Krishna=
Cindavari Waters;

ib) whether any demand Las been
mude by the Mysore State to appoint
w tribunal to settle the river water
<« sputes; and

(e) if so, what action lias been
taken under Inter-State Water Dis:
putes Act, 19567

The Minister of Irrigatioy and
Power (Dr, K. L. Rao): (a) Nol yet.

{b) At the moment, the Govera=
menl of Mysore arc not prersng for
the appointment of a Tribunal, as
nepotiations are under way for set-
‘tlement of this question.

{¢) Does not arise.
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12, hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

CASUEWNUT FACTORIES IN KERALA

Shrl Kapur Simgh (Ludhiana): 1
caly the attention of the Minister of
Finance to the following matter of
urgent public importance and 1 re-
quest thay he may make a statement
thereon: —

“The reported closure notices
by about 150 cashewnut factories
in Kerala on account of Reserve
Bank directions requiring deposit

of 25 per cent. of the import
price.”.
The Minister of Finance (Shri

T. T. Krishnamachari): Sir, As
the House is awarc, a notification
was issued by the Reserve Bank of
India on the 29th June 1965 under
sub-section (1) of section 5 read with
sub-section (3) of section 20 of the
Forcign Exchange Regulation Act,
1947, requiring importers (o deposit
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factories
with an authorised dealer in foreign
exchange in India twenty-five per cent
of the value of the goods against each
shipment in the course of the import
into India. The object underlying thre
issug of thig notification was to pro-
vide for a postponement or staggering
of jmports, to the extent possible in
the existing circumstances. It was
envisaged, even when the nolification
was originally issued, that certa:n
exemptions might have to be granted;
and provision was accordingly made
for hard cases.

2, The Reserve Bank has relaxed
the requirements of the original noti-
fication in certain individual cases
and has gplso issued two general orders;
since the 28th June, 1965 providing
for the exemption of specified classes

of goods. The bank has made il
clear in (he sccond general order,
issued on the S5th August 1865, that

deposits are not now required to be
made, against any import of raw
cashewnuts, if an undertaking is
furnished to the Chief Controller of
Imports and Exports that the proces-
sed nuts will be exporied within nine-
ty days of the date of the import.

3. 1 am aware, Sir, that the cashew-
nut processing units in Kerala have
been agitated over this problem, but
1 do not think that the industry has
suffered, or hus been affected o any
cunsiderable extent. The Reserve
Bank has been jn touch with the
three associations in Quilon which re-

present the interests of the manu-
fucturers and also with the Cashew
Export Promotion Council; ang [

helieve T am right in saying that they
are satisfied with the concession which
hzve now been granted. I hope that
the industry will not now experience
any difficulty in arranging for the im-
ports or re-exports a¢ usual or in
varrying on its other normal activi-
ties.

Shri Kapur Singh: Has any res-
ponsibility been fixed for the cussed
original Bank order leading to strike
in factories from the 13th July to the
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18th August? What losses does this
represent in terms of GN.P.Y
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Shri T. T. Krishnamacharl: [ could
give some further information. The
people concerned came ang saw me
and I directed them 1o get in touch
with the Reserve Bank. One of the
Deputy Governors who  has consi-
derable experience of the import and
export trade inlerviewed them and
mode lhese arrangements. [ was (old
by one of their representatives who
saw me subsequently that they were
satisfied with the arrangements. That
‘s al] that T can say now that the
arrangements made by the Reserve
Bank and the concessions given to
them seem to have glven them satis-
furtion,

Shri Kapur Singh: He has not ans=
wered my question . . .

Mr. Speaker: The hon. Member
wants lo know the loss suffered on
arcoun: of the previous order whirh
had to be relaxed subsequently.

Shrl T. T. Krishnamacharl: I have
faid in my statement that there does
not seem lo have been any loss on
this account, but there was an an'i-
cinated inconvenience which has ginee
Leen rectified.

Shri Kapur Singh: Does the hon.
Minister wish this House to belleve
that when factories close, there s
no loss in terms of GNP? We can-
nnt understand this logic.

SBhri  Bolanki (Kaira): Besides
these faclories, 26 other factories have
also closed down throwing out of job
16700 workers. Have Government
taken any action in this matter?

Shri T. T. Krishnamachari:
the hon, Member mean
factories?

Dues
cashewnut

Shri Solanki: Yes,

Sbri T. T. Krishnamachari: The
exemptions now given will cover all
those cases.
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Shri Solanki: 26 other factories, the
Musaliar factories, have closed down
withoui giving public notice throw-
ang out of job 16,000 workers

Shri T. T. Krishnamachari:
these in the Kerala area?

Are

Shri Solanki: Yes.

Shri T. T. Krishnamachari: But I
am now told by the people who came
10 see me that the position is all right.
That is all T can say at the moment.
If the hon. Member has any infor-
mation I will have it checked up.

12.05 hrs.

RE: CALLING ATTENTION NOTICES
(Query)

Mr. Speaker: Papers to be laid on
the Table.

Shri 8. M. Banerjee (Kanpur):
Before you take up that, may 1 make
a submission?

Mr. Bpeaker: How can
it in this manner?
ly write to me.

Shrl 8. M. Banerjee: It is concern-

ing the order paper of today, the list
of business.

1 allow
He might kind-

Shrimati Renu Chakravartty (Bar-
rackpore): Prior to that, 1 wouid
like you to consider holding over my
cal] attention notice in  connection
with Shri K. B. Sahay's appeal to the
Centre for banning the Communist
Party and other Opposition parties
It is a very very important matter.

Mr. Speaker: She might kindly write
to me. I will certainly reconsider it
if there is something.

Shrimati Renu Chakravartty: The
Opposition is being completely stificd
in Bihar. and that is also going to
reach the Centre now.

Mr. Speaker: That we cannot de-
vide gt this moment.
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Shrimati Remu Chakravartty: All
right. 1 shall write to you.

Mr. Speaker: Papers to be laid on
the  Table. Shri Mehr Chand
Khanna.

Shri S. M. Banerjee: What I have
to submit concerns thg list of business
today.

Mr. Speaker: We have now entered

upon the order paper. 1 am calling
item 3. Has he 1o say anything about
that?

Shri §. M. Banerjee: No, it is about
the order paper of today.

Mr, Speaker: Let me dispose of it
first. Then I will give him an oppor-
tunity.

Shri Harl Vishnu Kamath (Hoshan-
gabad). Under the rules, this may be
raised at any time, arrangement on
the list of business.

Mr. Speaker: No.
laid on the Table,

Papers to be

12.07 hrs,

PAPERS LAID ON THE TABLE

Pustic Premises (Eviction of Un-
AUTHORISED OCCUPANTS) (AMEND-
MENT) Rures, 1965

The Minister of Works and Housing
(Shri Mehr Chand Khanna): Sir, I
beg to lay on the Table a copy of the
Public Premises (Eviction of Unau-
thorised Occupants) (Amendment)
Rules, 1865, published in Notification
Neo. G.5.R. 751, dated the 22nd May,
1965, under sub-section (3) of section
13 of the Public Premises (Eviclion of
Unauthoriscd Occupants) Act, 1958,
|Placed in Library. See No. LT-
4551-/65].
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INpiaN MepicaL CounciL (EvLEcTiON or
LicenTiATES) Ruiks, 1965, =rc.

The Minister of Health (Dr. Sushila

Nayar):

(1)

12)

Sir, 1 beg:

to re-lay on the Table a copy
of the Indian Medical Council
(Election of Licentiates)
Rules, 1965 published in Noti-
fication No. GSR 216, dated
the 5th February, 1085, under
sub-section (2) of section 32
of the Indian Medical Coun-
eil Act, 1956. [Placed in Lib-
rary. Sec No. LT-4182/65].

to lay on the Table—

(1) a copy of the Delhi Deve-

1)

Clii)

(iv)

lopment Authority (Salaries,
Allowances and Conditions
of Service) Amendment
Regulations, 1985 published
in Notification No, S.0. 2183,
dated the 10Th July, 1965,
under section 58 of the
Delhi Development  Act,
[Placed in Library. See
No. LT-4552/65).

A copy of cerilified accounts
of the Delhi Developmeny Au-
thority for the ycar 1963-64
together with the Audit Re-
port thereon, wunder sub-
secllon (4) of scction 25 of
the Delhi Developmeny Act,
1857. [Placed in Library. See
No. LT-4553/65].

Report of the Indian Delega-
tion to the Eighteenth World
Health Assembly held at
Geneva from the 4th to 22nd
May, 1965. [Placed in Lib-
rary. See No LT-4554/65].

A copy each of the following
Notifications under sub-section
(2) of section 345 of the
Kerala Municipalities  Act,
1960, read with clause (c)
{iv)  of the Proclamation
dated the 24th March, 1965.
issued by the Vice-President

discharging the functions of

the President in rclation to
the State of Kerala:—

(a) G.O. Ms. 4/64/DD, publish-
ed in Kerala Gazette dated
the 14th January, 1964, con-
taining the Kerala Municl-
palities (Public Works and
Supplies) Rules, 1963,

(b) SR.O. 110/64, published in
Kerala Gazette dateq the
28th April, 1964, containing
the Kerala Municipalities
(Penalty for unauthorised
occupation of porambokes)
Rules, 1964,

(c) SR.O. 240/64 publisheq In
Kerala Gazette dated the
4th Augusi, 1984 containing
the Kerala Municipal Com-

missioners (Recruitment
and Conditions of Service)
Rules, 1964,

(d) S.R.O. 348/84 published In
Kerala Gazetty dated the
10th November, 1964,

(e) SRO. 351/64 published in
Kerala Gazette dated the
17th November, 1984,
making certain amendments
to the Kerala Municipalities
(Election of Members)
Rules, 1963

(f) SR.O. 361/64 published in
Kerala Gazette dated the
1st December. 1864, con-
taining the Kerala Municl=-
palities (Payment of grants-
in-aid for purposes of medi-
cal reliefy Rufes, 1064,

SR.0. 373/64 published in
Kerala Gazette dated the
1st December, 1964, con-
taining the Kerala Munici-
palities (Payment of Granis-
in-aid t» Sportg Associa-
tions) Rules, 1964

[Placed in Library. See No.
LT-4555/65].

(v) a copy each of the following
Notifications under sub-section
(5) of section 367 of the

Kerala Municipal Corporationg

—

(g
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Act 1961, read with clause (¢)
(iv) of the Proclamation dated
the 24th March, 1865, issued
by the Vice-President dis-
charging the functions of the
President in relation to the
State of Kerala:—

(a) S.R.O. 383/64 published in
Kerala Gazette dated the
Bth December, 1964, making
cerfain amendmenty to the
Calicut  City Municipal
(Election to Standing Com-
mittees) Rules, 1962,

(b) S.R.O. 416/64 published in
Kerala Gazette dated the
28th December, 1864, making
ceffain amendments to the
Calicut City Municipal (De-
cision of Election Disputes)
Rules, 1962,

(e

—

SR.O. 412/64 published in
Kerala Gazette dated the
28thr December, 19684, making
certain amendments (o the
Calicut Corporation (Elec-
tion of Councillorsy Rules,
1863.

(d) S.R.O. 38/65 published in
Kerala Gazette dated the
2nd February, 1965,

(e) S RO. 121/65 published in
Kerala Gazetie dated the
23rd March, 1885, contain-
ing the Kerala Municipal
Cérporations Employces
Service Rules, 1965,

Placed in Library. See No.

LT-4558/85].

(vi) A ecopy each of the following
Notifications: —

(a) No. 18784/D4/63/HLD pub-
lished in Kerala Gazette
dated the Tth January, 1964,
containing the Kerala Cor-
neal Grafting Rules, 1963,
under gub-section (2) of
sectlon 4 of the Kerala
Corneal Grafting Act, 1963,
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read with clause (¢) (iv) of
the Proclamation dated the
24th March, 1965, jssued by
the Vice-President dis-
charging the functions of
the President in relation (o
the State of Kerala.

(b) S.R.O. 23/84 published in

(c)

Kerala Gazetle dated the
25th January, 1964, recon-
stituting the Guruvayur
Township Committee, under
sub-section (2) of section 6
of the Guruvayur Township
Act, 1961, read with clause
(e) (iv) of the Proclamation
dated the 24th March 1865,
Tsued by the Vice-Presi-
dent discharging the func-
tions of the President in re=-
lation to the State of Kerala.

SR.O, 64/64 published in
Kerala Gazette dated the
17th March, 1964, under sub-
wection (5) of Section 367
of the Calicut City Munici-
pal Acl, 1861 read with
clause (¢) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President discharging
the funclions of the Presi-
dent in relation to the State
of Kerala,

(d) SR.O. 207/64 published in

Kerala Gazette dated the
7th July, 1964 containing
the Kerala Hackney Carriage
Rules 1904. as corrected by
Notification No_  56800/LI1/
64/H & LD published in
Kerala Gazette dated the
22nd September, 1064, under
sub-section (3) of section
54 of the Kerala Hackney
Carriage Act, 1963, read with
clause (¢) (iv) of the Pro-
clamation dated the 24th
March, 1965 issued by the
Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala,
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(e) SR.O. 340/64 published in
Kerala Gazette dated the
10th November, 1964, mak-
ing certain amendment 1o
the Trivandrum City Im-
provement Trust (Appoint-
ment of Chairman) Rules,
1961, under sub-section (2)
of section 137 of the Tri-
vandrum City Improvement
Trust Act, 1960, read with
clause i(¢) (iv) of the Pro-
clamation issued by the
Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala.

f

S.R.O. 148/65 published in
Kerala Gazette dated the
Bth April, 1865 making cer-
tain amendments to the
Corporation of Calicut (Ap-
pointment of Commissioner)
Rules, 1983, under sub-sec-
tion (2) of section 367 of
the Kerala Municipalities
Act, 1961 read with clause
(e} (iv) of the Proclama-
tion issued by the Vice-
President discharging the
functions of the President
in relation to the State of
Kerala,

[Placed in Library. See No. LT-
4557/65)],

NoTiricATIONS re : GOVERNMENT
Savings CERTIFICATES

The Minister of Planning (Shri

B. R. Bhagat): Sir, I beg to lay on the
Table—

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 12 of the
Government Savings Certifi-
cates Act 1959:—

(i) The Post Office Savings
Certificates (First Amend-
ment) Rules, 1985 publish-
ed in Notification No. GSR.
332 dated the 6 March,
1945,

1887 (SAKA) Papers loid (1.1

fii) the National Savings Cer-
tificates (Firsy Issue) Rules,
1965, publisheq in Notifica-
tion No, G.S.R. 487 dated
the 25th March, 1965

[Placed in Library, See No, LT~
4558/65),

(2) A copy each of the following
Notification: under sub-sec-
tion (3) of Section 15 of the

Government Savings Banks
Act, 1873:—
(i) The Post Office Savings

Banks Rules. 1885, publish-
ed in Notification No. GS.R.
183 dated the 25th January,

1965,
(ii) The Post Officy Savings
Bank (Amendment) Rules,

1965, published in Notiflca-
tion No GSR. 485 dated
the 25th March, 1985,

(iiiy The Post Office Savings
Bank (Sccond Amendment)
Rules, 1865, published in
Notification No. G.S.R. #8
dated the 25th June, 1085

[Placed in Library, See No, LT-
4558/65].

(3) a copy each of the following
papers: —

(i) Notification No G.S.R, 404

dated the 25th March, 1965,

issued under the Govern-
ment Savings Certificates
Act, 1950,

(ii) Notification Ng, G.SR. 490
dated the 25th March, 1965,

issued in pursuance of the

Post Office Savings Bank
Rules, 1965,
(iiiy The  Pmergency Risks

(Goods) Insurance (Second
Amendment) Scheme, 1865,
published in Notification No.
S50 2054 dated the 28th
June, 1865, under sub-sec-
tion (6) of section 5 of the



987 Papers laid

Emergency Risks (Goods)
Insurance Act, 1062

(iv) The Emergency Risks (Fac-
tories) Insurance (Second
Amendment) Scheme, 1965,
published in Notification No.
S0, 2055 dated the 28th
June, 1965, under sub-sec-
tion (7) of section 3 of the
Emergency Risks (Factor-
jes) Insurance Act, 1962,

(vy The Insurance (Amend-
ment) Rules, 1965 publish-
ed in Notification No. G.S.R.
<710 dated the 15th May,
1965, under sub-section (3)
of seclion 114 of the In-
surance Act, 1938.

{vl) The Life Insurance Corpo-
ration (Amendment) Rules,
1965, published in Notificu-
tion No, G.S.R. 1094 dated
the 31st July, 1965 under
sub-section (3) of section
48 of the Life Insurance
Corporation Act, 1956,

(vii) Letter No. 14-3(6)/65 Agri.
deted the 6th May, 1965,
from the Planning Commis-
sion to the Chief Secretar:es
of ull the State Govern-
ments/Union Territories, re-
garding formulation of the
Fourlh Five Year Plan in
agriculture and allied sec-
tors—General Framework—
preparation of the State,
District and Block Plans
and publication of a self-
containeg volume on “Agri-
cultural Development in the
Fourth Five Year Plan 1966-
T, together  with  its
Annexures.

|Placed in Library, See No, LT-
4560/65).

NOTIFICATIONS UNDER THE INDIAN

ELecTrICITY AcCT. 1810

‘The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): Sir. I beg—
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(i) to re-lay on the Table a copy
each of the following Notifica.
tions under sub-section (3)
of section 38 of the Indian
Electricity Act, 1910:—

(a) The Indian  FElectricity
(Amendment) Rules 1064,
publisheg in  Notification
No. G.S.R. 1591 dated the

Tth November, 1064

(b) G.SR. 1842 dated the 21st
November, 1964,

[Placed in Library. See No. LT-
4193/65].

(ii) to lay on the Table a copy of
the Indian Electricity Amend-
ment) Rules, 1065 published
in Notification No. G.S.R, 795
dateq the 5th June, 1865,
under sub-section (3) of see-
tion 38 of the Indian Electri-
city Act, 1810.

[Placed in Library. See No. L.T-
4561/65].

NoTIFICATIONs UNDER THE CusTOoMs
Acr, 1962

The Deputy Minister In the Minis-

try of Finance (8hri Rameshwar
Sahu): Sir, T beg to lay on the
Table:—

(1) a copy each of the following
Notiflcations under section 158
of the Customs Act 1962:—

(iy G.SR. 939 dated the 10th
July, 1965,

(iiy G.S.R_ 1092 dated the 3lst
July, 1965,

(iiiy GS.R. 1117 dated the Tth
August, 1965,

(iv) GSR. 1118 dated the Tth
August, 1965,
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(v) G.SR. 1119 dated the Tth
August, 1965,

(vi) GSR. 1130 dateg the Tth
August, 1965,

(vii) G.S.R. 1131
August, 1985

{viii) G.SR. 1132 dated the Tth
August, 1965,

dated the Tth

(ix) G.SR. 1133 dated the Tth
August, 1985

{x) G.SR. 1134 dateg the Tth
August, 1965,

(xi) G.S.R, 1135 dated the Tth
August, 1965,

[Placed in Library, See No. LT-
4582/65],

(2) a copy each of the following
Notifications wunder section
159 of the Customs Act. 1062
angd section 38 of the Central
Excises and Salt Act 1044,
making certain further om-
endments to the Customs and
Central Excise Duties Exvort
Drawback (General) Rules,
1960: —

(i) GSR. 1116 dated the Tth
August, 1885,

(ii) G.S.R. 1120 dated the Tth
August, 1965

(iii) G.S.R. 1121 dated the Tth
August, 1965,

(iv) G.5.R. 1122 dated the Tth
August, 1965

(v) GS.R. 1123 dated the Tth
August, 1965

(vi) G.S.R. 1124 dategd the Tth
August, 1965,

(vii) G.S.R. 1125 dated the Tth
August, 1965,

(viii) GSR. 1126 dated the Tth
August, 1965

(ix) GSR. 1127 dateg the 7th
August, 1965,
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(x) GSR. 1128 dated the Tth
August, 1965,

(xi) G.S.R. 1129 daled the Tth
August, 1965,

[Placed in Library, See No. LT-
4563/65).

—

12:09 hrs.
RE: POINT OF INFORMATION

Shri §. M. Banerjee: (Kanpur):
You remember, Sir, that two days
back some members of the House, in-
cluding some members from that side,
raised the point that there should be
a discussion on the food situation. You
asked the Minister then whether he
vould possibly make a statement be-
fore discussion of the no-confidence
motion was taken up. If I heard him
aright, he said that he would make
a statemeni, Today we find that all
our call attention notices and adjourn-
ment motions were rejected by you,
anticipating that there would be a
discussion of the matter during the
discussion of the no-confidence
motion.

The food situation in the country is
bad, Even at Delhi, there is no rice
available. May I request you to ask
the Minister 1o make a statement to-
day? He may have contempt for us,
but at least he should have proper
respect for you and make a statement
before that motion is taken up.

Mr, Speaker: 1 asked him and he
said that he would make a statement.

Shri S. M. Banerjee: Bul where is
thay statement? It is not listed in the
order paper of today.

Mr. Speaker: He might make that
statement today. He ought to. That

is what I expect. He had promis._g to
do it.

The Minister of Food and Agricul-
ture (Shri C, Subramanlam): [ have
personally written to you that | am
circulating a statement.

Mr. Speaker:
statement today.

Shri C. Subramaniam: Now,

He is circulating a
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Mr. Bpeaker: There is one thing I
want to point out. 1If this was Shri
Banerjee's objection, he could wery
well have written 1o me so thar 1
might also have known and ascortain-
ed the facts,

Shri §. M. Banerjee: I generally do
it,

Mr, Speaker: Bui if the proceed-
ings are interrupted in this way, how
can we proceed. When 1 take up an
item, some Member takes me un-
awares,

Shrl 8. M. Banerjee: On 5 point of
personal explanation. This particular
matter is agitating the minds ot ail,
ang if wll ouy calling attentien and
adjournment motions are disallowed,
are we not entitled to  ask for this

whether the Minister iz making a
statement?
Mr. Speaker: Could he not give me

that potice in one line?

Shri 5. M. Banerjee: We also come
1o Parlinment just 15 minules helore.

oft W ania (z57m) 0§ Uw
apArdr GRAA 98T TEAN AEATE

weTw wEYET : wA wiE agmeqr
w1 WA A R 1 0% anEw am A
T WY REI W A 3N |

12-10 hrs,

AL
COMMITTEE OF PRIVILEGES
First Rreront

Shri Erishnamaorthy Rao
(Shimoga): I beg 1o present the
First Report of the Commitiee of I'ni-
vileges,
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12,70} hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Simha): With your per-
mission, Sir, T rise to announce that
Government Business in this House
for the week commencing 23rd August
1965, will consist of \—

(1) Discussion on Motion of No-
Confidence in the Council of
Ministers.

(2) Consideration of any item of
Government Business carried

over from today's Order
Paper.

(3) Consideration and passing of
the Aligarh  Muslim  Uni-
versity  (Amendment) Bill,
1965.

Shri §. M. Banerjee (Kanpur): You
will remember that there were heated
exchanges regarding keroseng oil, 1
have already tabled a motion. We
should have a discussion on kenosene
vil apd the statement on  oil  policy
laid on the Table of the House by Shri
Humayun Kabir on 16th August,

Then, we should also have discu’-
sion on the food situation next week.
This motion should be moved by Gov-
verrunent, so that we get more time
to discuss it

it W i (TaE): & gfaw
WEVA F AT HEEAT AR E A

wToW REYT ;77 TH ¥ AN AE
g

ot wex vl § oF @ AT
sET g

oo wpew ;. ¥ yoga wr R
uw v Ofod @1 oWz &
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L
Shri Hari Vishnu Kamath (Hoshan-

gabad): By your leave, I would like
to raise threc points.

You will be pleased to rccall that
during the last Budget session, be-

cause the House was hardpressed for
time, the Demands for Grants of 1
believe, three or four Minigiries, fell
through, 1 mean, could not be discus-
sed; they were carried, but discussion
did not take place, You then promised
in the Business Advisory Committee,
and later on reiterated it in the House
that the work of the Ministries whose
demands had been carried by the
House without discussion would be dis-
cussed in this Session and therefore,
1 would request you in consultation
wilh the Leader of the House to fix
some time for discussion of the reports
of these Ministries.

The other day, a couple of days ago,
my colleague Mr. Nath Pai reminded
you of the assurance that you had
given that day that the statement of
the Defence  Minister on  Kashmir
would be discussed in the llouse and
when he reminded you, you said you
would look into the records and find
out the position. That glsu may be
looked into.

Lastly, the House, our country
und our people are very much ex-
ercised with regard to the Language
Bill, the Official Language (Amend-
ment) Bill or the Constitution (Am-
endment) Bill or whatever it may be
which has been in the offing for a
long time. 1 would like to know
from the Minister whether that Bill
is going to be introduced in this se-
ssion or in the pext session.

Shri Hem Barua (Gauhati): May I
make a submission? Our engagement
in Kushmir has been very disturbing
for us. As you listen {o the Pakis-
tan radio broadcasts, generally the
information that we give is inconclu-
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sive. Therefore, I request you 10
direct the Defence Minister to make a
statement about the developments in
Kashmir from time to time on the
floor of the House so that we may be
kept uptodate,

Mr. Speaker: The Prime Minister
is mot here. 1 woulg request the
Prime Minister and I can tell the hon.
Minister of Parliamentary Affairs that
he might convey my reactions l?-ml
there would be many call attention
notices or other things coming up as
things appear in the papers and not
only the Memberg of Parliament but
the country at large must be concern=
ed about the lalest developments hap-
pening there ang they must be really
very unxious to know about all these
events that happen there at the latest
hour. Therefore, as and Wwhen he
thinks advisable he ought to give us
information from time to time so that
the House and the country might
know what is happening because all
eyes are sei on the evenig that are
taking place there,

The Minister of Finance (Shri T. T.
Krishnamachari): This matter is
under consideration of the Prime Min-
ister and the question of deciding how
often—somelimes it may happen that
there may be nothing to say on a par-
ticular day—to present a report fo
the House,

Mr. Speaker: That would be left
to thy Prime Minister to decide.

Shri T. T, Krishnamachari: He is
considering il, whether he should do
it periodically or he may come and
tell the House whenever he has a
group of things to say and I feel that
probably a day or two the Prime
Minister will be able to tell the House
the method he would follow.

Shri Hari Vishnu Kamath: During
the Chinese invasion of this couniry
in 1062, the then Prime Minister
evolveg a certain procedure and that
procedure mighy be followed in this
case also,

Shri T. T. Krishnamacharl: That is
what he is examining and perhaps he
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the House  go8

ch , to come to the House and tell

will come and make a stat it in a

day or two.

Shri Hem Barua: Our troops have
re-occupied the posts in the Kargil
area and we are very proud of it and
we woulg have liked to hear from the
Defence Minister about this situation,
about the success of our yroops, When
the Finance Minister says that they
were thinking about which develop-
ments {0 make a statement and all
that, I want to point out to him that
here is an occasion when they should
make a statement to enlighten the
House and the country.

sft qeeiee wwy  ( ATEE )
g wgRd, A0 vw fawr o
gt qrEy qr wwi e wfgd o By
Fard awt ot ol ¥} m
T IrF oAf 1 AW AWM A
T N g omEw § oL

e wEY ¥ oY O @ fad
1o 7 Dfrd 1 ow e e AT A
v %7 a%A R oA wTeEW 9%
g gt @ A W W
a7 %z awa 2 fe  awm @vafen o

o geiom e Exif
fodez @ fF wifrarite W wrbe
¥ TETT T e Wy faw # fe
g swAn ot gk

Shri Bhagwat Jha Azad (Bhagal-
pur). [ would only add this much
about the feelings in the House on the
Kashmir question. What you were
pleased to say was the proper under-
standing of the feelings of the House.
What the Finance Minister has said
just now as to how often informat:on
about the happenings should be given
elc, is not fair. It is not a question
of there being nothing to say ang so
on. Every day developments are go-
ing on and we all should know what
is happening there. It is but proper
that the Government very often should

us what is happening. That is one
point which 1 have to submit.

The other point to which 1 would
like to lend my support is thyt, and
that is what my hon. friend Shri D. S.
Patil has ralsed in this House name-
ly, the fixing of adequate time for the
debate on the report of the Backward
Classes Commission, I must say that
off and on_ in every session, hon, Mem-
bers coming from al] sides have rais-
ed the point that time should be fixed
for the discussion of this report in the
House. We would like to know why
the Government are not able to get
even a couple of hours or four hours
for the discussion of this report, and
why, every time they announce the
programme, they cannot find out time
for this report. 1 should like to know
whether they are only interested in
setting up the Commission and getting
itg report, and why only half an hour
or s0 had been spent on the discus-
sion and why adequate time is not Ax-
ed for it. I request the hon, Minister
to see that some time should be
fixed next week or carlier, for dis-
cussion of the Backward Classes Comn-
mission's report which was submitted
about 10 years ago, Otherwise, the
feelings of the House are that the re-

port is not given due importance.
(Interruption)
Shrli Karnl Singhjl (Bikaner):

Many of ys have tabled a shori-notice
question about exempting members of
the police force, who are killed in
action. in the defence of the country
from payment of estate duty. Resolu-
tiong have also been tabled by a large
number of hon. Members in support
of this measure. 1 would requesy the
hon. Minister to make a statement on
equating the police force with the
army, the armed forces, as far as the
operation of the estate duty is con-
cerned, in respect of the police forces
who are killed in defence of our coun=
try.

@t g wo wa (HHrmm):
oW mEEn, f i@t o gwny
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Shri K. C. Pant: He should know
.the strength of feelings of the House.

.

A )
awTA

Shri Sham Lal Saraf (Jammu and
Kashmir), My submission is this It
is very, very essential that factual
news to the extent possible should be
given to the House almost daily about
the Kashmir situation. I will quote
an wstance, Til) yesterday I had no
impression at all of the Sind valley
being infiltrated. The Woyil bridge
on Sind river in the Sind Valley.
north-cast of Kashmir province, has
been infiltrated. That is a very, very
disturbing news for the people. It
was announced on the radio yester-
day. This shows that the situation is
very serious. Therefore, 1 would sub-
mit thal to the extent to which news
can be given, should be given to the
House, and the House should be taken
inty confidence.

Bhri Krishnapal Singh (Jalesar): In
addition to the statement by the De-
fence Minister, T would request that
some copies of the entire border maps
should be placed with situa'ion mark-
ed daily in the Central Hall or in some
other convenient place so that infor-
mation on the situation could be fol-
lowed,

Mr. Speaker: He says that a state-
ment would be pgiven. Yes, the
Minister of Parliamentary Affairs.

Shrl Satya Narayan Sinha: 1 would
like to start from the last question
which has been put by my hon.
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friecnd the Maharaja of Bikaner. 1
am told—and I have enquired from
my esteemed colleague—that there is
hardly any policeman who dies in
action. (Interruption).

Shri Karnl Singhji: What about tae
extension of the measure to  the
police forces?

Shri D. C... Sharma (Gurdaspur):
All the borders are manned by our
policemen, (Interruption).

Mr. Speaker: Order, order. In this
manner, the proceedings should not
be interrupted. 1 have allowed seve-
ral hon. Members to make their
points.

Shri Raghunath Singh (Varanasi):
The hon. Minister's statement is not
quitc correct.

Shri Satya Narayan Sinha: That is
what I am told. Anyway, if there is
any need, it should be looked into.
Then, about the Backward Classes
Commission Report, the report was
submitted, as some hon. Members
have said rightly, about 10  years
ago—1058, perhaps. At the instances
of some of our hon. friends, the
Minister concerned afgreed to have a
discussion, and the matter was dis-
cussed perhaps in the October session;
it was part -heard. The matter is still
there. 1 would try to  consuly the
Minister concerned and try to find out
some time for it. 1 cannot promise
next week or the week after that.
But I hope if the Minister will agree—
1 hope he will—we will discuss the
part-heard report during this session.

An hon. Member: It was discussed
last time also,

Shri Satya Narayan Sinha: Certain
urgent questions come up and Ppriori-
ties are to be given.

ot sifert s dom (FT)
o7 favary fzamze f& 20 3@ &
g E AT |
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ot amq ATeraw fag - w1 SHR
at frm g7

So far as kerosene oil i; concerned,
a sub-committee has reported on it
and we will take it up &s a no-day-
yet-named motion. The usual time of
2} hours will be given and it will be
discussed during this session,

About the budget discussion on
ministries which did not come up for
discussion, I woulg like to discuss this
matter with you and tell the House.
All depends upon the priority of busi=
ness, In this session 2 or 3 days had
been taken up by Kutch discussion
and 3 or perhaps 4 days will be taken
up by the no-confidence motion.

Shri Harli Vishna Kamath: That is
inevitable in a parliamentary demo-
cracy. Let the House siy one week
longoer.

Shri Satya Narayan Sinha: So far
as the language Bill is concerned we
are going to introduce il in this ses-
sion,

About Kashmir, as you have already
said, 1 agree with you and my friend,
the Finance Minister, has also told the
House as to what the Government
intends to do and I agree with the
members that the procedure which
we have followed at the time of the
Chinese aggression may be followed
more or less, Government wil] cer-
tainly come forward whenever there
is anything to be said to the House.
Even if there is nothing and every-
thing is quiet on that front, the House
will be informed.

muq‘q\lu:q:qiﬁaﬁifﬁr
#W I TET AgH ¥T AF § |

st gFW W wnem qF 9eq
*1 3T ARY wTar
860(ai) L.SD.—8.
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woaw wpww & fafreer A
¥ wgar e s Y w1 o foerd
9T g W A1 oY g, IAW W AW
F 1
sft ¥R W WA | TETT SN
¥ awsq 9T agA AT WfEw
weaw wghew ;4 fafreT
# wy frar ¢ fs ag 2 &7
8hri 5. M. Bamerjee: They are
taking it so lightly. He must say
whether a discusiion will be allowed.
%7 faquaq & a1 ¥ qAmar sm fw
IEA AT FAT

Shri Satya Narayan Sinha: The
hon. Member should not make that
remark that we are taking this so
lightly. We are more concerned with

the food situation than anyone of
them.

off wheTe wre dvwr : wET 9y
wr R

weaw W e Arfeae gy
e g wfgn fe aw Am fer
74 4 AT faquue Y Em W o
g | A aeT faaAw cyamgedr
Fad # pfar @ ay gn e
%371 fr xawr &= T fagr man g
o BTy arr AT ERA & fe By faaee
97 WA aFA ¥ amg A oF fm me
fam v T Hifaw 97 &1 fem war
i FfAT | CAET ST THw ® A1 AT
¥ TET T TAT 91 )

Shrl D. N. Tiwary (Gopalganj):
We cannot speak on the no-confidence
motion,

Mr. Speaker: This had been taken
into consideration and the Congress
members did say thal. qr mgr

Age g yer anpy § fw
ag  wafzar g, A o fo SAE
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[Mr. Speaker]

fan a & | Afew = fr & g

¥ Ag famr w1 &A1 @ fa=

sa%! atedy @ ¢ fzar g1
Shri M. R. Masani (Rajkot): No
Sir, It should not be split up.

Mr. Speaker: I am also of that
opinion, But that had been included
in the three days.

&t wo wo Ty (4.4Y) : wE®
fae ot fen @ @@, oy aga waw
aman § 1 faqqea aga @ifaa §

ot wieTe wrw & w7 F fag
&t foe7 wfos @ s o

12-29 hrs,

COMPANIES (SECOND AMEND-
MENT) BILL—Comd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 18th August,
1965, namely:—

“That the Bill further to amend
the Companies Act, 1956, as re-
ported by the Joint Committee, be
taken into consideration.”

Shri Himatsingka may continue his
speech,

Bhri Himatsingka (Godda): Yester-
day 1 was referring to some of the
provisions of the Bill.

1 was referring to a number of pro-
wvision: which have removed a lot of
difficulties thal were being experienc-
ed by the companies in their day-
today working. But there are a num-
ber of sections which still create a lot
of difficulties for the companies, Also,
I am sorry to find that some new pro-
visions in the amending Bill are such
that they will add to the existing
troubles of the companies. In that

18, 1865 (Second Amdt.) Bill
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connection, 1 would like to refer to
some of the clauses over and above
what 1 have referred {0 yesterday.

Clause 20 which seeks {o amend sec-
tion 209 provides that books of account
and records are to be preserved for
#ight years. Eight years is a long
period. It was not necessary to pre-
serve small voucherg for that period.
But now, according to the amendment
proposed in clause 20, things will be
required to be preserved for eight
years. Even if it is a voucher for two
paise, it will have to be preserved.
Therefore, the amendment moved by
one of the Members that it should be
restricted at least to sums exceeding
Rs. 1,000 is a suggestion that should be
accepted,

Another provision is with regard to
blank tran-fers. At present  pur-
chasers or holders of shares keep
them on blank transfers for any
length of time. Now it is being res-
tricled 1o six months at the most. Sir,
different States have raised the stamp
duty on transfers, If a share i: sent
for registration it will cost more than
one rupee per cent in the transfer.
If shares are required 1o be regis-
tered for every transaction, the
stamp duty should be lowered.
But. that rests with the States.
Therefore, unless the States agree to
reduce the stamp duty op transfer, it
will be a very costly business. There-
fore, 1 feel that the amendment that
has becn suggested by my hon. friend,
Shri Morarka, will meet to some ex-
tent the difficulties that will other-
wise be encountered by persons deal-
ing with these shares.

There are certain other provisions
in the Bill which will make the posi-
tion very difficult. As you know, on
account of the various difficulties
existing at present in the country no
new companies are being formed, and
as a result the existing companies
have got the position of more or less
monopolies, g thing which the Gov-
ernment has been trying to remove.
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Only very very big people who have
Bot a very big reputation and finan-
cial position will be able to float com-
panies. People who in 1960 and 1861
were able to float companies will
not be able to do that now.
The result js that new entrepre-
neurs cannot go into business or
start new industries, production ig fal=
ling and the prices of various com-
modities are going up. There is
money in the country, in the villages,
but en sccount of the very bad con-
dition of the financial market, the
stock market, money is not forthcom-
ing for investment.

Therefore, the Finance Minister
who understands thesg things very
well should take steps whereby the
money that is lying in the country all
roung can be attracted and brought
in for investment purposes. It will
improve the condition in the country
and add to the existing industries.
Thus there will be increase in pro-
duction on which will help in reducing
the prices of every commodity.

Shri N. Dandeker (Gonda): Mr.
Speaker, with your indulgence, I
want to make a correction by way of
personal explanation to what 1 said
yesterday. I said in the course of
my speech yesterday that the Minis-
ter, Shri Bhagat, did not reply to a
letter which I hed sent. On going
back and looking up my papers I
find I was in error. He did reply to
my letter,

Shri Hari Vishnu Kamath (Hoshan-
gabad): What has happened to the
Seeds Bill?

Why
agenda?

An hon. Member:
ed yesterday.

Shrl Hari Vishnu EKamath: 1 know
it. But is it held over indefinitely?
And, Sir, would you not be deciding
that point of order today?

Mr. Speaker: I will see. Now Shri
Bade.

ot w¥ (ATTTE) : werw mErEm,
g A1 A (AT wieAz) fam

has it been taken off the

It was postpon-
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F1S8 & amd o § o) faw v W
¥ TE ww @t oag A
¥ qE A ETHE § | TUHIT mAT
1956 ®% waAar qgd W wHT g
g O A 56 & 65 T% TAN IT wHT-
qEW gT & | ¥OAFOT T A OF,
0% WATAZ €A 9T W1 A14T § | wifg7
w1 a9 w6 ag W A fE g AT
T ¥ gANT FTX ¥ AT way f 7
FIOHTY 0¥z &1 AR EAT R o9
FAH jos6 H AR TGN § AW
az 3% & w60 AE YA § AR i
TrT-arT gAH /A U A 9vy § afat
XEwT g wroy wa § 7 g fafamr
wr\ wfavm &1 A fear gar & Afew
& grmmar s § f fafams 10 2fama
¥ frarg ganr o7 ot "aga fey
a7 & 1 aF wEA W e A4k fw
w7 2w F (weey owanft =
A aredz ¥ 917 afew dwew a
1 &g grg A g | gaw fem
W4 A¥ OF FJMIOE o7 favary
)t wasr amfagi & a1 garaed
§ 3ai ag 4 A AT 2 A oAw am
a7 aft a%Ar ¥ | 9w afa
qur der AT I TH R 1 e wwdy
A €4H GITIT WA AT T§ TR
ara & s F00 # favmm ww g
=T A 1 & w7 K AwAa g fr A
WA 9 T e w0 F A AaTe A
aft o %% za B fE 1956-57 #,
57-58 HHIT 58-59 ¥ W1 gak<THz
g st ot swfmat adfi sq%
qFTAA el T A, AT AR § Tm-
fai w1 oy #7 graT w1 W
e wrowr ag § fe gt wam
froe madt At 7 57 1056 T TOOYA
AT ®1 F1 ¥4 ai¢ 7 orfgr a1 39
arferst F1 IFA @ *7 w1 T
w=m Af aifasr gwme ¥ & 0 gA
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T w1 9g wrw g1 &% ¢ i §fw
o o st RS w1 fEeg
it 3t qafag dar fer mar &
o ot FE GA FTU FET 0 dT
. FFfAGT %1 g w77 F fov g7 wA e
fvar amar § 1 @z o TR T G
1 gATHZ I7 @@ WA wEafAgi w1
T#A qgam & o femr s @ fe
Wik ol A qrqww A AT f &
(A% T Wl qh 2T aTE ETIe
¥ ogar
SAM Hat ot T Ty WA ¥
{37 uTE wAE # Q= go gg mex
® ¥ —
“The responsibility of achleving
a planned target, whether in the
public or private sector, is a
nationa] one." It lies on both the

public sector and the private
sector.

fs7 3 w70 § s g¥ dew fodee Aw
s wiAfmEs s & wgEz dezv
# famir svar anfegm

Tk A ft gw ¥ fv gt
fas w&r ot die Fro gorATATO A
ag %71 ¢ f& T seteed Wk
wwodra & fomza w1 677§ gt
A fear 7 1 sER 0% 2 FEAT
¥ IR WG 2% g0 ag w491 —

“The company law should not
be rigid and unduly harassing
The company law is not an jnstru-
-ment of socialism.”

It is not an instrument of so-
clalism and it should not be undu-
ly harassing.

wiaw &1 SAF saq ¢ afsw
FIR /4T AT F F OfEA wH
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# oz & wrvw) qEeTAT AEATE ) q|
at = v FEo—

“It is not an instrument of co-
cialism and it shguld not be un-
duly harassing.”
et wr w0 W owETEe
femr TtwAga § gAwT IEIETW AR
Ry § 1 ow a1 g7 & e e wifee
gt wifer | gt 9 g7 e & wd
®Yz ueTIZza A Al | ow gy
e Tefrai & awy ®) z oeadE
v femar wferer § ol ag T
avi azivm ®7% w1 w9 dar0
Zidr

TH 44 & "mrAEA weafaat ger
s weafaai 1 w9 23 97 30 WiT
20 ufawa a% @7 a@iar fafesa #
ot & 1 w7 wT ® wig fah gz 2
w1 qu wfusFT #67 g w fea
T # | e dar grAr A @ fE fadaw
# o1 wafat et 0f # 98 aga ¥w & a
IA®1 G0 WC FFAT AAT 7T faAw
W@ T wfdee AFmmEr a1 A
o AE AL

fafeqsr g wd= #1 fooE &
Farar mar & f g8 gvaw ® ow am
AT 1 A3 FAF ZIEFT AF A §
g 7 s 1 gA fawife w
g a7z W@ ar @ fx =w zmex
wT% wad 97 fgsw aaer g
ag T9 F1 FOY @A AT § W
35 7 g Faaw & grer a1 sqeAe fwan
2 | umirET ¥ ag sgavgT A 8, 79 fR
To ¥o ¥ a7 & W17 7WIT 1956 T
awz fafew v & sox wnafa f
Tar & 1 & sEwAT g R S ZRET Mm%
frd 77 99 zam £ wfin fw
ag afes A g
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sargz fasme #721 § 39 fazifaw
7 @A % g7 Al ¥aAT A TR
FZT UFIIEIH WA BF § 1 gwid OEl
wTEZ TETS2EH A1 AEAT AFN § AT
§ | 9@ wwz uwSzen & € adh A
w78 ® T W At A
maAAZ A1 ATE & O sgrmarfE Ew
®e ®1 e w0 AT fedr B oA
a A 1 & quwan g fe anv fesdt w1
WY TRAT &, A1 IW 7 qvIA a4 @ g

FEEATE F7T N faE 2q1
WA A AW 0F TFT A gRady
ar T ¢ 1 TA ¥ wd FIOAIT 6
aqifafess % gdizar & 1 7t 9w wf
g B, #iew & am ¥ w7 A
AT WTEe 0w wif s
qATE] T ®1 TAVA A1 §, A1 ag
fafrees & 2 & @3 $7 wvn g1 099
% ¥ # & | ¥W avE TEaen 6
WEITHTT qqAT § | AR A ¥H O
a1 g sk & 7 w@ W weefaat
wrt Az wifez & qiw oviz A% -
difrw Z=1 ® fve 2 A wAt §
"R oW ®1 w4t A1 9T I 6
EAR ol

dt 7y ol & wmy foar o
feaz wwm @ ... .. ATETT ¥ T
¥ g o s frgaw afirerr §,
FA & weeEwy gaTer 7= A faon s
¥ g T agAT & | SH W1 HaT
st fam garw 5N 7 feAwr
#t s fem § 1 oy wesfagt
foar mrr wfaws w9 2 wAfuEA
T2 R I H T Aw Ag mar
39 ¥ wE T S Ao ATl
Iy ¥ gmfaw 1961 & v
gt =9l # Tor & wmare o w=fEy
gTT ¥W %o 1,1500,000 fafaw
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niwAifas =290 w1 fz2ar nar ) TH ¥
FHTEL = %1 fzenT wqaT os WA ¥
1 gfas, maT qEl #71 %0 15 WA
65 gmv, waEN{arz aEf ®1 we
54,000 F¥afarz 9 %71 ®e 2,800
it Az o1 faw woar a5y 220

™ fam = ag smaeqr WY 4 €
2w 75 ad ¥y 9 & ang wf FAfy
TAIATT |97 9% 97 A g Avar §
=Y gz7 3 qud frz ars fedz & s
£ fF 301 xwa & aond g @A wfyg
fr w1k sfem wsefidz § a1 A | o
arfafinew 75 8T & F9T ¥17 6T AN
#, 9w & 75 AW & ww o fafarze
= wn §, A1 o wraew o wfray
sma ¥ sa qravgear @ 7 oorfae
wafom wmtaedd w1 n€ G ol
faeeit & 1 75 &= & wrr Wi afer
farga Fvre At aE) §) war ) 3wk
A € FaE Iz amar wifg )

HOETT A 1956 § 0% UwqmgEdr
weftoer w1 formfer forar ar 1 ot Rwnpe
aTEE A W ¥ A 7w a1 fr oy
¥ uvdr Aeqr § it ofe op wnr
FH, A1 T w1 0% wesT gfm
i"!‘l’ﬂﬁﬂﬂ"’mmmm
da1 Frm | 9w S grerETATh IW TR
ATYTN FHIVA €1 q9TA FT K TN
qT 97 0% CRATEAdr w3 o7 famior

‘w7 wgA § 1 ow aw e ¥ fag

Froo fed o § afew g1 & fam e
wrro Y fear man § 1 v A
mar ¢ fs mrEvad oA & fawiw
7 o7 orETead S w1 mafaw
w74 w1 |1 o | qE &g fray T
¢t fF oramaft w5 & wew TR
gt ot T WA § e
wfafedwa & v @og g
qeww  wnfafewqa w1 g, ay
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e  taw g ag § fw
wiaa ¥ TA¥z 917 ¢ 9w & wrd
wAIH I wuEr 7 @ fad @@ o

UYATEALY FHWE 1956 & TAT
WY TET Y | §F HHT IF F) OATEAT 7
w1 w1f wroor Adt fear man § ) s
¥ sormmg fe qfe wrf s
aft fem man &, ww fem fam
amii W Tk wron el @ g,
& oy  fs foe fe w fafeer | @an
wren g & e ar A wede & qEew
HORTT WY AT ALY ATAN £ a1 S
oY fredRvrer BRI BT WA giAt )
et fam moeTe UF oA ovamead
w2 w1 famfor s sl 2, ot fw
FHAT T F TR TW FRE & wfuwre
war g1, oy o A qErEr T g

o} A% TTETT ¥ ATE § 4% W@
amar 771 & fe aw Aafo ridza 1 aew
w2 Ay ¢, afes wa 3@ A oF a@q
& frge w1 2, o v am a7 faae
suft fs Aafaa od=w = difay

WA wifge ar A )

30 9, 1965 ¥ fggena zrgew
¥ qg fiq)E ool Oy :

“143 new companies with an
authorised capital of Rs. 686.76
crores were registered. The
management pattern of the new
companies shows that 107 com-
panies  were proposed to be
managed by the Board of Direc-
tors and 35 were (o be managed
by Managing Directors.”

T aTE "IRIT FEAl g fv oag
fafan osa 3 @m T S
o gl oAt 3m A 35 At
wwafeat dfwed *) § Frad Fifor
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q&z« HETEA g W T4 &
Lt ﬂqﬁm ¥ T Y
L ﬁrm ¢ mnr Hafan odee
aam w77 &, A ferem @A @
Wi famr fegr ar & 5 94 &
e w1 aarar o ar 77 ?

Shri Sham Lal Saraf (Jammu and
Kashmir). Does he mean that the

managing agency system should be
done away with?

ot a¥ : a1 ag & oo g A
AL O FGA WAy oF § ) 0% a7
g« vz W ¢ fe oaw o dafa
odZs ¥ am &0 W gF0 aTE
a3 &afar od=A 1 35 weda
R C Ui

WL HTHRIT FFYAIA AT T A
TATI(T, AY gAEES YT wTAT AT,
af wr-wa A€ weafadt o fagior
o ¥ aga wfzart @ wf Fwofay
w7 fawion w73 s A1 Trera w1 AT
®war qear & 1 ow a7 gxfeaw
argafam § 1 wew g3w & A v
fr sefgum argdw & fam o 2aw
F gAt 2aw O\ gar faw & Aay
299 A% ¥ FTIA @A 9T F AT
7Y faeran & | §@a1 TR § FA oeES o
WAz | W wIA TEEEw A9
famen &, mrwife ox s w9t 3,
S w741 ¢ fr w1 g oHEw %
AT gw AT W AW H TR
ora T femr & | A Ima § FEET
AT WA | WA-FF FIOAT A &
are & gg warw fegqr s

“The Company Bill is that Bill
which keeps company with the
whims of the Finance Minister
and seeks to harm those particular
companies which are not in the
good books. of the Congress
Party.”



9613 Companies

& s w7 £ i o g
WA o oW § W@
sfgr W0 §, & w6 & | Aa AW
FETT Wiewd wrw &, Aead ar
<t YT §Ewd W w91 OF qeEdr
w1 fofe aft w40, 7@ % fogem
%1 yafe W 3ge aft g fawes
TETHATT & SWH £ AET T *F Fow
oy wravaw § fie 3fre afY, afer -
motve, aEEufy o §w 8 s
& ¢ AW W Ao Ay o ard

oft e faX (aroort) © ge
wErey, § e 0w ) arT—Tw 35
T AT AEAT E | §F KA K 400
280 % Farfaw w1 & wrAiwET W
frzmafrr ax 65 a8 Y of 4t o
ag wfuwre WY foor o & fs o
waEeEd =, A1 7 37 fafaz w1 A
Y g% § 9\T TTHIFTT JATLT ANG A%
a1y &7 Fwa B | samaz faduz SR AT
foavE & 39 49T & @ F aF w7 T
¥ fr 75 av| ¥ T ofemw oot
an &1 amit W wEe st
F & gwer  mafavd @i
AT AT w7 ey q e ¥ f
qg @A wAfem &1 wER g
fear srar wrfed | ta¥® 2t o B
FAATAT |EAT oo

g FTw Al Tz ¢ & o
umFr FA 4 fE esava A swAE
A TWEET T AT 2 1 WA
wAIfafe s ssamer i £
o7 FAA ¥ UAATT W IOH @A 1
wfuame 3 3 wmeaz A ™A
¥ T @ ¢ aamE
T F[fAez ¥Ty £ TA-
o T & T e A I
¥ wAEHE AT e AAr &

T A T A A DA R

SRAVANA 28, 1887 (SAKA) (Second Amdt) 1014
Bill

I 817 A wor b 7 dafews
A%l g% FED E ) wiIfaw o
s SR Emr g 7 wIdfam w
tdema  ® fafafexr demw
t 1w fest wdeEt ¥ 230 W
W7 A} OFo Ode To gAl ¥ &N
wrafea & dad FrgwaE = R
form avx & TowT gAwA g #
It gwT & A AEiz W afes
werfl §, AT qAE g @ oo
I ¥ o fafege damy & | @
ap an whaet & fafadr g
g7 Zm ¥ wefam FdwTiE
T ¥ ar Twg oawr & dwdl o0
T &1 fow aeg & wm e
a1 srifae o fefige are ar faen
afrer & At w1 wfewrr ¥} fr
T 3AR wod rdEnE e
wifwda Sir 1 41 & feft o) of
7 awx ¥ feer At 3w o7 fagr
fen go, famm oz % go fr oy fow
) A a1 R ag s AW W}
T oA aa w1, T ATE T @O
FavgErd w1 7 afuwrs 24t afyn
fE® WiF A1 757\ ¥ FT7 ¥ TAIRT
B o e § o HE g w
gex ¥, sy AR T AIT K
aw il ag wswEy § ...

off IfY faw wrmr © 75 A
gl evR ® wr §)

oft gare Wl : oot 3T 7 FOT
# 1 7z aA v W &S £ P
fafrzr & and 3w w1 1€ quq
T Tt § ae qvw
A IyTedfr & aA g0
Ty fel &  ae guA
) T gw A T ®
dm7 gl § 3O AT H AwA

g M afEEmm . L L



101§ Companies

waw Bglaw ;s & oany @
ar g R

st oqre fag oA 2

a fF uwfafeer femaa ®
Fum Farefggram w1 faww ¥
AT @ | WE AT AR T R
g o, ow weufa & fggee
W ORAAH WL A®AT § | I W
®1€ wuw A g gu W, FweegEy
T GWT ¥ WEOSAT ®T wwaT §
T g R quw I & fan oy
g AT wwwm fr TEeTE
fomer woar s g @ W fow
anif w1 9w ¥yt ffete R,
W & gERd § fe wqw wre
75 ¥ § FAC W1 wE A W
WIH W wkar §, a1 OF ®OF
7 # wfrere i wEw 7 e
amg |

AUGUST 19, 1965

(Second Amdt.) Bill 3016

g famrr & amad W deT g
T e A g K1 w1 g a1 gk
FE FTE, B AT IR W OE,
90 & avey o fafae F@ A &
W9 TF IHA! ATE AW ST R, I
FgWd FWFA § ag arEaE
¥ I AFAT § | WY ETHET FY
frma & 1 W &g wel T
W EIAT AN AW W, IAA% IA
# wvw ¥ owr §, g 4w,
®H WIX §, A ETH FATE AFAT
. swoewf el e A O
T O W oaw § ogH ®r
wife® fe &% g t3z ¥ 91, M9 W
a1 Ot A AEISE L .

it pfc faoy vy @ BT oW
WATATFT AT ¢ | §AA TrAw WO
& §vg @ A wrRw oA g
=rfed |

Mr. Speaker: The quorum bell s

being rung . . .

Now there is quorum. The hon

Member may continue,
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Sbrl Sham Lal Saraf: This Bill, as.
moved today, is a consequence of the
discussion that this House had on
Vivian Bose Commission's report and
I am very glad that the processing,
after that report was adopted by the
Government, is being followed metice
ulously. It was said yesterday by my
hon, friend who preceded me on the
other side that to amend a law every
time is not correct. ] quite agree
with that, in certain circumstances,
people have a feeling of insecurity as
to what would happen tomorrow, But
as far as the present law is concern-
ned, I think it ig befitting and T
welcome it.

With these observations I want tor
point out a few things to the Hon,
Minister, if he would agrec. I have
already formally moved twpo amend=
ments. Regarding the rest, I have to
make certain observations. Regard-
ing section 5, sub-clause (i), about
‘Ancillary Industries,” my hon, Fri=
end, Shri Himatsingka said yesterday
that this clause need not be there.
Here I have to make an observation.
While new Industries are being set
up. an attempt for some time past has
been made to further monopolise the
big Indusirics. But, for some time
past, we have been very badly
feeling that there should be at
least some stop somewhere to
this kind of thing. If a group
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[Shri Sham Lal Saraf]

of industries or industrialists or
interlocked companies try to set
up bigger industries, at least the an-
cillary industries should be left to the
smaller people, particularly the small-
scale industries. It is with that idea
that I would welcome this provision.
Otherwise, the point raised by Shri
Himatsingka with regard to this needs
to bg looked into. And I hope the
hon. Minister will explain the reason
behing this provision.

13 hrs.

With regard to the proposed clause
(e) of sub-section (1y of section 13,
1 quite agree with my hon, f{riend
Shri Himatsingka that it will be diffi-
cultl for a company or a corporation
which has its jurisdiction in more
than gne State or which is an inter-
State corporation or whose business
is run all over the country to pin it-
self down, just at the time of the
floating of the company, to one parti-
cular place and say that that will be
its headquarters.

13.01 hrs.
[Mr. DeEpUTY-SPEAKER in the Chair]

I would submit that this may be
glven consideration and this relaxa-
tion may be made so that it may not
he made incumbent upon & company
just at the time of its being promot-
ed, to say exactly which place will be
its headquarters and why and when
the jurisdiction of the company will
be country-wise or of an intcr-State
nature.

_With regard to the queslion of
transferring of money from one com-
pany to another, and even with re-
gard to giving loans, we find from the
Vivian Bose Commission's report that
several things have come to light
which were not at all desirable. about
which many of us have spoken in
some detail.

am absolutely in agreement with
153 view of Government that where
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people do not behave properly, they
should be brought to book. At the
same time, it is equally the responsi-
bility of the Government or the au-
thorities concerned to see that where
people behave properly and where
people do honest business ang have
honest dealings, they are given some

protection. In order to curb the acti-
vities of some undesirable elements,
we should not put those whg are

doing their business in a better and
honest manner 1o any difficulty or
trouble. I would reguest the hon.
Minister to kindly look into this mat-
ter once again and see whether Gov=
ernment cannol give some sort of re-
laxation so that those people who are
honest, whose business relations are
good and who are above board are
left free to work smoothly.

There is another point on which I
have tabled an amendment, and that
is in regard to cost accountants. Cost
asccountants were not known in our
country till g few years back, Cost
accounting is a highly specialised sub-
jeet, as far as the industrial world is
concerned and especially so in the ad-
vanced countries. In our country it
is only for the last six or seven years
that cost accounting has come into
existence. 1 personally feel with what-
ever little experience I have had that
in the absence of cost accounting, it
is very difficult to come to any de-
finite conclusion with regard tp the
cost of production of any particular
industrial product. So, the introduc-
tion of the cost accounting system is
a very wise thing, and I am very glad
that this has been done. But there
is one thing that I woukd like to sub-
mit in this connection ang that is that
at present cost accountants are being
classed along with the chartered ac-
countants. May I submit that the
fields of work of the two categories
are entirely different? The charter-
ed accountant also may have to do
something with costing but only in
certain marginal matters. Otherwise,
cost acounting is an absolutely sepa-
rate subject. Therefore, the business
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of cost accounting should be left en-
tirely to the cost accountants and not
to the chartered accountants or others.
I have tabled an amendment in this
regard, and I shall speak on it in
detail when that amendment is taken

up.

As regards the question of age res-
triction, I agree with what Shri Hima-
tsingka and Shri Raghunath Singh
have stated. In the public life of our
country and clsewhere, persons who
attain the age of 75 can conlinue and
they are supposed to be fit to continue
there. When that is so, I do not see
any reason why experienced business-
men or industrialists who may be
directors or chairmen of companies
and who may be holding office in the
‘business management should not be
allowed to continue. 1 should say
that to place any age restriction an
them will not be fair and it will be
an injustice tg them. There should be
no age-limit in their cases glso as in
the case of others in public life ete.
1 the company itself decides not to
have a particular person of a particu-
tar age, by a resolution, then let the
company be allowed to do so. Let
not Government make any rule about
it or enact any provision in the law,
because 1 feel that that would amount
to an interference in their working.
Tt will be better if we treat everybody
on a par; whether in public life or in
political life or in the industrial and
commercial life of the country, the
same criteria should be adopted in
this regard.

In conclusion, I would like to say
one more thing. I ton have had some
little experience of getting enactments
passed and bringing them on the
statule-boock. At the time of framing
of laws of this naturc one gets the
feeling that it will be Shri T. T. Kri-
ghnamachari who will be watching all
along the working of the enactment
But in practice what is happening? A
small clerk somewhere or some small
person holding some small job some-
where will be free to work it in the
'manner he likes, and the big concerns
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and big businessmen are left at the
mercy of such small people. I hope
that a very shrewd person like Shri
T. T. Krishnamacharj should look in-
to this matier and see that they are
not left at the mercy of blackmailers,
as was pointed out yesterday by one
of my hon. friends, or at the mercy
of some undesirable people who may
try to harass them by intimidating
them or blackmailing them by giving
fulse reports in order to get such big-
ger people incriminated. I hope the
mautter will be looked into. The law
should be made in such a manner
that at least the honest people and
the people who do things in the right
manner are allowed to function pro-
perly.

1022

Shri 6. M. Banerjee (Kanpur): |
do not wholly agree to the speech of
my hon. friend Shri N. Dandeker who
has said that none of these amend-
ments js really necessary. After all,
after the publication of the Vivian-
Bose Commission’s report and the sub.
mission of the report of the Daphthary-
Sastri Committee, some of these
amendments werg thought to be good
In urder to plug the loophole in the
various provisions of the company
taw. I, therefore, feel that Govern-
ment are moving in the right direc-
tion. But the way in which the Com-
pany Law Administration ig function-
ing is also a matter to be considered
very seriously by the Finance Minis-
ter. In those matters where the big
companies are involved, generally. the
Administration does not move. On
the last occasion when I was gpeaking
on this Bill T had given the instance
of an industrialist in Kanpur against
whom so many cascs had been pend-
ing. The LIC wanted to issue &
warrant against that industrialist. He
is such a powerful industrialist that
he had involved the editor of & weekly
paper called Citizen in some case,
and he has been gble to influence all
the officers of the Company Law Ad-
ministration in his favour, with the
resuly that this particular case has
not yet been finalised even though
about ten years have elapsed.
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Mr. Depuiy-Speaker: We are now
discussing the Repory of the Joint
Committee and the Bill as reported by
the Joint Committee. It js not a
general discussion on company law
which we are having. If the hon.
Member wanis to make any sugges=

tions, he should come to them straight-
way.

Shri §. M. Banerjee: [ feel, there-
fore, thut merely by bringing forward
such amendments, we shall not be
fulfilling our mission or be acheiving
the desired result unless at the same
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They donated Rs. 5 lakhs to the Nehru
Memorial Fund. 1 welcome that; it
is a laudable object, but they did so
‘without consulting anybody, without
having any provision in the memo-
randum and articles of association.
They further donated a huge amount
out of the funds of the shareholders
=ither for this purpose or that pur-
pose. 1 have seen that there were
legal consultations. Opinions were
asked of Shri Sachin Chaudhuri ana
other eminent lawyers and jurists
None of them has supported these
donations. They have given thelr

Ini i

tim¢ the company law ad istration
also functions properly.
1 have gone through the various

minutes of dissent given by my hon.
friends, and I would particularly like
to refer to that given by my hon
friend Shri Sivamurthi Swamy. 1
must congratulate him for having
made the finest observatior, in regard
1o political donations by companies.
He has suggested that if any come
pany wants to give political donatlons
to any political party, then it should
be passed at a general meeting.

Now the company law administra-
tiun knows and the Finance Minister
also knows that a case has been re-
ported to the company law administra-
tina of the British India Corporation.
When we talk of political donations,
let us analvse how this donation
is given. We have been pleading
in this House that the ruling party
should discourage taking political
donations from various companies
so that they may not be accused
by wus of polluting the political
life of the country. Now, I have
written a Jletter to the Finance
Minister about the political donations
given by the British India Corpora-
tion. 1 have gone through the memo-
randum and articles of association of
the corporation called the British
India Corporation. There is no clause
therein for political donation. Still
1 do not know how the chairman, who
was an ex-Minister at the Centre, or
the managing director, the Bajorias,
have given this political donation.

P t i,

I want to know from the Finance
Minister this. Let him consult the
company law administration whether
these matters were referred to them
and if so, why no action has been taken
either against the chairman or agains
the Bajorias for having given politl
cal donations, squeezing the sharchol-
ders of their money and giving it for
political purposes. The chairman ot
the BIC is from my own state, He
cannot possibly nurse his constituency
at the cost of the shareholders. This
is a very serious matter. I am sorry
I have not been favoured with a reply
from the Finance Minister. I am con<
cerned with the British India Corpora-
tion because I come from Kanpur
where it is situated. It was once
ruined by Mundhras. I do not know
whether it js going to be again ruined,
this time either by Satish Chandras
or Bajorias. I want an answer, There
are 35000 workers working in the
Lal Imli, the textile mill and in Co=-
oper Allen. This is one of the biggest
industries in TP. I want to know who
is responsible for this state of affairs.
1 do not know whether it is the chair-
man's fault or somebody else’s fault.
Whoever is at fault, must be brought
to book.

The Minister of Planning (Shri B.
R. Bhagat): What makes him think
that it is being ruined? It is work-
ing satisfectorily.

Shri S. M. Banerjee: They have
not been able to pay the bills of con-
tractors. They have not paid bonus
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to the workers. I come from Kanpur.
The hon. Minister knows much about
Kanpur. But I know that they have
not paid any bonus. I am sorry that
though what is happening in Kanpur
is known to him, still he does not take
any action.

Shri Harl Vishan Kamath: He is
expressing his fearg about the future.

Shri S. M. Banerjee: My second
point is about the serious allegations
made against the company law admin}.
stration by Barium Chemicals Ltd. Re-
cently we read in the newspapers that
Barium Chemicals Ltd. have filed a
writ petition in the Punjab High
Court against the chairman of the
company law board, a senjor ICS offi-
cer, and the Finance Minister. Serl-
ous charges have been levelled. Apart
from the writ petition pending in the
High Court—I do not wish to say any-
thing more about it because it is sub-
judice—other charges were levelled
that flles were removed from various
offices and some investigations have
been launched against the aggrieved
party, despite the fact that Is was
shown that no investigation was called

Mr. Deputy-Speaker: All that is
not relevant here. Here we are con-
cerned with the Bill as it has emerged
from the Joint Committee. If he has
any suggestions to further improve
it, he may make them.

Shri 5. M. Banerjee: I am sugges-
ting improvements, to tighten up the
company law administration.

Shri Raghunath Singh: What is his
amendment?

Mr. Deputy- Speaker: What is your
amendment?

Shrl §. M. Banerjee: My amend-
ment is that there should be a clause
in the Bill not only to take action
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against companies but to have effec-
ive control on the company law ad-
ministration
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Shri Himatsingka: It is there.

Shri 5. M. Banerjee: It is there,
{ have gone through it; despite the
fact that it is there, these things are
going on in the country.

Then there should be proper inves-
tigation by the company law admirus-
tration of the working of various com-
panies. In this House, Shri Indrajit
Gupta made certain charges against
a partcuiar company called T, T.
Krishnamachari & Co. and said thar,
unfortunately, our Finance Minister
was connected with that company.
The hon. Law Minister then came to
the rescue of the Finance Minister and
said that the latter severed his cone
nectiong with that company in 1942,
I appreciate the hon. Finance Minis-
ter's courage and of conviction in not
denying it. but the all powerful Law
Minister came to his rescue and sald
that the Finance Minister severed his
conections with the company in 1942
1 have written a letter to the Prime
Minister. I make a stalement here
and now, that the Finance Minister,
unfortunately or fortunately, was con-
nected with this concern, T. T. Krish-
namachari & Co. uplo 1947 as Mr. T.
T. Krishnamachari and upto 1852 as
Mr. T. T. Krishnamachari, guardian of
his minor son, T. T. Vasu, If the
statement js not correct, ley the Fin-
ance Minister make a stalement. 1
have nothing against him pcrsonally.
He is a lovable personality. I like
him immensely. But I say that when
such a statement comes from the Law
Minister, it should be corrected, and
corrected now by the Finance Minis-
ter.

Coming lo my amendment, unfortu-
nately I shall not be here to move it
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as I will be out of town at that stage.
But my amendment No. 48 says:

Page 11, lines 17 to 20—for “or
any such chartered accoun-
ant within the meaning of
the Chartered Accountants
Act, 1948, or other person,as
possess the prescribed quali-
fleations™, substitute “or any
olher person who possesses
such qualifications as may be
prescribed from time to time”.

In giving notice of this amendment,
1 feel that more weightage should be
given to cost accountants. 1 am not
against chartered accountants. After
all, for financial audit, they are all
right. But due incentive must be
given to cost mccountants also. Why
is the number of cost mccountants in
the country less? They are whole=
time salaried employees. They are
not permitted to practise as per the
restrictions imposed under the Cost
and Works Accountants Act 1859. This
restriction should be removed. I hope
the hon. Minister will accept my
amendment which is harmless. People
have commented on it. Mention has
been made of it in their note of dis-
sent by Shri Dinen Bhattacharyas and
Shri Warior. I am sure if this amend-
ment is accepted and if more cost
accountants are associaled with cosi-
ing, the loophole may be plugged.

With these words, I lend by con-
ditionanl support to this Bill. All the
points I have raised should be ans-
wered correctly. Doubt has been crea-
ted in the minds of many people in
the country—it has not created &
doubt in my mind—whether the com-
pany law administration is not being
soft towards certain companies and
being hard towards small companies
which have no pull with the Ministry.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, I congralulate the
members of the Joint Commiltee on
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examining this Bill in such great
detail and, if I may say so in all
humility, on improving it greatly. Be-
fore the Bill was referred to the Com-
mittee, many suggestions were made
on the floor or the House and it is
very encouraging to notice that most
of them have ben accepted by the
Joint Committe.

I must however apologise to the
House for tabling a large number of
amendments in spite of the fact that
the Bill has emerged in & very im-
proved form. My only justification
for doing so ig that they are all desi-
gned to improve the Bill still fur-
ther. 1 do not propose to go into all
those details where the Committee
has improved the Bill. I would rather
concentrate nn some of the clauses
which. according to me, escaped the
close scrutiny of the Joint Committee.

When I say that, I ghould not be
misunderstood as not appreciating the
valuable improvements which have
been introduced by the Joint Com-
mittee and the great flexibility which
has been shown by the hon. Finance
Minister,

I shall first take up Clause 3(ii) of
the Bill to make my point good.
Clause 3 amends section 2 of the
principal Act, which is the definition
section, and sub-clause (ii) of Clause
3 amends clause 30 of the definition
section. It reads as follows:

“(ii) in clause (30), after the
words ‘manager or secretary’,
the words ‘or any person in
accordance with whose direc-
tions or instructions the
Board of directors or any one
or more of the directors is
or mre accustomed to act
shall be inserted.”

Section 2(30) defines an officer of the
company, and in the definition direc-
tor, manager, managing agent or other
officer are all included, but an outsi=
der who hag nothing to do with the
company is not included. By this
amendment, by the introduction of
this new concept, even a person who
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is completely ap outsider, but accor-
ding to whose instructions or direc-
tions a director of the company is
“accustomed to act”, would be consi-
dered to be an officer of the com-
pany, and would be liable to all penal.
ties and other obligation; which are
imposed on an officer of the company.

This amendment is sought tg be
made in pursuance of the Vivian Bose
Commission’s Report. I may first
read the recommendations of the Com-
mission for the information of the
House. They are contained in Para-
graphs 20 to 24 of the Summary of
Recommendations, on pages 6, 7 and
8. I need not read the whole of it. 1
shall read portions of Paragraphs 20
and 21. [t says in Paragraph 20:

“This expression has been used in
the Act mainly with a view lo
impose effective restrictions
on some special activities of

directors and managing
agents as in  sections 285,
369, 370 etc. The expres-

sion has also been intro-
duced in Section 162 and
330 with the object of casting
on persons, who fall within
the description, the responsi-
bilities attached to directors
under these provisions. The
Act has rightly cast these
responsibilities on  persons
who, though exercising fuil
control over the affairs of a
company, but by concealing
their identity behind their
dummies, otherwise escape
the responsibilities attached to
the office of g director. Time
and again we have seen how
the master-minds behind the
malpractices kept in the
background, although they
had planned and directed the
strategy, but left the imple-
mentation only (0 the sub-
ordinates, who were thereby
exposed to all the risks in-
herent in the adoption of
such malpractices.”
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Then, Paragraph 21 reads:

“The expression used in the exise
ting provisions of the Act to
cover “deemed" directors appe-
ars, in our opinion, to have a

scope, a person:
will fall within this description.

only if the ‘board of directors’,
which under Section 252(3)
means the direclors collectively,
is accustomed to act in accord-
ance with the directions. Thus,.
if a person acts through the
majority of nominec directors
on the board, but not all of
them arc his nominees, it would
appear that he may escape the
mischief of the said provisions.
Furthermore, the question as
to whether a person is acting in
accordance with the directors
or instructions of another or
not, being a question of fact, it
may not often be casy to prove
this in respect of either all or
even the majority of the direc-
torg on the board."

limited

That js why they made the suggestion,

My first point is that once you in-
clude this concept in the definition
of an officer, the obligations and penal-
ties which you would be imposing on
this outsider would be wvery exten-
sive. Under each and every section
there Is an obligation—to call a meel-
ing in lime, to serve the notice, {0 re-
ceive nolices, tg give instructions, to
file documents with the Registrar, to
answer certain charges. Lo preserve
the accounts books etc. Some of them
are very serious obligations, and they
attract severe penalties. A Board moy
consist of 5, 10 or 15 directors, and
s person who hay nothing to do with
the company whatsoever, merely be-
cause he has one nominee on the
Board, would sttract these penaltiex
under all these sections. I can under-
stand if the provision, was confined
only to a few major or important sec-
tions as the 1956 Act envisaged for
example, Sections 1682, 205 307, 369,
370 and 538, dealing with inter-cor-
porate investment, lending of moneys
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etc. There it was all right. Here, for
everything, big or small, a person
‘who has nothing to do with the com-
Pany will be held responsible.

And who are these persons? A
‘nominee director is nowadays appoin-
ied by technical collaborators who
‘may be abroad, by the Industrial Fin-
‘ance Corporation, by ICICI, by some
banks, by State Governments, by de-
‘benture trustees and others represen-
ting particular interests one person
‘in a board cannot, by any stretch of
1he imagination, control the affairs of
the company unless all the other
directors are dummies, dummies of
somebody else. So, how it is practi-
<ally possible, how can you make this
provision practicable the provision
which says that if one single director
on a board acts in accordance with
the wishes or according to the direc=
tions or instructions of another per-
son, then the other person who is
completely an tsider would attract
all the penal provisions?

My objection is fortified by another
argument. Under the proposed sche-
me you are debarring certain persons
‘by law compulsorily from acting as
director, not that they do not want
to be directors. You are now tlaking
powers under Clause 35 to say that
the moment a person attains the age
of 75, he cannot come anywhere near a
company, and yet if he appoinis a
nominee on the board, vou say he wi'l
be responsible for everything. For
the purposa of putting the penalty,
for going to jail, he is fully qualified,
in possession of his faculties and is
supposed to be fully alert, but for the
purpose of management of the com=
pany you are deliberately keeping him
out, and still you are putting a vica-
rlous responsibility on him because he
has a nominee on the board.

T have no objection If you mak> this
epplicable to a person who is in A
position to control the majority of the
board of directors, because then and
then alone, does he influence the pali-
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cy of the company, the management
of the c¢Bmpany, and if there is any
malpractice, fraud, misappropriation
etc., it can be perpetuated only if he
controls at least the majority if not
all the directors. If that is the posi-
tion, what is the point in accepting
this theoretical recommendation of the
Vivian Bose Commission, to which
Shri Vivian Bose was never a party,
only hig name is used, and which did
not have time to elicit public opinion

on a suggestion like this.

The other day when the Bill went
to the Joint Committee I pointed out
a similar absurd situation about the
Objects Clause. I am thankful to the
Joint Committee for amending it and
for introducing major changes.

This clause, 3(ii) suffers, in
humble opinion, from the same
degree of absurdity and imprac-
ticability and there is no reasonab'e-
ness and equity in  favour of this
provision. After all it cannot be the
intention of the Government to rope
in any person on technical grounds.
Neither can it be that a person even
it he holds shareg should not have a
nominee on the board. Qur company
law has a section 264 or 284 which re-
cognises the principle of proportional
representation. Not only this, When
the Government finds that the affairs
of & company are mismanaged, they
can give a direction saying: you adopt
an article or change your article and
have a system of proportional repre-
sentation. On the one hang the Gov-
ernment’s policy is to give a right of
proportiona] representation that is, to
have a nominee direclor in proportion
to your shareholdimg and on the other
hand by this method you are frighten-
ing the person from putting in a no-
minee because if he puts a nominee
ditector who is accustomed to act
under his instructions, then for all his
commissions and omissions, he would
be responsible, not the nominee direc-
ior but the person whose nominee he
is, who is a complete outsider who for

my
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all practical reasons may be sitting in
some other foreign country, 1 think
that the Joint Commitiee while exa-
mining this provision did not bestow
due consideration pn these points.
This is a noticeable lacuna and a big
lapse on the part of the Joint Com-
mittee and I would have been happier
if they had put some limit on this
provision either by saying that such a
person would be responsible only for
certain acts of commission and omis-
sion or that such a person would be
responsible only if he controls a majo-
rity of the directors or if he really
influence the working and control of
the company.

Mr. Deputy-Speaker: You may go
to the next point now.

Shri Morarka: If you think that I
have made thag point fairly well, I
leave it here and go to the next point.

I must express my sense of gratitu-
de again to the Committee for making
clause 13 more acceptable, It s a
new thing that we are introducing, a
provision against the blank transfer
of shares. T have several amendments
on this clause 13 in my name. Some
of them are alternative amend-
ments that is if one is accept-
ed the other would automatically go
out, The main reason for my amend-
ment is that according to the clause
as it has emerged from the Committee,
it would not be possible for the Com-
pany Law administration or the stock
exchanges to administer it properly.
First of al] it is said in this clause that
transfer forms should be obtainable
from the prescribed authority. Every
year not less than lacs of transfer
forms are required by different stock
exchanges all over the country and it
would be impossible if the Govern-
ment does not expand the stafl of this
authority substantially, to cope with
that work. Many times they would
say that forms are not available, that
they are out of print or that they
have not ye. been prescribed gr some
other reason. My amendment iz that
the same forms which are today in
use may continue but the prescribed
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authorities must put a seal or stamp
on those forms. That would eliminate
the obligation to print the form and
give them so far as the authority is
concerned.  That obligation is trans-
ferred to the transferor or transferee
as the case may be or the stock ex-
change and the authority would only
be required to put the stamp of the
date, etc. '

The second thing that I have said
is this. Instead of prescribing an ar-
biirary period of six months as the
period of grace during which the
shares must be transferred, my amend-
ment is that this must be anytime
before the closing of the transler
books of the company for the first
time after the transaction takes place.
In some cases this period may be less
than 2-3 months; in other cases it
may be as many as 10 or 11 months.
The great advantage of my amend-
ment is that every person who buys a
share would know that he is getting
the shares which he will have to get
transferred before a ceriain date and
not after thalt, So, there would be
no risk for that person of  getting
shares through the clearing house
which may have g currency of only
15 days; (that means 5§ months
have lapsed and only 15 days left for
him to get the shares transferred.)
Shares with a lesser period of cur-
rency would naturally have some sort
of a discount in the value than shares
with a longer period of cur-
rency. So gt the {ime of transaction
and dclivery of the shares a lot of
difficulties would arise. But if my
amendment is accepted, this would be
obviated and straightaway people
would know that they are getting
shares of company A and the books
of company A would be closed in &
particular month  and before that
month they have to get them trans-
ferred.

WNow, Sir. 1 come to clause 21
Yesterday, hon. Member, Shri Dande-
ker criticised this clause by -aying
that the Government has taken blan-
ket powers of giving imstructions to
the auditors to make a report on such
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matters as the Government desires. I
could not understand his objection be-
cause even in the existing Act, sec-
tion 233A (4) says:

“The report of the special
auditor shall, as far as may be,
inelude all the matters required to
be included in an auditor's report
under section 227 and, if the
Ceniral Government so  directs,
shall also include a statement on
any other matter which may be
referred to him by that Govern-
ment."

The principle that the Government
may tell the auditor to give a report
in a matter is already there. This
provision is contained in section 233A
which deals with special audit. Now,
the Government is taking the same
power to tell the auditor of the com-
pany who conducts a regular audit
also to give a report on some matters
which the Government wants, Gov-
ernment would have two  choices;
either Government can tell the audi-
tor in the normal course: give us a
report on this matter also, or if Mr.
Dandeker does not like that, they can
easily resort 10 233JA and appoint 8
special auditor. If they do so not
only the company would suffer in its
prestige buy the point of Mr. Dande-
ker will also not be served. They can
still give directions 1o the special
auditor and give him the points on
which the Government want a special
audit. Therefore, 1 think the hon.
Member Shri Dandeker’'s objection to
this clause is not very well-founded.

Clause 23 is a very controversial
clause, so fo say, It is a new clause
which for the first time introduces
eost audit in our Companies Act. This
provision. I am told. does not exist
anywhere else in the world. 1 per-
sonally see no harm in having such
a provision on our statute book though
it is not an casy thing; it is going to
be very difficult exercise both for the
Company as well as for the suditors
and also for the company law depart-
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ment because cost accountancy in our
country is still in a developing stage.
Our companies, our industries, are
mostly innocent and unfamiliar with
this procedure. It is for the first
time under clause 20 that the Govern-
ment is taking power 1o prescribe or
to direct what other books records etec.
the companies must keep. They will
also indicate in those directions the
books which are necessary for main-
taining the cost records. When you
have a provision for cost audit, it is
necessary that before you order cost
audit, you must see that the accounts
necessary for that purpose are main-
tained. Ay present there is no statu-
tory obligation, Ag I said, jt is for
the first time that the Government is
now contemplaling under clause 20 to
take that power, But even after
taking that power, sufficient time, say
two or three years, must elapse before
an oudit can be ordered so far cost
accounts are concerned. So, when
these instructiong are given to a class
of companies—whether textile mill
or sugar mill or jute mills or tea fac-
tories—then, that class of companies
would know that they have to main-
tain their mccounts in a  parlicular
form and that form should be such
that ji is amenable to cost audit,

On clause 23, the hon. Member Shri
Dandeker, while speaking vesterday,
made the following observation:

“The fact is that the  wvast
majority, 90 per cent of the small
scale and middle scale companies,
have no cost accounting. cannot
afford to have cost accounting. and
to suggest that they should have
compulsory audit of cost accoun-
tings is, indeed, to prescribe a
good deal of nonsense.”

I cannot say that the hon. Member
was not talking sense but all that I
can say is that he did not read the
clauses of the Bill very  carefully.
Clause 20 says that the Government
would prescribe only a class or a des-
cription of companies who would
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keep certain accounts. Clause 23 fur-
ther says that it i= only out of those
compan:es—it does not say in so many
words but that js implied—a particular
company may be chosen for the pur=-
pose of cost audit. Where is the ques-
tion of 80 per cent or 10 per cent or
50 per cent coming here? Unless the
Government feels that the cost ac-
countancy is necessary in a particular
field they would certainly not issue a
directive under clause 20, Once they
issue it, it is not automatic that the
cost andit would be carried oul every
year. There again, it is only when
the Government feels that a particu-
lar company needs looking into from
the point of view of cost audit, where
it is showing higher cost, etc., that the
Government would order a cost audit.
There are 1two different things in-
terconnected, and to say as if it im-
plies that all the 90 per cent or 100
per cent companies will immediately
have to maintain cost accounts and
immediately cost audit will start la
a little misleading and not a proper
reading of these two clauses.

About clause 35, enough has been
said in this House and that relates to
the age of the directors. The present
provision is that as soon as a person
attains the age of 65 he will retire
from the directorship of the company
unless his reappointment is approved
by the shareholders. The amend-
ment now sought is that this age will
be increased to T5,......

Shri Sinbasan Singh (Gorakhpur):
How long will he take, Sir? We
must also get some time to speak.

Shri Morarka: So far as the age is
concerned, this discrelion is being
taken away from the shareholders.
A case has been made out and argued
very cogently by the previous spea-
kers, particularly Shri Raghunath
Singh. All that T can say is  that
there is great merit in either retain-
ing the present provision or, if you do
not like that, then, in completely
doing away with this age-limit. To
introduce an absolute rigidity im the
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statute that after 75 years no person
can continue to be a director gt all,
to say the least, is undemocratic. The
entire structure of the company law,
the very concept of the corporate
fiction, is based on democratic princi-
ples and, therefore, I think there is
great merit in the suggestion of Shri
Raghunath Singh that clause 35 should
be reconsidered and the hon. Finance
Minister may be pleased to accept the
amendment which are tabled on this.
Now, 1 come to my flnal point.

1038

Mr. Deputy-Speaker: The hon.
Member has taken 27 minutes. There

are many Members yet 1o speak on
the Bill.
Shrl Morarka: [ know, Sir. Three

hours were given for the first read-
ing and the Chair agreed that if it
was necessary they would extend the

time by one wnore hour. I am well
within my limit.
Bhri Raghunath Siagh: Experls on

company law should be allowed more
time,

Mr. Deputy-Speaker;: I have still
got half a dozen names,
8hri Morarka: 1 have only one

more point (0 make, and that is about
clause 51 on which the hon. Member
Shri Dandeker waxed eloguent with
vehemence.  He  objected to  this
clause  because he said that this
advisury commission is being replaced
by an advisory committee for no
reason at all. I would beg of the House
1o examine this point a little more
carefully. What is actually being
done? Whether it is an advisory com-
mission or commiitee, it is mercly a
difference in nomenclature. It mukes
no difference according tv me, because
both of them are advisory bodies and
the Government, as far as possible
would accept the advice. But they
may not accept it at all. In the new
clause also, Government has taken
power to refer any matter which in
the opinion of the Government, is ne-
cessary 1o be referred to that advisory
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committee, The only difference
about which Shri Dandeker could
agitate ig that under the present pro-
visions, certain applications under the
existing sections are bound to be re-
ferred to the

advisory commission,
but now, under the new provision,
that obligation goes away. What are

those sections under which, if the ap-
plication is made, the Government is
bound to refer it to the present ad-
visory commission? They fall in three
categories. One is for increasing the
number of diractors, the second is for
increasing the remuneration of the
managing directors and the third 1s—
most of the provisions relate to the
thirq category—for changing or
making any change in the terms of
the contracts with the managing
agents. You have seen the temper
of the House, and you know what the
position is about the system of mana-
Ring agency, and the Government is
also seriously considering—if I am
aright, at least in some  industries
which are well established, the Gov-
ernment have almost taken a tenta-
tive decision to that effect—the
taking aoway or doing away  with
the system gradually. This power
was taken under section 324. as ecarly
as 1956; s Bil] was introduced in
1953 and it was passed by 1956. So,
there is nothing new. The only thing
is, the Goverrment have not taken
any decision on that particular point.

Under the new  powers, Govern-
‘ment may still refer the appli-
calions wunder this section also

to the advisory Committee, but it
is not mandatory. It is not neces-
sary for the Government io refer
each and every application and why?
Because, by  experience, it is found
that, firstly, the commission meets
very rarely in Delhi; at the most once
a month; it is therefore time-consu-
ming and the cases are not disposed
of expeditiously; and secondly. it in-
volves a lot of avoidable paper work.
Taking all these things into considera-
tion, Government decided that, after
this experience which they have
gained, of the administration of com-
pany law for almost a decade now, it
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should necessarily be referred to the
advisory commission, but instead, an
advisory committee with a grealer
flexibility of reference would do.
Clause 51 as jt is now worded reads:

“410. For the purpose of advis-
ing the Central Government and
the Company Law Board on such
matters arising out of the adminis-
tration of this Act as may be re-
ferred to it by that Government or
Board, the Central Government
may constitute an Advisory Com-
mittee M oete,

My only suggestion is, that the word
“may"” may be turneg intg “shall”. At
least the Advisory Commitlee must
be there. The Finance Miniter may
have in his mind that ‘'may" will have
the same force as “shall’. But it would
perhaps satisfy the hon. members
more if he can have ‘shall’ instead of

‘may’.

Shri Warlor (Trichur): Sir, first ot
all, 1 would like to add my support to
this amending Bill for the reason that
there is sufficient justification for
amending the 1956 Act. The plea for
opposing this Bill is that the 1856 Act
has already plugged all the'loopholes

"for all sorts of frauds and mialpractices
mentioneq in the Vivian Bose Report.

. But

actually it is not so. When the 1956

Act was being debated in this House,

the Daphtary.Sastry Report had not

come. It came only after that. So,

-wa can infer/that the 1958 enactment

" also had before them when they
made the recommendations for the
amendment of the 1956 Act. Other-

wise, they would not have made those
series of recommendations, So, this
amending Bill has ample jusliﬂca}ion.
From the practical point of view, also,
these amend ts are r ary.

I will quote from the July 1964 edi-
tion of Commerce, which will not be
suspected of any partiality towards
those opposing the big business. In an
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alia it is said:

“The war on anti-social elementy /
in company management is begin-
ning to gather momentum. Des-
pite strong criticism by a large
section of the public and the press,
there is not much improvement in
the attitude of a few in the
management towards standards of
propriety and business morality
and they/remain victims of firmly-
fixeq mé deep-rooteg habits”

Recently the Bennett-Coleman affair
also has come to light, 1 do not know
what is going on, but there were press
reports recently dragging in the good
name of our Home Minister also an
saying that the entire procedure is
stayed or stopped or slowed down. It
is for the Government to decide what
is to be done. But the point is that
still those malpractices continue in
spite of the 1856 Act and the other

regulations ang , restrictions imposed.

by the Company Law Administration.
So, there is sufficient justification for
this amending Bill, though it comes
only after 9 years from the date of the
parent Act,

There are very many malpractices.
In the report of the Company Law

Board for/1863-64, it is said that out;

of 7795 cases, 4588 cases had endeyq in
conviction. That shows everything is
not all right in that world.

The policy of the Board has also
shifted, according to press reports and
according to the rt of the Company
Law Administration, in the sense that
now they are not taking into account
slight technical mistakes. as they used
to do formerly. They are only taking
note of persistent offences perpetrated
by the companies, of a nature which
required to, be scotched,

‘We pass all these restrictive legisla-
tion not to harass the private sector
management but actually to help the
honest people who want to have their
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due share in the economic develop-
ment of the country. They must not
be harassed by thae people/who in-
dulge in all sorts of malpractices. In
this competitive world, if malpractices
are allowed to continue, honest dealers
will have to become victims to those
practices; otherwise, they cannot stand
in the market.

1042

‘There is another thing. The Com-
pany Law Administration is not/deal-
ing with these caes as promptly and
effectively as they should,

Wl gen WA weww (aw) ¢
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Mr. Deputy-Speaker: The bell is
being rung—now there is quorum. He
may continue,

i

Bhri Wartor: Whenever there is a
prima facie case, there should be nv
delay in taking action. In the case of

big companies which are almost
monopolising that fleld of operation,
this delay, is very/harmful. Once an

investigation is started, iy takes 3 or
4 or even 10 years. It has to go
~Mhrough so many hurdles. By that
time, the real culprits escape and
somebody ¢lse becomes the scapegoal.
That should__ not be the condition,
Delay must.'be avoided and proper
action must be instituted. Big people
can escape, but small holders cannot
do that, because they have not got
the influence or pull necessary for es-
caping and they are easily prosecuted.
So, in the enforcement of these laws,
proper car
small holders are not harassed. These
two things must be done. I am spea-
king about these things particularly
« because a few things have come 1o our
knowledge. Today there was a Cal-
ling Attention Notice on the imposi-
tlon of new restrictions based on the
letter of credit on imports. 1t Is
good. There |s 30 much talk in the

ust be taken to see that -
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country about under-invoicing and

over-invoicing indulged in by all

sorts of imporlers and exporters and

it is necessary that strong restrictions

mustf be imposed on these things.

the entirg cashew indusiry in a belt
of 20 miles. The factories had to be
closed and about 80,000 workers had
to go out of work. That should nol
be the case. We/raised this problem
in the Kerala Consultative Committee
and the Government agreed to take®*
up the matter with the Finance Minis-
try. The Finance Ministry did un-
derstand the problem and they relax-
ed the restrictions. Our thanks are

|, ill be coming forward in
But "the restriction has actually hit *j distant future with another
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a go-by. We have taken only the
shell, without the spirit or the kernel
of those recommendations, in this

ending Bill, and the Government
t:{ not toe

end-
ment when they find that even these
amendments are not enough to have
the alms and gbjects realised.

T do not want to go into the detalls
pt these blank transfers. We have
given our dissenting note. When w

iscuss this question of blank trans-
fers we must bear in mind that there
also the interest of small holders
romeg in. It is suggested in the

due for .that. But they should have .)_clause that these blank transfers can-

actually/thought about this before. If

dnot be done but that transfer of shares

they hdve the interest of the small Jo, can be done in thig/way that shares

holders much more than the interest
of others, in enforcing these things
proper care musy be taken to safe-
guard their interests. It is meant for
restricting malpractices and not 101,
destroying the/ entire industry or thy
people connecled with it.

14 hrs.
Coming to this Bill as a whole, Sir,
“%ari said that much im-
provement has becn made® in the

Joint Committee. 1 was also a mem-
ber of the Joing Committee, and when (7
' savs that /much im-
provement has been cffected in it
anybody can very well infer in which
direction the improvementshave been
made. The Improvements are actual-

ly concessions owing to the prevail-'!+
ing atmosphere surcharged with all
sorts of pressure, to big business aad
not as any more/restrictions on the
malpractices and other things done by
:hase people who have no respect for
aw.

Clause 13 deals with blank trans-
fers. Much heay was generated on
this point. These are all points
which were raised by the Vivian Bose
Committee and the - ] ri
Gommittee. My complaintfis that this
is actually based on re and re-
commendations which have been given

¥:

3,

can be deposited in scheduled banks

or the State Bank. In the business

world this is intended to raise liquid

cash. Unless there is a possibility of
_ raising liquid cash at the proper time,
the business will fall into a very baq-
state of affairs. Therelore, proper cale
must be taken by the Government to
help those who have no control or
influence at all over any of the sche-
duled banks, The big industrial

houses have enough control over

theiy banking facilities and there-
\ fore they may 41{)1 suffer due to this

‘ provision. Thdy can very well de-
posit their shares in banks and raise

the requireq money. But the sma'l
companies doing production in a smail
way will be harassed and they will ,
not be in g position to raise sufficient
liquid cash if this clause is enforced
in this way to their detriment and not
to have effective control over big
business.

Then there is clause 21 which deals
with auditors, on whichk a better
spokesman cannot be had for the

~Government than Shri/Morarka. He
says that this power i3 already en-
shrined in the parent Act in the form
of a special audit. On this point also

some heat was generated. I will pot
go into the details here. y opinion
is that if the objects put by

* the Government are to realised it
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ig highly necessary and urgent that When there is mention of Cost Ac-

audit itself should be nationalised im- countants, naturally, there is perturg-

mediately in this country. It is im- bation among the ranks of Chartered

portant. I stand for that. Just like  Accountants. In England, when the

the judiciary is raised above the in- _ Chartered Accountant Council Act

fluence of the executive orfthe legis- I/ was debated, /I am told, the existing .’

lature, if only there is indepen- lawyers who had been practising
dent audit all these malpractices will  financial gudit clamoured against that
go. Auditorg are generally the em- Bill. Here also, when the Cost
ployees of big business. ﬁow far an Accountants Bill came up we had the
employee can stand up against the  experience that the Chartered
whimg and fancies or wishes and com= Accountantg turned up against that.
mands of his employer is anybody's It is always the case. That should
guess, / If he is careful to have his _ not be the attitude of the Govern-
own bread next morning, he must ment, The Government must see
bow down to the will of his employers. that more Cost Accountants come into
Therefore, if the Government wants the flield. Young people who are
to see that there are honest dealings, coming out ag graduates must take up
honest practices in the business world, = cost accountancy in right earnest, For
it must see that auditAs independent. ' ‘3 that incentive and encouragement is
We have the Auditor-General. Even necessary. That is not given. Even
the Parliament cannot question him, after passing the Bill in 1950 angd al-
He is responsible only to the Presi- though the Cost Accontants Councll
dent. Why is that so? It has been done has been constituted, it is still ham-
purposely because that office should be strung by Chartered Accountants In
above all influences and not dependent whose hands the entire thing is cven
an anybody. That is an important/)/, now resting. That should not be the
thing. I hope the Government will  case. If cost audit is introduced, 1!
give due consideration to this point. am quite sure that a large number
Of course, when there is a question of  of young men who are now going for
natiopalising anything there is always  chartered accountancy will turn their
a furore, I do not know whether in  mind to cost accountancy and they
this case glso there will be such 8  wil] come up as Cost Accountants
furore. There ig/a lot of material 10  In this respect I wil] caution the
say about this ‘audit in India as a Government on one thing. Cost
whole, but I do not want to take this  accounting ig the crux of the matter
opportunity for that. as far as trade secret Is concerned. So

Next is clause 23 which deals with P"’;“""“"“ of the management
cost accounting and cost audil. As ;nrod:lm?n "'h;: “;'-’ lcnl"t!d n
everybody knows, it is a new thing. ', Is quite natural.

But it is g neressary thing. first

suggestion {s that lr:e Gnvemmgm it- Although this does not cover the
self should take more seriously about ©ntire field of production, but only
cost accounting and cost audit in their  specified things, still, after some time
own establishments. There is so ‘Government may find it necessary to
much waste. Even the reports of the enlarge the scope of this. There is
Public, Accounts Committee have real fear that the irade secrets will
dr.wmrour attention to that. We must . leak out, and Shri Dandeker has given
know 'the break-up of the cost. There ~ expression (o them. Government must
is so much that we can save. All these 3ee to it that it does not happen. In
things are necessary to be known. the set up which we now have there
The Governmen; must first of all ind  is so much of competition in produc-
ways and means to have cost audit 6 tion and if the details of costing is
and not/only cost accounting. Only if ", known to the rival parties, it will
there is cost audit cost accounting put the party in a very difficult posi-
will be in a correct position. tion. So, some protection is necess-
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[Shri Warior]

ary. But, I will again repeat, that
that should not be given as a reason
for not having cost accounting and
cost audit. They are necessary in
order {¢ scoteh the malpractices in
audit and accounting. Shri Dandeker
has unwiltingly remarked that it will
create more confusion. It is not con-
fusion but contradication in  figures
that will come to light. It wil! give a
true picture of the entire business,
instead of the one-side picture of the
financial position  presented by the
company.

Lastly, I come to the provision re-
lating to giving protection to those
employees who give wvaluable in-
formation to the Company Law Ad-
ministration. It is only if sufficient
protection is given, sufficient guaran-
tee is given that they will not be
adversely affected, that they will
give information about the malprac-
tices and frauds committed by the
management. An employee who s
completely dependant on the manage-
ment will not have the courage or
boldness to come forward and give
this information. Objection was raise
to this provision from many guarters
on the ground that it will indirectly
help or  encourage blackmailing.
Nothing of that sort will happen.
Government is perfectly right in
protecting the security of employ-
ment of those employees who give
information. The employees are ir
the know of things of the working of
the company and without their know-
ledge and co-operation the employers
cannot do anything. For example, in
the case of the Times of India, even
though the officers were in the
know of things, they did not come
forward to give information to Gov-
ernment until the late Prime Minis-
ter gave them an assurance that they
will be protected and the culprits will
be pursued to the last. Then the offi-
cers, including the Editor of the Times
of India came forward and gave &
memorandum to the late Prime Minis-

19, 1965 (Second Amdt.) Bill
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ter. On the basis of that, some in-
quiry was instituted by Government
by appointing Shri Chopra to look into
the matter, Shri Chopra submitted a
report and the Finance Ministry or
Home Ministry took some action on
the basis of that report. In this case
because of the assurance of protection
given by the late Prime Minister,
officers or employeces of Bennet Coles

man & Company came forward to
give evidence and right the wrongs
perpetrated by the management. So,

that clause is very much necessary.
If there is any mala fide aclion or
blackmailing on the part of the em-
ployees, Government is certainly there

to protect the interests of the
management. Bul in this  couniry
who requires more protection is not
a debatable point. It is only the

small people that require protection,
Big people have enough protection
even now and nobody need  bother
about them. They are well-protect=
ed not only by themselves and by
their own people but also by the Gov-
ernment.

st farem Mol . ST wgiw,
qg  HweA ®=T & ATHA A
1956 % aT% WA qrwaAT & | & 1956
% wvy a1 &1 gy qfradta g
q7 Afes oy AT & ®7 § T8 gar
wre Je wre aforda 34 faer &
®q ¥ @) v FrAT AT WI9T WA LFAT
fewed 7wl | weot AT i ¥
fau oF 3L a1 | IF AT ¥ FRAT
fafrrez 2wme T @ 1 IFA @
1956 ®1 ®wga 3w fear | 97
¥ ¥t 97 g fafwa og-aqaeqr &
£ g a7 AT wTAT A9 fE Ay -
ot & 31 w7 w1 OFAE §9 ofari
# EY WA w47 AR A FA I 0
gafry 39% W=7 0% g 99 qArE
ot fir wE Wt wrEwt o av & Fafaw
et wm wrofagt ¥ & ofaw § ot
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& g% 1 & s €1 e s
T I9 AFT ITME ATEE X Oy WY
wg1 a1 fw dafom oXdr w1 77 fAer-
a1 wmgx & 1 A3fam oF 4T w1 a7 OF
wfwem § ¥feT a7 oF Tt gl
wr rafan el fafaz ag @ 7 f&
#¢ W1 sufer @w & wfos wwfqqi
1 dafo oFz A gar w1 | afer
4 97 FAT AT 7 FAAN AT W FAIT
o1 gATHA § IF 9T AZ FI AT AT]
oy wma ff w0k o a7fem 10 wevfagi
# wias wwafadi w1 $3far ofz a8
T wwar & | W AT WY gar g5
&1 gon ag Zr f a19 29 FEIi e R,
21 78 FAT 1 &, AIAT 7AW FEAT
7 & WY IR AT 2T W FT R

T OF W1 919 gAA 24T At fF
AT TART AT A A9 G 47 | wa AR
T g & fam arg & A o6
ad o Igw! WY WA qGT KT 65 ®
awrg 75 fear o @ @ 1 qfcorga
A 4 T A% SATATT FTETRIT AAT g7 |
Tw weafagi ®1 G5t oX4T & wrare
9T 75 ot A% AF TIA X ;AT |
EATL Qg WOETT 9T AET AT AHLT KT
wga @ agm & faw ar g3 a4
¥ Fii %) farard & fan Tar fawre v
w1 gw 2y & v gr o wafa o
vy wgrk o &1 wfTRT § qafe
srayrfemr &1 55 @19 & 58 A
& fagn mar § | wfagi 0T 658 75
fear o1 @ ¢ 1 v ST wEvEe
wTd, qafea & med 3T o A a1 ag 65
& WA | 657 75 ¥ ¥ Uk qf7-
A B A g AT ¢ ) AT AR ®
TP AN, T gz T A T W
AT AT grm e gwwl W0 @
famman | xafau ox gafy a9y & =
AT T arr A
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7Y 0% avw v e ow fade
st & favg svw & wwardr o7,
s darm, fafme m sl
Fiteg 1 T =90 O A A i
A% oF T T N Feard et
IqF "W 9T §9 qEA W W,
¥6 TF WTEHI AT W 0 | AT Ay
GEATH ¥ TH | 9" FHIL qEt A wE-
ara ot gt gwAT & | qWT g Ay Ay
#fen da § a7 o foa W Al v
git | fafamsr | wd 1 o Fogr
¢ az faZwe § f e g & wror g
2w & qairofa fggeama & w72 & arg
faraars w7 @ § 1 #fe sa% oz Wk
wdrwA qar @Y T A o) fedt €Y
ATE CATIT AT | FH AT gOorATATE
w1 ATaT ZAT wigh & fr ow & g
garT wd w1 oW foar oo &
T #w % o 7€ fRay Sar ) gaem
Zwm & v €1 e & fao o
qTT 77 | I BT & wATAwy uq fgan
o &@ar ot faar | &fe & grar R
witt 7Y ¢ T fF o7 ©F 37 7T
a¥ g fork fe o oo wa
grafer ¢ 37 97 7k 7T¢ T4 ) g g
T EE A v g oe ) At
gt o7 & oft omax Afew Awr 1w
T i ; w% aw = faaw e e
warg 9ot T & 3T 97 @ Y
| ATETC wEA) & fE 3w W aa e
farerre @ & ag faghor emal & =6
14 Srfl 97 gardi gAATET § &m
&1 Ty Bfws a7 & w1 07 Iy A ?
TAFT 7T 7R & A 0w w9E gl
g€ 1 39 w32 A Foid wrw e e
weT & A dw A gt B, ¥9 arwr
wavg wrar 91 #fe Fer g srey
Tt AT | g T A« A oAy
a9 wgi mur fere mar o oy v feg
wi?
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[!ﬁﬁTETFHﬁT'ﬂ

oYl 9 A T9 AEA H T9% R
gHfen =7 74 T 4 s form woodft &
FIETL v 51 wrEdr & gfus faar
T #1 A g w1 wivwe gmr fe
I w97 A7 TU7 deg H o FT 37
7 ag A =ved ¥ fr wwr 51 dredy
argrit ua @, faw a9 & st ==
%, 39 v ®Y FEA A" A4

*9 &1 I aow Ag fa, ag e

¥ o gur g ar A fam wel
N7 & Awn g ¥ % feet wea-
faat # 51 it & mfis 97 & w7
¥ qur guT @ | IEIA W A & ma
T A 7 qra wrar ar fn Az 51wy
Wi ® e fear o, e few ®
A faqr @2, w@ifs J@i AT 71
51 grdr femr A, 99 9w gEw
fromaor w7 & wiwsre @1 g
W ug W wEe § f s dan g
¢ m A W v gwn @, A e
wrafaat & gar &1

# ey e fiw faey w2 fet
wmer #1 7AW 7 § a1 4, wifE ag
Zreewa ¢ A T2 ¥ 1 afe o
A% fawm & wfoerdy 9 w7 @
g 0

) o% At wee o f) wg aEe
|

st feliew faE : faw ==t 997
o A9y T Tt ¥ WiFE § | ag FA
Faa T, fom w1 714 & fan & s
HTATE ZATE | TH A W1 qEA § W
ot da1 7t nf ot fis ag AT A w0
| gurt faw weE & w@e & ag
FAA T E T WEA A AR
wfirwr fem | g% 7w 9 d3 T I
wiFr AN 2 fem e § afF wr 9
wfewT<! 7 s o ger § vy ?
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I ghawn ot T owrsfen
FTARHEFEREY | ww owE 7 T
T l—frra—aed v ot § oW
gz ¥ 9w 351 91 fr 387 wz wifer
i 357 & fvme e wle wr fe v ew
wed &, o o fem o wmaww
Feqfaat §7 7O ®1 wrdarfear w4 £

£ fam # g sgaeqr w7 S ok ¢
f we oF TroterT Wy A #) qifor
% 43 w7 My A%y w7 wHE § 43,
FIGH! IAE TAT OATIA K1 250 ¥q7
AF TT AEAT § W1 3% AU qOwTT W
gy ® gEm A T gaw
afrermy &r gom 7 gR T4T7 29, 9w
a1 |Y %9 w1 AT TAA A [ATH K f
& omait 7 TR AT & 99 qifsy
mET Fom 91 250, 300 FW X
& fewma & & 9, gav AT IMT wOT
paTd AT F wrfawd @ weAr
w1 WIg wrer g1 9y, Afew wateer &
WA 7 Gy T A A g

A A AT AT ATRTT 7 64T
fear® gu & FgAT g § R wwm ag
wRWE TG T @ R ey A
I AT qHT TR ¥ qud——gwd
1956 # 94 9w fear 9T 1958,
1959, 1960, 1962, 1964 W\T w¥
1965 ¥ 38 ¥ gavHey feg—urma
% ¥ qel AW | T "¥ qFEHI o
fan f52 g fe s &1 =) o=
9T ST4T A, T TG T § FY ¥, qW
% fga & wm ®3 1 Afew g qivizs
¥ Tz T O T T §, qR
99t R 9T @ W orfEarHT W g
AT FA GH T & A3 GAT AT 77
T AR

IR WEW . AEAT EE
FAETA FTHA KT NG L |
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oft fa¥rem fa¥ : STemw wEhm,
Tt WY ATHTA AT | ST ST T
o 92 g% aEy 1@, AfeT T
waTer w0 & o At wgr o wl A
g 93t qomé 7w ) ¥ 3A faw oA
frmarfas & ? oz g &, A1 gw
aw Az WY 19 & fag dare T £
FTHTT WY ITHY glrar 2 o § wrowe
oy WY I gfawr & A gy w7t aw
sfagm ? graga & fs aq & amg
uF AT AAta g 0 ark & gw Az
ATHAT |
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Mr. Deputy-Speaker: He spoke on
particular clauses. You are speaking
on general things.

ot falma foll : 3 om0
fet afegee @ # W7 77 81
W4T AL & | €9 H 8% A wAY
a1 FwAT 3 | ag & ¢ fe s
frermm o wfax w1 twia At fear
AT |

Mr. Deputy-Speaker: We are dis-
cussing the Bill as reported by the
Sclect Commitiee. You have not
spoken on any clause.

Shri Sinhasan Singh: This is the
general debate on the Bill. We are
not now discussing the clauses. We
are discussing the Report of the Select
Committee, Here, we can discuss all
the aspects of the company affairs.
‘We can point out that still there are
lacunae in this amending Bill and
that the amending Bill requires fur-
ther consideration by the Government,

Mr. Deputy-Speaker: This is re-
levant only at the first consideration
stage. We are now at the second
stage.

oft Ferlivemy fa® : w19 & B77 wq—
T § 5 w2 aand FHAT H 0w A
T gTA ¥ AT anfgw

SRAVANA 28, 1887 (SAKA)

(Second Amdt.) 1054
Bill

¥ xf 7wt 0z ATAT WY 337 AT
E & Sz o st sraam o qaw
# & Y, afew Oar g g f ez a1
ST W FT AT AT 1 owra ey
AAATT FIEY w7 AN TR E, Afe
TE WET ART 1T, A L159 A gAY
T, A dA g ?

Kox g oarHma & ar? § oy wgar
EAT AT | T § qg wrfaqT Tar
§ fv dfem et wodt mafafeaty
FEGATE) A THE 7% WY gAY weeeAy
¥ T8 QTAZ A% K947 JAT ATHEIT )
AT & 2wt & 1 faer gAY gA W1
fas &Y a7 carv § WY W fw yqy
¥ ¥ fieat afcadts ®) qrseawr &

agi aw qufafrso w1 e
owén  feadier wwofaEr ®
srewe qrdaw aar §, Jey dew (e~
772 ¥ TN AT § WX gAnw 2eq
feartarz aifhz 9 “ww A b 1 W
wifGa<i & ara gut fis iy frar-
7z & Srywm % aresi 87 frEmw q
A gaew 2ew femdicz s p o7 7
e den femmiez st @ 7 va Wy
A1 & e owriy ferdisT grewws
Ty feaamar g 7w} Ay g e
w5 greawa fraara € sifom w73
% vt nwn €y feodicz areers
=" ZATC TA @mar g, A eww 2wy
femEdzet s& 77 aTHEAT atwAt Ty
o\ 58 %1 7z fene arae arfae, Afes
AT g1 d fs o
= | AT % A9 fzmEae aw
5t ar wfavgm w77 1 ax frafy
a1 gl 77 nx femdive gat w
AT |

wr & & wgar I g fe s
oFTsfrn o o=y amAi & @ # Aoy
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[» fagram fag]
auAt F2, 6T FASF @1l Y T
T il wEw § Tra s g ,
adT gmiT W & arEY I 9518, 741
a o N § ATg F7F A9 9T gw
%3 38 £7 T |

st woto fauraiwie(&iforaey”):
goreayr  wEizg, fRa%e TR WY
frie w7 & qga & g amr w7
g1 f foe ® F ag fae gz 7 G g
£ 39 § w3 opaee W, IEA sk
g &Y ol A% gAR EA
fafree arge #1 qegw &, A
qarwAm o #7A4rg fr o7 w
& TN AEAET §, IR SEAACH
w74 1 wrfre 8 § wieEmAr v §
aHt aadE #7787 wifaw 7§ fawd
fe weafrdi & ®m agaw & W q
fexsd YT & & +x €1 ) SfF7 & dar
nzqa searg fe
Mr. Deputy-Speaker: He may con-

Ainue on the next day. We have to take
up non-official business now.

1430 hrs.

«COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

S1xTY-SEVENTH REPORT

Shrl Shree Narayan Das (Darbha-
‘nga): 1 beg to move:

“That this House agrecs with the
Sixty-seventh Report of the Com-
mittee on Private Members' Bills
and Resdlutions presented in the
‘House on the 1Tth August, 1965."

Mr. Deputy-Speaker: The question
i

“That this House agrees with the
Sixty-seventh Reporti of the Com-

19, 1865 Bills introduced 1056
mittee on Private Members' Bills
and Resolutions presented to the
House gn the 1Tth August, 1965."

The motion was adopted.

14 304 hrs.

CODE OF CRIMINAL PROCEDURF
(AMENDMENT) BILL*

(Amendment of =zection 127, 128 and
120)

Shri Vishwa Nath Pandey (Salem-
pur): 1 beg to move for leave to
introduce g Bill further to amend the
Code of Criminal Procedure, 1898,

Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro=

duce a Bill further to amend the
Code of Criminal Procedure, 1898."

The motion was adopted.

Shri Vishwa Nath Pandey:
troduce the Bill.

I in-

14307 hrs.

CONSTITUTION (AMENDMENT)

BILL*
({Amendment of article 134)

Shri Vishwa Nath Pandey: I beg to
move for leave to introduce a Bill fur-
ther to amend the Constitution ot
India,

Mr. Depuly-Speaker: The question
is: :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Vishwa Nath Pandey:
duce the Bill.

I intro-

*Published in the Gazette of India Extraordinary, Part 11 Section 2, dated

19-8-1965.
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14.31 hrs.
CONSTITUTION (AMENDMENT)

BILL*
(Omission of article 314)

Shri Vishwa Nath Pandey: I beg to
move for leave to introduce a Bill fur-
ther to amend the Consitution of India.

Mr. Depuiy-Speaker: The question
isy

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Vishwa Nath Pandey:
duce the Bill.

1 intro-

4314 hrs.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL*

(Omission of Se~‘on 6)

Shri Vishwa Nath Pandey: 1 beg
to move for leave to introduce a Bill
further to amend the Prevention of
Corruption Act, 1947

Mr. Deputy-Speaker: The question
is:

“That leave be granted to Intro-
duce g Bill further to amend the
Prevention of Corruption Act,
1947,

The motion was adopted.

Shri Vishwa Nath Pandey: 1
troduce the Bill.

i
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1431} hrs.

CODE OF CRIMINAL PROCEDURE:
(AMENDMENT) BILL*

(Amendment of section 252)

ot fatiwn fe®  (MiewTe) - &
weams w7 g fe xow sfww sfea,
1898 § w1t ATy 13 ara fadaw
w1 3@ st w wAwfa & Am o

Mr. Deputy-Speaker:
is:

The question:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898."

The motion was adopted.

ot faZrew faZ : § frigw w
qsi wTATE )

14.317 hrs.

ALL-INDIA SERVICES
MENT) BILL*

(AMEND-

(Insertion of new se’tion 3A)

Shrl C. K. Bhattacharyya {Raiganj):
I beg to move for leave to introduce a
Bill further to amend the Ali-India
Services Act, 1851,

Mr. Deputy-Speaker: The question:
is:

“That leave be granted to intro-
duce a Bill further to amend the
All-India Services Act, 1851."

The motion was adopted.

Shri C. K. Bhattacharyya: [ intro-

duce the Bill.

*Published in the Gazette of India Extraordinary, Part II, Section 2,

dated 19-8-1865.
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{CONSTITUTION
BILL*

(AMENDMENT)

{Amendment of articles 117 and 207)

st oyarw fa® (FTm) K
REFTTFRTATE fowra & diwsm & wiq
dwma 577 aw fadqs 1 47 w7
%7 waafa & wrg

Mr. Deputy-Speaker:

. The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India"

The motion was adopted.

off omare fa% : & fav s =0
am FATE |

1432} hrs,
REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*
(Amendment of Section T7)

! Tqare fa¥ : 4 sET w9 E
fr @fw  wfafafuss wfafmog, 195)
§ Wi gMET w3 T frgaw e
n wo¥ #1 wxafa & A

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Aect,
1951."

The motion was adopted.

Shri Yashpal Singh: I introduce the
Bill

AUGUST 18, 1865
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LEGISLATIVE COUNCILS (COMPOQ-
SITION) BILL—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Shree Narayan Das on
the 15.h April, 1965: —

“That the Bill to provide for the
composition of the Legislative
Councils for States and for matters
connected therewith, be referred
to a Select Commitlee, consisting
of 16 members namely, Shri Ram-
chandra Vithal Bade, Shri C. R.
Basappa, Shri Basanta Kumar Das,
Shri Gauri Shanker Kakkar, Shri
K. L. More, Shri Shankarrao
Shantaram More, Shri V, C. Para-
shar, Shri Jaganath Roa, Shri S.C.
Samanta, Dr. Sarojini Mahishi,
Shri Sheo Narain, Shrimati Ram-
dulari Sinha, Shri T. H. Sonavane,
Shri Radhelal Vyas, Shri K. K.
Warior, and Shri Shree Narayan
Das with instructions to report
by the last day of the Afrst
week of the next Session”

Out of the two hours allotted, one
hour and thirty-four minutes have
been taken, and therefore twenty-six
minutes are left.

Shri Onkar Lal Berwa—he is not
here.

The hon. Minister.

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Mr. Deputy-Speaker, Sir, I listened
with great interest to the speeches
made by hon. Members on this mo-
tion moved by Shri Shree Narayan
Das on 15th April

The main reason advanced by the
hon. Mover is that fifteen years have
passed since the Constitution came

" *Published in the Gazette of India Extraordinary, Part 1I, Section 2,

dated 19-8-65.
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into force and therefore the compo-
sition of the State Legislative Councils
should be altered. And the second
reason advanced by him is that func-
‘tional representation should be intro-
duced in the elections to the State
Legislative Councils.

May 1 submit that a fifteen-year
period is not too long a period in a
nation's history, and it cannot be said
that the working of the Constitution
during the period of fifteen years has
brought out many defecls or lacunae
in the working of the Legilslative
Councils. I coud very well appre-
ciate had the hon. the Mover intend-
ed the abolition of the Legislative
Councils . He wants the Legislative
Councils in the States to continue, but
he questions the composition of the
Legislative Councils as they stand
today.

Under article 171(2) of the Consti-
tution, till a law is made by Parlia-
ment, a certain mode has been pres-
cribed for elections to the Legisla-
tive Counclls. The Mover wants to
enlarge the basis of this compusition
which is mentioned in article 17,
Under article 171(3) (a) as it stands,
as all hon. Members are aware, one-
third shall be elected by eleclorates
consisting of members of municipah-
ties, district boards and such other
local authorities in the Slate as
Parliament may by lay specify—‘hat
s, in the Representation of the People
Act. And under sub-clause (b) of
the article, “ag nearly as may be, ona-
twelfth shall be elected by electorates
consisting of persons residing in the
Stale who have been for at least three
vears graduates of any university”
and so on,

=Y g¥n wx ¥ (YaTE) o
IMAA wgrEq, AT aEAT qEEH!
arafa & | A4 wgmq wraw ¥ T ¥
oY g3 F morgf AT o

Mr. Deputy-Speaker: The Bell is

being rung—Now there is quorum.
The hon. Minister may continue.

Shri Jagamatha Roa: And under
sub=c’ause (c) of article 171(3), “as
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nearly as may be, one-twelfth shall
be elected by electorates consisting
of persons who have been for at leust
three years engaged in teaching in
such educational institutions within
the State, not lower in standard than
that of a secondary school” ete. And
sub-clause (d) refers to one-third
being elected by the members of the
Legislative Assembly of the State.

This being the composition today,
the hon. Mover wants thal represen-
tation may be given to primary teach-
ers also, in addition to what is pro-
vided in the article.

Now, Government is seriously con-
sidering the abolition of these teach-
ers’ constituencies. Teachers as such
do not require any special protection
or representation in legislatures. The
Central Advisory Commitiee of Edu-
cation recently passed a resolution
unanimously, urging the abolition of
these constituencies for teachers.
Teachers should not take part in poli-
tics. So far as groduates who are
not teachers are concerned, they can
get clected under the composilion as
enumerated in article 171,

Then the Mover wants that co-ope-
rative socictles should be given re-
presentation. The House is well
aware about the functioning of the
co-operative societies in our couniry.

It is not a very happy story. We
find so many instances of mismanoge-
ment which do not go to the credit
of the institutions, and even the hon,
Members who took part in the debute
are divided. Most of them said that
the co-operative socielies need not be
given special representation. The
organisations like trade, indusiry,
commerce & businesg do not require
any special representation as such as
you will find that members repre-
senting these organisations are al-
ready Members of Parliament or
members in the State Azsemblien and
some of them also in the Councils.
They do not, therefore, need any spe-
cia) protection as such.
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The main thing he wants is that
the election of one-third of the Mem-
bers of Legislative Council by the
Members of the Legislative Assembly
should be abolished. For that he re-
lies on the princip'e that representa-
tion should be on functional basis.
Even in the United States functional
representation is nol given in the
case of elections to the State Assem-
blies and even to the Federal Senate.
I quote from the authorities of the
United States which say:

“Functional representation may
tend to circumscribe the horizon
of representatives and lower the
character of the Legislative As-
semblies  since each Member
would, in a large measure, regard
himself ag the exc'usive repre-
sentative of a particular interest
or group which elects him. Eo,
class representation is unsound in
principle because it is based on the
very doubtful assumption that no
deputy can adequately represent
a constituency that is not com-
posed entirely of his own class.”

Thercefore, functional representation
is not a principle obtaining in any
advanced country of the world, I
may say, Sir, that Government will
certainly bear in mind the views
expressed in the House by the Hon.
Member and by the other Members
who took part in the debate and at
the appropriate time may come for-
ward with a Bill regarding composi-
tion of Legislative Councils, but, Sir,
today 1 am not in a position to accept
the Bill, as introduced by the Mover
now. [ would, therefore, request ‘he
Hon. Member to withdraw the Bill.

Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir,
the motion for reference to a Select
Committee of the Bill to provide for
the composition of the Legislative
Councils was considered in this House
on 30th April, 1965. A number of
Hon. Members participated in the
debate. Most of them supported the
various provisions of this Bill, al-
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though they were not agreeable to all
the provisions suggested. The time
has come when the composition
of the Councils in the States, as
provided in the Constitution, should
be re-considered and representa-
tion given to some of the im-
portant organisations that are func-
Lioning at present in the country. As
7ou are aware, Sir, the Bill was cir-
culated for eliciting public opinion
thereon and a large number of non-
official opinions were in favour of re-
wision of the composition of the Coun-
tils in the States. I recognise that, in
the opinions received, tne wariuus
State Governments did not agree to
the provisions of the Bill. Ag I sug-
gested in my speech last time, as the
composition stands today, one-third
of the members of the Legislative
Councils are elected by Members of
the local Legis'ative Assemblies. That
has developed into a wvested interest
because when the Members of Legis-
lative Assemblies elect, there is no
basis; every one who is entitled to be
a voter for election to the Legislative
Assembly can be elected by the Mem-
bers of the Legislative Assembiy and
it is but natural that various State
Governments would not like to divest
themselves of this power to elect one=
third of the members of the Legisla-
tive Council. Therefore, they were
not agreeable to the various provi-
sions contained in my Bill.

Sir, the Hon. Minister has said that,
in the life of a nation, fifteen years
is not too long a period. I agree, but
if the Hon. Minister takes the trouble
to see the discussions on this ques=
tion of composition of Legislative
Counci's before the Constituent As-
sembly, he will notice that there was
great divergence of opinion. It was
after long consideration that they
were agreeable to the present compo-
sition of the Legislative Councils,
which is not perfect and which is not
based on any principle. The Hon.
Minister has just said that functional
representation is not suitable and he
has cited the opinions of some ex-
perts in other countries. The very
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composition, as it stands now, indi-
cates thet the Constituent Assembly
had in mind the question of f{unciivne-
al representation and 1t was duc to
this that they suggested that one-
third members of the Legislative
Counci's should be left to be elected
by the Members of the Legslative
Assemblies because at that time the
members of the Constituent Assembly
did nut agree to the representation
of wvarious interests, A large number
of interests came before them in the
form of amendments to the provisions
of the proposed Draft Constitution.
The Hon. Minister has said that bhe
does nol agree to the various provi-
sions of the Bill now, but he realises
that he will take them into considera-
tion and will bring forward a scpa-
ratc Bill alter sometime. The existing
provision in the Constitution suggests
and gives power io the Parliament.
Everything has been decided with re-
gard to Assemblies and Parliament,
but with regard to the composition
of Legislative Councils, there is a pro-
vision that the present composition
will continue till the Parliament takes
a decision otherwise. Therefore, in
the very nature of this provision, it
is suggested that the Parliament
should consider this after 15 years'
-experience and afler the various or-
ganisations in the form of decentra-
lised administration have come, The
time has, therefore, come when the
Government should consider the de-
sirability or necessity of having a se-
parate Bill for the composition of
Legislative Councils. As I have said,
various non-official opinions are in
favour of revising the present com-
position of Legislative Councils; the
opinions of some Hon. Members of
this House also suggest that this
should be revised. But I very nuch
regret that the Government have naot
thought it proper 1o accept the provi-
sions of the Bill. In my Bill I have
made certain suggestions and it has
1o be referred to a Select Committee
if the Hon. Members of the House
agrec to it. But it appecars that the
Government is not prepared to accept
my motion at present. Having that
880 (Ai) LSD—8.
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in mind, I would not like that my mo-
tion for reference to a Select Com-
mittee should be lost. Therefore, I
would request that the House may
permit me to withdraw the Bill for
the present with the hope that the
Government would come forward
with a Bill to revise the composition
of the Legislative Councils.

Mr. Speaker: Has he the leave of
the House to withdraw the Bill?

The Bill was, by leave, withdrawn.

1445 hrs,

SIKH GURDWARAS BILL

st wo fHe ®WXTW (FwfIT) !
Fireae wgrea, & gerr A f fe
wrim gw % fafwr ow) § fegr
frmr TEIRT 1 749 W A9 34 ¥
Feafeda aTRAT ®1 ATH KTA XY
aqaEqr F71 ATy fandaw w1 ST et
w30 ®TEAT F 0F gy afafy w0
a1 i, forq & g aar & a9 T70,
aqi—

o Alo *flo Git, WY FYoT ATH
afewsr, 41 Wo ATo WyrAT, HWT
7T awigT Acvx g, darmw , wwaT
gz fag, wvar TaAm fag, At
farwreriaré TATATTA AW WTATL AT
fag mAm, avaT g%arg fay, st gfe
faesy, w1ee, wezer wy7 fg, fer gre-
aq wETeTAT AFEAT A7 wofl FagAT,
Tt wYHT STErEAT, BT HTAE
Vg wofifsar, 7omi7 qrge fag gafes,
! wr fag o T 023A, HY 2o Ao
&Y, ot TaTe FTY AUE, AT AT o
&1, Aqr "7Z717 997 fag apm, WYz
5y AT * 78 T2 G,

s w qex wfafa £ d5% ofza w31
& fea qoryFr Ay aifafa & aest o
57 wwqn w1 ox famt Zofr,

fis wfafr va A1 ¥ wry wfr—
Fwx ¥ ufem fra aw afaisa of,
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[ 7o fire @]
foe we Tt & dedry afafadt o
AN F1 AT 5A FuT F AfwT frum
aftaddt a7 se-9{i F qrq =77 £
A W 7Y, 7T

& =z mar Ti-—mar F fawrfor
w1 & fos T9a—mar s AqE wfafy
# afenfera gt whe toi—awr gror dqer
afufir F Frawe firdr amd avy o wedi
¥ ATH TH FAT FI @ |

FuTeme A, 79 s oz feae
gt ot 37 & qgA ag faw fafoew g
& o Fr vw 2w ¥ § I A T AR
% fam won war @1, W 39 € T
IH A AT GFT 41, wT qifearie
FHETE AA F wEw W@ AU
AT w1 AT & w0 ag fae adlf g
qET TE T | WX IW & aE g faw
TF §EA | ATHT @1 g | GATH F AT
A W O, TH ATY XY wET | OTA AT
=BT & garfaw ag fam aet A mar @

wWim & 3w § e wma
ot TEIT WreA i W § 99 A swweqr
A I ¥amgifefm &
arfaat § W g6t 1 I w1 fadwe
waZt & wfrm g7 feay o A &0
ferraz F3ET & AT 3w & aga A
ot frfaw aearat % afafafe o &
AT 9 W EHETL F A4 § o Faee
FUL! F aTHA F AT AT % A0 A
T gt § AV TRl F7 aw am d,
T AR ®Y 0 W § I% FEA
¥ wrw g &l o § e
a3y 1 gafa & gH w7 & TvETA
Frq1 fr @1 fader sy = & @
FH & A oA fag w1 9 § ot 3w
aT WY T Wit @ e ¥ wa owe
® I & g 9T 59 7 A

T4
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¥ oum & oz o 1en A E
T 912 v gu f wA wag faw o
TET 97 A0 T W qH w=G A7 HogaT
i fr @ wama Fart §a=i A A
o AT Tw IH FTAATA & | TR FET
a1 f& fasai & amg soafaar T #-
& At & ar A A R, g A
g Iaar § g8 wwn 5 T Ag
wrgan, T g IwT w7 Sgar fE
T A7 & A AT ag fae g anl
& TT0EAT & 1 B FTIO H 0F qEATH
TER & w0 agar o K ot ¥ fow
& 0 9T FIAT q¥AT § | AfFA wa
aw w1 o & fr me Ay fag W &
ot A & 3 & wpATe g o fa
gz & amA A 7 Bf wEz af
et wifgm 1 & wew & wgm R
W fam 1 fodtez w02 # T % A
IN W T WEAE R | TE AR A
dnrten gafuz fwm ao § gary wron
#1 gad ardta g, A e T Awed
o § 37 9 eura faar amo ) 3 A W
am g7 @ frar @ fe Ta fam w6
for T Feeft & @ e fiwmr o
g ¥F #1 9 fwar o

77 weZ\ & Ag & g7 wEA g A
AT fir xx faer =t fadwz w0 A0
art % fair 599 2

Mr. Deputy-Speaker: Molion moved:

“That the Bill to provide for
the betier administralion of Sikh
Gurdwaras situated in difTerent
States of Indian Union and for
inquiries into matters connected
therewith, be referred to a Joiat
Committee of the Houses consist-
ing of 30 Members, 20 from this
House, namely: Dr. M. S Aney,
Shri K. L. Balmiki, Shri C. K.
Bhattacharyya, Major Rajabaha-
dur Birendra Bahadur Singh of
Khairagarh, Sardar Buta Singh
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Sardar Daljit Singh, Shrimati
Vimalabai Panjabrap Deshmukh,
Sardar Dhanna Singh Gulshan,
Sardar Iqbal Singh, Shri Hari
Vishnu Kamath, Sardar Kapur
Singh, H. H. Maharaja Shri
Karni Singhji of Bikaner, Shri-
mati T. Lakshmikanthamma, Sar-
dar Surjit Singh Majithia, Sardar
Gurmukh Singh Musafir, Shri
Man Sinh P. Patel, Shri D. D.
Puri, Shri Sham Lal Saraf, Shri
Asoke K. Sen, and Sardar Amar
Singh Saigal, and 10 from Rajya
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Mcmbers of the
Joint Committee;

that the Committee shall make
a report to this House by the last
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of 10 Members to be
appointed by Rajya Sabha {p the
Joint Committec.”,

Two hours have been allotted for this
Bill,

=t Tavarw fag (F71A7) o IS
a1z, & w0 g2 faw f1Am ¥ fA
e v fee A v @ @ ot
T E 1N w1 FYA qAART ¥ I
T 97 g FearT w7 fag o a fear k,
¥ AT FWIT ATIITT AIEE TEARTHT
Wt Tgar ¥

1 51 6 ATH ¥ g @1 ATF7 F2AT
widt @ fx a4z fam s fan s,
afeq 15— 16 WA F1 A0 T AT AT
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aTwa | & A Tvw § fe o
16-17 AT 97 ¥ § I/ IG2 11
AT T F 9 AR 9wt fag
3t =t famr 70 & T ¥ 9 s g
T W F1 W W s gEerE
TAT T FIHEC /AT WY |

t fam & art & wrk 1 77 A Ay
awal | fom eIy # faa e wy gwT
fear amar & AT ogr dwEt AT A
AN T AW T Ty o ¥y v
& a7 R, 3 w1 Aw 7oAy v
w1 #rer fad ofr oW faw v 3iem @
a7 TF A vae faw ¢, wefan gt
fafrezr agx w1t wifgr fe o wfix
fret wigrdt & g7 w3, Al gvEL
w7 fag ot & AR & W W AT O
wm frmd, v arrfegam
ars 3% awnf TR

gi wr W s wifew f6 o
W1 W AF FAO AT T AT 0 A
am, w fag = fe iE sxfea wie
dz1 w7 3, afew o fam fy @t ga?
et ¥ fawa 771 @ Wl @ fawa o
g1 w74 & fam T wt aredt S
HFFRIwETAT F AT TN
gorr & fam s K mmen
wifa az1aAn 1 am W7 3aw ;A
srzeer faaram g gw A R
g7 w7 faare §1 I & 7w rAA
# o o1 famrvz .90 A 2, A arsa
agE o7 aifAg It At #, @ AW
=eA1 wifert wifw fafasw an 0 v
wfmdzrzmi? | frw wafad emn
fafe=fi fem2az & 1 wn7 gm7 fafa-
=& fenrzaz w1 ey A fRAdn, 3aw
o7 wifr & fan wfaw spmar af
faaeft, 1 2w ¥ #ar A F1 ATAT
1 % Ty fa= w1 za fan v auga
w71 z 1 fam tfAgm o3 M



1071 Sikh
[ awar fag)
amet & fF 3217 woar A, WA W gA
A W, WA AT X wT, qUF AT 3T,
it fosr fome o sw oIm oW
Y ud 7 var A g TET, @@ 6
ST FT T AT &1 gafww aw oW
o F mara ¥ fafaew F1 waw
ST wfgw vt IEE gATT W g9
# faq g1 Wy faaar ofg, o 15
qE @ A1 ag faw v wr g gad
AT A 7 &7 Frw Wi gaw Faar frare
¥ WL frar A WK 5w avg AW A
ST A 6 7Y faay A | W sTTRD
Tw ot e wET A AR qaRTi
1 aon! & fan aaswg 247 wfgw
WIS XU TAT ATEAT AT Tape iy gt
A7 gd w1 wfem 1 vy gnfr ) s
ud ¥t W afra o foenr ady gvft
a1 BW w7 TAT ALY Y wRAT L W ®
ArpE s arer qw *Y o Adl w1
w%q 1 Rough hands rule the world,
LECCII AL LB G B B B o
uwa § W IW FT T &7 gwa
7 fgmr =it g€ wraw Fafaar 2w o
T Ad wC FEAT gafEa Ao A4
ot ¥ farza @ fr ga famr ®1 gz
& "9 "A7 fem I W at fedr
faarz & gaw1 o fear oo

st wEmE wdw (W aar
s ) ¢« fecdt afvee w7, & g9 faw
N qmr aréz www g 1 faw
T w7 g ot 7 3w fear @ 9As
aq w8 ge St aeefmar 0
TgE UF W woman fE casma
¥ A/g wFEA A A AE) o
Wi F & W W o wwwAr §
o iy fvame @ f aga & & g\
framr & ¥
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T TRY & % A qEnd e
dawdz o=dt a3% ¥ 1,37 weg A
w=dt a77 & W g1 W 7 fafaw
TREgww a1 | f uo € fF § 3%
g & oy 71 § Afw IR spamfas
nendt ¥ oFw T oqgr @A 1 ug
friaw wife soare wedhag sgme wmr
& IueY IwTT ¥H Awg & 0vT § fF gw
g # fs & fafer {efiggems &

15 hrs.

W& fau & g & o £EW e
ol gATE AW § aveltw agd saver AgY
§ @ #T g a% gAre SElr LAt
w1 are ¥ @, ® @ tfeara w1 avew g,
agt o7 fmerr & w91 AEY &0 W oY
gt AW v § S g ud W
WA AT AN W A wT AT
o favare T wgr TaT AT A AT
saraT 37 &7 oframe #§ § o § g
foe T ara 1 qga o § e g H
wraw fow wErT W wveT W1 AR
AWM gl A% I 9T 0F w1 W
9% W17 37 AT WAL §9 dre W AW
oYt ud % oF ITEvT amfor # ifa-
ox W A AT @ ) Il AW
g ¥ e form it o7 agr @1 i
g1 T ST E I F AT T E AT
grefadt ® qa% Fgl 7 AT #1 fzay
AT IAT FE AF A7 WaAW W AT
6 g & AT AT H1 AT AT
wfF TEITl # ot T® g9 wEE H
ufra w@d § A% oA w60 W7
T2 I F AW F wv5 AfOw fag g
7 e iz foree T g & o ag oW
s IATEfzE naAdT § AW EW O
FasAg 2 WIT FASAg TFT AT AW E
FEaTA &, AT F AT § IART AR
v ¥ o g 4o 71 fF faaw
F F1 owArg g
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# gt wwe fag g w1 aw
AT AT g W 3T Fagraa swee
g v o= sz &% 9 i
& AT oz a1 faqr @gq & &mod
qw fear & 1 & oF W gfeso F 0w
o et & wred s e i
TEAT ATRAT § | WTHES EWIL AW H
Az g W & 6 TATRAY }, wrard
wrarEl ®1 §9 fren o feer w7 o
wifef T qEGTC FY, TH 99 QAT w1
qifafers a0 av, TTedfaw =g
g% ¥ & | T A 9T gEe
FOT R | THET A GH AT A
# fir gt o O sefores = | T ATEE
&, eI w1 arerw @, wfeant @ frrat
w1 Aeq® § 3wt frgmea & faagw
WE g AT qME | W@h 97 W
aefweet & A1 fagrem /= 7 & IEw
AT T OF FL AL TEATR | A S
AN §, T areEaTA A §, g
& TR A A} 3w foaml @@ ew
I T AT AT WAL qvAT § 1 A
TAAAT 1 ATE AF qZV A1 gV a1 Tl
w1 g1 faer fis aren aweRfew vt wr
¢, 7 TUT Mg 2 WK W g dar
w1 fr a7 TR 75 A S A7 0T
94 T ITCT FETTA WL AR GT W
RATEA W A 7 F AR T g &
fam ®ré qamger A 72 W & WY wTEAT
% uieqe ™ | T S & A7 g
Y AR AT A o v g &
T srriag wEnE &1 A fae A
% fY qarwae T g | oyl T T
R e T
g ifgy w7 T A awards A
iy i s farer 4w w7 S W & T
forsirerdt e g1 é & 1 vt I
o fariard § agi a7 aeitafag
W1 AT 7T iy FAIE TR 9w /W
&3 gu § 39 o faw w7 W FW W
WA § | TF T %7 AgE i v
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FETT AW ag O T R TR gy i
a1 wifer | (wH § 39 et e oW
qgawm § wmw gfew ¥ feed fr
TR § W 7 g @ WK O o
ﬁm#mﬂfmm%mma
CARN

TF A & At H agi v forw far
war o & AT A AgY S g
B oY 37 & faw sgr vy g A &
A TCHAT E fin 3 v o
ar oHt Y § foRd v e iy wert
tfrem 7@t & w g Bw o
AT "o & AT e A
ATE T FT IH ATHAT E€TAT TT 7T
¢ T AR aw faaa fr oo oew
¥4t T EY, TR FTATA Gar wrar e
fe &7 %1 mvar wwaAT f), qarfo
gz adt 2 & o Al o ey
e & 97 T afagi d e
¥ afrm fe 3 s ¥ ave
@ ¥, 39 faoay aww i wow wwy
o o7 7% 2w & & aravy day o
fe el foem o7 arfrorsdt ot 8,
wrf wwrEdt A e oY qwn
THATC V| WA FT AWML H AY R
o § %Z TAA A g dar
faa ara famrg= Y At & wife
ar A7 R 0% @ 0% e qar g
i afem 24t a7 ST FT e Ay
a1 gwi ¥ I R AT e
7 & v wwite & mifwena gy A
grE W qwis w1 wnfan o
Wﬁ'ﬂ?ﬂil =\
wid Amy @3 @ 97 gEre fgars
AT Afaw W7 AAw T oy
# otz 7wt wifow 3 f fggermy iz
¥ qwte g1 1 @ U g A oA
g a1 7 &Y fer a3, A fer
oAy ® 97 A & fedt e v afy
WA 9 ¥ WY AWRAT {1, iy
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[+t eamene wxi)
grmg dar AdY w7 aifzd faan e
AW FY TFAT FHAT 9T 1 °TF I FT
UFAT WY ST FY g 7 TR I
21 i g T § ff ag qeav mfz
wife® =17 fafan dediegana a7 #
FawT Agr gram= far sm

oA Zar fr TV & AT ey
waifsd g & My 379 T whewsi
# qam ot @ W SRR aw W
wE ®w 6l | 3A6) 7@ 0T W ETE
WrezT Aft faem 1 & AT & A9 wEO
fir v aferdi & w17 a9 A ATA F
et Fareirare @ wif 317 g gaemadi
¥ Afeagt @ qAg 2% | T A A
FAAT T IAE! AAE F AT A A
ST F2TAT 9F 7A@ aw fwar & fonr

gom A &

FET aaifag @gna & a1 ag fam
aw frar & ag 8w & | ARz w1 oA
woa 9% wE7 & wfgy W
et wam g fr fafame amew
gEwa F1 a7k & 1 faw w7 gy wdi
afra o8 & =a &F ¥ ag I€7 sgm
fir s w g |, AT AT
e ity W fasiErd wew w v
mem Ad AR ¥, IAE el gA
g ¥t ¢ e ag O gromm dar w%
ury 2w ¥, foad fedt ag 1 azay
g 9 WX W FY OFAT B 39 A
am T qeardt wife arfes e
7 T JOF 8 w7 faar o
#xx 5z WA & amg ¢/ faw Fr g
ariy T §q Fg w@gan § iy sage
i w0 gf A ¥ frw WY,
wam ¥ IuE W Ffew £, agE
g @wi ¥, faaw fe TET o
Wi @ W k R €W A @ Ol
geTe Wk oF Gar gEferm fae a
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T 9" 5t famy fr 2w o o
F1 AT G |

Shri D. C. Sharma: (Gurdaspur): I
think Sardar Amar Singh Saigal is to
be congratulated on presenting such
a comprehensive Bill  before  this
House. I have seen muny Bills by
privale members in this House, but
I do not think anybody has taken so
much pains in drafting the Bill as he
has done. I do not think he has left
any item concerned with Sikh Gur-
dwaras out and he has dealt with
every problem connected with this as
thoroughly as possible. I think when
the history of privale members’' Bills
in the Lok Sabha comes to be written
by somebody, this Bill will stand out
as a big thing in that.

This Bill has been before the
country for a long time. So far as I
know, enlightened Sikh opinion has
been in favour of it, but it is not a
question of Sikhs, Hindus or Muslims.
I may tell vou very sincerely that
Sikh Gurdwaras are are as much
deserving of respect at the hands
of the Sikhs as at the hands
of the Hindus. I remcmber
Goswami Ganesh  Dutt, leades of
the Sanatana Dharma Sabha, who,
I think, in 1947 told me that the
study of the Bhagavat Gita, Japji and
the Sukhmani Saheb should be made
compulsory in all the schools and
colleges of the Punjab. Afterwards
he wanted that they should be made
compulsory also in the schools and
colleges of the other parts of the
country. I think that that was a
very wise suggestion that he made be-
cause I can say for myself that Japji
Saheb Sukhmani Saheb are two great
books ful] of spiritual comfort and spi-
ritual consolation, they are the most
lofty outpourings of the heart of great
Gurus, and I think that anybody who
goes through them will feel cdified
and inspired by them.

I need not say much about the
Bhagavat Gita. It is known to
everybody, angd it also contains the
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philosophy which has been accepted
not only in this country, but also the
other countries of the world. Thoreau,
Emerson and other persons have ac-
cepled the philosophy propounded in
the Bhagavat Gita.

The idea is that these Sikh  Gur-
dwaras should become places of wor-
ship, real places of worship, genuine
places of worship for the Sikhs as well
as for those Hindus who believe in
the tenets of Sikhism. There was a
time when there were two sects of
Sikhs, Sikhs and Sahjdharis, So, this
should appeal not only to Sikhs but
also tp Sahjdharis,

So, I feel that the object of Shri
Saigal 1s this, that the Sikh Gurdwaras
should become centres from  which
spirilual and cultural influences will
emanate, from which people should
get spiritual light, should get ideas
about the great spiritual heritage of
our country which is enshrined in the
Guru Granth Saheb and some of the
other great books of the Sikhs, He
wants thai there should be unlformity
so far as Sikh rites and ceremonles
are concerned, because most of them
arec now governed by local customs
and usages. I think this will be a
step in the right direction, and I feel
that most of my Sikh friends will
agree 1g it. But I am not discussing
so much the ritualistic aspect of the
Gurdwaras because I am not fully
conversant with it, but I do want that
the administration of the Sikh Gur-
dwaras should be as efficient and
effective as possible.

For that, Shri Saigal has proposed
a Board and also a Committee of
Management. When one looks at the
functions of these Boards and Com-
mittees of Management, one thinks
that they will be conducive to
the better management of the Sikh
Gurdwaras. This does not mean that
they are not being properly managed
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now. I have nothing to say about that
but I think there is no harm in having
better and more efficient management
if one can have it.

Shri Saraf was quite right when
he said that religion and politics
should be kept scparate, that there
should be no intermingling of the two,
that the moment we try to merge the
one into the other, we get into trouble.
What he meant to say was this, that
no place of worship, whether it be-
longs 1o Hindus, Muslims, Sikhs,
Christians or Parsis, should be made
use of for political propaganda. I
agree with him entirely. 1 think the
moment wou do so, those places of
worship lose their halo of sanctity,
lose their religious power. ‘There-
fore, I feel that politics should not
be centred in any place of worship,
not to speak of the Sikh Gurdwaras.

1 also endorse the appeal which he
has made to one of the great leaders
of the Sikhs. Sant Fateh Singhji
Maharaj, that this is not the time
when we should create more trouble
for our country than is already therc.
We are facing two very powerlul,
ruthless enemies on our borders. One
is China and the other is Pakistan.
I spoke about two enemies, but they
are not two, they have joined hands,
they are working hand jn glove with
each other, so that our economy may
be destroyed, so that our unity may
be jeopardised, so thal ithere may be
some kind of disaffection among the
people of our country, At a time
like this, for anybody to stage any
kind of action which will take away
the attention of the Government from
facing these two enemies poised on
our borders to something internal,
however, urgeni, however necessary,
iz not very desirable. I, therelote join
my hon. friend Shri Saraf in making
an appeal to Sant Fateh Singhji
Maharaj not to launch that kind of a
morcha at this time, because it will
not be conducive to the good name of
oar country.
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[Shri D. C. Sharma)

At the same time, I want {o say one
thing. Some of our most sacred
Gurdwaras are in Pakistan. 1 think
of Nankana Saheb and Kartarpur
near Dera Baba Nanak which is in my
constitueney. There are so many
Gurdwaras with which are associated
the sacred names of the Gurus, with
which are associated some of the
great things done by the Sikh Gurus.
Unfortunately, some of those Gur-
dwaras are in Pakistan. It speaks
volumes for the courage of the Sikh
community that even there they have
some Sikh contingent to look after
those Gurdwaras, but 1 know under
what ecircumstances they work, 1
know under what  handicaps they
work, 1 also know under what disad-
vantages they have to work, If we
have a Bill of this kind for the Gur-
dwaras in India, I think we can ask
Pakistan to sce to it that the Gur-
dwaras in Pakistan are also placed
under one centra]l authorily which is
in India. Unless we have that kind
of central authority, we cannot ask
another country to toe our line, There-
fore, 1 feel that this Bill will have
wholesome angd healthy repurcussions
not only in our own country but also
in those countrics where our gur-
dwaras are situated. I had been tc
the United States and 1 visited @
purdwara in  Stockton. Wherever
the Sikhs go, they build a gurdwara;
wherever the Hindus go they bulld a
temple and wherever Muslims go
they build mosques. I feel that if we
bring the gurdwaras in India under
this kind of uniformity, the day wi’l
not be far off when we shall be able
1o negotiate with Pakistan in a way
s0 as to ask them to hand over th2
management of those gurdwaras to
this central authority which will be
constituted by the Central Govern-
ment.

1 started by paying compliments to
Shri Amar Singh Saigal and ithe more
I think of this Bill the more regard I
have for this hon. Member. This hon.
Member has asked for only one thing:
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that this be referreq to a Select Com-
mittee. I know what Select Com-
mittees are. When the Governments
sponsor a Select Committee, it means
that the Government wants the Mem-=
bers to toe the line which they pro-
pose and the most they can offer is
a minute of dissent which does not
carry them very far. But [ think that
in this case the Select Committee will
fulfil that function which is given to
it in a democracy, that it will, as Mr.
Saigal said, try to iron out ull the de-
fects and overcome the shoricomings
and put an end to all those defeet:
which are there, I am sure out of the
Seleci Committee will emerge a Bill
which will pe conducive to the glory
of this House and our country.

1 do not know what the Minister is
thinking. Sometimes il so happens that
a private Member proposes ang the
Minister disposes, But 1 know that
the Minister cannot &t this time go
against the wishes of Shri Amar Singh
Saigal who is a very persistent cam-
paigner for kis noble and wholesome
idea. I am sure that this Bill wil] re-
celve not only the blessings of this
House but also the blessings of my
frienq Mr, Jaganatha Rao, the hon,
Minisler., If he had not been a Minis-
ter, he would himsclf have spoken
in favour of it, but unfortunately
some of the good men are taken away
to the ministeria]l benches, and the
moment they go there their whole
outlook undergoes a change for the
worse, 1 know that Mr. Jaganatha
Rao still means well and still does
well and still thinks well and 1 am
sure hg will bless this propo:ition
which has been put forwarq by Shri
Amar Singh Saigal, the doughty,
vigorous, zealous Member from-
Madhya Pradesh.

sl ARdln® WHy (A7)
Fews wEr, g A1 faw aw fram
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mar &, sowT & gmdT w7 & fAv
g9 g 1 ug T s § e faad wem-
g g4 1y &, 9% gEafa A @ A
aga & wafe dar gt & 1 Afea
oF ft ud ¥ o wiawat a0 0w @
{fa wgarsET EE E, @ foeed W
fzr gt & | otar fr ew wda g,
3 wfewz % Trarn ot qg # 0% A
FuT% 924 & {0 v & gafaw gam™m
ud ® WA AEl § foeed ww dEn
vt 3 ot ag & Pafmma a0
g & s a1 oY 27 o7, T
M Ofr famw @ ag o ar § g
ferm, oF &1 fawre 3 g & W
FRE ®OW IA AW A SUET F FqrEr
cfammt gt @ ot 37 S0 & fawr
|y 7o g o § o frm ad § we-
v fawre g &, wam-wem Ofa
frarst g1 §, 8% ang A sarEr da
LA

wa a7 fa= ozt aft F s araw
ot va ¥w ¥ o ga Iw & amgw |l
ferer i 3 T W7 gfEwE 7 aE
qT F@H ¥ g f s ety
gfrar & vt foaert s w8,
g Forary FavaT & FOTET AW OF WY
9 wrFe uw &) fawr &, o6 f T
T IF AL AN AATA KT AFATE 7
gift | g zfewm ¥ am
@t wga1 qwan § f oy At faew oari
HETA WIgd @9 & qF TG w961 § )

¥ sfeezgudt &, Aty mT ¥
o wzr wsgT & o & g gt
grgat mt At 2w §, A A
Hamg: Efei ot s at § ¥9
Y T wEw § | AfeT & T g
fr feg a8 & a9 o7 wer-wam afxe
£ ¥, v v 1§, formdy 39
Ara oY WA 437 Y @ W A
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wAfaE sfevw e STy
T AT gEL ST 6T @, 1 e
¥ gt %Y a7% duar ¢ 1 Afew wgh aw
e ®1 Frey g, a1 Af9w W e
§ 9% @ wrE ¥ fedt w1 A e
AT E AR A MTEAT R A wW &
# 3 A%y § AT A9 U § ARE MAFT
2T 8, 99 ATET & qI6 WORT TEEAT &
T AT agi 43 v g gad § Al
A8 uF A7 fawre A% amg 7T W ger
97 " @ W 7R ST w1 wwmT 6y
Fat qit & faat ov aga aser qeA
21 AR w1 A gH ArAw A g afee
fergeam & swi-7Rr et @ W Agl-
WET TH WY WET ¥ W Far §, I
qEITdl AY smEeqr aver ffaiowd,
FAHE GOT g1 WY g7 |HAT 1A
¥ adreT oF & Y, v 2fer daw oy
o ammn mar &, wawy # AGIE ST
grma i am i

0% T TAE ATY-AT & o7 At
AEATE | v ArEEl A 9 A ae
far & Y ¥ 2 fw oA Ofr & ne
fawea ferpema & & o fewear fip g7
z@i ® da1 4@ g0 & 1 aw fawwr
a7 ¥ fr onoe fegram & aga fadr &
weT-aE 99 A1 § 37 7 e § ewe
FA @ iTOd & AT0 07 WA W
FarAT dar g1 Ay #, s
ardt & 1 & wawan g fs afax g o
THIMET Y, WET 97 TR WHAT FAL R,
Ia% dAWHT W ¥W A% & Any Am
# g wfed, wrer § st T
dar @ wfgr | iz w1 for
& wev, =9 ¥ W7 9 8T a7 AT
qae ¥4 fas & feay man B, av @@
weer & 1| w9 71 formr oo ot AT
F1 aqn FEIISTAT Wl A T 67 T
o rat & g afEd o oww A
1 T4 9T TCH ATl E AF A
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[sft A=Yz maa]

azg & aq 7Y forar 3% gfan w1 wa
TTA FT gA4W  qEFIE AT gAT uf
warAt gra fear s =ifen o7 o=
FTHT & fA7 gawr e 2 aifed
# 7 fam Argdi F1 2@ &, 39 1 /O
Ara gar &, 77 wifrzzqoadt § g
ok Fer wfzr @ wgt o7 gfam & =
A g | O ud & fag o 0 | &
fad MYagFAATIT A @ F q@
T WS AT

|1 &) ATY UF a1 WY T FEAT
wrrar g, dm fr gEt AwAm aRail
4 |t wgn, o wag fag owErorw A
w1z fa qgd oF A= fwar | & mom
AT g fo ag afswres s ama # )
afea ag o @1 @ra wfgdr e fem
s & for afseme s wfd
W fora sira & o adY &= sofem
#7 wdY 38 {27 97F mm § s
L AW A v gz & e fa @
A I 7 TR F1 777 frmy, 7@ T4
wPrwred & 1 @1 awar @ fr wod fam
& o% wee w19 & fay I afFesg
&1 21 1 &fww wre vk wodt e
a7 2 fr faw & 3w & 390, awrw
¥ FTT HANA WA, TF IR0 WO,
IV 97 FS AEW FY, AY GHY A
FIER # Ad At @ | Afwwm v
w1 AY a7 W A & g anfegy
fs gat & faw % wgw d21 ) W% =
Fas qra 9T fa=rr w3 "W o9
oy gga & 7w faw o qum ame
2, amr dq ¢, gafad @ s Wik
99 A AFT FH EH AW ¥ W9 %
W F 9T A W= A g6l IEy
a% gu § fa7 WA & wew wmw
ZwE 7% gu § I owar Wy | O
g ¥ W fw 2w & ST wrafa
gl W W
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9 AT FT AT gH AT 90T |
GdY g § gw A w1 frarkfes
R g 9 51 W AE #7 F A,
JHAET AT AT Er Aifgd, FWIA A v
femr & wzam &, 799 TEE AT F
ffefaspra  owft afreg 23 am
T, st af#emy s feamfor
M & T ¥ g, & awem & e
fr ¥y zfez &% ag =g wm A §
& a1 az g fe A A gwE me
27 o §, d B gwrt waenTE B
&7 1| o w7 fog B, & 39 7 AT
=% f& w fam & nefafrem & fon
Y7 Ta% oyATe swEwdt w44 & Ay
qifrariz #1 ®uE 2, @fEw amg @
amq grIq ¥ foeae § e ag awr
ot wa sagfag wgrw gw ffF &
aqz #t #femw w7 ¥ s &
IR T %7 4% g6 AET WEd |
A sramrga’ wmt i fod g o
#n e oo 2o & o form wrd & M
AAARE Wi & TH AW H WA Ay
faadt @t Fegfadia & 97 779 ®1 0%
g TX A & faw dfwwma g
wifed | ag woAT dfwwgm gaT A &
o1 & g g5 feamifer midz 93
T an

st ¥Wio Wo wrfadt (&) :
I wgrEa, 7 foq o wEwT 7
tq fa= % 7re7 g8 oF w3 w=f w7
F gz famr AR @ EF U A AW
W ¥ agd qgayd w14 F F Ay
W JEMET |

fafasy ga 2w *1 oF T9r Alwa-
wt wd & | 3 Wi qfa a9 A g
w8 I ¥ fad fe 39 3w & fafaow da,
qfgon 37, dfqem 3% aga & awt
I8 A o= fegqr | fom a@ B awd 9t
uA% g g2 8 faed § vt



1085 Sikh

gy § IO AT AT 2 E s Aw
AT AENEAAIGT & 9T §8 uH ™
W qfF 77 qeglea gu AT v
AT ¥ ogA WIE W &1 wafaa
F1 W2 § ) 7R A § weert w71
R I WL AT AZATTE TR
fafasn & g7 2o #1 fonur 1 3%
mrafer w1 3 Sorr &Y, Fatd £ From
&1, aré-art 1 wraAr w1 wqrfer frar
T W ¥ UF 4 F AL KA TE;
1799 30 & weaT oF qE AT AT 00T
FATAL | TF LT WATTC GF FATE AW
w1 qfn & 3ov9 39T )

famr wax srfars a1 forey 1 (8
w1 forea, & 1 FTor 9T A1 FH AW
FIAIT | 999 78T 7 F) 9w aTq ¥4 ¢
34 WSF! AT ®1 AT W A9 TT
FIA ATH AT K AYAT TE FAAT,
w17 3% WAW 9T ¥, aE AW
auar § fr fafawn & 1 fgrgmm &
foa T fasre g, w8 weg famres
WT 7 g0, 39 A1 & A1 K AIA
a gwzsr fwar 9T 3 g ATRA
THG1 YT gH I AT 1w ey
% wfafesa w3, 34 a1 & o1 392w £
AT RART W9 A4 W W A
AT K AFT TFq AQITGT 1 AE AME
JTFAT FAT qF | qHY F WA RHT
37w §@ wyafeai §r @y Aav A
T &, 7% § uFAr 9@, gweTagar
wrg, 79 fam & aer gwtt faw =T
agr A xa fam & grar faat & woman
gRagagmassiam

I A af F wTA wv(Em w9iT
fasian 1 gre & arr aEr 9=
FFar & g w7 aoet € aTe w0g,
T KT AT AT, AT ARTH wfgw
fawfa W quft g1 1 gw x5 fewr ¥
FENYT &L, 74 ®1 agt T § ot afr
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v g7 uq &1 2 1 Afwq 3§ 4§ 913
i I H aR FT A, gegEg WX
fa-siqw &1 arit 9T ozd T, Fwr
wIgRET 91T Tout F1 §21 71 €7 59
arforat a7 F1T 241 g2 mfadran @,
412 & aww @A o1 frew afa go
gt fom wd &1 ;77 1 freguom
agw gut, #fasm Tmw gar, afzen wa
gor, fer wemw ot ffeadfae,
Ftew Jw A A KA HT TE AT
aa fafasw €1 orars wif | ag aadre &
FWErw X' OTATT # AN wAT W FATL
& oAl H oy ot @ afew ardr na
AP & 7Y A% A g% §F ag w0
sqgeqr, ¥ awmang, i fraa o fam
 grom oA 2w oF  wwer
qarT |

wng Wz wher axn §, afeax
Tt §, FE g R A3 E AT I
& AT WA WA qALH 9T 94 2
g7 WGt ara g1 f 34 914 1A A
sy e w1t I adte &g, Wi
F1 A¥T wfew £3 A ¥ AR R 54
wfer &1 1% aw &, awfam a6% o
I &1 91T A% §F I 91T §HTA A
oI A F WATAE B ) KA AW B
A1 HETA A OF FA @ W7 AT F
ATa¥ wrw 3501 | & mma g i fra
#ara |t g7 {1 O G127 w1 A7
a% & 7 zar, wfawrw 7071 7 77 wEea
frar ¢ SR 3T % wROAT ATIEATATE |

e faa & araeg H gz v wfT ol
fr g a w1 sardz TRZT w1 A frar amina
grw §, a7 3fem fm oY gw 9T wwdl
BRAA N wvS A asd Wy Hag o
wTd | el g w1, feet o zama &
wrA &, &€ Tw da1 £ & wr9 T a0
far Yo v ¢ ) a7 fa o T
B weart da1 oo F fawz @ ay faw
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[ 7aTe we wmIfGT]

AT AT § ATRE €T IUT WA BE
Y ) &Y vw w1 g femr awy
sfa st g sz awafaat w1k §
feeg w81 o, whme g ar ) wr ey
f& wro feelt godaear gare AfR
W g @ wf @ e feg
adt & gfed #, Afew 37 %1 @ 379
EGE R CE LA S e L
1 @ ¢, gitaefeda waw §, WA
asq1 #7 qrafor F 8, T 99 TR
) 7 W T ATg wewr A9 #
= ¢, Afew vl W egw R ¥ fw
38 97 w1 geran g w0 fam gt
¥ erwa & g8 g0 WA F o )
wferr, Wt A wOET ¥ AT w1 g
A # Iqaw gET Wfgw an, A ouT
framay & a# g wona w1 a1 § o
g wfen av, ot wfer wo FHi A
wd gt arfau 41, a7 S A dave
Ay AT @ g ag &
femg udt % T g o gaE wETT A
g g R gw A R w
us wrfe 21, ok uF ofa@gq 2 ek
qg A1 wie g AL I ad & A
9 guiqa €7 AET & IART HIIIN
g 7w g & fr xa oo 7 v
3 |

gt Ak A 9t 3¢ faw aw fea
&, & quman § f g & gy avm A aEa
dav gt s wd %7 9 wfea § 7 vvgdl
§1 W T g 9 frodae
FOg U AUAT ¥ § wgEs 30
¥ fae w7 A 7 A w@g o

oF I3 weet Wi W AW [
arft § &= @ F TR F qIERw 7

g g fe @ WA wqaE 71,
et g1 91T fwdt WY awd w5 feay
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=7 ¥ 91z 4 7, Fr{ AW I TGIT
7 5t fr 99 ¥ sov wrf ANx ardy v
R, I AEA A G

g7 ot 3 wrETy Isvdr § fF OF
e agar g wfad ) ¥ At wEAT
i arar fegeam A1 fag qan ai A 31
art fgegema & v qEAT T A0 FY
oy wfra # wfer £% 0T 3a% g3
¥ WA ¥ w7 wAr fanit $1 gaT
FfeT Wt 3 091 A 34 gt fA
EL

wmix gz w&i & fr gw wor WY
AT & "ayfafe qqrw ¥ @A A
iy A w% faan fefd At w1 Sz
TgF 1 AT AT oA v & frw oo
mar s F fam v R TR R AW
7 21 fF 34% wA 71 FwaT aF ® F12
A | A qg TR H A g KT AT
3 fr w8 Ta% mq A F fax w1 oq0w0
FAT | TAA IAT AE AL AT AR
¢ afeq & af wag & wFm froag
¥ 2ot w1 awar & faw agr aedrr
qFT R ORTC F1 TR ACATEAT WY
HIANT TEA Z0 77 @7 Irfan fw gar
w1 wiart adr 7 g fAad I H
wmfa @1 | gTF1 TEAT g F7 W
mear % faq wm s wwfag

st wmt TE 1A ("9FIT)
IR A1, A1 fa A aradry ot 3T
gra Amgr war g & 3IA¥T 3ET ¥ ANdT
F@rE | AfFT 7 faga & A& "y
EEAGRES IS CE R A (I ECHE £
Wt arfadi 1 agy 7 79 1

T 9% ¥ & f5 ud & arg -
Aifa wY sirer AT AT A AT FrEr
w1 1 f5e &7 F g1 AW | I WA
WV ATR gAT 5TRA & 1 W1T °7 1
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&w v gl T @ agr g A
Tty o Y & et o fr wedd
&1 WAt W & g W A, a7
9 F 1 fag HATES T4 F1 §ATT
WAt ¢ agi W1 Tadrfa, |7 A 9
G TR FT AAT WA & gt o
TR | OHT T T A ReTHEE
i fardt a11 & 94 F wg FATE w1
WIEAT WTEA §i WAAT IGARE AT
FAEAT TTEA €1, AL FH IAE A K @A
g fr Ay arT v w7 AW I
# 1 wrw g7 gaAa ¥ a0 7 9w fr
NHAAT §F AGANT ® T 2, Al
favem # gw A7 ¥ ag fasward g
ardr &, 7 fr fawit e fawe
fr 79 g A W qfr aTE AWK

ot fag oy @70% 7 oF IT TEEA
# I & w7 o aifagi 7 ¥ AT
ag 97 & % qag o dwan qrw g
st A% 54 faw #1 F17 T * o7
ol w4t A @ A § quwA
g fo AT f gA g w7 § AL T
# f'q'r{ fare frrﬁ' I f;:g 11wy
TG AT A WA Tw & 4w AT 2
I A IO ox i fed @
faga dx1 #r W @ fw wAdfaE
®1 a4 ¥ |1 Arear afgw g T o
uTt oy weven @ e A gaT? geTRETE
& & AR @A w1 §F AT &
a1 af e & g W EwAT
ATAT AT gmrer 33 B omAwz & oAl
ag Wl I ®Y B 3F a4 £, 59
ang & Agt fr garer agea @ W Ew
for #7% 7amm =z 8, afer @
THM T 7 WIAT a1 w1 AT A AT
97 AT FT A1 AT ArfEm

9% a1 A A W Im w1 ogaw
oftada &1 a7 avmdt @ | gz
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afcdta agsa &1 A g wwaT § W
wegwd o1 Wt g1 awar § o aft e
e goft el g w1 7 & fag
ufzar giw fedy wwd=A &1 o
Y ¥ Ot 3w Wt Fmar wfge e G
O IAF wreT qTAA § 4T AE A
gart faw ot oz qmar asd d fx
IaET AT T g & ar w6 g
$ 1 3g am wowEw T ¢ Ay,
fagt = ghaarz w1 Ty & far
v femr, 2w &Y aer & fan
e fean, 3E A o1 w4 2ar
fe gewr At oo 2 T OB, A
T4 IR Sy Sy frar ) wrr o
FaT W ® AR W afimr & i
77 gy &, g & uwdfas S g
a1 @I A g, W wq feafy 39
#rq & fowm ardt & oY A fer o
are gt aw ¥ a1 & aer fasardy
h%rﬁ&trr'aﬂﬁﬁu

wr Tw w5t aw feafr & ¥e
At vy wen ko dFr feafr o adt
& T, W VT T " § AT e
wrf gAT AAAT §1 AN A, WTw Ay
favta feafa 2w & a9 & g1 v B
fe ag aga fei aw a7, A 6k
FC AF THT T ARAT & | qF g9
faarooi & oYt s A & Sor 6w
97 qAA ¥7 g ¥ W 0w @y § A
A 7 ¢ # i oo ofem
urx R awg ¢ f& w7 0w @ oA
fammdY oY & g1 AT 2 oA Tme
waiwT oA gAr B owrw xa aA
araw feafr & & qar 727 §, o w
FT A AT £ w4 ot A e |
WZE ATA AT FAT WIRA AL @A W
oA & | IR wrx g@ v AT A
w1 T wdrTAT @ A9 wfzr W
FA7 B A F1 977 A7 wwRd A7~ form
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[+ et v 7]

Tl Ffge T Ao Ma W F@AT
gl B woay afeo

GAEY g4 T meT @zq fza F
ot 5 T g ) Ay amm oy R
ug v 737 fam & == Y & ol awat
WA | oW AT {0 H e § weae
g1 &war 8, T FrE I A awAr |
15.48 hrs.

[Surr THIRUMALA RaAo in the Chair)

A1 /I &1 7oA ¥ fAe g7 0% wuar
AT I WA AT 1 wiEEr
Trean A et @ fam e A A oarw
werft §, W1 a7 gEre U w1 T 8,
wifs gd ¥ wigar T wEeQ w@mE
famr zmr & 1 tafeo afz wf@n &
waT 9T FE w0 fE S g W
FAET AGT wE g @ oA s
avernt & o ag av A g1 ) Afed
Lucl U CCR R R LR i
feafy w1 7 %@ &1 warar @ @
oA & | GHY g H ag wg fE e
# am W@ @ W B Ao § g
wfeq g1 s |

w1H 7 FEn ot aga qfees @ron
¢ fr o oadfast w71 % agmn
FET R | THE HAIHA HEN AGH
wfemgrm g

WA THAS & " EG ®e ¥
L8 FOT whireT F RAAT ¥ gE 2
At 7E gV w1 AT ¢ R oA 9% @y
TEAFAT F HTH WEIEEAT 9% TE
# a7 i 7% T E, TAET O 70 I
arfer | wifar oz o7 T8 B F ag
%1 °ve ¥ 1 ZIAT § a8 Tmem gt
fory agm w&d) 2t I @ ol =R faw
23 fowym & @199 %) 3R EET 20
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a# g fz o & fF oo faw
1 WUE FHE F g F ¥ fAw
HYEIT 99V qF A A2 €19 19 4
W1 AW H TEEg A9 T § W B OF
@ § fem ag gy AT & T
o I/ 2w ¥7 T1 WO fe
Y oY &1 gw T W fow wT W AW A
qefrm T & W e W W
Ty T & oA f gw oA
wgd, WA W FEET Foaww o
# gefea At § | W gw A A
fe afr YT swwam w1 grfas 4
¥T g0 FT W9 K qA A1 a7 ot 0%
A St gt ) gwfan 33 omw ow@
gifam @ ®T Y gW A w=Aar
WX ag AT g AHAT & AT FW OF FAL
FFUW F7 WY OF gAE & 009 FEam
w0k waA ®1 wfwn w6 | ag 98/
T & fdTw wvm @ awETe

sy Teite f@¥ (3a1) @ swfr
wEEy, g gu7 fag mge A4 oag
fem TeTl & guaw A a9 TEY
Frafary ATRAET F1 AT FI KT STIEAT
¥4 a7 frrow w1 "oy Aafms o
A0 F1H AR WRATT R4S & ATHA
a3 W, WA W 0% A% F49
21 & e qrale or andy v E
%1 wwaz ug & fF e e
A g1 1 W gOAT AT 99 e
4t a1 fam wFwz { ag TR a0 M
7, 7% agETA A faw o ww E A
oE TRETT T 4, WEAT W g ¥
f& 951 w5 A0 A wTF AEAT AER
T Al qifafes aFa ;A F A
e femr &) TRTE T oA AT
? & z9%r Al AT W @RI
TR A W T ORI T A
framm Wt fhre FrT wwr & Al
7 fem amg
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wTH A 9 WA e g R e &
T T FH E 1 T AT Tl
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anit ¥ gq afra wwE w1 way fear
W HERH w1 AFTA & 6 v ok A
97 fem qurr fagma ol qzar
FTuaEIrged | sENaAaE TR
# T g &y femt & |17 Bawam
fregaram g | 7w amE a® wif
=1ET, v w1 ATy AEY 1 afew ot frwr
g | AIATARMAZE ATT AR 9 fRw
g | 7% A1gal F e ud w g Al
far afew s o wfwar agi o of
g fawraa &1 ®ifoor £ ol qawy
qea1 ar feard w1 wifow 1 1 qwr
fowit & qagw & (s ®f am o
AT & 1 wede A farer froae
EI W g g@r § san awr ae
ATRATA AT ST A1 g€ Aol @ awi
faeg, gammara, max f ot & forr
ot wer go 2 faEia fr fvaz & Ao
wrat frear arewy wierpr amfr w7
FourTe {611 § 3 5 %1 A70fT #7 9T
ZiaT & 1 @ A fa e & aoit FTE
a1z g §1 wftg w3 2fazm o1, &7
&, WX AT, WL AT wifz /47 1 67
arefr &gt 9% qATE WA ¥ 1 gAfAn
fawn a0 1§ (=g w2 o8 771 21
24 ART §B AT =TT mmE fe A
arg w1 0¥ fawa uA TRGT 7 wqrfa
frar afe meararfear & war w1 o
L]
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sfrgra s @ fa ooy s
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4, 7tz A% faew A8 & a6 9
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€4 & warar a7 i@t e g -
X AFAMCEATY | 54 T€ ATEA
AT H grow w1 faar s 919 & e
¥ ux a1g Asraee Faarm smrar
T ATET # qiT frdt g &7 anfa Az
w1 &717 {57 faan wamg fear qmrar
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w1 wifr o M ¥ T 17 39,
Ara T {t anr aqr g qre Arar ey
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& faoc w1 wqm "g) FAT T fzy
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ot forer w1 Gar w ik femrza adt 2
ag A@ FEATA ®, qLOA-T9 U7 &7
qr WIEHETAT T | TARI TAAT T
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XA AIF F! TAT T OGS ®rAT Aq
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TEIE " FA sl wrwEdt @
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AET AT ATET AT FT F WY 04 ATEW
7.1 @l ok T wer & g ff My
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i TOF 9T SIAWM A g WY
F7FFAET AT AT YA KT AFY
ZIF & AT ATY | TAT WaT FF FLAMT
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16 hrs.

Shri Kapur Singh (Ludhiana):
Mr. Chairman, Sir, it is a happy



1097 Sikh
augury that there has been general
consensus in favour of the basic and
fundamental objects of this Bill. One
of 1he basic objects of this Bill is, as
explained in the preamble of the Bill
cirrulated. that there shoulq be all
India extension of the principles which
are already embodied in the Punjab
Gurudwaras Act. The other funda-
mental aim of this Bill is that statu-
tory provision should be made for
better and more efficient management
of (he Sikh places of worship. With
both these fundamenta]  objects of
thi= Bil) those hon. Members who
have preceded me have agreed hearti-
ly angd withoul any reservation I
would like o congratulmte my hon.
friend, Profe'sor Sharma, who un-
fortunately is not here now, who has
made oul not only a very interesting
po:nt but o point which goes to the
heart of the problem in  relation to
the second objective, naumely, better
and more efficlent management of the
Sikh Gurudwaras, He has mentioned
a cerlain proposal which was advanced
many years ugo—I think more than a
quarter of & century ago—by the
Sannthana Dharma Sabha of Lahore
thiat with o view to heel up the schisia
which has occurred in Northern India
beiween the Sikhs and the Hindus
firm arrangements, through conven-
tion or through custom. for the study
of certain scriptures, namely, Japuji,
Gita and Sukhmani Sahib should be
madue for the children of al] the S:ikhs
ang Hindus. If it 1s possible to n-
vorporate some provision by way of
amending  this Bill whercby a
bepinil i ¢dn be made towards this
landable object to achieve a fulfilment
of this proposal, I think il will be the
most happy thing that can happen in
the present political state of affairs of
this country.

Apairt  from these general poin's,
«vriain other points have also been
made oul by the speakers who hav.
preceded me,  Those point: relate fo
rertain propositions which they have
mentioned by saying that no politics
should be alloweg te enter into Guru-
dwaras. This }s a very broad and a

#80 (Ai) LSD—o.
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very vague proposition. It can meanm
more than one thing. I think jt can
mean two or three distinct things. It
can mean that politics must be divore-
ed from the values and postulates of
religion. If the hon. Members have this
in mind, then I am afraid no Sikh
who knows Sikhism would find It
possible to agree o this, and as far as
my study of my ancestral religion,
Hinduism, goes . . .

Shri Sham Lal Saraf: The refervnce
here was to factional politic:

Shri Kapur Singh: Let me proceed,
I am coming to that also. It can
mean three things, [ am now examin.
ing one proposition. Now I wil] come
to the other two propositions, Asg far
as my study of my ancestral religion,
Hinduism, goes, I am quite confident
in my mindl .

Shri Maurya (Aligarh): How can
he say that Hindu religion is his an-
cestral religion?

Shri Kapur Singh: 1f you will not
interrupt me, 1 will be very grateful
1 know what 12 my ancestral religion
and what i; not. As far as my study
of my ancestral religion, Hinduisn,
poes, I am gquite confident in my mind
‘hat neither 1n our ancient scriptures,
nor in the traditional hooks of Hin-
duism is there any sanclion for  the
proposition thut politics shoulg be
divorced from the values and postulat.
e: of religion

But what my hon, [riends have tried
in stress may be another proposition,
and that proposition might be that
political intrigues must not be per-
mitted to monopolise the functioning
of centres of religion. If that is what
they have in mind, then I assure them
that there is not a single right—think-
ing Sikh who woulg not support them
in that  During the last forty years
that the Punjab Gurudwara Act has
been  functioning,  serious-mindad
Sikhs have watched and witnessed
with dismay and pain the abuse and -
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[Shri Kapur Singh]

misuse to which sometimes Sikh Gur-
dwaras and Sikh centres of worship
have been put and it is the earnest
desire of all right-thinking Sikhs, and
it is the earnest desire of all Hindus
who wish well by the Sikhs that, some
provision should be made so that
healthy practices can develop where-
by these abuses can be eliminated in
future.

But it cun also mean a third prope-
sition,. When it is said that, politics
should be takep out of the Guru-
dwaras, it may mean a different pro-
position alio, ang that proposition
might be that no politics should be
talked no politics should be further-
ed, no politics should be encouraged
within the precinets of the Gurudwara
which does nol please those who are
in power, When the proposition of
taking politics out of the Gurudwaras
ir intended really to support this
thirq propoiltion, it is then that the
Sikhs violently disagrec with those
who wish thus to assert themselves.
I want to make this clear so thal no
misunderstanding is left in the mind
of anybody with regard to the rela-
tionship of politics with the manage-
ment of the Sikh Gurudwaras as far
a7 Sikhs are concerned.

Another point that has been made
out is sbout the Punjabi Suba and the
recent announcement of Sant Fateh
Singh to take cerlain action to achieve
the political demands of the Sikhs.
1 do wish that hon, Members would
find it possible not to link it, or bring
up this subject with the motion that
1= now before the House Punjabi
Suba iz a politicn] demand of the
Sikhs. When this demand comes be-
fore this sovercign House before this
all-powerful House, then it can be
discussed on  its  merits. Whether
Punjabi Suba is a desirable thing.
whether Punjabi Suba ix in the in-
terests of the Sikhs, it is for the Sikhs
te gecide, Whether Punjabi  Suba
should be granted, whether iy should
be conceded, it is for this hon. House
1o decide. T think that is the correct
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statement of the true position and il
shoulq be left there, It shoulg not be
mixed up or linked up with the motion
which we are discussing now.

With regard to the fast of Sant
Fateh Singh, whether religion allows
it or not, it is for the Sikhs to decide
and for the conscience of Sant Fateh
Singh to decide,

Shri Sham Lal Saraf:
interested in it.

We are aisa

Shrl Kapur Singh: As to whether
or not an appeal should be made to
Sant Fateh Singh it is for every in-
dividual to decide. T think it is the
right of every citizen of this country
to decide for himself as to what ac-
tion to take in thls connection,

Shri Sham Lal Saraf: May [ have
o wordy [ woulg respectfully subnmt
thaty the stand or position tuken liy
Sant Fateh Singh would create a
very grave situation in India nol only
among the Sikh: but also among
others, It will mean a disaster for
the country and that is why I appeal
to him sincercly to deist from his

proposed action.

Mr. Chairman: May I say tha! the
iz an entirely different matter,

Shri Kapur Singh:
iz the point,

Precisely,  that

Mr. Chairman: 1 would request
Members not to touch wupon points
which might even remolely gererate
controversy. Hon. Members should
stricily confine themselves to the sub-
Jject matter of the Bill,

Shri Sham Lal Saraf: May I rus-
poctfullv draw your atlention to one
thing? Thi: is #omething which 4
upper-most in the minds of everyvhody
today. 1f znything happens now, God
forbid, it wi!l affect crores of people
of India
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Mr. Chairman: Order, order. 1
rule that this is quite irrelevant to
the subject matter of this Bill. Hon.
Members might take advantage of
other opportunities to express their
anxiety about Sant Fateh Singh’s fast.
! woulq request hon. Members to keep
away all controversies from thiz dis-
cussion,

There is no
But 1 want

shri Sham Lal Saraf:
question of controversy
to explain something,

Mr. Chairman: There i nothing
further to explain.
Shrl Sham Lal Sarafl: When 1 was

speaking, the Deputy-Speaker was in
the Chair and he allowed me to touch
. on that,

Shri Kapur Singh: 1 am s%ill on my
feet and the hon. Member is insisting
on interrupting me. 1 am not yield-
ing now.

16.10 hrs.
(Mr. Speaker in the Chair.)

Mr Speaker, Sir, T am grateful to
the Chairman who ha: just now vacat.
ed the Chair that he has clarified the
point in words which leave no dmllbl
with regard to what my own intention
is, The point which I would like to
make out ig that whatever the merits
or the demerits of a certain  action
which Sant Fateh Singh wants 10 take
or whatever the political merits or
demerits of political demands of the
Sikhs which they arc making or which
in future they might make, are ques-
tions which must not be linked wup
with the motion which ie now before
the House. The motion hefore the
House hould be cunsidereq on its
own merits,. When the proper time
romes when those subjects come up
for discussion, this House is all power-
ful, this House has every right *o
dizcuss the merit- or the demerits of
those questione and qhis House also
has the final power to come to a final
decision as to whether those demands
of the Sikh: should be conceded or
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not. Let these diecussions be reserv-
ed for the proper® occasion and not
be confused with or linked up with
the motion which we are now consi-
dering. This is the only point which
1 was trying to make.

The last poiny which has peen made
out by one or two hon, Members, who
have preceded me, relates to  the
Gurdwarag !cfy in Pakistan, It has
been suggested that we mighty do
something in  connectivn  with  the
motion which is hefore the House, in
conneclion with the finalisation of the
Bill which might become an Aet
through the consent of this Par-
linment, whereby the management of
the Gurdwaras lef; in Pakistan s
also somehow cither brought under
the control or brought under a system
which is in accordunce with the wishis
of this House or the Sikh people,

Sir, the guesiion of the Gurdwaras
left in Pakistan is a very  ticklish
one. The question of the Gurdwaeas
and Sikh cenires of worship left
Pakistan is o question which s full
of all types of complications. The
Sikh centrex of worship which are
left in Pak:ian have this peculiari-
ty=—1 think it is unique in History
and 1t 15 unique in modern times -
that while some of the Sikh centres
of epiphany of religion from whore
the  religion originuted, have  Leen
left in une ccaniry, all thewr wor-
shippers have been forced 1o flee fo
another country. This kind of situat-
tion. even during the dispersal  of
the Jews, did nol exist in Palestine

as il existz todny, It s cherefore,
not a question which we  can seitle
by any amendmenis or any pre

sions which we might cnact here  as
a soverign Parliament of this coun-
iry. This question can only be settl:

ed, as far as I ecan  sce—-1  have
given g great deal of thought T
thiz question—through the laws or

sta‘utes which are the dumestic laws

or slatutes of Pakistan. There ¢ 1
othor way of achieving  any ‘il
eo'wtion of this problem.  Therclore,
we must not irv 1o complicate it
furher by saving things which might
be considered by the rulers or the
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people of Pakistan as derogatory to

their own soverefgnty. I think this
matier should be left here.

With these wonds, 1 support the
motion that this Bill should be re- ;
ferred to the Joint Committte.
also agree wih the suggestions that
have been made that in the Joint
Commiltee the Government should
give free facilities, free consent and
free agreement for remodelling and

rodrafting of this Bill so thal its
true object, namely, a better and
more efficient management of  the

Sikh Gurdwaras such as is consistent
with the true spirit of Sikhism, can
be achieved irrespective of whay the
provisions of some previous enact-
ments are, or irrespective of what
the vested interests might wish this
10 be

16,12 hrs.

STATEMENT RE ECONOMIC SITU-
ATION

The Minister of Finance (Shri T. T.
Krishnamacharl): Sir, Honourable
Members will recal} that in the past I
have presented a mid-year review of
,me eronomic situalion to Paliament.
‘_'I_"h._- annual budgel provides an oppor-
tunity for a periodical review of our
plang and policies. Newvertheless, the-
re are occasions when even a year's/
interval becomes too long for initiat-
ing remedial action to deal with emer-

g circumstances. The need for a
aid-year review is all the greater
during the current year because of
thy need to pave the way for the
launching of the Fourth Five Year
Plan, It/is for this reason that I
have taken this opportunity to prg
/eent sume supplementary  proposals
frumed in the light of the current
cvonomic situation and the require-
ments of the Fourth Five Year Plan

It s somewhat early ai this stage
to attempt a full picturefof the likely
budgetary outcome for the r
year. However, there are sufficient
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indications t.h-(uup-plmznhry mea-
sures for raising revenue are neces-
sary to keep to our resolve of avold-
ing deficit financing during the current
year. BSince the presentation of the

1 (1)Budget, the Centre has had/to grant

additional dearnes allowantes which
would result in an expenditure of
about Rs. 25 crores during the year.
Despite repcated appeals to the States
to avoid recourss to overdrafts from
the Reserve Bank and to consolidate
their financial position, some addi-
umber of States
has become inevitable; and this may
account for an additienal outlay of
about Rs. 40 crores,  Honourable
Members would also appreciate that
in view of rencwed hostilitles at a
number of points on our borders wo |

Uy have had to provide larger amounts/

for police and border security.

There arve indications also that re-
ceipty on capital account would be
lower under a number of heads.  In
view of the sluggish conditions in the
money markel, we had to reduce the
borrowing prpuramme of the Cen're
by about Rs./20 crores; i.e., from Rs.
270 crores assumed in the Budget to
Rs. 250 crdres. Trends jn small sav-
ings during the past three or four
months have not allogether been satis-
factory; and although I except some
imprevement in the coming months, it

[ 2}is likely/that there may be a shortfall

of about Rs. 10 crores from the
Budget estimate of Rs. 135 crores. We
have also to reckon with a shortfall
of about Re. 15 crores under annuity
deposits.

On revenue account, receipts under
Customs may well be somewhat, -
ger than we had budgeted A
similar improvement under Excisc
Duties, however, does not seem likely.
Receipt: under Income and Corpora-
tion Tax have not been bunyant so
far. It would be our endeavour fo
step up tax collections during the rest

current ‘{3 of the year/by cven more vigorous

efforts. Butl, on the whole it would
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not be safe W count on substantial ad-
ditional revenue collections for offset-
ting the effects of additional expendi-
ture on a nwrber of items and the
reduction in capital receipts te which

‘I referred earlier.

A.s/fur economies and shortfalls in¥

plan’ and non-plan expenditure, Hono-
urable Members would recall that it
has been my endeavour to avoid any
deliberate over-budgeting of expen-
ditures in general. It is also of the
utmost importance that there should
be nr.:éiowing down in the implemen-

tation bf continuing schemes—and the-(y;

re are several such schemes in the
State sector—as it would only post-
pone the fruits of investmenty in pro-

@ress.  With every possible effect to
secure genuine economicg in e-pen-
diture, it would still be necessary !o

mobilive wdditional
substantial scale.

i’

LWhen T reviewed the cconomic
conditions in the country at the time
of presentstion of the Budget, there
was a fair promise of our being able
tu hold the price Une during the cure-
ont year, 'Rice prices had declined by
more than 10 cent. between Octo-
ber 1964 and  January 1965--ie.. n
the immediate post-harvest  oeriod
Wheat prices also declined ULetlween
January and May. The index of
wholesale prices came down from 161
at the beginning of Januery to 150 by
the middle of March. Thilzwu an
experience which was in sharp con-
trast to the trends in 1964 when the
post-harvest decline in  prices was
negligible. Unforiunately, prices have
started rising once again from the be-
ginning of the current fiscal year.
The index of wholesile prices reached
afnew peak of 164.8 on
1965. Apary from this overall position,
there are several pockets in the coun-
iry in which prices of particular food-
grains have soared very high. Some
Increase in prices  during the sum-
mer monthg is perhaps a normal seas-
vnal phenomenon,
the seasonal rise this year bas nol
been particularly subdued despite
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the increase in agricultural produ.-
tion lust year certainly warrantg no
complacency regarding the budgetary
and monetary situation.

The Reserve Bank took 8 number:

of measures 10 increase the cost o{/

credit, as the House is aware, jn Feb-
ruary last in order to check excessivei
creation of credit. Despite these mea-
sures, credit e¢xpansion in the last
busy season was ag much as Hs. 407
crores as against Rs. 376 crores in
the 1963-64 busy secason/which was
itself judged cxcessive, ‘' Sg far, the
contraction in credit during the cur-
rent slack scason has  been Rx 87
crores or only aboui one-fifth of the
credit expansion which took place in
the last busy season, as sgoinsy u con-
traction of Rs. lil/croreg in the com=
parable period of Just year, which re-
presented between  one-fourth  and
one-third of the credip expansion in
the 1962-64 busy scoson. Honouiable
Members would appreciate that unless
credit contruction in the slack season

3

(

15 ndequate, it will not be possible m:'/

the banks to meet the genuing niowls
for credit expansion during th nest
busy ~ecason without gxcessive re=ort
to the Heserve Bank, It is under these
cireumstances  thut it has  heenme
necessary to supplement general men
sures of credit restraint by sedective
and direct measures; and / the Re-
serve Bank has recently announced
certain measures in respect of ground-
nut, wheat, colton and wvegetable oil.
as well as the advance depusit scheme
against imports and the regulotion
on clean advances. I will huve more
to say about the deposit scheme again-
st imports aflittle later. But 1 weuld
like to take this opportunity to remove
some of the misconceptions regarding
The
Reserve Bank, for example, has no!
pul a celling on the clean advances to
cach particular party. It hos mersly
sought to/limit the total ¢lean advan- (
ces of eath bank, i1 being the respon-
sibility of the banks concerned to
advances to individusal
clients In the light of their individual
needs and circumstances. It should
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not be difficult for the banks to dis- |
charge this responsibility in/the slack
season when there ghould be a decline
in many individual advances. It i in
this light that the impact of the mea-
sure should be judged. As the Reser-
ve Bank has made it clear, the posi-
tion will be reviewed at the beginning
_ of the/next busy season. And the
review will naturally take into ac-
count developments during the current
slack season ond the requirements of
the nex{ busy seasun.

In a growing and complex econo-
my like ours, credit policy has to
serve a npymber of aims; while attem- .
pling to exercise a gencral restraint
on credit’ in keeping with the require-
mentg of stability, it must bear parti-
cularly on specific points so as 1o
distouruge speculation withoul retar-
ding production. Such a diserimina-
tory approach iz by no means easy.
But the operotion of a sound mone-
tury and jerediy poliey presupposes in
anv event  that the  efforts of the
monetary authorities will not be neu-
tralised by excessive credit creation on
behulf of the Government,

1

Before leaving the subject of ¢redit
coatrol, 1 would like to refer 1o the
question of ugaccounted money. The/

" proposals regarding voluntary disclo-
sure thot I gnnounced last February
have led to disclosures of about Rs. 50
cores of which Re 30 crores are in
the form of tax receipts. At the same
time, the continued drive against
bogus hundis and unaccounied money
and its jconscquence of driving unac-
counted money  underground  have
nece-sarily had their effect on the
sirinzency of the moncy market. A
vonsiderable  part  of transactions
which were earlier carried gn outside
the bankiog system have now to be
financed by the banking system. In
judging the recent/increases in bank
credit, thi: factor has to be borne in
mind But Honourable Members
would, T sm sure, sgree that there
rannol be any relaxation in the attem-
P 1o bring unaccounted money into
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Jdl make Inuzr/in regrd to direct taxa-
tion have been intended to strengthen
this attempt which has a far-reaching
social and economic significance.

I had occasion, in the broadcast
talk on 1Tth July, to refer to the con-
tinuing difficulties in regard to foreign

_f". exchange. Oul reserves have reached
a low level now of less than Rs. 100
crores which is hardly sufficient for
meeting the scasonal swings in our
trade and payments let alone for pro-
viding a cushion against unforeseen
contingencies. Essentially, our foreign
exchange difficulties have arjsen

| from the fact that whercus/ import

7 commitments have grown on g num-
ber of counts, the buoyancy in our ex.
ports which was witnessed during the
first three years of the current plan
ha; not been maintained since then.
Exporls during 1964-85, according to
balance of paymentg statistics. gmoun-

3), ted to Rs.[803 crores ie.. roughly he

same level as In 1963-84, Export
shipmenis during  April-June 1965
amounted to Rs. 185 crores showing
a decline ag  compsred to Rs. 196
crores in April-Junc 1964,
ﬁtnrinns)‘measures which Government
ave already taken to bring abouy a
better balance in our foreign exchange
pusition. These include import cuts.
staggering of import payments, conti-
nuance of the export incentive sche-
mes wilh modifications and the an-
nouncement of the tax credit scheme
Iy, in respeet of a number / of export
items. The pressurg on our rescrves
has somewhat lessencd during the past
three or four weeks. On August 13,
for example, our total foreign ex-
change reserves excluding gold stood
at Rs. 99 crores, i.e. at a somewhat
‘yhigher level than on July /16, when
they stood at Rs. 96 crores. Ordina-
rilv. there should be seasonal impro-
vement in export receipts after Oclo-
ber; and if we succeed in our efforis
to push out all the exports that are
possilile, there is every likelihood of

1 need not dwell at length on the

the open; and some of the proposalsy; our ending the current financial }'enr
"
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without any further losg of reserves.
‘There is, however, no room for com-
placency in regard to our foreign ex-
change situation. As I have already
mentioned, our reserves are already
at an uncomfortably low level. The
remedii! measures thut we have taken
have been esscntially fof a restrictive {{1
nature, and it is cleaf that the conti-
nuance of the preseni very stringent
restrictions on imports for long will
have adverse 'T’cu on the growth of
the economy It shall be our endea-
vour, therefure, to liberalise imports
to the maximum possible extent; and
we propose lo geek the cooperation of
friendly foreign countries and inter-
national institutions in support of this
endeavour, In the long run, how-
ever, we havefto secure a steady and
sizeable inerease in our export earn-
ings in order to sustain a reasonably
hberal import  policy as well as to
meet the growing burden of debt
charges.  Bu! a sustained dynamism
in exports van be uthi;-\req'only will!ink
an environment of internal price
etability.
In shert, the current price situation,
balance of payments difficulties,
conditions in the money markey and

_emergent trends in respect of the bud-

getary operations of the Government,
all require a suhslanljal{ additionalz
effort ot resource mobilisation during
The current year. ' At the same time.
the measurcs thet we take now have
to be consistent with the Tong range
interests of the economy. They have
in particular to form a part offth
general framework of policies for se-
‘curing progressively higher levels of
investment and  productivity in the
economy with emphasis on  export
promotion and on cncouragement to
peorle Lo shift from external sources
of -unply to the development of indi-
genous substitutes.

outline of the Fourth
'Five Year Plan is being finalised and
swould be submitted for approval to
ithg: National Development Council
shortly. Full details of the plan there.
fore wouid perhaps be avicdianle ‘o

v ‘The draf
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the House only during the next ses-
sion. In the mnwhﬂq{tm Planning
Commission hag recommended tenta-
tively that the Fourth Five Year
Plan should involve an outlay of
Rs. 2800 crores of which Rs. 19,000
rores would be investment and

s. 2,000 crores current outlay, OQut- |
lay for the Public scctorfis planned at .
Rs. 14800 crores and that for the pri-
vaie sector Rs, 7,000 crores, The
Prime Minister at the same time has
emphasised thagy the actual implemen-
tation of the Plan from year to year
must proceed in keeping with’ thy{
over-riding consideration thal infla=
tionary financing should be avolded
altogether. It ig also clear that addi-
tional mobilisation of internal resour-
ces of the order of Rs. 3,000 crores
and something more will be required
during the next Plun period if the
ll'mpu{:[ development in the economy !
is to maintained al a reasonahly
satisfactory level.

in the ultimate analysis our gbjec-
tive is not so much to  increase the
pace of investment for ils own sake- -
as o bring’
about an improvement in the growth/ .
rate  of the economy for assuring
betier  standards  of  living  {o our
peopic and for making a satisfactory
sdvance towards the objective of self-
sustaining growth. From this paint
of view, the conten! of the Plan and
the efforts that we make/ln increase
the productivity of capital arc even
more important than the size of the
Plan itself. It is again from this puint
of view that it is of considerably im-
portance at this stage o give hign
priority to agriculture and to redou-
blefour efforts to promote family plan-
ning so that the achievements of our
Plans are not circumseribed by a rapid
growth in population. As for indus-
trial development, the priority in the
coming years must necessarily be
given to activities assoclated with
agriculture as well as tgfthe produce
tion of materials and equipment whieh
make it possible to securc greater
utilisation of existing capacity and

3
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improvement in the balance of pay-
ments position.

! A great deal of detailed work has
already been dong in regard to the
- content of the Fourth Five Year/Plan
and tentative targets for a number of
important areas such as agriculture
power, fertilizers, cement, steel, sugar
and other basic industries have been
set. The studies undertaken so far
make it abundantly clear that it is
both possible and imperative to rely
to the maximum possible extent on
the internal production of machinery
and materials for securing the growth
of the economy in g number of vital
points.  Indian industry has taken
rapid strides during the first three
Plan periods and it is now gt a stage
where, givenfihe necessary encourage-
ment and concentration of
suitable directions, jt can make @ size-
able contribution both to exports and
to import substitufion. The additional
efforts at resource mobilisution that
we might adopt thercfore at this stuge
have to serve a number of objectives
Apartﬂrm contributing to the objec-
tive of raising resources for growth
without  inflation, these measures
must be consistent with the broad ub-
jectives and priorities of the Plan.
They must, in other words, take into
account the pmphasis we wish o place
on agriculture and on hilhe,’ produc=
{ivity all round. They must also sub-
serve the paramount objective of
piving the maximum possible enco-
uragement to the domestic production
of machinery and  materials. The
measures that 1 propose to announce
today have been designed in keeping
with all these considerations.

—

t Belore I deal withfihe measures
{which T wish to submit to the House,
1 would like lo emphasise that the
Centre alone cannot bear the full res-
ponsibility for restoring and main-
tuining internal financial stability. In
our Federal system, the State Govern-
ments also have to take their appro-

) priate sharcf of the responsiility of
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raising resources and of excrcising
the uimost economy in expenditure
s0 as to achieve a balance in their
budgets.

I come now to my supplementiry
budget proposals. My proposaly re-
late primarily to changes in Import
duties. Our import tariff has bmmj
umended piecemeal over several d-
cades and is no longer in tune with
the requirements of our planned deve-
Iopment. Not only is the structure of
rates inconsistent with the needs of
import substitution, but there is a vury
large number of administrative exem-
ptions and modifications offrates which
were granted from time to time to
meet particular situations und which
now resall in numerous anomalies
The entire Import Tarifl is proposed
to be recast tp secure both higher ne-
venue and rationalisation, bearing in
mind the considerable development
that has taken placy’in our industriad
structure over three  Plans and ‘he
imperative need 1o accelerate  the
pace of this development,

The broad siructure
pused 1ariff is as Tollows:

®

of the pro-

The general stalutory rate fun
mauchinery will be 40 per cent
but the effective rate of import,
duty will be 35 per cent for
the time being. Certain items
of agricultural machinery and

implements will, however, be
charged al 15 per cent, Basic
industrial raw materials, such

as prime steel, and non-ferrous
metals will be charged to import
duty aythe rate of 40 per cent
Most processed industrial mate-
rials will be liable to import
duty at the rate of 60 per cent
Consumer goods will, by and
large be charged at the rate of
100 per cent though higher rates
charged at present On/cenain
high profit items such as betel
nuts and hguor will continue
Protective rates will continu
al their levels but will be suita-
bly raised where appropriatz:
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in line with the cture that 1
have described, bindings

continue to be honoured, but it

¥ is ourfintention to approach the
vountries concerned for releases
in suitable cases in order to com-
plete the rationalisation of the
tariff.

There have often been complaints
thut the import of equipment by pro-
jects is impeded as a result of meti-
culous ussessment al the appropriate
rates offeach constituent item requir-
ed for setting up the project. 1 now
propose 10 introduce a new tariff item
to cover the import of equipment
needed for the initial setting up of
new projects or for undertaking sub-
stantial expansions of existing pro-
jects, in the flelds ot/induslry. power,
mining and prospecting for minerals
or oil. Nut only complete equipment
but alse component parts and raw
materials impocted specifizally  for
fubricating equipment within India for
o project, und some quantity of initial
stock of spare parts and other stores
necded for lhe/ mainienance of the
project can be imported under this
item. The contract or contracts would
have to be registéred in advance with
the Custoris authoritics and a provi-
sional assussment will by made imme-
diately, obviating lo the maximum
possible uvxtent the need for detailed
assessment of/individual lots, after
the goods arrive. The cquipment im-
ported under the item will be charged
to duty at the general machinery rate
and I am confident that the adminis-
trative improvement will facilitate the
smooth import of such equipment and
also give some encouragement to th
manufacture within India as much as
possible of the equipment needed for
these projects.

The present tariff contain a large
number of admini reductions
of rates and exemptions, often histo-
rical survivals. Wherever possible
these are being withdrawn, except
when there is stillfspecial justification,
as for example, in the case of raw
materials needed to manufacture fini-
shed products for which rates of duty
are bound unde- the GATT  If we

Sy
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are to promote impori substitution on
u wide scale, the imports of the fimi-
shed/products must bear the revised
rutes of duty, even if intended for
high priority purpose.

The considerable simplification of
the structure of rates should result in
a saving of lime on assessment and
reduction of the number of disputed .
cases, 1 amure that this simplification
will be of help to industry in plann-
ing preduction.

Among the exceptions which 1 have
retained (o the general structure of
rates that [ have indicated varlier I
should like 1o mention a few. Books.
fertilizers and contraceptives willfeon- |
tinue to be imported free of duty.
Sulphur, which was paying a duty of
10 per cent would be free hereafrer
There will be no change in the rates
of duly on certain  essential  drugs.
baby food, milk powder and news-
print.

With |hcsj revisions of the basic
ra'es the sufcharge of 10 per cent un
the amount of duty pavable is being
withdrawn. This also is u move to-
wards simplification. The regulatory
duty of ten per cent is, however, Hi-
ing retained. In view of the extensive/
chunges in amport  duties, it i= nu
longer necessary to continue the ad-
vance deposit scheme agninst imports
which was introduced as a temporary
measure to stagger imports. The Re-
serve Bank is, therefore, making an
announcement in this regard.

The additional  revepue ind a full)
year from the revislon of the Import!
Tarill is ¢xpected to amount to Rs. 188
crores, after allowing forr a fall in re-
venue as a result of the abolition of
the surcharge and making provision
for additional refunds nnd llrnwhnck-..'j

1 propose in addition 10 raise certain '
Excise Duties. In the field of pefro-
leum products, the duty on high speed
diesel oil is proposed to be raised by
Rs 60 per kilolitre from the existing
level of Rs. 429 und on molor spirit
by about Rs. 50 per kilolitre from th:
present level of Rs. 451, The duly
on inferior kercsene will remain un-
changed, but that on superiur kero-
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sene will go up by about Rs. 52 per
kilolitre. The House will appreciate
that it is not practicable to raise the
«duty on high speed diesel vil without
u corresponding adjustment in the
duty on superior kerosene if deverslon
.of kerosene to use jn transport is to
be avoided. In view of the plentiful
supply of coal the duty on furnace oil
is being raised by about Rs. 40 per
metric lonne, On the other hand, the
duty on light diesel oil is being redu-
ced by about Rs. 125 per tonne in or-
der to stimulate the use of diesel en-
gines for lift irrigation and agricultu-
ral operations. Altogether, the addi-
tional excise and counlervailing im-
port duty revenue from the higher
duties on petroleum products will am-
ount Lo Rs. 3084 crores in a full year,

I propose also to raise by Rs. 10

"o Rs. 50 per tonne the existing duties
! on steel and pig iron and their pro-

© ducts.

" Rs. 12 crores, is cstimated at Rg

The additional revenue from
these cxcise and countervailing im-
port duties will amount to Rs. 14:38
crores in a full year. 1 propose fur-
ther to levy fresh Excise Duties of
Re, 500 per metric tonne on unwrou-
ght lead and zine and suitable adjust-
ments are being made in respect of
zinc manufactures. The duty on cop-
per ingot and copper manufactures
will be raised by Rs. 500 per metric
tonne. The additional excise and
countervailing import duties on non-
ferrous metals will yield revenue of
Rs. 9:50 croves in a full year. Thus
the tolal revenue from the additional
Excise Dutics, including countervai-
ling duties of Customs of the order of
. 54
of which

be ‘the

crores in a full vear out
about six crores or so will
States' share.

Taking Customs and Excise Duties
together and exclusive of the States
<hare, the additional revenue would
thus be of the order of Rs. 187 crores
in a full year or just over Rs._100
crures over the rest of the current
financial year. -

A sizenble part of these additional
duties will be borne by Government
and public sector units. It is my in-
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tention to absorb the increased cost
as far as possible through economies
in expenditure.

The additional jmport duty proposed
on machinery and equipment will, I
hope, promote import subsidy on
through larger output of the machi-
nery industries in India, In order
to offset the increased cost of

machinery in part, while retain-
ing the incentive for the grea-
ter use of indigenous equip-

mentl, I propose lo raise the rate of
development rebate in respect of cer-
tain priority industries from 25 per
cent to 35 per cent. Coal mining 18
being added to the list of priority in-
dustries as it already gets 35 per cont
development rebate. For all other
industries, I proposc to uxtend Ly
three years, e, upto 31st March, 1970
the period of operation of the gene-
ral rate of 20 per cent afier which the
lower gencral rate of 15 per cent will
be operative. Similarly, in order to
avoid delay in the implementation of
privrity schemes in progress in the
private sector, it is proposed to grant
additional assistance in  appropriate
cases through financial institutions.

Honourable Members will also re-
call that in keeping with the high pri-
ority for agriculture, 1 have proposed
o lower import duty of 15 per cent for
agricultural machinery as well as a
reduction in the excise duty on light
diesel oil. For the same reason, I alsv
propose lg remove the existing ex-
cise duly on stationary diescl cngines
of 10 hp and less which are generally
used for agricultural purposes, as alsv
1o provide a small sum [or the grant
of subsidy to the actual buyers of such
engines fur use in agriculture.

The House will be aware
that  Gover t has ced
the commoedities  for  which tax
credit  certificates  will  be gran-
fed against export earnings, as
also the rates applicable. A number

of Honourable Members have made the
point that the cxporter should not
have to wait for a period of 12 mon-
ths before receiving payment of the
tax credit certificates; and 1 propose
to eliminate this waiting period.
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The Finance Bill alsp includes
amedments to the Income-tax  Act,
tate Duty Act, Wealth-tax Act, Gift-
Act and Campanies (Profits) Sur-

x Act. Most of these amendments
wre in pursuance of the announce-
ments made by me while moving the
{Financy Bill, 1965 for the considera-
ttion of this House and they have
ihrlrl ically no revenue aspects to them.
Sriefly put, these gmendments will
nhave the effect of extending the ope-
rution of the existing 5-yvear tax holi-
day concession for industrial under-
iakings newly set up in India to such
undertakings poing into  production
any time during the 5-year period com-
encing from 1st April 1966; exempt-
ing from tax the bonus received by
individuals on cumulative time depo-
#its in the posi office; charging of tax
al @ concessional rate on the interest
received by individuals on the encash-
ment of the recenlly issued National
Savings Certificates (First Issue), and
of authorising the payment of interest
un these Certificates without deduc-
tion of tax al source. The Bill provi-
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Among the vther amendments pro-
posed to these Acts 1 would only
mention the following, namely, a pro-
vision to exempt from income-tax the
commuted value of pension, exemp-
tion of professional associations like
Bar Councils from income-tax gn their
enrelmeny fees and subscriptions,
power to the Commissioner of Income-
1ex to waive or reduce the minimum
penalty leviable under the Wealth-
tax Arct in cases of voluntary disclo-
sure of wealth and immunity from
prosccution  in such cases, increasc
in the rate of simple interest charge-
able on delayed paymentg of tax and
payable by Government on delayed re-
funds under the Wealth-tax Act and
Gift-tax from 4 per cenl 1o 6
per cent and a provision enabling the
Ceniral Government to enter into
agreements with foreign Governments
for avoidance of double taxation of
income in relation to surtax. Dona-
tions made for a charitable purpose
qualify for a rebate of income-lax.
Recently. o High Court has taken the
view that a charitable purpose may

des for the exemption of the r
issued T per cent Gold Bonds 1980
*rom wealth-tax and the capital gains
wrising on the transfer of such bonds
from income-tax and cnabling pay-
ment of the interest on such bonds
without deduction of tax at source in
certain cases on the same lines and
subject to the same conditions as al-
ready apply in respect of the 6} per
cent Gold Bonds 1977. Power is als2
proposed to be taken for the grant of
cash refund of excess annuity depo-
#its in certain circumstances,

With & view to facilitating the eco-
nomic rehabilitation of Ladakh, 1 pro-
pose to exempt persons other than
Government cmployees resident there
frum taX on their income from sources
:n Ladakh and outside India. upto and
inclusive of the assessment vear 1969-
70. 1t is also proposed tn write off
arrears of outstanding tax from such
persons for assessment years prior to
1962-63. The amount of such areas
of tax is, of course verv small

also lude a religious purposc. This
is. however, nol in accordance with
the intention underlying the provision.
11 is, therefore, proposed to clarify
that a charituble purpose will not in-
clude a purpose which is wholly or
mainly religious in  nature. This
amendment will have effect in respect
of donations made on or aficr 1.4.1984.
Similar amendmentis are proposed t2
be made in the Gift-tax Act and the
Estate Duty Aect. I would mention
that there are independent provisions
in the Income-tax Act and in the Gift-
tax Act for rebate of income-tax
exemption from Gift-tax in respect of
donations or gifts in  temples, mos-
ques, churches, gurdwaras, etc. Thess
provisions are not being changed by
the proposed amendments,

Honourable Members  will  recall
that in regard to the voluntury di<-
closure scheme under the  Finance
Act, 1965, which was in operation for
three months upto 31st Mav 1905, it
had bheen suggested :n this House that
the period allowed far payment of



1119 Economic Situation

[Shri T. T. Krishnamachari]

the tux should be extended. Under
the structure of thal scheme, it was
not possible 10 meet this suggestion
except lo a very limited extent. I
now propose Lo introduce a
scheme for voluntary disclosure of
unaccounted income which will be in
vperation trom today until the 31s
March, 1966. One of the distinctive
features of this scheme is that tax
will be charged on the whole of the
disclosed income taken as a single
block, at the rates prescribed for per-
sonal income or corporate incomg
the Finance Act, 1085, and not at
un ad hoc concessional rate. Furthe-,
facilities will be allowed for payment
of the tax in appropriate instalmeni:
extending over a period not exceedinyg
four years, subject to a down paymen!
of not less than 10 per cent. of the tax
due and furnishing of security in res-
pect of the balance. Income which ha.
dlready been detedied on materials
available prior to the date of the dis-
vlosure will,  however, be  assessed
under the regular provisions of tho
Income-tax Act and not under this
scheme. Any admissions made by a
person in the declaration filed by him
under the scheme in respect of such
income will not be used against him
in mssessing that income under the
Income-tax Act. Under this scheme
also, the disclosed income will not be
subject to any further proceedings of
agscssment. The identity of the dee-
larant will not be revealed and he
will also be immune from penaity and
prosecution for the past concealment
of the disclosed income,

L+ Mr. Speaker, Sir. I am weil aware

/" that my proposals represent g formi-
dable fare for a supplementary budget.
Bul the exipencies of ‘fhe  situa-
| I .

i tion demand nothing less. Our cur-
. rent needs, the claims of the Fourth
Plan and the ever-increasing threa!
tu our national seeurity add up to a
challenge which has to be met squa-
rely and with a resolute heart. T can

l'l;.lllh“‘ih(‘ﬂ in the Gazette of India
dated 19-B-i'%
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only hope that 1 have sucteeded i
. presenting proposals which carry for-
. ward the process of rationalising our-
4 tax-structure while responding to the
, paramount need for raising progres-
' sively higher revenueg for sustaining

the dynamism and soundness of the

ceonomy.

Shri M. R. Masani (Rajkoti: Mr
+ Speaker, Sir, may we know  how
shese proposals are to come before
the House, whether they are com-
ing in the form of a Supplementary
Budget and, if =u. when?

Shri T, T  Krishnamachari: |
| Propiee, Sir. by your leave, tu move

‘for introduction of a Bill for this
purpose. Finance Bill (No. 2).

Shri Hari Vishnu Kamath | Ho--
hangabad): Sir, I am glad tha
Prime Minister is here, You will

recall that in the morning 1 ang -

of my friends had raised an e
purtant issue wbout the mudus -
randi fvv communication o the

House of the developments in I
mir.

Mr, Speaker: Lot this suliject Do
finished before we take up anstler

1650 hrs.
FINANCE (No. 2) BILL*® 1965

(shn
bop

The Minister of Finance
.T. T. Krishnamachari): Sir. T
to move for leave to introduce
Bill further to amend certain  laws
relating 1o direct taxes. to proyvide
for volunary disclosure of  nwoome.
1o increase or modify duties of cus-
toms on vertain goods imported inlc
India and to increasc or modify and
o impose doties of eXcise on oor-
lain goods produced or manufactred
in lndia.

»

ex-ﬁ-wﬂii_l;ary, Part 1L Section 47,
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Shri Range (Chittoor): Sir. bed
fore you put the motion to the House|
may | ask the hon Finance Ministeg
as we!l_ as the Leader of the House,
whether there has been any
dent for (hig kind of 4 procedure
where the House has been informed'
only that the Finance Minister is
going to make a statement and no
intimation had ever been given either
0 the coumtry or to the House that
there was going to be a Supplement-
ary Budget and the consequences
that wouldl” low from & Supplemen-
tary Budgrt? It is 100 serious &
matier. When the last budget pro-
posals were intraduzed. the whole
country wis under the impression, if
ne the rest of the world, that those
proposals would be final for the whole
n "e year exceopt for a fow changes
liere, and  there which, would be
made by the Finance Minister in the
light of the cxtraordinary authority
that has bren given 6 him in regard
to making such vanations. There i
Ao WHE now One wouki have un-
drrstoed and the people would have
heen preparcd also for expecting to
have to berar additional tax burden
There 1% no war, no  declaration
whatsoever. ANl of a sudden, with-
it even giving mtimation that there
war poing 1o be  a  Supplementary
Budget, the hon. Finance  Minister
;+ coming  forward simplv  saying
*ia¢e he i5 2oing to muke a statement
i econumic affairs. One paper has
Tieen ecirculated  amongst us  Mem-
hers of Purfinment, possibly as an
rfter-thought, after having circula-
‘el the same or a  similar  paper
smong the membess of the  AICC
sometime ago. Even now there is
no intimation at all that there is
likely to he any proposal like this.
Thi= is a very drastic thing indeed.
y Therefore, T would like them to en-
E.‘-ghirn the House why they have
rchusen to follow this undemocratic
.iad extraordinary procedurc.

Shri Bade (Khargone): Sir, my
csubmission 18 that in view of the
vy rocketting prices we thought

~hat somcthing would be done 1o
eas the siuation. Buy there is more

imposition  of  import  duties We
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thought that some remission will be
made in respect of agricultural pro-
ducts and consumer goods. But no-
thing is done. Now at the nick of
the moment the hon. Minister says
that he is going to introduce the !
Finance Bill II. I have expericnce
¥idhan Sabha. To my know-
ledge no Bill is intfoftGéed without
any TMoteé. Here the Minister just
comes and says that he is introduc-
ing the Bill. At least three or
four days notice must be given and °
copies of the Bill will have to be
circulated. That has been the prac-

tice. I want your guidance S:r.:'
whether under the rulrs o Bill cant
be introduced in this way Ifler’

making » statement.

Shri Hari Vishnu Kamath (Hoshan-
gobad): Under the rules it cannot be
done unless you waive the rule. No
Money Bill or Finance Bill can be
introduced Jike this without notic

Shri M. R. Masani (Rajkot): Sir,
hefore you give any ru 3 \"-ITII)" ll
make the plea that under the Pules of
the House specific notice has to be:
piven of the introduction of any man-
sure, much more of g vital thing like
the Second Finance Bill. It is true
you have the discretion to waive that’
rule. But, Sir, I would in all carnest-
ness appeal to you that no caose has
been made out for waiving the rule .t
all ™It is a set of crazy proposals
that’the House has been faced with.
Until the Bill is circulated and we arc
given a chance to take our stand on
it when it is introduced, it should no!
be brought here. I appeal to you, Sir,
to observe the rules, gsk them to give
proper notice and not to waive the
rules.

Mr, Speaker: Permission was sought
from me saying that a secret Bill was v
to be brought before the House and
thay it could not be disclosed earlier :
because there was danger of specula-
tive activities being put into action,
That was represented to me.

Shri Harl Vishnu Kamath:
secret Finance Bill?

Mr_ Speaker: It is secret in so far ax
it cannot be published earlier or its

Is it o
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[Mr. Speaker]
contenty cannot be disclosed earlier.
In that sense, I call it & secret Bill.

Shri Hari Vishnu Kamath: This is
the firsy time in the history of our
Parliament that this is happening.

Shri Ranga: It could have been
said that a new budget is going to be
introduced without giving the details.

Shri Harl Vishnu Kamaih: Bui they
did not trust you ecven.

Mr. Speaker: 1 was told that it is a
Finance Bill. But I have recollec-
tions, and the hon. Members also must
be having of some instances where
secret Bills have been introduced with.
out prior notice, There js provisior
for that. ]):rectim ll‘B says:

"No Bill shall bc mcluded for
introduction in the list of business
for a day until after copies there-
of have been made available for
the use of members for at least
twp days before the day on which
the Bill is proposed to be intro-
duced;”

That is the main provision in the direc-
tion under which previous notice must
be given. But there js & proviso
which says:

“Provilled tha: Appropriation
Bills, Finance Bills, and such
secrel Bills gs are not pul down
in the llst of business may b
introduced without prior circula-
tion of copies 10 members:"

So, there is provision for that. 1 was

_approached under that provision and
1 had given that permission.

Shri N. Dandeker (Gonda): May 1

. make a submission? Ij is not sugges-

ted that the Bill itself should have

been belore us. In the case of the

annual Finance Bill ther: is a nolice
that the Finance Bill is going to be

introduced after the statement of :he}-
Every Finance Bil!

Finance Minister.
is a secrét Bill because it contains
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provisions for excise or customs duties.
Yet, there is a notice to the effect

' that after the Finance Minister has

| this by some people .
point is that secrecy had to be mani-

y and the annual budgel is that,

-read part A of the Speech, he wili
_deal with the financial proposals, fol-
lowed by a Finance Bill. There Is no
risk whalsoever in doing that. [ do
not know why that could not have
been done in this case, without placing
the Bill itself befory the House.

Mr. Speaker: Hus
anything more to say?

ihe Mirist,

At T. T, Krihmamachari; Wi
ther publicity could have been give:
to this or not is w matter which you
have dealt with. In faet, I could nu:
give any publicily 1o it becausc thers
is jncrease in import duty and pcople
might take advantage of jt. Even .
it is, it may be within the next few
minutes advantage might be taken of

So, the whole
tained. The difference between this
in the
case of the annual budget the day is s~
in advance and is known tv everyborly.

But in this case, a certain amount f

secrecy has to be maintained [ did

give nolice that 1 will be muking .

statement  at 415 pm. I was alse

rather surprised that nobody took an-
notice of the fact that the Finance

Minister is going to make a statement,

Yet, there was also some speculation

about the duties and things of that

sort. Various people have mentioned
it. So, in the circumstances, it would

ot have been possible for me to
have given nolice without very large
sacrifice of revenue and also without
giving rise to a considerable amount of
speculative getivity,

Mr. Speaker: Bucause this has beed I
permitted to be moved, I can now only !
give opportunity to those who \\m'/
tn oppose it 1o speak on the Bill. 1
[ have already received a notice from

: Shri Ranga that he wants to oppnsu
the introduction of this Bill. He can
certainly do so.
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Bill
Motion moved:
NILL L .
~“That leave be granted to intro-
duce a Bill further to amend cer-:

tain laws relating to direct taxes, -

to provide for woluntary dis-
closure of income, to increase or
modify duties of customs on cer-
tain goods imported into India
and to jncrease or modify and to:
impose duties of excise on certain
goods produced or manufactured
in India."

Shri Ranga: 11 is very difficult for
me Lo say anythirg very definite and
in detail about the proposals which
are just now placed before us. Tihe
very firs{ impression thay js borne on
my mind is that they are very drastic.
that they indicate a serious state of
things in  this country, thay the
Finanee Minister has been less than
frunk in {Rlling us thai we are so
much on the verge of flnancial bank-
ruptey. that he has been reduced to
this position of having to make all
these very detailed financial propo-
sals in order to raise such huge
orF enormous sums through fresh taxa-
tion. Every section of people in this
country, except that small portion of
the uppish gection of the agriculiu-
rists who are capable of purchasing
these pump sets, every other section
is expected to suffer and comeg under
the mischief of the additional duties.

17 hrs
Shri M, R Masani (Hajkot): Shume!

Shri Ranga: It only shows that herc-
after we have got to be prepared mot
for one annual Budget—as my hon.
Iriend said that a date would be set
—bui we have to be prepared to
accepy the second Budget in Septem-
ber or in August—he cannor set a
mid-year date. This js a new inpo-
valion that he has created He thinks
that he has found this thing as a
kind of solution for a crisis Bue,
on the other hand, I am afraid, he 15
creating a financial crisig ge a result
of the jntroduction of this Bill con-
taining these proposals. Therefore, |
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deem it my duly, as the leader of my

group and also gs one of the impor-

tany Members here, of this House, tor

all these yecars, to oppose the very

introduction of this Bill™~ i

Shri Harli Vishnu EKamath rose—

Mr. Speaker: The Finance Minister.
There cannot be any debate on this.

Shri Hari Vishnu Kamath: Noi o
debate. 1 want a clarification. . ..
Mr. Bpeaker: The Member who

wanls to oppose iy can say it briefly.

Shri Harl Vishnu Kamath: If there
are more Members who want tu op-
puse it .

Mr. Speaker: One will he  heard
and the others can vole,
Shri Hari Vishnu Kamath: Docs

that mean that only one Member con
appose it?

Mr. Speaker: Not that
Member can oppose il .

only  one

Shri Hari Vishmu Kamath: Thure
may be opposition from others too,

There can be two Members feom

differen! Rroups

Mr. Speaker: He has given me that
notice and, of cotirse. T have wllowed
him.

Shri Hari Vishau Kamath: [+ it
defined in the rules?
read 1the

Mr. Speaker: FHe may

rules.

Shri T. T. Krishnamachari: Sit, |1
have taken more than 35 minutes of
his honoureble House to e¢xplain the
justification for these proposals. In
fact. it is the confirmed view. 1 think,
of the Government that we are gquile
of stevingg off the crisis that
necers foop Lime L0 lime by laking
remedis! stepe. This ic  one  such
ctep AL the came tinw there ¢ 4
hroad pattern cvolve an this impirt

i
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[Shri T. T. Krishnamachari]
duty structure which, in our own
view, would help to a very large ex-

ient  the  development of jndus-
try . ..

Shri M. R. Masani: Question.

Shri T. T. Krishnamachari: . ., . and
would also prevent imports coming
in freely, 1 know that there is
certain amount of slack capacity in
the counilry which is estimated at,
1 think, between 40 to 60 per cent.
[ believe thal the question of increased
enst for imports would certainly help
these people to come up.

I have also mentioned aebout the
general circumstances of the econo-
mic position and, 1 think, on that per-
haps Mr, Masani might agree that we
should not have deflcit flnance. All
these considerations have led the
Government to bring forward these
proposals before  the House. The
Prime Minister and his colleauge
tuke not only a serious view of the
situation but a very realistic view
of the situation and we are prepared
‘n take the steps that are necessary

v be taken in order to establish the
ronomy on u sound footing. This
15 my justification and 1 do not think
1 could go further into it because I
have ulready explained in o very
claborate statement the need for these
proposals

Shri Ranga: You should resign.

Shri Hari Vishnu Kamath: On &
point of order, Sir. 1 have read the
rule and I find that you yourself, in
vour wisdom, have permitted a rather
vlastic operation of this rule. The
rule says:

..a brief explanatory state-
ment {rom the member who

Moves
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—that should come first—and then:

..and from the member who
opposes the motion, may, without
further debate, put the question.”

Here, it is the reverse. Mr. Ranga
made the statement first and the
Minister has answered it. 1 think
you can make it a little more elastic
and allow me....

Mr. Speaker: 1 follow the hun.
Member, But when the flrst speech
was made, he had not known that Mr.
Ranga was going to oppose the intro-
duction of the Bill. When he wrote
to me that he would like to oppose ils
introduction. 1 calleq Prof. Runga to
oppose it and to make » shovt speech.

There is no harm in that. If Prof,
Ranga wants to answer, 1 will allow
him_

Shri Ranga: I <o not kaow how

they have thought that thedr consci-
ence has no: been violuted by the
manner in which they have behaved
towards this House and towards the
Chair. That is left to you, Sir, and to
your judgmenl. So far ai We are con=
cerned, we feel very much hurt as
Members of Parlinment that the
Finance Minister and the Government
should hav, thought fit 10 play this—
what I should call—unconscionable

.trick on the people and on this House

by the procedure that they have
chosen to follow. My Hon Friend
said, Sir. that he did not want any
sepeculation anywhere, He did not
‘want people to know, but at the samc
time he himself confessed here that,
within the past few minutes, some
people hag come to know that there
was something. He himself was say-
ing this—there was some kind of an
agog. Who knows how many people
have come to know and how many
people have been |elped to come to
know through chanaels

Mr, Speaker: That would be a dif-
fcrenty thing.
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]

Sbri Kauga: Thivugh chennels that
we Know, nuve colilp W exist in Uus
tounury, have culle w bu allowed o
reman funcuonig lopy @ ong tine in
thig country. ‘Lol 15 wiy e almnos-
puere 15 ifuil of tulks vl corrupuun,
Al Wese wungs he was prepured 1w
allow, bul ne was not prepated o give
@ legiimate cnance lor the people ot
tis couniry, interesied 1 ecoloinie
ACAVILY us well us natonal acuviues,
to know, w have fore-Kinuwicage it
Wiere was guing o be g suppicmens-
tary budpel, therg were guing to be
Supplemienlary lnancia] proposals and,
heretore, they would huve o put
thewr house in proper order. To wy
to tuke the people by surprisc, lreal
them as 1 tney are chatiel and aeal
they are all under the control of thus
wilh thelr economic aclivilies as if
Governmenl—taank God, they are nol
yet under the control of this Govern-
ment, altnough the Govermment wanis
to gain the disasirous con.rol, oclopus
control, wover the wclvilies of s
couniry by pursuing this policy—is
somelhung vioclative of the clementary
principles of democracy. Of course, a
no-contidence motion 15 guing to come
up next Monday. In all conscience—
if Government have any conscience at
all—what they should have done was
to make a clean breast of it w0 the
whole country and told the House
that, under their leadership, this coun-
try has been brought, as 1 said earlier
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afvisedly, to the very brink of finan-
Clal bunkrup.cy and, therefore, they
resign and leave, though they enjoy
ali the mujority, that they have cho-
scii W re-orgamize the whole Govern-
mulil ung sec lo ii that they have a
leagershup tor financial affairs, which
13 mure glliacil, which i more con-
5CI0Ws of nalwnal duties than the kind
of financial leadership that they have
lhud aul these days.
Mr. speaker: The guestion is;

“That jeuve be granted to iniro-
duce a Bill further 1o amend cer-
tain laws relaung to direct tuxes,
to provide for voluntary disclo-
sure of jncome, to increase or
modily dulics of customg on cer-
luin goods imported into India
und to intrease or modify and to
impose duties of excise on certain
goods produced or manufactured
in India.”

The Lok Sabha divided:

Shri Bade (Khargone): On a point
of order. Iy is now five o'clock.
Many hon, Members did not know that
a Finance Bill was going to be intro-
duced, and so they are not here now.
I request, therefore, thai the voting
may be posiponcd. There is also a
precedent for this,

Mr. Bpeaker: [t may be past flve
o'clock, but the House is still sitting.
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Division No. 6] (17.14 hrs.
AYES

Abdul Wahid, Shai T, Chaudhry, Shri Chundramani Lal  Kotokl, Shri Liladhar

Alagesan, Shri Chuni Lal, Shn Koujalgi, Shri 1LV,

Alva, Shri A, 5. Dus, Shri B.K. Krips Shankar, Shri

Alavs, Shri ] oachim Deshrmukh, Shei B.D. Krishasmachard, Shri T.T.

Anjunappa, Shei Dighe, Shri Kuresl, Shri B.N.

Arunachalam, Shri Dorai, Shri Kasinstha Lalit Sen, Shrl

Azad, Shri Bhagwat Jha Dubey, Shri R.G. Laskar, Shri N.R.

Barus, Sbri R. Dwiredi, Shri M.L, Mabtsb, Shri

Basappa, Shri Gupta, Shri Badshah Mahishi, Dr, Sarojini

Baswant, Shri Isnumasthaiys, Shri Mals,chami, Shei

Bhagst, Shri B. R. Heds, Shri Mallick, Shri Rama Chaodrs.

Bhagavat;, Shri Hamatsingks, Shri Mandal, Shr; Yamuns Prassd
Manyengedan, She|

Bhicu Prakish Singh, Shei
Bhattacharyys, Shri C.K.
Brajeshwar Prasad, Shei

Judhav, Shri M.L.
Jadhav, Shri Tulshidss
Jamunaderi, Shrimati

Muatri, Shri D. D,
Masariys Dnn, Shri
Matcharaju, Shri

Braj Raj Singh-Kotah, Shri Jena, Shri
Chandrasekhar, Shrimati Jyotishi, Shri P, Mathar, Shei Shiv Chasen
Chandriki, Shri Kabir, Shri Humsyun Mehrotrs, Shei Bra) Bibar
G batarredi, Shri 8.4, K'ndar Lal* Shrl Mabia, 5 |.Ry
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Mushica, Shci Dibhe
M ohauddin, Shri
Muohmn, Shn
Mourarka, Shei
More, Shin KoL, |
Muthiab, Shry
Muinda, Son
Pandey, Shri B35,
Pandey, Sari Vishws Nath
Panas Lal, shn

Pant, Sari K.C,
Paramasivan Shr

Paul, Shri T. A.

Patlaom Ragua, San CHR.
Praoaaedr, San Naval
Pratag Siaga, San
Haghunath Singh, Sari

raj Baasdur, 380

Kaju, Sbri D, B,

Ham Sewdk, Shri

Hain a¥acdp 30
Humaiekhar Prasad, Siogh, Shei
Hage, Shrij

Ancy, Lr. M5,

Bude, Shri

Dadradduja, Shri

Herwa, Shri Unkar Lal
Whattacharys, Shri Dinen
Dundeker, Shri M.
Gupts, Shri Kmbi Rem

(RNe. 2y Bill
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a3, Shri Jaganatha
Wao, Shii Krshnamoorthy
Rao, Slhri Mutayal
Hao, Sari Ramcshwar
Hao, sari loiramala
Kzdd, De. B, Gupala
Heddy, Shui K. sureadrs
Ko, Shri Buhwaon
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Aweyan Das, sori
Siddananjappa, Shr
Sakdigh, Shn
Sideiliwar Prasad, Shri
Singh, Shri D.N.

Singh, Snri KK
Swngha, Shri G.K.
Sinha, Shri Satya Nardyan

Sadas Raa, 5nn Duatek, Shri Naradeo
Sah 1, Shri Ramashwa 3 Sonsvaoe, Sho
Saigal, snri A%, Subramatuem, Sho C,

Samanta, Shn 3.0

Swugs Kapj, Shei

Sarma, Shri AL

Satanaraysna, Shri

Sen, ShrrAK.

Sea, shril.G.

Shab, Shei Manubha

Shakunials Levi, Shrimati ’y

Sharma, Shri AP,

Sharma, Shai LG

Sharma, Shri K.C.

Shastri, Shei Lal Babadur
NOES

Himmutsiahii, Shn

Kachhavaiys, Shri Hukam Chand

Kakkar, Shri Gaari Shanka

Kamath, Shri Hari Vishau

Masani, Shri M.R.

Miars, Dr. UL
Murmu, Shei Serkar

Vuhir, Shr Mohanmed
Utummaih, Shri
Tiwary, Shn DN,
Tiwary, Shri K5,
Vyagi, Shri

Vashya, Shri M.Y.
Varma, Shri M.L.
Varma, Shri Havindes
Vidyalunksr, Surid,
Yadav, Shra NV,

Mair, Shri Ny, reckantan
Mair, Shr: Vasudevan |
Pottckkatt, Shri

Rangs, Shri

Seth, Shri Bubanchander
Singhvi, Dr. L.M.
‘Warior, Shri
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Mr. Speaker: The result of the divi-
sion is as follows:

Ayes: 124; Noes: 21
The motior was adopteds
il g6 WX F30a (2A0) g
IR W3z FF §, QUAIATOIIE 1§

(Shri Hukam Chand Kachhavaiyae anc
some other Members then left the

House).
Shri Ranga: The hon. Ministers
shouldg by ash d of this th lves

and that is why they are having the

support of only 124 Members today as’
against about 270 or so which they
had earlier.

Shrl T. T. Krishnamacharl: Sir, I
introducet the Bill.

17.15 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 23, 1965/Bhadrag 1. 1847
(Saka).

fIntroduced with the recommenda

tion of the President,

GMGIPND—LSI[—880 (A)LSD —6-9-65—~970"



